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The Ldk Sabha met at Eleven of the
Clock

[Mr, DepUTY SPEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS

Shifting of Office of Monitoring
Service, AIR, From Simla to
Dethi

*866. PROF. NARAIN CHAND
PARASHAR:

SHRI R. L. P. VERMA:

Will the Minister of INFORMA-
TION AND BROADCASTING be ple-
ased to state:

(a) whether hig Ministry have re-
received a number of representations
from the employees of Monitoring
Service, AIR, Simla against shifting
of that Oﬂice to Delhi in the last week
of March, 1981

(b) whether Government are also
aware of the impending and unavoid-
able hardships of the employees by
way of shifting their establishments
to Delhi without any assuréed re-
sidential gccommodation and eiminis-
sion of their childrén in schools and
Colleges at Delhi having different
pattern of education i.e; 10x8x3 (15
yéars) against that of Himechal Pra+
desh at Simla with fix1x3 (14 years);
645 LS1.

(c) if so, whether Government pro-
pose to revoke the shifting of this
Office for the time being in view of
these hardships to the employees;
and "

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir.

(b) The Government is aware of
certain hardships for some of the gm-.
ployees who are to be shifted from
Simla to the new Monitoring Come
plex at Aya Nagar in New Delhi; .

(c) No Sir. The shifting is being
phased out to minimise the hardships
to the employees. Some of the staff
has already moved to New Delhi and
started functioning from there; and

(d) the decision to shift the Moni-
toring Service, Simla to New Delhi
was taken by the Government as back
as in 1962, after a careful considera-
fion of all relevant factors. A new
building to house the monitoring Ser-
vice hag been completed and new
equipment has also been installed
providing for greater facilities. There
is, therefore, no question at this
stage of going back upon the decl-
sion.

PROF. NARAIN CHAND PARA-
SHAR: As the hon, Deputy Minister
seid that shifting is being phased out, .
may I know what are the phases for
the ghifting and how in these phages
the diffculties of the employees ate
souglit to be minimised? Secondly, I
would also like to know whether any
eongideration has been given fo the
difficudties of employecs ren’rdlu
educstion of their children.
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Sir, as it is, a
total of 107 persons belonging to the
Monitoring Unit at Simla will be
shifted. The phasing is in the first
' phase. Those persons of the Engineers
ing and other staff who are required
for regular monitoring here, are
being shifted and that number is be-
low 40, So. they will be the first
to come and next will be the other
lot. This is how shifting is being
done,

PROF. N. G. RANGA: Why shift
at all?

SHR VASANT SATHE: Let me
answer him. I will satisfy you
Therefore, this is how the phasing is
done. As far as education and other
facilities are concerned, those Gov-
ernment servants whose children .

SHRI MUKUNDA MANDAL: Ple-
ase adress the chair.

SHRI VASTNT SATHE: This is
all supposed “to be addressed
through the Chair to you. It is all
addressed to you, Sir. You are the
presiding deity.

Therefore, the idea is that those
who are Government employees are
entitled to the facility of Central Go-
vernment schools, Those whose child-
ren are in the Central Government
school in Sim!a, when they come here,
automatically will be entitled on a
priority basis, to get admission in the
Central Government schools. Those
who are not in the Government
schools will have some difficulty.
Such persons foday are only 2. We
will do our best to help them also. I
will take it up with the Education
Ministry to see that they get admis-
gion here. This is how we will try to
help. T am aware of the difficulties,
but this will be a sort of one-time
fransfer, Up till now, they were all
in Sim)' . Hereafter, for the rest of
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their service, they will be in Delhi,
Therefore, we will try to see that they -
are given the facilities and other be-
nefits,

PROF. NARAIN CHAND PARA-
SHAR: May I know if on 3rd April,
one of our parties from Himachal
met the Hon. Minister and it was de-
cided that the low-paid employees
would not be shifted for the present
and that only 43 per cent of the em-
ployces will be shifted and not all
I would like to know whether it is a
fact that not all the employees, but
only 43 per cent of the employees will
be shifted and that the low-paid em-
ployees will not be shifteg and whe-
ther it is a fact that gn officer cof
the Department is pressurising them
to just move out immediately with-
out realising the difficulties?

SHRI VASANT SATHE: The last
thing first. There is no officer who is
pressurising. There is no question
of pressurising. It is very well-
known that shifting has to take place.
How we can best help the employees,
I myself am concerned with the pro-
blem. That is why we are trying to
solve their difficulties, Ag far as
low-paid employees are concerned,
we have given them three alterna-
tives.

(a) Those who want to get absor-
bed in other Central Government
undertakings jn Simla can opt out
for them, 11 persons have already
opfed out for them, but there the
rule is that if they go to other media,
they lose their gemiority. But that
we cannot help.

MR. DEPUTY SPEAKER: They
will be last in the list.

SHRI VASANT SATHE: Those
who want to stay in Simla, to those
we have said O.K.

(b) The second alternative we are
giving is even if they shift here, they
will keep their Hen in the Northern
Zone. Whenever there is any vacancy
in the AIR, in any place in the Nor-
thern Zon, they will get priority
to back there. This is gnother thing.
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(e) As fa;- #s Delhi is eonqerneﬂ,
their geniority will be maintained on
‘priority basis, This is how we are
trying to help and there is no ques-
tion of pressures, We are helping
them. If they want to continue in
Simla, they will get absorbed there.
But quite a few persons among them,
if they get accommodation facility
and other facilities are, in, fact, keen
to come to Delhi. :

PROF. NARAIN CHAND PARA-
SHAR: What is the third alternative?

SHRI VASANT SATHE: The third
alternative is that even in Delhi,
they retain their seniority.

oY g IT PAFYR ¢ FeY
w2 7 g & fF 140 FRID
W WY agi =gy WQT, ar v
37 & fag wwa §Y gfaar ok
ZEA gfrard It 9T FT IW IR
QI A At faear &, a7 a@i
faad ? Jd = Famr Ardat
IF F FAFIY § ©F wAATr §
IT F1 gywEr goir fesey ¥ ) feeay
7 o fedy wez 9T watAy A
fawar 8 1 3@ ¥ waar  fgmmEw
wr ot feqt § faw & faeare #Y
T T T T97 T § fv faear
gIRT § oI 3 9T SR FAETN
T arwET aag & fF ST A
Zgh gqar wr gw & 7

= w§g @@ : TF @Y 140
@@, 107 & 1 &, T wrE W ¥
QFIAT ¥ T FT FE AT T@X
g 1 TE ST 9w ¥ wa? wrr &
IT B AWRT FA@ W I Fr
¥ & 1 Ffrew JIFE o)k
FY NHET HT oA I g AW
HRE |, QYR WS ¥ Ay
1954 ¥ 7g s frgg * faslt
A A 3R xafag zg  foig
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 fermt W & | TW ¥ ST CF 'F?"f?

Fqar ¥ Wt ¥ gt wERRT.
gfae wewig & awmar war & wEr
& WA FT A § w¥E waAAfar
¥ f7g, 9% a1 577 W TEAW
w2 @ & fr gdy ofar & aoits -
TIEHZ F T T @ T F ST qAFA
g 37 ¥ 3@ &t Afawd sa Wy
gY ST |

Supply of Raw Petrocleum coke to
India Carbon Ltd. West Bengal .

<+

*869. SHRI MUKUNDA MANDAL:?
SHRI SOMNATH CHATTER~
JEE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) whether Government are aware
of the fact that due to stoppage of
supply of raw petroleum coke, the
India Carbon Ltd, of West Bengual is
closed since August, 1079;

(b) whether Government have
received any representation/memo-
randum about this;

(c) if so, details thereof; and

(d) steps so far taken by Govern-
ment to ensure the supply of raw
petroleum coke to the India Carbon
Ltd.?

THE MINISTER OF STATE 1IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALRIR SINGH): (a) o (e).
Representations have been received
in thig Ministry for the allocation of
raw petroleum coke (RPC) for the.
calcinating unit of the India Carbom.
Ltd. at Budge Budge, West Bengal, in.
view of the reported closure of the
unit since August 1979 due to itg non=
availability.

(d) In view of the inadequate
domestic availability of RPC relative.
to the domestic requimment. of
calcination unitg instructions have beeni,
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issued to the Indian Oil Corpor tmn
(10C) to import “additional quantiti

of RPC tp meet, to the maximum ax-
tent possible the demandg of all the
units, including that of India Carbon
Limltad after taking into considera-
tion the indents received from them.
India Carbon Limited, Budge Budge,
has been advised to contact the JOC
111 the mattm-

SH.RJ MUKUNDA MANDAL: The
reply given by the hon, Minister is
incomplete, vegue and one-sided. The
Government of West Bengal, the Chief
Minister of West Bengal, the Relief
Minister, the Industry Minister, the
trade union leaders...

MR. DEPUTY-SPEAKER: If you
say ‘Government of West Bengal’ it
is sufficient,

SHR] MUKUNDA MANDAL: All
of them have given representation for
the reopening of this unit. But this
Government is pretending to be just
deaf and dumb. Due to the closure
of thig unit, nearly 150 employees
have been thrown out of employment.
i want to know from the hon. Minis-
ter whether he is aware that the
Chairman of the IOC had suggested
that equitable distribution of this raw
material be made to all the licensed
units throughout the country, and if so,
what are the constraints standing in
the way of equitable distribution of
this raw material, that is, raw petro-
leum coke and whether there is any
doubt regarding the viability and pro-
fitability of this unitin Budge Budge.
My last part in the first supplementary
is whether the Government of West
Bengal have expressed their sincere
wﬂllngness to take over the company.
1t so, why is the Government of India
hesitating to supply the raw materials?
Will they assure the Government of
West ‘Bengal that they will supply suffi-
cient raw materials so that they can
take over the unit and re-open the in-
dustry?

"t MINISTER OF PETROLEUM,
!CALS AND FERTHJZERS

H I P. C. SETHI): The hon. Mem-
"ter ‘thinks that we have not paid any

_APRIE-2Y, 1081 :

Omsl Soawers B
heed to tqe xequnt ,qugg the Opqn-
pany or by the West BQngal Gc'vum-
ment or the Chiet Minister and the-
hon. Members of Parliament. Mr. Som--'
nath Chatterjee ang Mr Jyotirmoy
Bosu. It is not correct. They are ac-
tually short of RPC because of the-
closure of the Barauni refinery. Now
that Barguni refinery has started it is
expected that we will be geiting one
lakh tonnes from Barauni, We are also
impoiting | lakh tonnes during 1981-82.
But the total requirement of RPC is
240,000 tonnes. This year fortunately
the avaiiability of RPC is expected to-
be 250,000 tonnes. So we will be able-
to meet the complete requirements of
22,000 tonnes of the Budge Budge {ac-
tory this year.

As far the other counterpart of this
company which is in Gauhati, they
were continuously getting the raw
material from Gauhati and Digboi. So,
there is no question of partiality.

As far as the allotment on an equit-
able basis is concerned, the question
will not arise because we will he satis-
fying their demands completely.

SHRI MUKUNDA MANDAL. The
hon, Minister has said that there is
scarcity of raw material. That I
understand, 1f there is scarcity,
then all the units - will suffer pro--
portionately, .but only one umit in.
West Bengal is suffering. That is.
my gquestion, o

My second supplementary. Is it
not a fact that the whole allocation
of RPC to Mijs, India Carbon ILid, is-
now utilised in the Gauhati plant and
if so why? I also want to know
whether there is any top-level con--
spiracy not to supply the raw mat-
erial to India Carbon ' Ltd of West
Bengal, 1Is it not a fact that the
Indian Qil Corporation Ltd. has re-
fuseq to supply RPC to the Budget
Budge unit,

In view af. all this, I want to know
whether the Government have con-
ducted or is interesteg -to cnndupt:
an inquiry to fix the resg
sibility for the closure of M]s..
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Siaribon 143, of West Bangel in view .

ot {he fact that there are about 158

people who have been tmﬂut"’f

mptomnt

. SHRL P. € SETHL A; have

gaid, hecause of the closurg of the
‘Barauni refinery ang shortfall in im-
ports last year, we could not meet
the requirements of the units which
Tequire sbout 3 lakhg tonnes of RPC
for their complete production. How-
ever, their productm capacity is
Jaw and it is 60 per cent and
therefore, we have assessed the re-
quirements at 240,000 tonnes and
there will be no shortfall this year
because we have made arrange-
ments for the import of one lakh ton-
neg of RPC.

SHRI JYOTIRMOY BOSU: We
have a Yojana Bhavan and we talk
about Plan and planned economy
means mainly supply of raw mat-
erial and to make it a certainly, per-
sonnel, market and a cushion in
between in every sphere. I have
been writing to the Government
from 1977. The Minister has just
now said about the Barauni closure.
But is it not a recent phenomenon?
And ig it not also a fact that the
rival company in Haldia having a
powerful lobby in Delhi and greas-
ing the palms adequately, is getting
preferential treatment as compared
1o the India Carbon Ltd? I would
like to ask the hont. Minister to tell
us specifieally this,

‘He has stated in his reéply that in-
wtfuctions have been issueg to the
Indian Oil Corporation to import
-additional quantities of raw petroleum
eéke to meet the requirements. Would
‘B kindly give the exact date of
giving sueh instructions to the IOC?
And asiso would he kindly tell us
‘this. He gays that India Carbon
Tad., Budge Budge has been advised
o conuet the Indidn O} Corpora-
tim in thé mitter,

Will he a}ntheddou such
‘ldvimt How soon dosx . he . think
mmmz.td..audpm

Qrol Angwers I

will be getting at least & mim
supply of this raw petroleum coke
t\ormthemmwhmhhuhkac&
150 workers ang 450 stomaches m-
ing on the sireets?

' SHRI P. C. SETHI: Sir, I 'do nod
have  the dates with me but I can
assure the hon. Member that imports
have been tied up for 1981-82 to the
tune of 1 lakh tonneg and Budge Budge
factory would be getting their full
quota of 22,000 tonnes and there would
be np difficulty. However, I would like
to add that while taking into accouat
the Budge Budge factory’s clsoure we
have taken into consideratin this
import question and apart from that
the other unit of this factory at Gau-
hati was getting its full supply from
Gauhati and Digboi. '

SHRI JYOTIRMOY BOSU: Sir, he
hag not replieq to my question. I
know Mr. Sethi since 1962. Earlier
he was doing his homework. I do not
know about now. 8ir, he has said
instructions have been issued to the
Indian Oil Corporation to import addil-
tional quantities. I want to know the
exact date when the instructions were
issued. Secondly, Indian Carbon Ltd.
has been advised to contact IOC in
the matter. I would also like to know
the exact date when they were advised
to contact IOC.

SHI P. C. SETHI: Sir, I am net
having the dates. If the hion. Member
is interested in the dates I will write
to him.

Availability of Life Saving Drugs

%870. SHRI R. P. DAS: Will the
Minister of PETROLEUM, CHEMI-
SALS AND FERTILIZERS be piealed
o state:

(a) whether the supply of impartant
drugs through a national net work has
proved a flop;

(b) it not, why life saving drugs m

not avalhbh at the sheps; snd
(e) the actual sales miade so .ﬁr

during the current’ financial yéﬁ‘?
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" THE MINISTER OF STATE IN THE

"MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The supply of
canalised bulk drugs through State
Chemicals and Pharmaceuticals Cor-
poration of India Ltd. has generally
been quite satisfactory,

(b) Shortages of specific brands of a
few essential and life-saving drugs
bave been reported periodically from
different places. In several of these
cases, however, equivalents are re-
portedly available. There are various
reasons for - shortages, such as, indus-
trial unrest, power cuts, limited avail-
ability/non-availability of raw materials
in the intemational markets etc.

(c) The number of essential and
life-saving formulations runs into
thousands. Their sales are not moni-
tored. It would, not, therefore bLe
possible to furnish information regard-
ing the actual sales of such formula-
tions.

SHRI R, P, DAS: Sir, the question
was whether life saving drugs are av-
ailable in the market and whether
Government had a national network
for distribution of the drugs all over
the country. The Minister has not
replied to that question. I would like
to know whether Government has any
network to distribute these life
saving drugs through any national
distribution system. This question
has two aspects—production as well
as distribution. Unless the Govern-
ment has a grip over the production
and procurement of drugs, I know,
it is useless to speak of any public
distribution. The Minister has re-
plied to the production aspect of
the question only which is alse incom-
plete.

I would also like to know whether
it is true that the multi-national
drug companies are producting less
life sa.vting h:umgs If so, what is the
ratio o present production to
their earher production?

 APRIL 21, 1981

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS-
(SHRI P. C. SETHI): The hon.,
Member has referred to the ques-
tion of national network. All we
know about the arrangement that has-
been made is that the bulk drugs are:
imported through the State Chemi-
cals and Pharmaceuticals Corporation.
of India Ltd. in a canalised manner
and then they are distributed. They
are being distributed. There is a dis-
tribution policy, according to which.
the small drug manufacturers get.
their full entitlement plus some 50
per cent more in some cases. Keep-
ing in view their growth rate, they
can get 50 per cent more than the
previous year’s allotment, This is what:
is being done. As far as the DGTD-
units are concerned, they are getting
the same according to their own li-
censed capacity. Therefore, these
requirements are met by imports. As
has already been pointed out, some of’
the internationl companies have not
been manufacturing bulk drugs but
now, whenever they come for any
expansion, it has been made compul-
sory for them to produce bulk drugs,
out of which 50 per cent they have to-
give for formulations,

SHRI R. P. DAS;: My question was
this; These multinational companies:
are not now producing the required
quantity of life-saving drugs in ac-
cordance with the increasing demand’
of such drugs in the country. They
are producing mainly vitamins and
so on of which 80 per cent of their
production ig ~ vitamin drugs, My
second question ig this: May f
know why some of these Ilife~
saving drugs have not been rhade
available in some of the States?”
Some of these life-saving drugs are-
not available in West Bengal, * for
instance. Quite a3 few days back it
had come to our notice that these-
were not available in Delhi also. They-
were not available in the Central Go--
vernment’s Health Scheme Hospitals..
So, I just want to know from the
hot Minister whether this 13 true.- m':
no
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SHRI P C. SETHI: Sir, itisa!ac
that on account of closure o:[ some two
or three imuvortant factories like
CIBA, FEIZER and one more com-
pany in Bombay, production of some
of the drugs had to suffer. But at
the same time, the hon. -Member
would appreciate- that we have been
trying to meet the ghortfall through
these jmports. As far as the short-
fall in these life-saving drugs is con-
cerned _they have been met by im-
ports. Of course there can be perio-
dical shortages in ‘certain markets.
Whenever we get any report from
the Drug Controller that there js any
shortage anywhere, we do rush suffi-
cient quantities of eguivalent druss
which are available, I have got here
with me the names of some 16 items
which were in short supply. I would
give only one ¢xample. ADELPHANE
ESIDREX tablets were produced b¥
CIBA. This factory was closed We
are supplying substitute tablets SAR-
PALZINE produced by GENO
PHARMA. Tis equivalent has to be
supplied because CIBA ig closed we
can’t help it. As I have already point-
ed out .the requirements of such drugy
which were in short supply have been
met through the equivalents which
have been available in the market.

st FEAT WIET I
WA, X WiweT ¥ 94T F  AgY
AT Frgar fe feadl garegi faadt
&« feaay aff fosay & &
FAT T AT4AT  FATEET F——FaT WIS
F1§ CEY AYfy farifes sy v
G ¢ NE & am sTar & wew
gfar wisr fas @f ?

SHRI P. C. SETHI: As I have al-
-ready pointed out, all possible efforts
are being made to see that the pro-
duction of life-saving drugs in the
country improves and some of our
public sector companies gre also pro-
ducing thege life-saving drugs. What-
-ever may be the shortfall, we are aisv
tryius to meet these by meorts

- VMSAm 1, 1908 (SAKA)
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«t tefawie qrewm oS #
g dwre Wi g — wE -
Taregt &1 W\, wg< Ar fosar
efiwe g mr § I{#\'Wﬂ‘ﬁ'_!ﬂ
¥ wH TAAT AT ATAT CHF TATLAT
& qry F waf F@r Y 1 W ATHEE
ik fafrew weqaraY & wid av agr
ZATEAY & aTX A gL, SE-GEAY

‘gareat WY Sodew FEF § 1 AW &t

IR 74 7Y X AT ¥ ITW qA
1 I197 a1 fF OF aTh dAT TWR
oy & 77 @to aAv o s Weay
¥ wu1T FFET & 7 . oifaay
®1 &7 AL FATdI @1 TSl w7
Srar @ax & 9T asar &, afeT
gEY aTE 9% AFT ITAsy AT )
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SHR] RATANSINH RAJDA: It
appears that the hon. Minister is liv-
ing in an ivory tower, The actual fact
ic that no life drugs are available in
any of the major cities, not to talk
about towns_districts gnd rural areas.
The poor people are not getting them.
I would like to know from the hon.
Minister whether this Government
has at all any comprehensive drug
policy for production and distribution
of drugs. Now, the previous regime
hag appointed a Committee known as
the Chavdg Committee. They made
certain specific recommendations as
to how these drugs should be distri-
buted on a scientific basis. They have
also pointed out how profiteering is
going on as far as the distribution of
these drugs is concerned .how under
hand gealings are being carried out by
certain vested interests jn this busi-
ness. I would like to know whether
the Chavda Committee report would
be placed on the Table of the House.
How many recommendations of the
Chavda Commiitee have been accept-
ed by the Goyernment?

SHRI P. C. Sm: 8ir, on the
Chavds Committee, thdre is a sepa-
rate question. Hewever, I would Nke
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to point out that the Chavde Com—
‘fnittée wag the Sub-Comrnittee of the
Consultative Committee of the Minis-
try and 35 such whatever they have
given is not a report but a recommen.
.dation only. However, we have gone
through those recommendations and
they had suggested that the drugs
should be imported in a canalised
manner and the previous Government
also adopted this policy and since
‘then the drugs are being importeg in
a canalised manner. That brings down
the prices because we go to the for-
eign markets for purchase of bulk
drugs in g bulk manner. I can quote
statistics whereby the imports have
reduced the prices of these imported
:drugs. Similarly, the Chavda Committee
hag made certain suggestions in res-
pect of the Canalised drugs. The cana-
lised drugs were being charged service
charges, voyage charges and sales-tax.
As regards sales-tax, the calalised jetms
are sold to the third party, and there-
fore, avoidance of sales tax is not pos-
sible and to that extent, sales tax is
there. Afler the Chavda Committee
report, the other charges, voyage char-
ges and service charges were reduced.
Whatever was being charged previous-
ly is not being charged now.

Secondly, the imports were done
through the IDPL. The Conimittee had
suggested that the imports should not
be done through the IDPL. That has
new been stopped and the IDPL are
not getting any margin or profit out
-of it.

(Interruptions)

SHRI RATANSINH RAJDA: The
‘hon. Minister bhas not replied fo my
question whether the regommendations
-af the Chavda Committee will be plac-
-ed on the Table of the House.

SHR] P. C. SETHI: According to my
information as also para 13(5) of Chap-
ter 13 of the Mamual for handling of
parliamentary work in the Ministries
ihe deliberations of the Consultative
Committee are considered informal aud
purely advisory and no.  reference to
them can be made on the floor of the
Houge either hy the Minister or by the
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SHRIMATI GEETA MUKHMJEE
Tn answer to the main question, the
Mimister has stated that there may be
short supply of these drugs here and
there, but that is not the overall posi-
tion. In this context, I would like to
know what the machinery of the Minis-
ter’s knowledge is because that is con-
trary to the knowledge of the whole
House, According to  our knowledge,
these drugs are mot available, hut for
him, these are available.

Secondly, is the Minister aware that
as soon as there is a short supply of
any drug, even if after some time a
substitute is introduced, the prices sre
raised. How does it happen? The price
of tetracycline capsule which used to be
39 paise is now 75 paise in the market,
Similarly, resticlin is selling at Rs. 3-00
per capsule. Al] this hike is because
they take advantage of the short sup-
ply of drugs. What has the Minister
got to say in this respect and how is
he going to ensure proper prices of
these drugs?. '

SHRI P. C, SETHI: As far as the
question of information is concerned,
we receive the information of shortage
of drugs through the state Drug Con-
trollers and Zonal officers of the Cen-
tral Drugs standard control organisa
tion appointed by the Health Ministry
and the State Governments throughout
India. However, I would not only de-
pend on the reports of the durg con-
trollers, I would rather like to depend
on the hon. Members of the House who
are complaining about the shortage of
these medicines and about the prices.
I will take cognizance of this and
wherever shortfall are noticed, we will
try to take corrective measures.

Request for World Bank Loan for
*871. SHR] M. RAM GOPAL REDDY:
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
Pleased to state:

(a) whether Ofl India has approach-
ed the World Bank for a loan for the
Mahanadi exploration programme; and

(b) it so, the amount asked for smd
tiie refponse from the World Bank?
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THE MINISTER:OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
. CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a): No, Sir.

- {b) Does not arise.

- —~SHRI M. RAM GOPAL REDDY: I
think the Minister has considered this
question very simple .and, therefore,
has answered ‘No, Sir' and ‘Does not
arise’. I would like to know from the
Minister whether the Mahanadi project
is important or not. If it is important,
how much money has been spent on it?
It he does not want to get a loan from
the World Bank for this, is he not going
to spend from his own funds? If not,
is he going to ask for some money for
this project?

SHRI P. C. SETHI: Sir, every hydro-
carbon deposit in India including that
of Mahanadi is very important to us
and there is no question of treating it
lightly. Oil India Limited was doing
the drilling work here. They have
done 3000 line kilometres of seismic
survey prior to exploratory drilling in
this area and one well in the Mahanadi
was drilled to the depth of 2,740 metres.
Second was drill to the gepth of 3,650
metres. Traces of hydro-carbon were
noticed in Mahanadi 1I, but there is no
commercial find as yet. However, we
are now trying to acquire more deep
drills and we are continuing the ex-
ploration ip this area.

As far as assistance from the World
Bank is concerned, at a proper time
when the pian for further exploration
is finalised, we would approach them
for the aid ag far as Mahanadi ex-
ploration is concerned. :

SHRI M. RAM GOPAL REDDY: Sir.
the Minister said that the exploration
-is being continued. I want to know
whether some drill machines have heen
withdrawn from there; and if so, is
this continuation of the drilling?

SHRI P. C. SETHI: Sir, we are re-
assessing the data which have been col-
lected from these two  wells; we are
also reassessing this data along with the
Seismic Survey Report. And after this
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is done, the commencement of further
exploration will start.

SHRI KRISHNA CHANDRA HAL-
DER: Mr, Deputy-Speaker, Sir, the
Minister in his reply has said that at
the proper time the Government
would approach the World Bank for
the exploration work of the Mahanadi
area. I would like to know whether
he will assure us that when oil is
struck in the Mahanadi area, the
Government will drill and explore oil
from that area from its own resources
without approaching the World
Bank? .

SHRI P. C. SETHI: Sir, as far as
the exploration work is concerned,
we shall continue the expleration
work with our own' drills and re-
sources. But, to the extent we require
foreign exchange for extra compo-
nents or instruments, we shall ap-
proach the World Bank for assistance.

SHRI JAGANNATH RAO: It ap-
peared in the Press sometime ago
that gas was struck inthe Mahanadi
Basin, T would like to know if it is
a fact or a rumour, If gas is likely
to be found there, it would facilitate the
establishment of the fertiliser factory
at Paradeep, whose foundatlion-stone
wag laid by the Prime Minister on
1st April, 1974,

SHRI P. C. SETHI: Sir, as yet gas
has not beesn traced there, but we will
wait for the time till gas is struck.

SHRI RASABEH.{KRI BEHERA: Ex-
ploration is said to be going on. But
it is fact that a rig has already been
taken out from the Mahanadi Basin.
Can the Government give us an assur-
ance that when the exploration work is
started again, the rig- will be returned
back for operation. :

SHRI P. C. SETHI: Yes, Sir, it has
been shifted to other areas. As soon
as the correlation of the data which
has been acquired is over and more
wells have to be drilled we will start
the work and bring rig. Not only
that, we are trying to get more rigs .
which can go further deep.
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Demand and supply of Coal to U.P.
- during 1986-81

*g72. SHRI ZAINUL BASHER: Will
the Minister of ENERGY be pleased
to lay a statement showing:

(a) the demand of coal in Uttar
Pradesh from 1st April, 1980 to 3lst
March, 1981;

(b) how much coal was supplied
to Uttar Pradesh during this period;

(c) whether all the indents were
cleared by coal authorities; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Demand
for coal in Uttar Pradesh in 1980-81
ig estimated  approximately 15.00
Million tonnes.

(b) In 1980-81 an estimated 11.00 mil-
lion tonnes. of coal was supplied to
Uttar Pradesh.

(¢) and (d). The shortfall in the
supply of coal to U.P. against the
demand is due to inadequate frans-
port capacity. (However, Coal India
has been releasing coal by road
against rail shortfalls and also from
the free sale mines without any re-~
strictions.

SHRI ZAINUL BASHER: Sir,
there is an acute shortage of coal in
UP, The Uttar Pradesh Government
has been writing to the Coal Minis-
try in this connection, but it appears
that arrangementg are not being
made properly. There are certain
months in which the demand for
e¢oal is more and in certain other
months the demand is less. I would
like the Hon., Minister to ascertain
the monthwise requirements from the
Government of U.P. and make the al-
lotment against those requirements,

THE MINISTER OF ENERGY
(SHRI A. B. A GHANI KHAN
CHAUDHARY): Only the other day
the U.P. Minister o¢ Industries met
me in this connection; and we have
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assured him that we will give him
all the quota, provided he is prepar-
ed to take it by truck. He has also
told me that it does not matter to
him whethey he gets the wagon or
does not get the wagon, and that
he will take it through trucks, It that
is the case, there will be no shortage of
coal.

SHRI ZAINUL BASHER: I aaked.‘_
for month-wise figures.

SHRI A. B. A. QANI KHAN
CHAUDHURI: Month-wise figuresI
don’t have. He told me that he
had opened 20 dumps, and that he
wag going to open more dumps. And
I have assured him that whatever be
the requirement of coal, I will ful-
fill it.

MR. DEPUTY SPEAKER: Yes, to
the satisfaction of U.P. Government.

SHRI ZAINUL BASHER: The
Chief Minister is not putting the
question; I am putting the question.
I am asking for month-wise require-
ments, and month-wise supply.
These figures should have been given
in the answer itself. But as they have
not been given I feel the Minister
should supplly those figures. He must
have those figures,

SHRI A. B. A. GHANI  KHAN
CHAUDHURI: We have given the
annual figures. He did not want the-
monthly figures.

SHRI ZAINUL BASHER: Now I
want monthly figures.

MR. DEPUTY SPEAKER: He will
supply you. The Minister has giv-
en the annual figures. The position
now is that you are removing it
from here. Therefore, there is no
question of its being supplied,

SHRI ZAINUL BASHEER: Any-
way, I request him to supply the
figures separately.

MR. DEPUTY SPEAKER: If the
Minister has got this information, he
can supply. It will be supplied to-
youw. That is what the Minister says.
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SHRI ZAINUL BASHEER: My next
question is this: here, in his answer
the Minister says that coal can also
‘be lified from free sale mines. The
Ministry of Coal issues permits to
‘the private depot holders. That is
«called D.O. Sometimes the Ministry
‘issueg it, and at other times the Coal
Authority issueg it, I would like to
‘know what are the criteria for issuing
‘thege permits—or allocations, what-
<ever you may call them—and the
number of coal permits issued for
-every State. I want to know the cri-
teria for issuing the d.os. fixed by the
Ministry and by Coal India separately.

MR. DEPUTY SPEAKER: You want
‘to know the number of permits issued
for Uttar Pradesh—not for different
"States,

SMRI ZAINUL BASHEER: No, Sir.
I want to compare the figures.

MR. DEPUTY SPEAKER: No; it is
not covered. Only with regard to Uttar
Pradesh.

SHRI A, B. A. GHANI KHAN
CHAUDHURI: The hon. Member pro-
bably knows that we have put most
.of the coal on free sale from Septem-
er. Only the superior grade of coal
and soft coke are under some sort of
restriction. Otherwise there is no
restriction. '
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SHRI A. B, A. GHANI KHAN
CHAUDHURI: That is not the ques-
tion. Anyway, 1 am giving the infor-
mation, with your permission. In the
power sector, we have supplied 6.70
million tonnes. In the industries sec-
tor, we have supplied 3.85 million
tonnes. We have supplied soft coke
for domestic use 0.19 million tonnes.
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SHRI A. B. A. GHANI KHAN
QHAUDHURI: I do not have that in-
formation as to how much coal we
have sent through railway wagons. To
stipply all the demand of UP, we re-
quire 1600 wagong per day. Obvious-
ly, we are not getting that much ot
wagons.
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Bt mt ﬂsure I do ot
have.

MR, DEPUTY SPEAKER: That
figure he has not got.

SHRI BHERAVADAN K. GADHA-
VI: So far as the demand of coal is
" concerned, particularly in those States
which are away from the coal fields
like Gujarat, Rajasthan and other
places, there the coal is being sold at
a very high premium. The excuse is
always given that you can take coal
but the wagong are not available,
Sometimes even the railways say that
they do not have the coal to load and
vice-versa things are going on. I{ has
been going on for a very long time,
Now, is the Government trying to
do anything in order to bring about
coordination and harmony between
the coal industry and the railways so
that an adequate number of wagons
are available to lift coal from the
mines? It is reported and we have
also come to know the fact that cer-
tain people are capable of gett'ng even
a complete rake, they can manage to
do it. But other people who are try-
ing through the legitimate channels
are put at a loss. Is the Government
aware of this fact; if so, what steps
have been taken to rectify it?

BSHRI A. B. A. GHANI KHAN
CHAUDHURI: We are all the time mo-
nitoring it with the railways at various
levelg including at my level, at the
level of Prime Minister and at the
Ievel of officials, Now, ag far as the
question of corruption in railways is
concérned, I cannot answer that ques-
tien. I would request the hon. mem-
ber to put that question to the Rail-
way Ministry. '
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“4iRI A, B. A, GHANI KHAN:
CHAUDHURI; I have already answer-
ed that all the timg we are monitoring.
it between the railways and ourselves.

Chavda Committee on Drug

*873. DR. VASANT KUMAR PAN-
DIT; Will the Minister of PETRO-
LEUM, CHEMICALS & FERTILIZERS.
bz pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the eriti--
cism by the Chavda Committee that
wrong Drug and Import Policy of
Government is respansible for high
price of essential and life-saving drugs
and itgs Indian formulations;

{b) whether it is a fact that the
commeon man iz paying 43 per cent
more price for drugs as compared to
its price #f directly imported;

(c) what specific steps have Ibeen
taken to bring down prices of chane-
nelised imports and control the price
of finished drugs; and

(d) what steps Government have-
taken to organise and improve the
performance . of  public sector
pharmaceutical units?

THE MINISTER OF STATE IN’
THE MINISTRY OF PETROLEUM,
CHEMICAILS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (d). A
statement ul_ndonthe'fableﬂf‘the
Lok Sabha.
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(a) A Sub-Committee of the Caonsul-
tative Committee of Parliament for the
Ministry of Petroleum, Chemicals and
Fertilizers appointed to go into {ssues
concerning prices of canalised bulk
drugs vis-a-vis some bulk drugs jm-
ported by actual users submitted its
report in April 1878. On the basis of
information collected by the Commit-
tee from various sources, the Commit-
tee could not make g meaningful study
of the comparative prices of imports
by CPC and other imporfers, The
Committee suggested a review of the
incidence of various costs as provided
in the CCI&E's formula as also ratio-
nalisation of mark-ups while fixing the
prices of formulations. CCI&E's for-
mula for fixing the price of bulk
drugs has since been revised taking
into account the recommendations of
the Bureau of Industria] Costs and
Prices. The Drugs (Prices Control)
Order, 1979 also provides for rat:on-
alisation of mark-ups

(b) No, Sir.

{¢) State Chemicals and Pharmaceutl-
cal Corporation of India Limited rost-
ly make purchases on the basis of quo-
{ations invited through global tenders.
‘Bulking of imports and inviting of ien-
ders ensures that CPC is able to ar-
range imports at better prices as com-
pared 1o actual users who have to pur-
chase In small lois. The new Drug
Policy, a copy of which was laid on
‘the Table of the Lok Sabha on 29th
"‘March, 1978 provides for gelective con-
trol on the prices of bulk drugs and
formulations. The Drugs (Prices Con-
trol) Order. 1979 gives effect to the
‘pricing decisions confained in the new
Prug Policy. For the purpose of price
control, formulations have been divid-
ed into four cafegories, Category I
formulations get & mark-up of 40 per
cent, Category II formulations get a
mark-up of 55 per cent and Category
IIT formulations get a3 mark-up of upto
100 per cent. ‘There is no price con-
trol on the remaining formulations,

(&) According to the New Drng Po-
Hcy, the public sector has been given a

mm, Iﬂi
" leading role in the producﬁon and ﬂ-"‘

tribution of drugs and phmaceuﬁcals. _
A number of bulk drugs have been Te-
served for manufacture in the publie
seclor. A number of schemes hsve
been taken up by the Public Sector
Units for expansion of bulk drug manu.
facturing capacities (including antibio-
t'cs) .as well as for establishment of
joint venture formulation unifs in a
number of States. During the years
1978-78 to 1980-81, Government have
made available over Rs. 100 crores for
public seetor investments and support
for further investments on continuing
as well as new schemes would be made
available in the ensuing years. The
public sector producltion in the year
1980-81 is estimated to be approxi-
mately Rs. 63 crores of bulk drugs and
Rs. 80 crores of formulations. Such as«
sistance as is required by the public
sector undertakings to improve their
performance is also being rendered by
the Government wherever necessary.

DR. VASANT KUMAR PANDIT: Itig
now very clear that the Government
has no well formulated nat'onal drug
policy. They are blowing hot and cold,
A Sub-Committee of the Consuliative
Committee was appointed. The Gov-
ernment has gone on record {o say that
they could not make any meaningful
suggestions. But they suggested a re-
view. They had also suggested o ra-
tionalisation of mark-up on imported
drugs. For the benefit of the House
T would like fo say what the Chavda
Committee had said. The Chavda
Committee had gone on record to say
as follows:

“This has brought to light the fact
that drug users have to pa$ as much
as 42.92 per cent more than what
they would have paid had the ma-
terials been allowed fo be imported
directly by actual users.”

Regarding the second part of my ques-
tion, you have gaid “no, does not
arise”. The Chavda Committee has
gone on record o say that the import-
ed drugs are marked up by 43 per cent
for the actual users, The Chavda Com-



mittee had ahc sald ‘thnt in Indh,
malﬁng ‘authority..

MR. ﬁEPUTY—SPEAKER The Min
ister has already replied about the
‘Chavda. Committee,

DR. VASANT KUMAR PANDIT:'

These are all meaningful suggestions
made by the Chavda Committee; and
the Government say that they are mea-
ningless. The Chavda Committee also
says that the canalsing authority
have often advised the actual riisers to
advise them about it and to locate over-
seas suppliers because they cannot get
overseas suppliers. - Even Sri Lanka
has abolished and abandoned the cana-
lising policy. In view of all this, will
the Government appoint another ex-
pert committee to go into a meaning-
ful revision of the entire drug policy
and will the hon. Minister give the
naines of three drugs which are im-
ported, their C.IF. value and the price
paid by the actual user?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): As far zs the
Chavda Commititee’s report is concern-
ed, most of the suggestions made in the
report, gs recommendations, have been
accepted by the Government. I have
just now po'nted out that JDPL, which
the Chavda Committee did not want as
a canalising agency, is no Jonger the
canalising agency and now only CPC is
doing it. Then they wanted the fsci-
lity of the bill marketing scheme {o be

given to the sinall scale units. This is

being done.

They also suggested the revision of
CCI price composition in the voyage
tax and the surface charges, etc. This
also was accepted. Therefore, by and
large, whatever the Chavda Committee
has recommended has been accepted,

In regard to prices and mark-up, I
would like to point out that the Drugs
Price Control Order of 1979 is stinl in
force and the Chavda Committee has
also suggested this, and for this pur
pose the price control formulations
have now been divided into four

vmsm 1. m m;
' categorlves Category 1 mnnnhum get

OmlAmm -

mark-up of 40 per cent only Cateaor‘f
I] formulations get a mark-up of 55 per
cent and Category III formulations get a
mark-up to 100 per cent and there is
no price control as far as the Temain-
ing formulations are concerned.

Now, therefore, with regard to mark-
ups also we are following the Drugs
Price Control Order which was issued
by the previous Government in 1879.
Ag far as the revision of priceg is
concerned, baseq on the recommenda-
{ions of the B.I.C.P., we have revised
the prices of bulk drug's and formula-
tions. Now, these are the various com=-
ponents. The pre-revised formulation,
C.LF. price, Customs Duty is 75, It
remaing at 75. Clearance charges
were 2 per cent. Now they hayve
been reduced to 0.5 per cent. LC and
opening charges were 2 per cent.
They have been revised upwards 0
275 per cent. Distribution charges at
landed cost were 5 per cent. They
have been brought down to 3 per cent,
Therefore, the Chavda Committee's
recommendations in regard to revision
of the prices of these components
have been completely accepted,

With regard to the prices which the
hon, Member has asked for, I would
like to point out, for example, that the
landed cost of import for Choloram-
phenicoel by CPC Rs. 460 angd the
users’ price of import ig Rs. 633 while
the weighted average of C.LF. price
is Rs. 857.73. For Chloramphenal the
price for CPC is Rs, 460 while the
private user’s import price is Rs. 708.
For Streplomycin the delivery price
of CPC is Rs, 475, while the user’s im-
port price is Rs. 666,41. For Choloro-
quin Phosphate the delivered price is
Rs. 428 while the Ilanded cost of
import is Rs. 400 and Yor the private
user it ig Rs. 489.69.

Thig clearly indicates that the
canalisation of the importg has prov-
ed successful and we have been able
to import cheaper prices as eompared
to the private imports,
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~ DR. VASANT KUMAR PANDIT: It
. is clear that the Chavda Committee
have made certein meaningful recom-
mendations, May I know whether it
is a tact or not that Category I formu-
lations, where the mark-up is upto 40
per cent, inelude all the life-saving
and essential drugs?

SHRI P. C. SETHI: 1 do not have the
break-up of these categories.

DR. VASANT KUMAR PANDIT:
Under which category do the life-
saving drug fall?

SHRI P, C, SETHI: 32 important
life-saving drugs are in Formulation I

MR, DEPUTY-SPEAKER: Question
Hour is over,

WRITTEN ANSWERS TO
QUESTIONS

Publication of Constitution in Regional
Languages

*874. SHRI AMAR ROYPRADHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Constitution of
India has been published in all or any
of the regional languages or tribal
languages; and

(b) it so, the details thereof and if
not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
Government has undertaken a pro-
gramme to publish translations of the
Constitution in the varioug official
languages of the States, The Gujarat,
Kannada, Malayalam, Marathi, Panjabi
and Telugu versions of the Constitu-
tion have already been published.
Oriya and Tamil versions of the Con-
stitution have been finalised and are
at different stages of printing. The
Bengali version of the Constitution
hag been prepared and is likely to be
sent to the press in the near future.
Assamese, Kashmiri and Urdu versions

are under preparation.
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Cofliery earinariced Yor supply of ool
to Farakka Super Thermal Power
Plant

*g75, SHRI ZAINAL ABEDIN: Will
the Minister of ENERGY be pleased
to state:

(a) the name of the colliery/collie--
ries from where coal will be supplied
for the National Thermal Power
Station under construction at Farakka
in West Bengal;

(b) whether the lands for laying
rail tracks for carrying coal from the
colliery in question to the N.T.P.
station have been acquired; and

(e) if not, the reasons therefor?

THE MINISTER OF ENERGY
(8HRI A. B. A. GHANI KHAN
CHAUDHURI): (a) Coal requirements
of the Farakka Super Thermal Power
Station, under construction by
National Thermal Power Corporation,
would be met from the Hurra Block
of mines of Rajmaha] coalfield,

(b) Out of a total requirement of
about 1274 acres of land for the rail-
way line, 106 acres have already been
acquired and the balance land is in
various stages of acquisition.

.{c) Lang Acquisition proposals for
approximately 59 acres in West Bengal
and 959 acres in Bihar (in addition to
106 acres already acquired) have been
submitted by the National Thermal
Power Corporation to the District
Authorities concerned. The proposal
for the balance 150 acres in Bihar has
not yet been submitted on account of
resistance encountered from the local
population in conducting land surveys.

French Expertise for Power Genera-
tion Tidal Waves

" *§76. BHRI K. P. SINGH DEO:
Will the Minister of ENERGY be
pleased to state:

{a) whether it iy a fact that Gov-

‘arnment have entered imty a dialogue
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experiise for generdting power from
sea tidal waves;

(b) if so, whether Government
have kept in view the neeg of Orissa
for more power and the long coast
}ine that would be helpfu; in generat-
ing such power;

(¢c) whether deermnent  have
made any survey of the Orissa sea
waves;

(d) if so, the places that can be
utilised for harnessing; and

(e) by what time a decision in this
regard wil] be taken?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) In December,
1880 Government approved a proposal
for taking up investigationg and
studieg in the Gulf of Kutch tp esta-
blish the feasibility for generating
energy from Tidal Waves at an esti-
mafeq cost of about Rs, 2.18 crores.
The project envisages foreign assist-
ance fop import of specialiseq equip-
ments, expert consultancy and train-
ing of Indian personnel, Since the
Central Electricity Authority have
already an agreement with the
Electric-De-France (ED¥), Paris, who
are connected with the only one
major tidal power project of the
world, viz, La Rance in France, it
was felt that the possibilities of get-
ting their technicaj essistance foy the
purpose may be explored, In response
to a request from the Government
the EDF have now offered to depute
two of their Experts for a period of
48 weekg under their agresment
with the Central Bleciricity Authority
to assist in the planning of the pro-
posed investigations, in deteremiining
ity scope and in identifying broad
areas ang inethbdslogy for data
takelt oh the offér made by EDF.

_(b) _to (e), Cartain sites had been
identifed s possible arée tg.

lopment of tidal pewer en
645 L8~1 o

or a $tudy undertaken by Prof. . M.
Wilson in 1975 under ¢ UNDP scheme.
The Gulf of Xutch and Gulf of
Cambay along the west coast and the
Sunderbans area in West Bengal
along the east coast were identified as
possible greas for tidal powet deve=<
lopment, ‘The tidal range ijg of the
ofdet of 3 m to 7.1 m in the Kutch
area and 3.9 m to 10.9 m in Cambay.
In West Bengal the tida) range at
Durgaduani is 1.9 m {o 6 m, at Bella-
donna 1.9 m to 6 m and at Pits Creek
1.05 m to 528 m. On the other hand
the tidal variations at Paradip Port
in Orissa (for which data is available)
range from 0.7 m to 194 m. On the
basis of the present stage of techno-
logy these tidal variations are not
considereq  attractive for power
generation. Further the topograph;r
of the area has to be suitable for
formation of a basin. In view of this
no study isg proposed in respet of the
establishing the feasibility of harness=
ing power from Orissa sea waves.

Global Tender for Mettur Thermal

Plant

+g77. SHRI SELVARAJU: Will the
Minister of ENERGY be pleased 19

state:

(a) whether any global tender hgs
been called for the plant and machi-~
nery for Mettur Thermal Plant;

(b) if s0, whetheyr it has bee_n made
certain by Government of Tamil Nadu
that BHEL has not been able to meet
the plant and machinery required fot
the Mettur Thermal Plant; and

{c) if not, the reasons for inviting
the globa] tender by the State Gov-
erhment?

THE MINISTER OF
(SHRI A. B. A, GHANI
CHAUBDHURD: (a) o, Sir.

(6) snd (c). The question does not

ENERGY
EHAN
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Rural Electrification Scheme. Under
' Execution in Orissa

4g78. SHRI ARJUN SETHL Wil
the Minister of ENERGY be pleased
to lay a statement showing:

(a) the number of Rural Eectrifica-
tion Schemeg under execution in the
State of Orissa;

(b) the date of commencement of
their impementation angd the total
money spent so far;

(¢) whether it is a fact that allotted
amvount coulq not be spent due to
weaknegs of its machinery and the
State Electricity Board during the last
three years;

(d) whether the supply of materialg
tc the State for electrification is far
less than its demand; ang

(e) if nol, the actual indent of the
State for materials and the actual
supply thereof?

THE MINISTER OF ENERGY
(SHR1 A. B. A, GHANI XHAN
CHAUDHURI): (a) Out of the 263
rural electrification schemeg sanctioneg
by Rura] Electrification Corpo-
ration in Orissa till the enq of
March, 1981, 258 schemes are
under various stages of implementa-
tion, The implementation in respect o
the remuining 5 schemes will also
start as soon ag the first instalment of
the loan against these schemes are
drawn by the Electricity Board.

(b) The dates of commencement of
implementation of the 258 schemes

APRIL 21 19!1
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referred to in rep!,y to part (a) of.the .
Question are indicated below:—

Year of Commencementof @~ No.of

implementation Schemes
1970-71 . . . 4
1991-72 . . . 7
1972-73 e 14
197374 - 14
1974-75 - 10
1975-76 . . . a7
1977-78 . .. 23
1978-79 e 48
1979-80 e 53
1980-81 . . . 38

ToraL 25

An amount of Rs. 43.77 crores has
been spent on the above schemes up
to the end of March, 1880. Information
regarding the amount utilised during
the year 198C-8] is not available.

(c) During the years 1977—80. the
Orissa State Electricity Board drew
an amount of Rs. 32.73 crores against
which an expenditure of Rs. 28.11 cro-
res has been reported. The unutilised
belance represents the cost of construe-
tion material lying in store awaiting
utilisation. The Orissa State Eleetri-
city Board has a separate cell to look
after the rural electrification work
headed by one Chief Engineer, assist-
ed by a Superintending Engineer.
However, among other reasons, shor-
tage of Field Officers during certain
periods have contributed to the slow
execution of work to an extent.

(d) and (e). Rural electrification
schemeg are formulated and imple-
mented by the Orissa State Electricity
Board and procurement of material is
its own responsibility. Government of
India hag been trying to the extent
possible to allocate scarce material
such ag cement etc. to the Electricity
Boards including Orissa Whatever
cement was demanded for rural elec-
trification by the State Electricity
Board during the years 1880 and 1981
was tully alJocatecl.
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Thefts and transmission losses in

*878. SHRI HARINATH MISRA:
Will the Minister of ENERGY be
pleased to state;

(a) the total number of transmis-
sion losses and thefts, with the amount
involved, in public sector power units
during 1980-81; and

{b) what measures Government pro-
pose to take drastically cut the losses
and effect efficiency in the working
of these units?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) The figure of
losses on account of transmission,
thefts, etc. for the year 1980-81 is
not available, However, it has been
estimated that during 1979-80 the
losses were 20.45 per cent.

(b) Till recently the investment in
the transmission and distribution was
primarily in the state sector. How-
ever, the Central Electricity Authority
have sent detailed guidelines to the
State Electricity Boards suggesting
various measures to reduce these loss-
es. The Rural Electrification Corpora-
tion an undertaking of the Govern-
ment of India is also advancing loans
to the State Electricity Boards for
system improvement schemes.

Foreign consultancy for oil explora-
tion in Godavari basin

*880. SHRT JANARDHANA
POOJARY:

SHRI JYOTIRMOY BOSU:

W;ll the Minister of PETROLEUM
CHEMICALS AND FER!TIJZERS be
pleased to state:

(a) whether Government have a pro-
posal under consideration to seek for-
eign . consultancy for thg exploration
of oil -in the Godavari basin;

VAISAXEA 1, 108 (84,
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(b) if s0, the names of foreign firms
who have been contacted in this re-
gard;

(c) whether during the recent visit
of the President, World Bank to this
country, assistance for exploration in
the basin was sought; and

(d) if so, the detailg thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) and (b). The
ONGC is considering the merits of
seeking foreign consultancy for the
exploration of hydrocarbons in Goda-
vari basin, but have yet to finalise
and submit amy proposal in this re-
gard.

(c) Yes, Sir.

(d) The ONGC ig seeking World
Bank assistance of upto US $ 120 mil-
lion to execute the programme for
undertaking further seismic surveys
and exploratory drilling in the onshore
and offshore areas of the Godavari-
Krishna Basin so ag to determine the
hydrocarbon potential of the basin and
plan its exploitation,

Curtailment of Sixth Plan target for
transmission, distribution and Rural
Electrification due to increase in
Aluminium price

*881. SHRI B. V. DESAI:
SHRI JAGDISH TYTLER:

Will the Minister of ENERGY be
pleased to state:

(a) whether ag a result of the re-
cent hike in aluminium price, the
Sixth Plan target for transmission,
distribution and rural electrification
programme may have to be drastically
curtailed;

(b) ig so, whether the power sector
which is already running short of
balance fundg for new projects will
have to bear an additional burden of
m}mtm.mcroreswamaﬂtot
the price increase;
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"(©) if po, whether neither Planning
Commission nor Finance Ministry are
prepared to help his Ministry out of
the financial predicament;

(d) if so, to what extent this alu-
minium price hike will affect the
power schemes; and

(e) what stpes are being taken by.

hig Ministry in this regard?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
GCHAUDHURI); (a) to (e). While im-
pact of increase in price of aluminium
on Transmission, Distribution and
Rural Eleetrification schemes is estj-
mated to be of the order of Rs. 300
croreg for the (balance 4 years of the
6th Plan, efforts will be made to see
that the plan targets are not affected
adversely.

Complaints from Directors o¢ South
Indian Filmg

*882. SHRI V. S. VITAYA RAGHA-
VAN: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have re-
celved any complaints from Directors
of South Indian Films regarding the
attitude of Censors towards the South
Indian films;

(b) if so, the reaction of the Gov-
ernment thereto;

(¢) whether {Government propose
to amend the censorship rules; and

(d) it so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

- (b) Does not arise.

(c'5 and (d). Cin
ut) ﬁgemso v:ﬁ:;ogr&
e !:Ra vides I
by
an mdqendp:t Appﬁ%ife @ g

decide appeals against the deeigiens
of the Béurd of Film Censors. As soon
as the amending Bill is passed by
Parliament, consequential aman&mcnt
will be made in the-  Cinematagraph
(Censorship) Rules 1958,
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Manufacture of Technicals for formu-

*884. SHRI N. E. HORO: Will the

Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to lay a statement showing:

(a) the details regarding the names
of multinational and DGTD Register-
ed companies who have been manufac.
turing Technicalg for formulation into
pesticides during the last three years;

(b) whether some cases have come
to the notice of Government that cer-
tain multinational and DGTD Regis-
tered companies are taking formulating
companies .on lease in spite of the
fact that this industry is reserved for
the small scale sector;

(c) whether a large number of small
scale formulating industries are idle
for want of raw materials (Techni-
cals) while multinational companies
are using this raw material for for-
mulation by themselves; and

(d) if so, what action Government
proposz fo take to remedy the situa-
tion? o

THE MINISTER CF PETROLEUM,
CHEMICALS AND FERTILIZERS
{(SHRI P. C. SETHI): (a) The names
and addresses of Multinational and
DGTD Registered companies, who have
been manufacturing Technical grade
pesticides in the country, are as
under:—

1.-Agromore Limited,
Mysore Road, Bangalore-ﬁm

2. Alkali and Chemicals Corpora-
tion of India' Ltd,,
P.O. Rishra, ‘Distt. I-Iooghly

3. Atul Produc’cs Lumted
Atul, ‘West leway, Val.sad-
396020

4. Bayer (_India)".[-.inﬁted,'
5 s S
Point, Bombay-400001,

5. Bharat Pulverising Mills Limi-
ted, :

Hexamer {House, Sayam Road,
Bombay.

6. BASF India Limited,
May & Baker House, Sudam
Kalu Ahira Marg, Bombay.

7. Ciba Geigy of India Limited,
Santa Monica Plant, Corlim,
Ilhas, Goa.

8. Cyanamid India Limited,
Nyloc. House, 254 D2 Dr. Annie
Besant Road, Bombay.

9. Excel Industries Limited,
184—87, Swami Vivekanand
Road, Jogeshwari, Bombay.

10. HICO Products Limited,
Mogal Lane, Mahim, Bombay.

11. Hindustan Insecticides Limited,
Hans Bhavan, Bahadurshah
Zafar Marg, New Delhi,

12. Hindustan Organie Chemicals
Limited,

P.O. Rasayani, Distt. Kulaba,
Maharashtra.

13. Hindustan Antibiotics Limited,
Pimpri, Pune-400018.

14. Indofil Chemicalg Limited,
Nirlon House, Dr. Annie Besant
Road, Bombay-400025,

15. Kanoria Chemicals & Industrie
Limited,

16-A, Barbourne Road, Cal-
cutta.

16. Mico Farm Chemicals Limited,
Lotus Court, 165 Thamba
Chetty Street, Madras.

17. NECHO Chem, Limited,
Plot No. 100, Nand Sari, In-
dustrial Estate, Baroda.

18. Pesticides & Brewers Limited,
138—141, Govt. Industrial
.+ Estate, Kachdivli (West), Bom-
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19. Pestmdes Indm Limited,
Udaisagar Road, U'dlipur :

20. Paushak Limited,
Alembic Road, Baroda.

21. Punjab United Pesticides &
Chemicals Limited,

SCO0-35, Sector-26-D, Madhya
Marg, Chandigarh,

22. Rallig India Limited,
Rallis House, 21,
Street, Bombay.

23. Sandoz (India) Limited,
Sandoz House, Dr. Annie Be-
sant Road, Worli, Bombay.

Mahalaxmi Chambers, 2 Bhula-
bhai Desai Road, Bombay.

25. Sarabhai M. Chemicals Limited,
Wadi Wadi, Baroda.

Raveline

26. Tata Chemicalg Limited,
Mithapur, Gujarat State,

27. Travancore Chemicals and
Manufacturing Company Limi-
ted, Kalamessary, Alwaye,

28. Union Carbide India Limited,
5, Parliament Street, New
Dethi.

(b) Pesticide formulations are not
reserved for the small scale sector. In
1979, M|s, Sandoz (India) Limited
reported that they had taken formu-
lation capacity on lease from M/s.
Chith Chemicals, Madras and M/s.
Baroda Minerals and Grinding Indus-
tries, Ahmedabad. No other case of
multinational or DGTD Registered
company taking formulation capacity
on lease has come to the notice of
the Government.

(¢) There are no reports that smaltk
scale formulating units are idle for
want of technical material. One of
the conditions ususlly stipulated in
the industrial licences for the manu-
facture of technical grade pesticides,

APRIL 21, 1081

is that a certaxn percentage (um.mlly
50 per cent) of the technical material
produced would be made available to
non-associated formulators, With a
view to streamlining the distribution
of such material to non-associated
formulators, the supply of major pes-
ticides (technical material) is being
made to non-associated formulators
through the State Governments, based

on quarterly allocations made by the
Ministry of Agriculture.

In respect of pesticides which are
not available in the country or are
available only in limited quantities,
import is allowed in favour of the
actuyal users under Open General
Licence or on a restricted basis, "as
the case may lbe, to meet the require-
ments for formulation.

(d) Does not arise.

fafew wsat WY wfefower diwsor
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HEU, 1981

Setting up of a Committee for
indentifying drug invelving high tech-
nology

*886. SHRI RAM SINGﬁl YADAYV:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the new Drug Policy
envisiged setting up a Committee for
identifying whether manufacture of a

pﬂthuh!drnginvbl‘redhiﬁlhcﬁ—

no‘ibs.v

(b) whether such a Committee were
set up and if so, their findings and
whether they have been made public
so far or not;

(¢) who were the memberg of the
Committee;

(d) how many meetings took place
and how many members participated
in each of the meetings; and

(e) what were the detailed exercises
carried out before coming to the con-
clusion whether any bulk drug invol-
ved high fecimeology or net?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) Yes, Sir.
The Drug Policy provided that for
the purpose of identifying foreign com-
panies engaged in the manufacture of
bulk drugs “not involving high tech-
nology”, detailed exercises would be
.carried out through a High Level
Committee consisting of Secretaries to
Government in the Departments of
Chemicals & Fertilizers, Industrial
Development, Technical Development
and Science & Technology assisted by

-experts..

(b) Yes, Sir. The Committee con-
sidered the manufacturing processes

" APRIL 21, 1981
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of 207 bulk drugs being produced by
foreign companies and found that 93
of these involved high technology.
The Committee's studies showed that
two companies were not producing
any high technology bulk drugs at
all. The categorisations of the bulk
drugs made by the Committee were
intimated to the concerned companies.
The broad findings of this Committee
were also made public through a Press
Note.

(¢) The Committee consisted of the
following rnembers —

1. Secretary (Chemicals & Fertilizers)
2. Secretary (Industrial Development)
. 3. Secretary (Technical Development)

4; Sccrt.;tary (Science & Technology) |

5. Prof. Intisar Hussain, Head, Deptt. of B:.o-cht:m:atry, _]‘\I Medical
College, Aligarh Muslim University .

6. Dr. S. Varadarajan, Chairman & MD, IPCL
7. Dr. Nitya Nand, Director, CDRI, Lucknow

8. Adviser (Drugs), Department of Chemicals & Fertilizers

Chairman

Member

Member

Member

Menmber

Member

Aember

Member

(d) The Committee held six meet-
ings. The number of members or their
representatives who attended each
meeting is indicated below:—

First meeting
Second meeting
Third meeting
Fourth meeting
Fifth meeting
Sixth meeting

‘M g @ oo w g

(e) A detailed questionnaire - was
issued to all foreign drug companies

to elicit the data re.ating to manu-
facturing activities in respect of each
bulk drug being produced by them.
The replies received from the manu-
facturers in responsz’to the question-
naire were first subjected to a scrutiny
by the Technical Officers of the De-
partment of Chemicals & Fertilizers
with a view to bringing out all the
aspectg relevant to the processes of
manufacture of each product, The re-
sults of such analysis were then exa-
mined in depth by the Committee.
The Committee reviewed the data sup-
plied by the companies and went into
the process of manufacture op each
bulk drug produced by these com-
panies,
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Promotion of Scheduled Castes/Tribes
in Indian Oil Corpofation Limited,
Madrag

8044. SHRI N. DENNIS: Will the
Minister of PETROLEUM, CHEMICAL
AND FERTILIZERS be pleased to
state:

(a) whether any promotions to the
members of the Scheduled Castes and
Tribes were given in the Office of the
Indian Oil Corporation Limited, in
Madras City during: the last three
calenday years;-
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(b) whether the seniority of mem-
bers of other castes was overlooked
in this connection; .

(c) the categories of posts in which
it was done; and

(d) the number of persons over-
locked on each occasion?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. €. SETHI): (a) Promotions
are made taking the Southern Re-
gion (IOC) ag a whole (including
Madras City) and accordingly mem-
bers of Scheduled Castes and Sche-
duled Tribes were promoted during
the last three calendar years.

(b) to (d). The requisite information
is being collected and will be laid on
the Table of the House in due course.

Promotion Rules in IDPL

8045. SHRI RAM VILAS PASWAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the promotion rules
have been framed in the IDPL and
seniority lists circulated;

(b) if not, the reasong therefor with
full details;

(¢) whether the delay is due to
proposal to give more time after

superarnuation to Chief, Personnel
Division;
* (d) whether the- Chief, . Personnel

Division hag already crossed the
superannuation age; and

(e) if the above facts are correct,
what action Government propose to
take in the matter? .

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND ' FERTILIZERS
(SHR]: ‘DALBIR SINGH); (a) and .(_p).
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Promotion Policies for workers and
" officers were framed and circulated in
1967-68. The various unions and offi-
cers wanted review of these policies,
in consultation with their representa-
tive bodies. Accordingly those relating
to workmen are under discussion bet-
ween the Company and the Unions
which are continuing, The Unit based
seniority list of workmen is already
available in the Units. Similarly, the
provisional seniority list of the officers
belonging to the common Cadres of
ithe Company had been circulated.
The draft of the revised promotion
policy for Supervisors and Officers of
the Company has also been prepared
and is under discussion at various
levels of management,

(¢) No, Sir.

(d) and (e). The Chief, Personnel
Division in the IDPL has crossed the
age of superannuation and has been
given one year extension of service
with the concurrence of Board of

Directors,

wiaawmai &t wAfss g d@eet
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Letter of Intent to mt!p for
Manufacture of Palyester Staple Fibre

8047. SHRI V. N. GADGIL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILISERS be pleased
to state

(a) whether uovemment of Maha-
rashtrg had applied for a letter of
intent to a joint secfor with Govern-
ment of Maharashtra and M/s Nes-
slence Chemicals and Fibres Lid as
copromotors for the manufacture of

polyester staple fibre;

(b) whether letters of intent for
similar projects have been issued fo
State Industrial Development Corpora-
tion of Madhya Pradesh, Karnataka,
Orissa, Uttar Pradesh and Punjab;
and

(c) if so, what are the reasons for
not ;ssumg it to Maharashtra?

THE MINISTER OF PETROLEUM,

CHEMICALS AND [FERTILISERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) No, Sir.

(c> A final decision on a number of
applications for industrial licences for
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thg !innu!actum of Polyester staple
fibre, including that ef the State Im-
dustrial and Investment Corporation
of Msharashira has not been taken
yet. :

French Collaboration to Manufacture
Homoeopathic Drugs in India

8048. SHRI R. L. BH&TIA':'?_YHI the
MINISTER OF PETROLEUM, CHE-
MICALS AND FERTILIZERS be ple-
ased to state:

(a) whether Government have ap-
proved French collaboratlﬂn with an
Indian firm for the manufacture of
homoeopathie drufs in Indis;

(b) if so, the terms of the colla-
boration, the particulars of the Indian
promoters of the Company and capital
outlay involved; and

(e) when will the new plant start
production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEU‘M CHE
MICALS AND FERTIL_IZERS (SHRI
DALBIR SINGH): (a) and (b) Yes,
Sir. The Government have approved
the foreign collaboration proposal re-
ceived from M/s. Sharda Homoeto
Pharmaceuticals Pvt. Ltd.,, New Delhi
for foreign collaboration with M/s.
Laboratories Boiron, Lyon, France for
the manufacture of Homoeopathic
Medicines, Blochemic Tablets and
other gpecialities with the following
terms: —

(1) Forelgn equity participation:
80 (Thifty) percent amount-
irg to Rs. 15.6 lakhs (Rupees
fifteen lakhs and sixty thou-
sandg only) in the total paid-
up cnpital of Rs. 52.¢ lakhg in
the new company to be pro-

moted.

(2) ‘%oyaltr 4 (four) percent on
térnal ghlés and ¢ (six)" per
cent on exportz both subject
(8o pears Gubiog the piried
yents
of s Afresiiant jubject to0
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during the fourth and ffth

years will be paid only from
actual extraction and pre- .

paration of mother tintfures
" froin local ard also non-indi
~ genous herbs.

(3) The foreign .collaborator ghall
be paid a lump sum amount
of F.F 150,000 (E.F. one lakh
and fifty thousand only)* sub-
ject to applicable Indian
taxes, - for technical know-
how, drawings designs, docu-
mentation, erection and cof-
missioning etc. The lumpsum
shall be paid in gne instal-
ment after commencement of
production,

The promoters of the new companv
to be formed for the implementation
of the sclieme are ag follows:—

1. Dr. Jugal Kishore, New Delhi
2. Dr. Arvind Kishore; New Delhi

3. Mr. Kailash Nath Khanna New
Delhi

4, Mr, Vivek Chand Burman, New
Delhj

(c) The production is expected to
commence within 18 months after the
registration of the unit and completion
of formalities.

TAACATA H A TF FICEIAF1 TQIGHT

8049. »t SPAW : Fgr THfwTw,
AT M FATE At g5 ToA A gar
w30 5 ¢

(%) Far TFq 1A F qag FAT T
a¥r ¥ gYfirr fewra ¢ & fod
WU JFTF FIYAT WMRa 77 F
A A FAY T HIT A O TEarT o
g ot

(&) 4f% &, & 34 ¢ e
mﬁmmﬁmi? _



5o  Wrilten Answers  APRIL ""':1, 1981

Wfam, vama gt sdew WA
(ot wwrw wex {EY) : (F) o, &
TIE & q&7 HAT ¥ qATATT H
st gré/ada da vomgf S i@
waAt Y erew F w1 gE frav

s

" (@) <A ¥ AT wAT H
gfay firgr mar § fa wseam § G 93
warfia OF IEF qAT FT wreaT ¥
wfas Fget o< fa=re ag) fFar sr
FHaT FGIOF WHEGTT F 7+q ITQ AaY,
AEl W°F I3 TG0 FF F7 I8QQAH
&, 1 gaaT ¥ seaifas wAr g €

s_lmrtage and Distribution of Diesel

8050. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS bLe
pleased to state:

(a) whether Government are aware
that because of the shortage and
irregular distribution of diesel in the
country, the -agriculluray work has
come to a standstill in several States;

(b) whether Government have re-
ceived any complaints that diesel is
being sold in black market on a large
scale in the country; and

(c) if so, the measures Government
have taken to improve supply and dis-
tribution system of diesel?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI p. C. SETHI): (a) This Minis-
try makes monthly allocation of High
Speed TTesel oil (ESD) to States/
Union Territories. The break-up of
this allocation gg between the different
sectors of consumption like agricul-
ture, transport, etc., as well ag ensur-
ing equitable distribution of {he pro-
duct are fhe responsibility st the Stete

Governments themselves, The HSD
allocation in the recent monthg have
been made on g liberal scale. The
State ‘Governments have been al@Vvised
to give the highest priority for agri-
culture in the matter of distribution
of HSD.

It is not correct to say that the
agricultural work has come to g Stand
still in several States because of the
shortage and irregular distribution of
HSD in the country.

(b) No large scale incidences of
blackmarketing of high speed diesel
oil in the country have come to the
notice of the Government in recent
months, But some stray cases of sucth
malpractices have been reported.

(¢) With the resumption of opera-
tion of Barauni Refinery, the overall
availability of HSD has improved. The
monthly allocationg of HSD since
March 1981 are being made at a level
15 per cent more than the gctual scales
in the corresponding monthg of the
previous year. Supplies of HSD are
being made as far as possible in line
with allocation. The State ‘Govern-
ment/Union Territory Aaministrations
have been adviseg from time to time
to take steps for preventing malprac-
tices such as hoarding and black-
marketing in HSD.

Exploration Operation in Mahanadi
Basin

8051. SHRI 8. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS he
pleased to state:

(a) whether Oil India has suspend-
ed its offshore exploration operations
in the Mahanadj basin;

(b) if so, the reasons therefor; and

(c) the progress made so far since
the Oil India took up the exploration
work of Paradip—its. first offshore
venture—in January, 1980?
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THE MINISTER OF  PETROLEUM,
CHEMICLS AND . FERTIDIZERS
(SHRI P. C, SETHI): (a) to (¢) Two
wellg have been drilled in the Maha-
nadi off-shore area.
no commereial fina of hydrocarbons
so far. Further drilling operations
will be decided upon depending upon
the examination and evaluation of all
the geological, seismic and other data
particularly data collected from the
drilling of these iwo wells,

Irregular Coal Supply to Thermal
Power Stations in Karmataka

8032. SHRI K. MALLANNA: Wil
the Miinster of ENERGY be pleased
to state:

(a) whether the supply of coal to
thermal power “stations in the State
of Karnataka is not regular and satis-
factory;

(b) whether it is also a fact that as
a result tBereof the power produftion
has heen affected; ana

{c¢) if so, the measures Government
have taken to improve the position?

THE MINISTER OF STATE IN THLE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There is
no thermal power station located in
the State of Karnataka.

(k) Does not arise.

(c) Does not arise,

Autonomous Corporation for Com-
mercial T.V. and Radio

8053, SHRI CHIRANJ1 LAL SHAR-

MA: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
Sed to state at what stage is the pro-

posal to set up autonomous corpora- -

tion for Commercial Television and.
Al India Radio services?

There has been -
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI

' VASANT SATHE): A proposal for set-

ting up two public sector companies—
one each for the commercial services
of Akashvani and Doordamshan is
under study.

Seitlement of Refugees and Expendi-
ture Thereon .

" 8054. SHRI GIRIDHAR GOMANGO:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state;

i

(a) the total population of the
erstwhile refugees at present, state-
wise;

(b) the money spent on the refugee
re-settlement programmes and other
devielopmental programmesg including
non-plan expenditure since the crea-
tion of the separate Ministry in Gov-
ernment of India up to the year 1980
81:

(¢) the allocation proposed for
Sixth Plan period by hig Minisiry for
development of these resettlement
areas and economic upliftment pro-
grammes, State-wise therefor; and

(d) the administrative set up and
pattern adopted by his Minisfry for
execution' of the schemes in those
areas and the role played by the States
in the matter of aaministration there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HAPBILITATION (SHR; BHAGWAT
JHA AZAD): (a) A gtatement show-
ing the number of displaced persons
rehabilitaléd in each State and Union
Territory since Independence is.
attached.

(b) An expenditure of Rs. 100041
crores has been incurred since In-
dependence upto February K 1981 on
the relief and rehabilltation, other
developmental programmes including
non-plan jture ag per details
given below:—
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' Expéhditure incurred

Category of displared persons _

. (Rupees in crores)
I Displaced persons from former East 576.97 .

Pakistan (now Bangladesh)
2. Displaced persons from former West 399,24

Pakistan (now Pakistan)
3.  Displaced persons of 1971 Indo-Pak 19.43

Conflict in Rajasthan and Gujarat
4. Refugees from Pak-occupied areas of 4.77

Jammu & Kaghmir

(¢) An outlay of Rs. 154.12 crores
hag been proposed for this Depart
ment in the Sixth Five year plan
1980-85 for the relief and rehabilita-
tion oy displaced persons and re-
patriates. Allocation jg made scheme
wise and not State-wise,

(d) The relief and rehabilitation
schemes are implemented by the States
and Union Territorieg with funds pro-
vided by the Central Government,
except in case of the Dandakaranya
Project and the Rehabilitation Infus-
tries Corporation Ltd, which are direc-
tly under this Department.

Statement
5L Name of States CATEGORY OF DISPLACED PER SONS
No. —
o Pakistan Persons Pakistan Former
(Former displaced occupied - East
West during areas of Pakistan
Pakistan) Indo-Pak  Jammu & (now
nflict, Kashmir  Bangla-
1971 desh)
1 2 4 5 6
t. Andhra Pradesh 4,000 B,Goa
2. Assam . . . 4,75.000
3. Bihar 74,200
4. Gujarat (included in 6,500
figures for
(Maharashtra)
5. Himachal Pradesh 5,000
Hatyana (included in ..
figures for
Punjab)
7. Jammu & Kashmir . -~ 1,335,000
7.” e e g,‘:w

8. XKarfitakk ; . :
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1 2 ] 4 5 6 .
g. Maharashtra . . . 4,15,000 27,700

10. Madhya Pradesh . 2,09,000 41,500
Il mnipur . . . 2,900
12, Meghalaya . . . . e . . 9,700
13. Orissa . . . . . . . 14,200
14. Punjab . . . . 27,837,000 15
15. Tamil Nadu . . . . 9,000 .

16. Tripura . . . . - . 3,49,000
17. Rajasthan . . . 3,758,000 21,500 5,500
18, Uttar Pradesh v e 4,80,000 - 28,850
19. West Bengal . . e 20,95,000

ToTAL 42,389,000 28,000 1,35,000 31,35;163’
UNION TERRITORIES
1. Andaman & Nicobar Islands] . f15,300
2. Arunachal Pradesh §13,000
3. Delhi 's,01,000
ToraL | . . #5,01,000 28,300
DANDAKARANYA . 1,03,70 o
GranDp ToTaL 47,40,000 28,000 1,535,000 32,67,465
HAN JIRAEA & w17 T AW Wifeaw, wwA wWir  SEE

s sty wy gt gvfa
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Appointment of All India Radio
Representative in Orissa

8057, SHR] HARIHAR SOREN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to sfate:

(a) the places of Orissa where All
India Radio representatives have been
posted;

(b) whether Government have a
proposal to appoint some more All
India Radio representatives in Oris-
sa during the year 1981-82;

(¢) it so, whether some All India
Radio representatives are proposed to
be appointed in the mining areas of
Keonjher district; and

(d) the details about their posting?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Al India
Radio hag two regular Correspon-
dents in Orissa one each at Bhub-
neshwar and Sambalpur. There are
12 part-time correspondents to cover
the remaining 131 districts and one st
Cuttack.

(b) No, Sir. There is already a part-
time correspondent to cover Keonjher
district,

APRIL 21, 1981
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(c) and (d). Do not arise,

LicensediInstalled Capacity of various
Man made Flbre

8058. SHRI CHINTAMAN] JENA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS be
pleased to gtate:

(a) what is the present licensed/
installed capacity in public sector/
private sector of various manmade &
Synthetic fibre/fllaments in the coun-
try—(party-wise capacity);

(b) whether there are proposals to
further licence capacities of man
made synthetic fibres/filaments in the
countiry; and

(c) if so the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P, C. SETHI): (a) A State
ment i enclosed.

(b) Yes, Sir,

(c) Delails of applications pending
before Government are not published
until after Government hag taken a
view thereon,

Statement

S. No. Name of the Party

Licensed Installed
capacity capacity
() (2) (3)

Viscose Staple Fibre

t. Gwalior Rayon, Nagda . 22,000 62,000
2 Mavoor . . . [ 16,000
3 Harihar . l 36,500 9,000
4. South India Viscose . . . . . [ 18,000 {11,000
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(1) (2) (3

Viscose Filament Yarn

1. National Rayon Corpn. . . . . 9,000 9,000
2. Century Ré.yon, Bombay . . . . 7,000 10,000
8. Travancore Rayons, Kerala . . . . 5,400 2,800
4. Indian Rayon, Surat . . . . 3,600 5,300
5. Baroda Rayoﬁ Corpn. . . . . 4,500 4,500
é. j.K.. Rayon, Kanpur . . . . 3,600 3;600
7. Kesoram Rayons, Calcutta . . . . 4,000 4,000
8. South India Viscose . . . . . . 4,000 4,000

Acetate Fibres & Yarns
1. Sirsilk Ltd., A.P. . . . . . . 2,300 2,300

Polyester Filament Yarn

1. Garware Nylons Ltd . . . . . . 576 576
2. J. K. Synthetics Ltd . . . . gbo g60
3. Nirlon Synthetic Fibres & Chemicals Limited . 922 922
4. Modipon Ltd . . . . . . 576 576
5. Shree Synthetics Ltd . . . . . . 576 576
6. Baroda Rayon Corpn. Ltd. . . . . 576 576
*7. Petrofils Cooperatives Ltd. . . . . . 3500 3500
8. Century Enka Ltd . . . . . . 360 360

Polyester Staple Fibre

1. The Ahemedabad Mfg. & Calico Printing Company Ltd. 12,200 6100
2. Chemicals & Fibres of India Ltd .o 10,000 10000
3. Indian Organic Chgmicals Ltd . . . 12,200 6{00
4. J. K. Synthetics Ltd . . . . . 12,000 3750
s. SWadcshi Polytex Lt(i. . . . . 6,100 6100
- #6. Bongaigaon Refinery and Petrochemicals Corpn. Ltd . 30,000
#%7  Punjab Industrial Development Corpn. Ltd. . 6,000
Nylon Filament Yam :
1. Baroda Raybh Corpn Lid. e e e 2,436 2436
* Public Sector Unit.

##State IDC.
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(x) (2) (3)
2. Century Enka Ltd. . . 3,640 1980
3. Garware Nylons Ltd. . . . 3,352 3352
4. JK. Synthetics Ltd. .. 5,376 | 4540
5. Modipon Ltd. ) 4,760 " 3500
6. Nirlon Synthetic Fibres and Chemicals Ltd. 3,528 3528
7. Shree Synthetics Ltd. . 1,740 1740
8. Stretch Fibres India Ltd- . . 4,200 540
9. Jagatjit Cotton Textile Mills Ltd, 2,000 ..
" Nylon Tyre Cord

t. Baroda Rayon Corpn., Ltd. 2,000
2, J. K. Synthetics Ltd. 3,000 300"
8. National Rayon Corpn., Ltd. 3,300 3300
4. Nirlon Synthetic Fibres & Chemicals Ltd. 2,190 2,190

Shriram Fibres Ltd. 3,000 3, 000
" derylic Fibre

*1. Indian Petrochemicals Corpn. Ltd. 12,000 12,000
2. J. K. Synthetics Ltd. 4,000 4,000
Polypropylene Fibre

1. Neomer Ltd. 6,000 4,500

*Public Sector Unit

Increase in Supreme Court Judges
vis-a-vis Cases

8059. SMRI A. K, ROY: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that there
is 5 disproportionate increase in the
cases coming to the Supreme Court
as compared to the increase in the
number of Judges there;

(i) if so, the number of Supreme
Court Judges in 1950, 1940, 1970 and
1980; (ii) average number of cases
filed in the Supreme Court in those

years; (iii) number of cases admitted
for hearing; (iv) average time that
could be available for each case for
hearing; and (v) earliest case pending
before the Supreme Court; and

(b) whether Government . propose to
increase the number of Judges in the
Supreme Court in the near future to
bring the case and Judge ratio to the
level of 1950 and jif so, when and if
not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRL
SHIVRAJ V. PATIL): (a) and (i) to
(v). Information iz being collected
from the Supreme Court,
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(b) There is no proposal under the
consideration of the Government for
increasing the sanctioneq strength of
Judges in the Supreme Court.

Expansion Plan of 20 Large Industrial
Houses

8060. SHRI N. K. SHEJWALKAR:
“Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) the particulars of applications
pending in his Ministry and MRTP
from 20 large Industrial Houses and
FERA companies for expansion,
modernisation ang opening of new
units by them or their inter-connect-
ed companies, the capacity and capi-
tal outlay involved;

(by the stage at which these pro-
posals are as on 31st March, 1981 and
how much time it proposes to take in
clearing each; and

(c) what is the policy of Govern-
:ment in this regard and how it pro-
pose to stop the concentration of
power and capital?

THE MINISTER OF LAW, JUS-
.TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
The particulars of the applications
from the first 20 large industrial
houses or their inter-connected under-
takings according to the size of their
business assets in 1979 and from
FERA companies which are registered
under the MRTP Act for substantial
-expansion of activities or establish-
ment of new undertakings respec-
tively under Section 21 or 22 of the
MRTP Act, pending with the Depart-
ment, are given in the Statements
laid on the Table of the House.
[Placed in Library, See No. LT-
2398/81]. Modernisation proposals
resulting in accretion to value of
assets of the undertakings by 25 per
cent or more are deemed to be subs-
tantial expansion proposals wunder
Section 21 of the Act and such
modernisation proposals are also in-
cluded in the Statement I referred to
- above,
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(b) The proposals are at various

‘stages of consideration., The MRTP

Act being an economic- legislation
with far-reaching implications, tha
proposals are to be examineq ' in
depth from the varioug connected
angles in consultation with other
concerned Government departments
and mo effort is being spared to dis-
pose of the cases within the quickest
possible time,

(c) The MRTP Act is intended to
ensure inter-alig that the operation of
the economic system does not result
in the concentration of economie
power to the common detriment. Pro-
posals from large houses are examin-
ed in the context of socio-economic
objectiveg laid down in Section 28 of
the MRTP Act and clzarance is given
only after being satisfied that the
aforesaid_objectives would be Sub-
served by such proposals. 'The High
Powereq Expert Committee (Sachhar
Committee) has already made a re-
view of the provisions of the MRTP
Act. The report of the Committee
wag laid on the Table of the House
on 30-8-78, The recommendations of
the Committee are under active con-
sideration of the Government in the
context of the socio-economic objec=
tives sought to be achieved through
the MRTP Act.

fawsht farerer s wewrr o gufrerie
(wifgw) Weam & fawred o ogonfr
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Lady Employees in F.A.C.T. Kerala

8063. SHRIMATI SUSEELA GO-
PALAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether there was complaint
that three lady employees of the
FACT. in Kerala (Udyeg mandal
factory) have been denied their ab-
gsorption into regular service while
male trainees in the batch were
absorbed giving the reasons that
if they were taken in they will have

to do more night work;

(b) if so, the steps taken by Gov-
ernment to see that no lady em-
ployee ig thrown out of the employ-
ment on the ground of a protective

. legislation; and

{e) iz there is vacancy in their
branches will they consider the ques-
tion of absorhing these girls who were
sent out by the Management?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (c).
The Fertilizerg and Chemicals Trvan-
core Ltd. (FACT) received a com-
plaint on behalf the the three lady

apprentices who could not be absorb-
ed by the Company on eompletion of
their apprenticeship training. These
female trainees had reguested the
Company for aborption in their pro-
¢ess Control Laboratory, Since this
Laboratory works round the clock on
a shift basis, these female apprentices
could not be absorbed because they
would have to be on duty in the
Laboratory during the evening and
night shifts also, which according to
the Factories Act, is not permissible.
However, the FACT would try to
appoint them in suitable vacancies as
and when they arise in Departments
in which lady candidates could be
appointed without any difficulty. In
fact, the company has already aborb-
ed one of the 3 candidates against the
post of a Chemist in its Marketing
Division.

Representation by Madras Refineries
SC/ST Employees Welfare Associa
tion

8064. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) is it a fact that Madras Refi-
neries Sceduled Caste and Schedule
Tribe Employees’ Welfare Association,
Madras has represented to- the
Maneging Director Madras Refineies
Limited on 4th July, 1980; 23rd July,
1980, 7th November, 1980 and 3rd
December, 1980 about their grie-
vances;

(b) i 0, what are the details of
the case and what action has been
taken on the same;

() if remedial action has been
taken already, the details thereof; and

(d) is it also fact that the Manage-
ment is not meeting the represen-
tatives of the above Association in
conection with the redressel of their
grievances, i¢ 80, the reasans thereof?
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(SHRI - DALBIR SINGH):
Sir, '

(b) and (c). The main demands
were;—

(a) Yes,

(i) exemption from and relaxa-
tion of qualifications and
years of service to SC/ST
employees and inclusion of a
provision therefor in the new
promotion policy;

(ii) implementation of Govern-
ment’s instructions with re-
gard to reservation and filling
up of vacancies in the reserv-
ed quota; and

(iii) provision of facilities for em~
ployees of SC/ST to acqure
higher educational qualifica-
tions and training.

In the settlement reached between
the MRL Mangement and the Union
on 29th December, 1980, it has been
provided that while considering pro-
motions, instructions issued by the
Government of India from time to
time with regard to reservation of
SC/ST and others, if any, shall be
strictly complied with. The Manage-
ment is making efforts to fill the
quota reserved for SC/ST employees
as permissible under the rules and
for providing facilities for their
training etc. as far ag possible,

(d) No, Sir.

Alleged violation of Company Laws
by M/s. Lasco Steels Limited, Madras

8065. SHRI DHARAM DASS
SHASTRI:
SHRI K, LAKKAPPA:

Will the of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that M/s.
Lasco Steels Limited, Madras, "is vio-

 lating gompany lswy under section

) k: 192(4) of the Comw
B, 08, 1030 o

(b) if so, the action taken by Gov-
ernment against the company and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) The
transactions relatable to the alleged
violation of Sections 293(1)(a) and
192(4) of the Companies Act, 1956
have not been specified in the ques-
tion. Presumably the violation alleg-
ed relates to sale of machinery items
by the Company. In this regard the
company (name since changed as M/s,
Dharampuri Stee] Castings Limited)
has stated that some machinery com-
ponents of rolling mill were sold by
the company and since these were
neither wholly nor substantially for-
ming part of the machinery of the
company, Sections 293(1)(a) and
192(4) were not applicable.

(b) The contention of the company
ig under examination and any vie-
lation of the provisions of the Act,
will be dealt with suitably in accord-
ance with the law.

Opening of Branches of Songs and
Drama Division in Al] States

8066, SHR] HANNAN MOLLA: Will
the Mimster of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are consi-
dering any proposal to open branches
of Song and Drama Division in all the
States with local artistes ang in the -
respective languages;

(b) if so, when and how their cul-
tural teams will be organised; and

(cy if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR EU-
MUDBEN M. JOSHI): (a) No, Sir.

(b) Does not arise.

(c) This i not possible Gue to
financial constraints.
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' Selling 0f Diesel in Black Market in
Patiala District

8087. SHRI L. S. TUR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
t0 state:

(a) whether Zamindara  filling
station Devigarh in District Patiala
(Punjab) was caught req handed sel-
ling Diesel in Black market and cases
“were registered thrice in P. S. Julkar
during 1980;

(b) is it also a fact that the Food
and Supply Inspector posted there was
also suspended; and

(¢) what action has been taken by
1.0.C, regarding the cancellation of
agency when they were caught at
three different times in black market-
ing?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P. C, SETHI): (a) A case was
registered against M]s. Zamindara
Filling Station, Devigarh, Patiala
District, Punjab on 7th September
1979 for overcharging for the supply
of 40 litres of High Speed Diesel Oil
(HSD). On the same day, another
case was also registered against this
dealer for having unauthorised stock
of certain quantity of HSD and Light

. Diesel Oil, In November 1980, a
third case was also registered against
this dealer for misappropriation of 450
litres of HSD.

(b) The Inspector of Food and
Supplies posted at Devigarh was sus-

. pended in October 1979 in connection
with the complaint against the above-
mentioned dealer but he wag subse-
quently reinstated in November 1979.

_(e) The cases registered against
the dealer are still pending in the
Court of law. Pending decision by
the Court, no action regarding the
cancellation of dealership has heen

taken hy Indian Oil Corporation
Limited.
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Price of Chlorampheniost

8068, SHRI PIUS TIRKEY: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to State:

(a) whether it is true that Govern-
ment have fixed the selling price for
Chloramphenicol to formulations at
Rs. 622/- per kg.;

(b) whether it is also true that
Chloramphenicol iz freely available
in the market around Rs. 550|- per
kg; ang

(c) if so, what ig the reaction of
Government thereto and how Govern-
ment deny that the higher price fixa-
tion was only done to benefit large
scale units and the State Chemicals
and Pharmaceuticals Corporation of
India Limited to amass huge profit?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI DALBIR SINGH): (a) Gov-
ernment have fixed a pooled price of

., Rs. 622]- per kg. for distribution of

Chloramphenicol Powder through the
State Chemicals and Pharmaceutical
Corporation of India Ltd, (CPC).

(b) There are Teports that
Chloramphenicol Powder ig available
in the open market at a price lower
than the pooled price of Rs. 622|- per
kg. fixed for canalised distribution
through the CPC,

(¢) Of the three prices which were
kept in view viz (i) import price of
Chloramphenicol, (ii)y price exbasic
stage production and (iiiy price ex-L
Base as cost studied.by. the Bureau of
Industrial Costs and Prices ag per
CCI&E'’s ‘formula, the cheapest price
viz. price of Chloramphenicol Powder
produced ex-L Base was fixed as the

. pooled price.

- N <‘§_,
In terms of paragraph 17 of the
Drugs (Prices Control) Order, 1979
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CPC cannot retain any margin higher
than that admissible under the
CCI&E’s formula for fixing prices of
imported drugs and over| under-
Tecoveries, if any, are adjusted with
the Drug Prices Equalisation Account.
Similarly in case some units formula-
ting Chloramphenicol Powder purchase
the same at a price lower than the
pooled price on which their formula-
tion prices are based, they are liable
1o pay in terms of sub para (2) of
paragraph 7 of the Drugs (Prices
Control) Order, 1979, the difference
between the pooled price and the price
at which they purchased Chlo-
ramphenicol into the Drugs Prices
Equalisation Account. The question
of CPC or any other uynit being
allowed to retain unintended benefit,
if any, on the sale or procurement of
Chloramphenico] Powder does not
arise,

Violation of Companies Act by Mrs.
Ravi Paints and Chemicals Limited,
Madras

8069. SHRI H. N, GOWDA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleaseg
“to state:

(a) whether Government are aware
“that M|s. Ravi Paints and Chemicals
Limited, Madras hag violated Sections
-205-A and 293(1) (a) of the Compa-
‘nies Act;

(b) if so, details thereof; and

(c) the action contemplated by
‘Government against this Company?

THE MINISTER OF STATE IN THE
MINISTRY OF ' DEFENCE (SHRI
‘SHIVRAJ V, PATIL): (a) and (b).
Presumably the alleged violation of
-Section 293(1)(a) of the Companies
Act, 1956, relates to the sales of
fixed assets by the Company. It so,
it ‘may be stated - that the Balance

"Sheets for the last six yearg filed by

the company disclose the following
saleg of fixed assets:—

Year ended 31-1-74 — Rs, 16,226~
Year endeq 31-1-75 — Rs, 41,824]-
Year ended 31-1-76 — Rs, 31,619)-
Year ended 31-1-77 — Rs. 17,371]-
Year ended 31-1-78 — Rs. 2,343)-
Year ended 31-1.79 — BRs, 5,419[-

As regards the alleged violation of
Section 205A of the Companies Act,
1956, the balance sheets of the com-
pany for the years 1975, 1976, 1977
and 1978 show unpaiq dividends to the
tune of Rs. 1828[-, Rs. 1828-, Rs. 1782|-
and Rs, 1782- respectively,

(c) The alleged violation of the
provisions of Section 203(1)(a) and
Section 205-A of the Companies Act
is under examination by the Registrar
of Companies. Action, ag warranted,
will be taken in due course in accor-
dance with the provisions of Law.

Proposal t¢ manufacture Sanna by
Sandoz (I) Ltd,

8070, SHRI KUSUMA KRISHNA
MURTHY, Wil] the
LE

FERTILIZERS be pleaseq to state:

. (a) whether Sandoz (I) Limited
indicated in their letter to Govern-
ment that they propose to take up
manufacture of active principie  of
Sanna etc, under provisions of diver=-
sification;

(b) if so, why this company was
not advised to report to DGTD under
the Policy, why infringement of policy
parameters was resorted 1o in this
particular case; gnd

(¢) when it is -nade out that instead
of imported Rs 50 lakh worth  of
capital goods, although company have
imported only Rs, 15 lakh worth of
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capital goods, yet Industria] licence
hag been treateq as implemented; on
what basiy was decision taken to
include active principles of Sanna etc.
in industria] licence granted for
Phopolym especially when Industries
(D&R) Act provides that separate
application with necessary Challan is
necessary for additiona] products/
licences?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND PERTILIZERS
(SHR] DALBIR SINGH): ra) to {c).
Yes, Sir. Sandoz (India) Ltd, in their
letter of January 1967 requested Gov-
ernment to amend the Industrial
Licence held by them to include
manufacture of active principles of
Senna ete. stating that this ilem could
be manufactured in their multi-pur-
pose plant without installation of any
additiona] equipment. They request-
ed that in view of the then announced
liberalisation of Industrial Licensing
Policy for selecteq industries which
included Drugs and Pharmaceuticals,
they presumed that it was not neces-
sary for them to fill the usual applica-
tion form for Industriag] Licence. The
matter was placed before the Licens-
ing Committee who took note of the
fact that the proposed manufacture of
new items could be taken up by the
party without installation of any
additional plant and machinery of
import of raw materials angd that in
the light of Government’s Notification
relating to diversification, this case
did not require to be brought up be-
fore the Licensing Committee, These
items were included in the original
Industriaj; Licence which wag consi-
dered appropriate by the Government,

Companieg taking up manufacture
of articles under diversification were
not required to submit an application
but were merely required tp intimate
to the DGTD the particulars regarding
their reviseq manufacturing pro-
gramme and the ‘new articles’, pro-
posed to be manufactured, as also the
value and nature of the minor balanc-
ing plant, if any, added by them.
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Since the Company wag entitleg to
teke up manufacture of cuch items
without any formal approval, the
fact of such items having been
endorsed in an existing industrial
licence dig mot amount to contraven-
tion of any policy of Goverament as
they satisfied the conditions required
to be fulfilled,

The termg of foreign coilabaration
were approved by Government which
inter alia provideq that the Company
might raise a loan of Rs. 50/- lakhs
from their foreign principles g be
utiliseq for the import of plant and
machinery required for the purpose.
Out of the loan of Rs. 50 Iakhs, the
Company availeq of import licence of
the wvalue of Rs. 13,14,060. Since
Sandoz (India) Ltd. starteq manufac-
ture of some of the items granted
under the Industrial Licence, the
Industrial Licence was considered as
implemented, '

Setting up of Alcohol Waste Based
Industry at Santha, U.P

8071. SHRI KRISHNA CHANDRA.
PANDEY: Wil] the Minister 0f PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state whether
any decision hag been made for setting:
up an alcohol waste factory at Santha,
District Basti Uttar Pradesh in view
of the fact that the required raw
material is available here in plenty?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): There jr no
proposa] with the Government for
setting up an alcohol waste factory at.
Santha, District Basti, Uttar Pradesh..

Appointment of Dealer by Indiam
0il Corporation in Surajgarha,
Monghyr District, Bihar

8072. SHRI R. P. YADAV: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be Dleased.
to state;

(s) whether Indian Oi] Corporation
had adverfised fof the appointment ef
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dealer in Surajgarha Block of District
Monghyr in B:haz- in 1978

(b) if so, what action has been
taken in that respect;

(c) is it g fact that the Indian Qil
Corporation does not have any autho-
rised dealer in Surajgarha Block of
Monghyr district in Bihar, if so whe-
ther any other Oil Company has a
dealer;

(d) whether the distribution of
Kerosene 0il for Surajgarha Block is
done through an authoriseg dealer of
Monghyr proper; and

(e) if the answers to the above
parts are in the affirmative, the reac-
tion of Government thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) According to the policy prevail-
ing at that time, interviewg for SC/ST
candidates applying in response to the
advertisement were to be held in the
first round ang if a suitable candidate
was found, other applicants were not
to be considered. However, interviews
for the SC/ST candidates cvuld not
be held due to non-availability of the
nomineeg of the Bihar Government.

(c) Neither IOC nor any other oil
company is reported to have any
independent kerosene 0il dealer in
Surajgarha Block.

(d) Distribution of kerosene oil in
Surajgarha Block ig done through two
dealers of IOC baseq at Monghyr and
Lakhisarai,

(e) An independent kerosene oil

dealer at Surajgarha Block ijs pro-
posed to be appointed under 1981-82

plan,
Filling up the post of OSD (Training)

in DGSED
8073. SHR] NAND KISHORE
SHARMA. Wiy the Minister of

SUPPLY AND REHABILITATION
be pleased to state:
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(a) whether it is a fact that the post:
of an OSD (Training) fel] vacant on.
30th January, 1981 in DGS&D;

(b) if so, the last date of calling:
applications for filling the post;

(c) whether it is also g fact that
inviting applications, while the officers.
of Indian Supply Service c¢f the rank.
of Deputy Director are eligible with
seven years’ purchase experience, in
the case of Section Officers, who are
Group ‘B’ officers they are eligible for:
the selection with 8 years regular
service ang only sufficient experience
in purchase work/work relating to.
compilation interpretation of purchase
rules and regulations;

(d) if so, the reasons for this dis-
crimination; and

(e) whether the post mentioned
above hag been filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, Sir.

(b) The post will fall vacant on
1-9-1981. Applications were invited
giving last date ag 1-1-81 and 31-1-81
for Indian Supply Service Officers and
Under Secretaries/Section  Officers
respectively.

(c) Yes, Sir,

(d) The post of O.S.D. (Training)
can be filled either by Grade II
Officers of the Indian Supply Service
or Under Secretary, failing which by
a Section Officer. Varying length of
service ig prescribed under the rules
because the officers belonging to
varioug services and in difterent pay
scaleg are eligible to be appointed to
the post.

(e) The post wil] be fillled when the
Vacancy occurs.
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Appointment of Additiona] High
Court Judges
3074, SHRI RAJESH KUMAR
SINGH.

SHRI B. D, SINGH:
.SHRI RAM VILAS PASWAN:
Wil} the Minister of LAW, JUSTICE

/AND COMPANY AFFAIRS be pleas-
ed tp state:

(a) whether the attention of Gov-
;ernment hag been drawn to an article
appearing in the Indian Express dated
‘the 23rd Maech, 1981 regarding the
-system of appointing Additional High
‘Court Judges in the country; end

(¢) if so, the reaction of Govern-
‘ment thereto?

THE MINISTER OF STATE IN
“THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
“Yes, Sir.

(b) Appointment of
Judges of High Courts, including
further appointments for specified
periods, are made after consultation
‘with the concerned constitutional
authoritieg and in accordance with the
relevant provisions of the Constilu-
tion,
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Alleged violation of companies Act by
M/s. Janakiram Mills Ltd, Madras

8076. SHRI K. LAKKAPPA:
SHRI H. N. GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is true that M/s.
Janakiram Mills Limited, Mhadras, is
violating Section 293 (1) (a) of the
Companies Act; and

(b) if so, the action contemplated hy
Government against this Company and .
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The transac-
tions relatable to the alleged violation
of Section 293(1) (a) and (d) of the
Companies Act have not been specified
in the guestion. Presumably, the alleg-
ed violation in respect of Section 293(1)
(a) relates to Salesg of Fixed Assets Ly
the company. In this regard; it may
be stated that the balanc: sheets for
the last five years filed by the company
disclose the following sales of [ixed

assets:

Year ended 31-3-75 Rs 1-74 lacs

Year end=d 31-3-76 Rs. o-58lacs

Year ended 31-3-77 Rs. o0-04lacs

Year ended 31-3-98 Rs. o'oglacs

Year ended 31-3-79 Rs. 2-4olacs
As regards Section 293(1)(d), the

balance sheets of the company for the
years ended 31-3-1978 and 1979 dis-
close that the company had obtained
loans aggregating to Rs. 79.76 lacs and
Rs. 89.77 lacs, respectively against the
total of its paid up capital and reserves
of Rs. 2695 lacs and Rs. 47.17 lacs,
respectively. ’

() The matter of compliance or
otherwise of the reguirements of Sece
tion 293(1)(a) and 293(1) (d) of the
Companjes Act, 1956 in respect of the
aforesaid two issues is under examina-
tion. Actioa as may be warranted will
be taken according to the provisions
of law.
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New Petrochemical Project

8077. SHRI DAULAT SINHJI JADE-
JA: Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be ple-
ased tp state:

(a) whether there is any proposal to
open new Petrochemical Projects in the
country to meet the increasing demand
of Petrochemicals;

(b) the number of applications re-
ceived by Government for issuing of
new licences and for expanding the
present capacity;

(c) the action taken by Government
thereon; )

(d) whether there is any proposalto
establish any new project in Public
Sector during 1981-82;

(e) the location selected; and

(f) whether it will be with collabo-
ration with some foreign country, and
if so, the details thereof?, '

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) and (e). Go-
vernment have approved in principle
the setting up of following projects: ..

(i) Two gas cracker peirochemical
complexes, one at Usar in Maharashtra
and the other at Kavas in Gujarat.

(i) Threg aromatics recovery units,
one ach at Cochin in Kerala, at Usar
in Maharashtra and at Saleempur in
UP. It has also been agreed that a
large petrochemicals project can be
erected in Bihar.

West Bengal Industrial Development
Corporation Limited, also hold 5 letter
of intent for sefting up a naphtha
cracker  petrochemical complex at
Haldia.

(b) and (c), In 1980 two aplications
for setting up petrochemical complexes
In Kerala and Karnataka were receiv-
ed, and they were rejected.

(d) Yes, Sir. Feasibility reports for
the various projects are under prepa-
ration for investment approvals.

(f) Details are yet to be worked out.
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High Court Judges granted Extensions

8079. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS-
be pleased to state:

(2) whether short term extensions
to Additional Judges of High Courts
have been granted recently and if so,
the names of such judges, names of
High Courts, when their period was to
expire and when the extensions were
granted;

(b) whether Supreme Court Bar
Association has passeq any resolution
regarding the grant of short term ex-
tensions and if so the recation of Gov-
ernment thereto; and

(c) whether there are any conven-
tions for appointment of Additional
Judges and their confirmation and-
whether Government  propose to
follow these conventions?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (a) Yes, Sir,
The required information is in the-
attached statement.
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' (b) Government have not received
any representation in this regard from
‘the Supreme Court Bar Association.

(c) ‘Appointment of Additional
.Judges of High Courts and their con-

APRIL 21; 1081
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firmation are made after consultation
with the concerned --constitutional
authorities and in accordance with the
relevant provisions of the Constitu-
tion. '

Statement

List of Additional Fudge who have been given shori term extensions recently

‘8. No. Name of the Judge

High Court Date on Date on
which term which
was to notification
expife  granting exten-
sion wasissued
1 2 3 4 5
r, Shri Justice Shaghi KantSeth Madhya Pradesh 26-1-1981  24-1-1981
2. Shri Justice Faizen Uddin Madhya Pradesh 26-1-1981  24-1-1981
3. Shri Justice Sukhdev Kang . Punjaband 18-2-1981 18-2-1981
~ Haryana
4. ShriJustice Gokal Chand Mital Punjaband  18-2-1981  18-2-198:
Haryana

5. Shri Justice Mahendra Bhushan Sharma  Rajasthan 24-2-1981  24-2-1981
6. Shri Justice Suraj Narain Deedwania Rajasthan 24-2-1981  24-2-1981
7. Shri Justice Om Nath Vohra Delhi 6-3-1981 6-3-1981
8. Shri Justice Surendra Nath Kumar Delhi 6-3-1981 6-3-1081
9. Shri Juustice Shankar Balkrishna Wad Declhi 6-3-1g81 6-3-10981
10. Shri Justice Amarendra Nath Varma Allahabad 13-3-1981 12-3-1981
11. Shri Justice Narendra Nath Mithal Allahabad 13-3-1981 12-3-1981
12. Shri Justicc Sharad Govind Manohar Bombay 25-3-1981  24-3-1g81

Mixture of Petrol ang Alcohel for (c) whether Government have re-

use in Automobiles

8080. SHRI ATAIL BIHARI VAJPA-
YEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
"ZERS be pleased to state:

(a) whether Government are aware
‘that mixture of petrol and alcohol can
‘be used as fuel in automobiles and
“thus alcohol can replace a part of pet-
troleum requirements;

. (b) whether such a mixture was be-
ing used in India in 1940s.

ceived in January, 1980 a report about
boosting the alcohol production from
an expert committee presided over by
Dr. S. P. Bhattacharya;

(d) if so, what are the recommenda-
tions thereof; and

(e) reaction. of Govemmeht about
the recommendations and action taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.
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(b) At the time of World War 11,
when petrol bécorhe scarce, the system
of using a mixture of alecohol and pet-
rol as fuel was introduced in some of
the North Indian States.

(¢) and (d). The Committee of Tech~
nical] Experts on Alcohol and alcchol
based industries, under the Chairman-
ship of Dr. 8. P. Bhattacharya in its
report submitted to the Government in
January, 1980 has made inter alia, the
Jollowing recommendations.—

I. Provision of adequate space for
storage of molasses by sugar
factories and distilleries.

I1. Increasing the production of

alcohol by

(a) giving priority status to alzo-
hol industry.

{b) fixing remunerative control
price of alcohol.

(c) Introducing new technology by
distilleries and provision of in-
ventives for this purpose.

(d) Use of Khandsari Molasses for
alcohol production,

I11. Alcohol should be used for mak-
ing high value alcohol chemi-
cal products and should not be
used as fuel in motor vehicles.

IV. Alcohol production from sources
other than molasses should be
considered only if adequate
quantities of molasses are not
available.

V. Drawing out a time-bound na-
tional alcohol programme for
increasing production of alco-
hol,

(e) It is considered that the use cf
alcohol in admixture with pet-
rol as fuel is not possible at
present due to the inadequate
avaflability of alcohol, though
the techunical feasibility of such
blending has been established.
"The report was commended to

Written Answers 04

the States and to the distillery
industry. The price of ethyl
alcohol was revised in August,
1980, through an amendment
to the Ethyl Alcgtol (Price
Controi) Order. The State
Governments were requested:—

(i) to augment the production of
alcohol,

(ii) to ensure that all available
molasses are utilised,

(iii) to expedite creation by the
sugar factories, of adequate
dnd proper storage facilities
for molasses, and

(iv) to promote the use of Khand-
sari molasses for alcohol pro-
duction.

The distillery industry has been re-
quested to come forth with an action
plan for modernisation. The Govern-
ment would render all such assistance
as is necessary and feasible.

Allocation of Alcohol to Indusiry

8081. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) total quantity of alcohpl allocat-
ed to each industry for wvarious pro-
duets including drugs year wise since
1977;

(b) how much of such alecohol has
been exported during this period year-
wise;

(c) capacity utilisation of distillery
industry as against the installed and
licensed capacity: and

(d) if the capacity utilisation has
been low, the reasons therefore?.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The total
quantity of alcohol utilised for indus-
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trial purposes in each of the alcohol
" years (December—November) 1977-78,
1978-79 and 1979-80 is as follows:

In lakhlitres
1977-78 2569°77
1978-79 2172°25
1979-Bo 1900°00

The allocation of alcohol to indivi-
dual industries is done by the State
Government concerned. Data on in-
dustrywise allocation are not available.

(b) Government are not aware of
any alcohol allocated to industries be-
ing exported. However the following
quanties of alcohol were exported since
1977.

Financial year Tonnes
1977-78 . Nil
1978-79 15,416
197g-80 8,749

(c) The capacity utilisation of the

" distillery industry—during the aicohol

year 1979-80 (December—November)
was of the order of 48.5 per cent.

(d) Utilisation of the installed capa-
city mainly depends on the availability
to distilleries of molasses which in turn
depends on the production and crush-
ing of sugarcane. The State Govern-
ments have ben requesteq (i) to ex-

pedite creation by the sugar factories
of adequate and proper storage facili-
ties for molasses, and (ii) to promote-
the use of khandsari molasses for alco-
hol production.

Perceniage of SC/ST Employees in
Different Categories in Ministry
of Energy

5082. SHRI BHEEKHABHAIL will
fhe Minister of ENERGY be pleased to
state:

(a) the total number of employees:
in the Ministry as on 31st December,
1880,

(b) the percentage of Scheduled
Tribes and Scheduled Castes thereof in
each category of Class IV, III, II and
I;

(c) whether he has asked for any
informatfon and Statement regarding
the above from his Ministry;

(d) what is the Government policy to
fill up the reservation quota for Sche-
duled Tribes/Castes in his Ministry;
and

(e) if so, what is the detailed pro-
grammes for filling up the gap?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a): The number of
employes in the Deptit. of the Power
and Deptt. of Coal of the Ministry of
Energy is as follows:

Ministry of Energy

Deptt. Bf power

No. of employecs

270
Deptt. of Coal _ 171
(b) = Department of Power Dept. of Coal
sC ST ' sc
Class of posts ST
Class T, 1i.e. Ni Ni o/ i
Gronp e } il Nil 5% Nil
g!:.s:pl‘lti’:‘.e. } 5°12%, Nil 13-7% 1°9%
Class 111, i.c. 10859 Ji ) <69
Grown G ¢ } 0:57% Nil 9:7% 1°69%,
Class IV, i.e. } 28-33% Nil 34'2% Nil

Gmup ID.
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‘(e) ang (e). It ig-the Government
policy to fill in the reservation gquota
from amongst the suitable SC/ST can-
didates. Recruitment to the various
posts of different categories is regulat-
ed in accordance with the instructions
issued by the Ministry of Home Affairs,
Department of Personnel agnd Adminis-
trative Reforms.

Salal Hydro-Electric Project

8083. SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to
state: B

(a) whether it is a fact that Salal
Hydro-electric project which was origi-
nally estimated to cost Rs. 55 crores i3
now expected to cost atleast Rs. 350
crores;

(b) if so, the reasons for such abnor-
mal cost escalation;

(c) whether it is aiso a fact that the
first unit should have been commission-
ed by June, 1975, but has not yet been
commissioned;

(d) if so, the reasons for the delay;
and

(e) by when the project is likely to
be completed and commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The estimate
of Rs. 55 crores, prepared by the
Government of J. & K. in 1968, was for
an installed capacity of 270 MW (90X3)
The present sanctioned estimate, pre-
pared in 1976 is for an installed capa-
city of 345 MW (115%3). This esti-
mate is under revision.

(b) In addition to the change in
scope which has been responsible for
the increase in cost, some of the main
reasons are:.—

(i) change in designs and quanti-
ties of work of Power-House and the
penstocks, and construction of addi-
tional works as a result of increase
in the installed cnpadty from 270
MW to 345 MW,

645 LS.
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(ii) increase in the cost of electri-
cal works due fo escalation in BHEL -
prices and other associated supplies. -

(iii) increase in the cost of electri~
cal works due to increase in scope of
transmission and distribution gs per
detailed studies made in the Central
Electricity Authority.

(iv) increase on  account of items
not provided for or due to inade-
quate provisions made in the origi~
nal estimates.

(v) extra-cost of other items of
civil works on account of escalation
of cost of materials and labour.

(vi) increase in provisions for direc-
tion and administration due to in-
creased wages efc. :

(c) to (e) According to 1968 esti-
mates, the first unit was to be commis-
sioneq by June, 1975, However, accomd-
ing to the revised estimates of 1976, the
first unit is to be commissioned by
March, 1982. However, in the course
of construction serious geological prob-
lems were encountered in the founda-
tions of the concrete dam, which has
delayed the progress of work. How-
ever, all these problems have since
been resolved and construction activi-
ty on a sustained basis is expected in
the -future. The project is now sche=
duled {or completion by 1986-87.

News item captioned “Coal Shortage
Hitg Sizing Industry”

8084. SHRI R. K. MHALGI: Will
the Minister of ENERGY be pleas-
ed to state:

.
(a) whether Government have

‘noticed the report published in the

Times of India, Bombay dated 27th
the caption
“coal shortage hits sizing industry"

"(b) has Government of Maharash«
tra Officially approached the Cen=

" tre to improve the position of supply

of coal fo this industry in Ichalkaranji;
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(¢) is the sizing industry at Icha-
lkaranji  (Maharashtra) a  small
scgle industry;

(d) how many workers are employ-
ed in this industry at this centre;

(e¢) will Government take steps
ip make coal ava.l.lable to the indus-
try so that the industry will not
have to resort to purchase of coal in
black market; and

(f) are Government coniemplating
any other step to prevent the clo-
" pure of this industry ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (f).
Information is being collected and
would be aid on the Table of the
House.

Electricity charges of Orissa State
Electricity Board outstanding against
different companies

8085. SHRI CHINTAMANI PFPANI-
GRAHI: Will the Minister of EN-
ERGY be Pleased to state:

(a) whether Government are aw-
are of the fact that there are huge
arrears of Orissa State Electricity
Board’s dues over different companies
amount to more than 17 crores of
rupees; ’

(b) what is the total loan the Ru-
ral Electrification Corporation has

advanced to the O.S.E.B. up-to-date;
and

(¢) whether the O.S.EB. has re-
paid any of its debts so far to the
Rural Electric Corporation and what
amount remains outstanding against
O.8.E.B. up-to-date?

THE MINISTER OF STATE IN
FHE MINISTRY OF ENERGY (SHRL
VIKREAM MAHAJAN)): (a) Tha
@tate Electricity Boards are free to
@opord priorities in the payment to-
wards various contracts. Specific in-
formation regarding dueg of Orissa
fitate Blectricity Board over differ-
- ®mb compepies is not awpilable in
$he Mipistry.

APRIL 21, 1981
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(b) Upto thg cnd of 31st March,
1981, Rural Electnﬂcaﬁnn Corpora
tmn has advanced loans amounting
to Rs. 65,12,95,160.00 fo the Qrigsa
State Electnclty Bosgrd in respect of
the rural electrification schemes
ganctioned by the Corporation.

(c) An amount of Rs. 7,06,93,288.81
which was due to be repaid to the
Corporation as at the end of March,
1981 by the Orissa State Electricity
Board according to the Schedule
of Repayment has been repaid. The
outstanding as at the end of March,
1981 amounted to Rs. 58,06,01,871.19.

Seiting up a Super Thermal Power
Station at Brajarjanagar in Orissa

8086, DR, KRUPASINDHU BHOI:
Will the Minister of ENERGY be
pleased to state:

(a) whether in view of Asia’s lar-
gest thermal grade coal reserves in
the Brajarajanagar Coalfield in
Orissa, Government propose setting
up a super thermal power station at
Brajarajnagar; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) The setting up of a Super
Thermal Power Station is dependent
on several techno-economic factors.
After taking into consideration these
factors the Committee for selection
of sites for large thermal power
stations appointed by the Govern-
ment had identified sites for estab-
lishment of Super Thermal Statxons
The present programme of Super
Thermal Power Stations has essen=
tially been prepared, on the basis
of this Commiitee’s report. The
]iat ‘of sltps Adeptlﬂed hy the Com-
mitteg did not include ;hg lite at

Wasar gﬂom .'pn;- MUP-
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Manufacture of Caustic Soda Fiakes

8087. SHRI R. N, RAKESH: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS - be
- pleased to state:

{a) the

names of the companies

which are manufacturing caustic soda

flakes, their

installed capacity and

their product.on during the last one
year; = ' ) .

(b)y whether it is a fact that

the

caustic soda flakes are being sold at

twice

‘more;

the manufacturing price or

(c) whether Government have direc-

ted the manufacturers

that a certain

VAISAKHA 1, 1908 (SAKA)
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percentage of their production be al- -
located to the cc-operative sector &0
that the same could be made availa-
ble to small users at a fair price; and

(d) if so, the steps Government haye
taken or propose to take to ensure
that caustic soda flakes are made ave
ailable to small users at a fair price -
through cooperative and other distri-
bution points?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1I P, C. SETHI): (a) The names
of the Companies which are manufac-
turing Caustic Soda Flakes, their
installed capacity and their production
during the calendar year 1980 are as
under:

(In tonnes)
S. No. Name of the Unit and Location Annualinstalled Production
capacity in 1980
1. M/s Andhra Sugars Ltd., Tanuku 19,800 7)342
2. M/s D.C.M. Chemical Works, New Delhi 3,600 NiIL
3. M/s Atul Products, Gujarat 4,000 1454
4. M/Js Saurashtra Chemicals, Gujarat 8,250 7,750
5. M/s Tata Chemicals Ltd., Gujarat 7,100 1,620
6. M/s Ballarpur Industries, Yamunanagar, Haryana 5,544 202
4. M/s Travancore Cochin thms Ltd Udyogma-ndal
Kerala 19,800 4,706
M/s Ballarpur Industries Ltd., Karwar (Karnataka) 8,250 8,245
9. M/s Baliarpur Industries Ltd., Ballarpur (Maharashtra) 5,544 221
10. Mj/s Qalico Mills, Anik Chembur, Bombay 6,600 NIL
g1. M/s Standard Mills Co. Ltd., Bombay 16,500 6,165
12. M/s Jayhree Chemicals Ltd., Gan_]am, Orissa 6,600 1,580
13. M/s Shriram Vinyl and Chms., Kota (Radasthan} 9,900 6,143
14. N”n’&u Dhrangadhra Chems. Works, Sahupuram, Tamil
. . . . . . . . 9,000 7,190
15. M/s Mettur Chemieals, Metiur Dam 8,250 4,405
16. M/s Kothari (Madras) Ltd., Tamil Nadu 8,250 12,736
27. M/s Kanoria Ohemijeald Ltd., V.P. 13,200 7,999
| Tora __fom o
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'(b) There is no statutory contrel on
the price and distribution of Cagustic
Seda in the country. Idowever, the
Alkali Manufacturers’ Association of
India (AMAI), Bombay, recommend to
their member units from time to time
the ceiling selling price ficr the three
varieties of Caustic Soda viz lye, solid
and flakes. As per the last recom-
mendations of the AMAI, the ceiling
selling price of Caustic Soda flakes
is Rs. 3830 per tonne ({exclusive of
excise-duty, local taxes and other
charges) with effect from 10th March,
1981.

No instances of any manufaciurer of
Causic Soda flakes selling the material
at twice the ceiling selling price has
come to the notice of the Government.

(¢) Government have not issued any
such directions to the manufacturers.

(d) There is no statutory control
over the disiribution or price of Caus-
tic Soda. While indigenous production
has been adversely affected because of
severe power-cuts, the demand for
caustic soda in general has gone up.
With a view 1o supplementing indigen-
ous production and making the che-
mical available at reasonable prices,
Government decided to import 25,000
tonnes of caustic soda (solid and flakes)
through the State Chemicals and
Pharmaceuticals Corporation of India
Ltd. (CPC), CPC has already import-
ed about 15,000 tonnes of caustic soda
(solid) and about 7,500 tonnes of caus-
tic soda (flakes) for distribution among
actual users, particularly public sec-
tor companies and the small scale
sector.

In view of the shortage of Caustic

Soda in the indigenous market, it has .

been put on the Open Genera] Licence

list thereby making it possible for any

actual user of Caustic Soda to import

;hﬂ materia]l directly if he wishes to
o BO.

T
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Fund allocated for Lower Jhelum
H_prdel Project in Kagshmir Valley

8088. SHRI P. NAMGYAL: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is‘a fact that 50 per
cent of Plan fund earmarked for
Jammu and Kashmir State is in the
form of Central assistance;

(b) total amount earmarked in the
Central Share for the Iower, Jhelum
Hydel Project in Kashmir Valley and
total power generation after its com-
pletion; v

(c) whether it is a fact that part of
the said poject a barrage by the
name of “Wular barrage” near “Nin-
gal Compartment Number 1 and 2"
in demarcated forest area has been
built and if not, reasons therefor;

(d) whether it is also a fact that
land under the proposed barrage has
been illegally occupied by some per-
sons; and

(e) steps iaken to evict the illegal
occupants if the barrage has not been
built already?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The en-
vire Plan of Jammu and Kashmir Stati,
excluding Ladakh is financed by cen-
tral assistance on the basis of 70 per-
cent loan and 30 per cent grant. The
financing of Liadakh Plan is also by
the central assistance on the basis of
90 per cent grant and 1p per cent
loan. Both these grants and loans
are ultimately adjusted within the
overall central assistance to which
the State Government becomes entitl-
ed. There is a separate formula for
earmarked outlays. S

(b) All the three generating units of
Lower Jhelum Hydro Electric Project
(335 MW) costing Rs. 73.05 crores
have been commissioned and are In
operation. The project is estimated
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1o afforq 'an mhnusl’ energy §mcrn€‘°“
. of 533 Gw‘hin a depenc‘lable year

Provision of Rs. 1.91 crores amd
Rs. 5.12 crores have - been made
this project during the year 1981782
and plan period 1880-85, respectivel¥:

{¢) to (8). The Lower Jhelum PFo"
jeet, as sanctioned, does not include
construction of ‘Wullar barrage’ T
power generation.

Achievement of Fertilizer production
1981-82

8089. SHRI M. V. CHANDRASIJE-
KARA MURTHY: Will the !
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state 10
what extent the production of fe
lizers will be achieved during the yt"“'
1981-82?

THE MINISTER OF STATE [N THE
MINISTRY OF PETROLEUM, CHE
MICALS AND FERTILIZERS (SHR!
DALBIR SINGH): The target for pfo-
duction of fertilizer's in 1881-82 pas
been set at 32.00 lakh tonnes of Nit-
rogen and 9.25 lakh tonnes of P 5

Assetg of Corporate Private Sector

8091. SHRI NIREN GHOSH: wil
the Minister of LAW, JUSTICE A
COMPANY AFFAIRS be pleaseq fo
state:

(a) the total assets of the corpors'®
orivate sector in. the country as o0
1964, 1972, 1978 and 1979.

(b) the share of MRTP companiéS
Towness a8 Wl o A gRe ol in.
this total as at 1964, 1972, 1578 and
1979;

(c) the share of 20 largest groups in

this total as 1964, 1972, 1978 and 1979
in rupees as well as in per cent;

(d) what positive steps, if any have
been taken todate to curb the gr
©of monopoly houses: and

ertten Answen 100

(e)iheaumomao!themsﬁkmlo
Iar‘

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE = (SHRE
SHIVRAJ V. PATIL): (a) The compli=.
ed figures of total assets of the . cor- .
porate private sector as a whole m '
all these years are not available, " :

(b) and (c). The aggregate assets. o‘t
companies registered under section 26
of the MRTP Act 1969 (having b!
themsalvag, . ar. along, with. inter-con-
nected undertakings assets of Rs. 20
crores or more) in 1972, 1978 and 1879
were Rs. 5507.74 crores, Rs. 10739.66.
crores and Rs. 12456.79 crores, res-
pectively. The MRTP Act came into
force w.ef. 1-6-1970 and as such, the
figures of assets of these companies for
the year 1964 are not available.

The aggregate assets of the top 20
houses (ranked by the size of assets
as in 1978) during the years 1972 and
1978 were Rs. 3058.87 crores and RS.
5794.05 crores, respectively. The ag-
gregate assets of the top 20 houses in
1979 ranked by the size of assets in
that year, were Rs. 6618.69 crores.

In view of what has been stated in
reply to part (a), il is not feasihle to
determine the percentiage share of the
MRTP companies or the top 29 house
es in the agregale assels of the prie
vale corporate sector,

(d) and (e). The MRTP Act, 1089
is not intended to curb the 'rrowth of
the Menopoly Houses as such, hut only
to ensure that such growth dreg not
lead to the concentration of economic
power to the common detriment, See~
tion 28 of the Act lays down the con-
Silerafions to be kept in mind bee
fore the Government gives approval
to proposals for substantial expansion
or for setting up of new undertakings
or for mergers by MRTP Companies In:
the public interest. All these proposals
are approved by the Government
keeping in view the criteria set . nut
in Section 28 of theActandtheob

tent Industrial policy of the Gwm-
ment. i
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Reqiilfenient of Aleohel and Dena- (2) whether M/i Dey-se-Chem.
tured Spirit Limited, Calcutta is faclng closure due

8082, SHRI MOHAN LAIL. PATEL:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what is the annual estimated
requirement for alcohol and denatu-
red spirit;

(b) what is the annual estimated
production;

(c) the quality of alcohol and de-
natured spirit imported during the
‘fast three years, year-wise to meet
‘eountry’s requirement; and

(d) the steps taken by Government
to incremse the indigenous produc-
tion to meet the requirement?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FRERTILIZERS
(SHRI P. C. SETHI): (a) and (b),
The Central Molasses Board had esti-
‘mated that, in the current alcohol
year 1980-81 (December to Novem-
ber) the availability of alcohol is
likely to be 4,200 lakh litres only a8
against a likely demand of 5,716.79
lakh litres.

(¢) no aleuol or denatured spirit
has been imported durmg the Iast
three years.

(d) the Stale Governments have
been requested to increase the pro-
duction of alcohol by:—

(i) ensuring that all available
molasses is utilised;

(ii) promoting the use of khand-
sari molasses for alcohol production;
and

(iii) ensuring creation (by sug-
ar lactories) of adequate and proper
storage facilities for molasses,

M/s. Dey-Se-Chem. Lid. Calcutta

8093. SHRI INDRAJIT GUPTA:
Will the Mirnister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to stste:

to management’s failure to take up 2
diversificalion programme as recom-
mended by Government of India;

(b) whether this concern is the lar~
gest producer of Chloremphenicol—a
life saving astibiotics and has capa-
ctpy to manufaeture other vital drugs
a!so;

(c) whether the employees have re-
presented that the concern can be
saved from Chronic mismanagement
only by nationalisation; and

(d) Gowvernment’s reaction in the
matter? )

THE MINISTER OF STATE IN
m MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Company is facing financial problems
but it has not indicated its inability
tp take up diversification programmes
for which it has secured licences.

(b) No, Sir. This concern is not the
largest manufacturer of Chloramphe-
nieol and js producing the drug from
the penultimate stage only. It has
capacity to manufacture other durgs
also.

(c) Yes, Sir.

(d) The financial institutions which
have invested capilal in this company
are trying to solve its financial prob-
lems  The suggestions require care-
ful study before any view can be
formed.

Lower Power Utilisation in India
ag compared installed Capacity am-
ong developing countries

8094. SHRIMATI MADHURp SI-
NGH: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that po-
wer utilisation ijn India as compared
to jinstalled capacity is gne of the
Iov;est among  developing countries;
an



(h)uno,mpsoom&miré-
ctiting the present situation?

THE MINISTER OF STATE nt
THE MINISTRY OF ENERGY (SHRI
VIKRAM JAN): (a) No. Sir.

(b) A number of steps have been
taken and are being taken to improve
the capacity utilisation of thermal po-
wer plants in the gountry. These
measures include:—

(i) assistance to the electricity
boards t6¢ undertake plant betterment
programme and better preventive
maintenance schedule;

(ii) jdentification of deficiencies
in plant and equipment and taking
up programmes of their rectification
and replacement;

(i) arranging. timely supply 'ot
spare parts from indigenous and
foreign suppliers.

(iv) supply of adequate q_uantity
of ecoal of right quality. Defaulting
collierleg are being identified and
the representatives of the power sta=-
tions posted there for joint sam-
pling. Coal comparies “have been
requesteg to intensify handpicking
of stones, shales and other extra-
neous materials so as to improve the
quality. Coal companies have also
been advised to instal portable/
permanent crushers at mines and un-
dertake appropriate coal benefication
programes,

~>remay

(v) undertaking training prog-
rammes for engineers and technical
personnel entrusted with the opera-~
tion and maintenance of Ppower
stations,

Doordarshan Officials participating in
Commercial Feature Fiims .

8095. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(@) 8 it true that senior Door-
darshan Officials are actually partici-
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pating in the commercial feature
fitms in various capacities;

(b) if so, the details of the officials
85 also their commitments as om this
date;

(c) is any of these officials hand-
ling the assignment of TV or hzndthy
the hiring of feature cinems films for
Doordarshan; and )

(d) if so, what are the defails of
such assignments to outside preducers
including estimates of the fllm pxo-
duction jobs assigned hire of feittire
or commercial cinema ordered by
these officials since 1st March, 1880
onwards?

THE MINISTER OF INFORMA-
TION AND BBOADCATING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) Shri Kamleshwar, Additional
Director General ‘signed a number of
contracts with various film prodQucers
prior to his joining Doordarshan,

(c) Yes, Sir.

(d) Some of the important duties
assigned to Shri Kamleshwar gre:

(1) Identification of good feature
films H

(ii) Processing of the recommen=
dations of the previewing Commit-
tee (an independent Committee of
outsiders) set up to select feature
films;

(iiy Exploring the possibility of
production of and processing of
proposals received from Doordar-
shan Kendras regarding, TV films,
special documentaries, short films,
etc. Consequent negotiations re-
garding costs, ete. of the films
are normally made by a Costing
Committee. A list of such films
which have been approved or have
been confracted thrdugh the con
cerney Committee is attached.
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LT oF FILMS APPROVED/CONTRAGTED
T.V. FILMS
Sl No.~  Name of Producer Title of Films Budget amount
. assigned

Doordarshan—Madras
1. 'M/s, Ehududi Murugan Pictures Prarthanai- 42,8000{-
Doordarshan—Lucknow

- 2. M/s. Commentators & Contributors . Peerhi Se Peerhi Tak 28,600/~

¢ a. Mfs. Avadh Films - . . . . Mani Maa Ki Kahani 28,200/~

 Doordarshan—Cuttack ‘

"4 Smt. Parbati Ghosc . . Kaha Pain 27,600/~
‘6. Dhirendra Nath Biswas .. Rama Laxmana 2%,600/-
Daordarshan —D:1hi

*6. -M/s. Commantators &. C'J‘l'.l‘lbltors ([ndla) .

. . Lucknow . . . Sankatmochan 33,750/~

7 Do. Punah 33,750/-
8. Do. Bhulc Bhatke 43,750/-
g ' Do. Tukron Me Batizindgi 49,759/-

' Upgraha Doordarshan Kendra ~Dilhi
ro. Shri Rujni Patel . . Tinku 25,000/~
11.  S4ri Pramnd Matha: . . . . Aur Kab Tak 25,000/ -
Doaordarshan Ksnlra ~Bombay

:Cinopub (Fa+i Atma) . . . Agar (If) 20.500/-

- Doardarshan Keadra —<Srinaar
13. Ashral Sihil . . . . “Akhri Kiran 15,000/~
14 MK, Swaminatei . . . . Vuf Ta Dag

15, Shri Aravind Bhattacharya . Khirer Putul " 3%,500]-

16. M/s. Hans Barra . . . Sachme Moti %70,000/-
17. Mls. Simyal Filins, New D:lhi . Angarce 10,000/~
18, Mis, Astisg Filaw, New Dothi . . Badlu 28,000/-(F.W.
19. M/s. Pragati Films, New Dalhi . Shobha 40,000/-(FAV.
20. Mfs. RX. Misra ol Lucknow . . Sarangee Go,000/-
21, Do. Nau Tankee 60,000/~
23, Do. Ras Leela 60,000/~

23. Balgovind S:ivastav, Bomaby . . . Bansi 97,000/-
a24. Satyajit Ray, Calcutta . . . « Sadgati 4,50,000/~
25. Pram>d Mathar, Delhi * . . . Tribal Welfare 56,250/-

@S, TV Prodiw:rs Gild of India . . . Health & Sports Series-18  5,15,210)-
oy, Shrr J. Malandran . To be titled 3.,600/-(QFF)
- 28. Bhy g 1: Das {hp*a, G!.lcutta

Bud; to be
ﬁl;‘:;i'lcd;
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mnmsr FRDM BOM.BAY KENDRA) w.e.l
Date of telecast Titlc of film Producer Amount paid
Rs. |
5-10:80 Musafiir }iriShikcsh Moukherjee 8,500/-
12-10-80 Patita Amiya Chakravarty 2,500/~
1g-10-80 . Mukti Raj Tilak . g8,300/-
26-10-80 Dooj Ka Chand 2,500/«
2-11-80 Dekh Kabira Roya Amiya Chakravarty 2,500(-
g-11-80 Half Ticket Kalidas 2,500/-
16-11-80 Dak Bungalow Girish Rajan 4,000/~
23-11-80 Teen Batti Char Rasta . V. Shantaram 2,500/~
30-11-80 Dil Apna Prect Parai S.A. Bakar 2,500/~
7-12-80 Bairag M.R. Production 7,500/=
14-12-80 Hamare Tumhare F.C. Mchra 8,500/
21-12-80 Achanak R. Sippy 3,000/~
28-12-80 Heeralal Pannalal Ashok Roy 8,500/-
4-1-81 Daag Amiya Chakravarty 2,500/~
11-1-81 Jawani Diwani Ramesh Bedi 3,000/~
18-1-81 Tumhare Liya Raj Tilak 500/~
a5-1-81 Chirag Kahan Roshni Devendra Goyal 2.500/-
Kahan
1-2-81 Ualika Badhu Shikti Samanta 7,500/~
8-2-81 New Delhi Mohan Schgal 2,500/-
15-2-81 Teesri Kasam Shailendra 8,500/-
22-2-81 Phool Banc Angare Kewal Sur 2,500/
1-3-81 Shiv Parvati 2,500/~
8-3-81 Do Bigha Zameen Bimal Roy 8,500/-
15-3-81 qulata Do. 8,5001’-
22-3-81 - Madhumati Do 8,500/~
20-3-8r1 Parakh Do. z,sm{-
5481 . « Phandebaz Geeta Films 8,500/-
12481 . « Mera Vachan Geeta 4,000/-
: " Ki Kazam
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New Coal Permit System

8096. SHRI SHIV KUMAR SINGH
THAKUR:; Will the Minister of
ENERGY be pleased to state:

(a) whether it iz a fact that
recently Government have adopted a
new coal permit system and have
given some concessions to the con-
sumers;

(b) if so, the details regarding the
new pblicy of Government in this
regard; and

(¢) how many permits have been
issued up to 31st December, 1980 in
the State of Madhya Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)
With a view to pass on the benefit of
the improved coal production to the
consumers a decision was taken to
place on sale free of any restrictions
coal from certain identified mines
with effect from lst September, 1980,
Under this system any consumer/
purchsaser can obtain his requirement
of coal from such identified mines on
payment of the value of coal subject
to the condition that he lifts the
contracted quantity of coal within 15
dayg of the issue of the Delivery
Order by the company.

(c) Coal companies do not maintain
the details as to the number of per-
song to whom coal has been released
under free sale scheme. However, the
total quantity .of coal released under
the free sale scheme to the consumers
in Madhya Pradesh ig about 80,000
tones for the period 1st September,
1980 to 31st December, 1980.

Representation from Nari Raksha
Samiti, Delhi

8097. SHRI  UTTAMBHAI H.
PATEL: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether a deputation of some
ladies and others under the auspices

APRIL 21, 1081
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1881 regarding atrocities on women
and for some chanpges in law 80 as {o
protect Wwomen from atro¢ities;

(b) whether the deputation had dis-
cussed and handed over a memoran-
dum alongwith some medical cases
of dowry, suicide cases burning cases
and atrocities committed on women
from their in-laws; and

~ (c) it so  the details thereof and
the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR] SHIVRAJ V. PATIL): (a) to
(c). A deputation under the auspices
of Nari Raksha Samiti, Delhi met the
Special Assistant to the Minister of
Law, Justice and Company Affairs on
the 9th March, 1981 and preseited a
memorandum along with papers re-
lating to a particular alleged dowry-
death, The memorandum wa$ pre-
sented to the Special Assistang as the
Minister wag not then available,

The memorandum was directed
mainly against introducing irretriev-
able breakdown of marriage as a
ground for divorce and it also made
certain suggestions for creating har-
mony in conjugal and social life.

Ag the Minister was not available_,
no discussion had taken place.

So far as the particular case of
alleged dowry-death is concerned, in-
formation has been collected from
Delhi Police sources, According to
this, the alleged victim, in her dying-
declaration, stated that while she was
preparing a meal on a cooking-gas
stove in the kitchen, suddenly, the
polyester clothes which she was wear-
ing caught fire and that there was no
foul-play. Inquest was duly held
with respect to the case under section
174, Cr.P.C. and it was found to be
an accidental death.



1:7 Wri#eu A:Mwuu

mwuwmwm

8098. SHRI BASUDEB ACHARYA:

SHRI CHIRANJI LAL
SHARMA.:

Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS

e pleased to state;

(a) whether there is a proposal to
set up several fertilizer projects in
the country to meet the growing de-
mand of fertilizers in the country;
and

(b) what will be total installed
capacity after completion of all those
projects?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI);: (a) Yes, Sir.
In addition to the projects under im-
plementation, action will be initiated
in a phaseq manner, during the Sixth
Plan period to take up construction of ;
8 new nitrogenous and 11 new phos-
phatic fertilizer plans,

(b) The installed capacity of fer-
tilizer production which was 38.91
lakh tonnes of nitrogen and 12,3 lakh
tonnes of P2 O5 at the beginning of
the 6th Plan is expected to go up to
about 65 lakh tonnes of nitrogen and
19 lakhs tonnes of P2 O5 by the end
of the Sixth Plan, This capacity
would go up furher to about 100 lakh
tonnes of nitrogen and about 35 lakh
tonnes of P2 O5 by 1989-90, by
which time the new projects for

which provision is being made in the

Sixth Plan are expected {0 be com-
pleted.

Registration of Asli Bharat Hindi
weekly for DAVP advertisement

8099. SHRI GEORGE FERNANDES:

Wil} the Minister of INFORMATION,

AND BROADCASTING be pleased to
state: -

(a) wlitther ‘Asli Bharat’ a Hindi
weekly published from Delhi sought

VAISAKHA ', 108 (SAKA)
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mgistratmn for DAVP advertise-

ments;

(b) if so, what is the reasons for'
not registering the paper and releas-
ing advertisements to it; and

(¢) what is the policy in regard to-
release of advertisements by DAVP?

THE DEPUTY MINISTER ﬂl
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARL
KUMUDBEN M, JOSHI): (a) Yes,
Sir. )

(b) The paper is already placed om
the media list of the DAVP. Few
admﬁsements too have been re-
Teased.

(c) Advertiséments are issued in
accdorddncet with the principles laid
down i the Advertising Policy of the
Government, a copy of which has al-
ready lbeen laid on the Table of the
House,

Companiey having capital of more
than- Rs. Ong Crore and submission of
Audited Accounts

8100, SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of companies hav-
ing paid-up capital of more than
Rs. 1 crore as on 31st March, 1880,
1979 and 1978;

(b) the nameg of those companies
who have failed to submit their
audited accounts with the Registrar
of Companieg for the above men-
tioned years; and

(c) what action has been taken by
Government in these cases by bring-
ing to book the offices who have
failed to submit the audited accounts?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
According to information available .
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Cwith thla Department, thew was
companies as on 31st March, 1978
each with a paid-up capital of more
‘than Rs. 1 crore. The number of
such companieg was 972 as on' 31st
March, 1979 and 1008 as on 3Ist
March, 1980.

" {b) and (c). The requisite informa-
tion in respect of companies referred
to in (a) above is being collected and
will be laid on the Table of the
House. : : 4
Officers from DGS&D sent Abroad

for Training

~ 8101. SHRI KESHORAO PARDHI:
Will the Minister of SUPPLY AND
REHABILITATION be pleasegq to
refer {o the reply to Unstarreg Ques-
‘tion No. 5689 of 31st March, 1981
regarding officers from DGS&D sent
gdbroad for training and state:

(a) whether it is a fact that a
specialised  service in purchase
management of Central Govt. hss
been created which is known as
‘Indian Supply Service where selection
is made through Engineering Services
Examination of UPSC; and

(b) how many officers have go far
been sent wbroad for this type of
training and how many of them be-
long to Indian Supply Services?

THE MINISTER OF STATE 1IN
“THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) It is a Tact
that the Indian Supply Service is a
service whose members deal with
purchase and disposal of storeg for
the Centra] Governmment. One of the
modes of recruitment to this Service
is through Combined Engineering
Service Examination which is con-
ducted by UPSC.

(b) During the last ten years, three
officers of DGS&D have been sent
‘abroad for training in Supply and
Materials Management/International
‘Procurements Problem. Two of them
were drawn from the Indian Supply
Service.

CHEMICALS AND

_ I'otroleum c«wmﬂm L
8102. SHRI RASHEED “MASOOD:

PROF. AJIT KUMAR
MEHTA

SHRI B. D SINGH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether H.P.C.L,, had given an
edvertisement in the Times of India
dateq 28th June, 1977 for the posts of
Sales Representatives aznd  Sales
Engineers without disclosing their
prescribeq scales of pay and indicating
only the tota] emoluments if so,
reasong for not giving in the adver.
tisement the pay scales of the posts
advertised;

(b) the scales of pay on which the
total emoluments advertised were
based;

(c) whether in pursuance of the
saig advertisement some candicates
were misleg to accept lower post: on
a reasonable assumption that the
postg offered to them were eguivalent
to those for which they were inter-
viewed; ang

(d) whether in tiheiy appointment
letters it wag made clear to the
candidates that the posts offered vrere
lower than those advertized,for which
they were interviewed; if o, reasons
therefor?

THE MINISTER OF PETROLEUM,
FERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.
The approximate tota] emoluments of
Rs. 1190/1 at the starting point were
indicated by HPCL to enable the
candidates to have a clear idea of the
tota] emoluments which they would
have received.

(b) Rs. 850—1550 (i.e. HPC-AY
which ig the startmg scale of pay for
officers.

. () No candidates were misled in
pnrsuanc, of the said advertisement
as there was no ambiguity elmer
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about the total emolﬁments or posts
mentioned in the advertisement.

‘(d) Each yea¥ HPCL ° .recruits
officers mainly in their HPC-A scale
of ray. No candidates were offered
any post in lower scale than the cne
advertised. However, if in the inter-
views candidates are found suitahle
for cther aptitudeg they are offered
such posts in the same scale of pay.

Anowing Researchers to consult
Original Papers of Constituent
Assembly

£103. SHRI SURAJ BHAN: Wil] the
Minister of LAW, JUSTICE . AND
COMPANY AFFAIRS be pleased , to
siate:

(a) whether the origina] files and
documents of the Constituent Assem-
bly particularly those pertaining to
India’s constitution are in possession
of the Ministry of Law;

(b) if so, whether thsy have been
made available for study by any
foreign and Indian research scholars
so far; and

(c) the procedure for allowihg
researchers, public men gnd others to
consult these documents?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir, Some of the files of the
Constituent Assembly which were
forwarded to 'this Ministry by the
Constituent; Assembly Secretariag are
kept in safe custody in the Ministry.

(b) Yes, Sir,

(¢) Bona fide research scholars are
'permitteq to Bo through the records
-of the Constituent Assembly ang take
.extracts, if necessary. The extracts
are-scrutinised in this Ministry and
“anly sach of those extracts as are
- found unobjectionable are released to
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7y ¥ gmga F  qforrweasg
To wwdl § T arra ¥ qfg
F FRT IZX F ST W Wy
qfg sk 3o & s gE &

(w) =t (9). af =Atwg Hifa
o1 OF IEv ag § fw dw A waweq
I JIQAFATHT H QU I F a2
fgat # 9zt T@Er A IfEa
Al 9T IYTH FUA MY | ¥
g & g 7€ Wy Afa &
TraEEt ® weada wYes) Wi -
Fwat . § Sqraw ¥ fadr S
qgde IR FW ¥ gFarat o
Ay § fawe wuh . § R

IAW Fr Ifga qEw 9T FIAT WA
Sqdey FwAr W glafeen  faar
Jrar g

ngd ¥W@-fees wsgdne fwiees

8106. wIfagrs fag : 40
yafemw, wmA WY SEE A
g-feerg wl-wiadfea fafwe g
qrfraezs feerde 79 & SwEw
F a7 9 fegeax, 1980 ¥ wal-
IfFa wEw deo 3064 & IWI X
gFI7Y § g FAM I FA TG (F

(#) ¥gr-fwers wraiws fafao
F1 g fqar ¢ fadw §, 9 &
WTENF ¥T adwars wriE fEay
g u@s wrfiare " 9v Il
faad 4 wrfler &, feadt ol
amé ®;

(w) @ wwd A A ¥
are ¥ frad g .7 w1 wew ww
% g®r ¥ s Jad T ®
wa ¥ ¥ § aqr T goarf few
7 qz o 7f; Wi}
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LIRCIELE T T L CHE G (U0
41, 34 %% sy 7y § frasr wifersw
® & w4T §H U K wifgw
¥ Y OV g QN {FAT A0
fafwsr swoifrarsi grer sfews feafa
¥ mic 36% @ adww feafa &
GmE 7§ #%% O F ;W fem-
fofas =5 & 2

i—

I. 9Ra gIHT

I1. Jwaq SRS TIATHE FT T

II1. agsrd atafaar .

a

TP AT G
T &qY
1,000 13,17,01,000
1,000 1,00,00,000

21,000 64,38,000

23,000 14,81,39,000

ARA LT ¥ UJF I A
gt faqw fear & 1 %A WIEQ
affagty & faq s@at § oo fadw
fFar & I4% grasg ¥ SAN AFT
Iqaesy wEl § |

(&) YEifwaen grar ¥ 1977
¥ fafaw = gx fafaw ardal
¥ Mg oF AT 13,000 o A
faug w1 wram fear qar &0
Ty w9 ¥ Y wga sAralEl
¥ afrfogy fea & & €

(%) ¥fwere & afufoas
weqraw frawax, 1977 ¥ wrerw fwar
g7 WYX 73 A QA R FI-FIET,
waegw adr @afea @ ¥ fafwe
Sesarst 37 e Far W@
afedi & A awr FAF IEE B

afr wf gEr & grew ¥ AN
2y urvra x arfimc fiq ¥ g
@) ad wisfiocm g oo

fug)

FAT, UF AFG FAH q@r A<
quygieq gfFar T 1

MALGT THT NN { WO FG o

8106. =i FAW &N T
qatfsan  T@@A WX IEE WAl
ag ;urd #1 g9 w19 fE:

(%) Far IO WM F&T T
qefrgR ¥ wiwy FregraT w49
¥ 0 7L frar &;

(@) afz gf, a1 acgeaedy ST
= g; W

(w) s 9T W ®Y W
gfafsar & 7

e, Twma wWiT IEE
Farwq ¥ WA WA (sﬂ' AT

: (%) o, 97
(m) wrx (7). 397 aff vHATY
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" Reservations of Jobs for

Disabled
Persons T

8107, SHRI G. Y, KRISHNAN: Will
the Minister of INFORMATION AND
BRO&DCAST‘ING be pleased to
state:

(a) whether Government have
decided during the ‘International Year
for Disabled Persons’ {0 reserve some
quota of jobs, both in Information and
Broadcasting Ministry and ity sub-
ordinate offices for disabled persons;

(b) if so, how much (percentage);

(c) whether Government have aiso
taken into consideration the fate of
minor handicapped children t, assist
them by providing jobs to their
mother or father sg :that they can
provide facilitieg to their handicapped
children;

-{d) if so, the .details regarding the
policy of Government in this regard;
and

(e) if the answer is in the negative,
whether Government propsse to con-
sider it sympathetically now during
this Internalional Yearz for Disabled
persons?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b), Yes,
Sir. 3 per cent of the pousts in Group
C ang D services have heen reserved
for the blind, the deaf ang the Ortho-
‘paedically handicapped persons,

Jobs which can be performed by
various categories of physically handi-
capped persons, have heen identified
in the wvarioug Media Umts of the
Ministry.

(¢), (d) & (e). At present, no pro-
posal for providing jobs to the parent
of the physically handicapped children
j¢ under Government’s consideration.
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Criteria for Promotions. in Natiml
Fertil.imer Uorpmation

-8108. PROF, - NARAIN® CHAND
PARASHAR; Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether seniority-cum-merit is
the criterion for promotion to the
various higher postg in the Nationai
Fertilizer Corporation,

(b) if so, whether it is also a fact
that in the recent proemotions during
the last 3 years (1976—81) many
junior officers have been promoted to
senior posts by passing their seniors
and thug disregarding the geniority-
cum-merit criterion; ang

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Minimum qualification ang length
of service as eligibility criteria for
promotion to the various grades have
been laid down. Promotions to higher
posts in the National Fertilizers Ltd.
are given on merit, efficiency end past
performance, seniority being given
weightage if other factors are equal.
Selection of candidates: for promotion
to higher posts are made by duly
constituted selection committee by
following the above principle, In the
above process.if the selection commit-
tee doeg not find a senior candidete
suitable enough for promotion, hé is
superseded by a junior officer,

() Doeg not arise,

Biographies' of Eminent Freedom
. Fighters.

B109. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state

‘(a) whether, the Puh]ications Divi-
sion has published the 'biosraphhl
€minent’ freedom fighters;
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(b) whether any request has also
been received by the Government for
compilation and publication of the
biography o! eminent freedom fighter
and Pahari poet Baba Kashi Ram of
Himachal Pradesh whose birth cen-
tenary is being observed in 1972; and

(c) if so, the decision of Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M., JOSHI): (a) Yes, Sir,
in two series viz ‘Builders of Modern
India’ and the ‘Bharat Ke Amar
Charitra’. '

(b) No, Sir.

(¢) Does not arise.

Magazines Published by Information
and Broadcasting Ministry

8110. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names of the magazines pub-
lished by his Ministry and the langu-
ages covered so far for each magazine;

Statement

(b) how many of them have been
published in Oriya language;

(c) if not, the reasons therefor;

(d) is there any programme prepar-
ed by his Ministry to publish all thé
magazines in different regional langu-
ages in the near future; and

(e) apart from the financial strin-
gency for publication of said magazines
in regional languages, what are the
othe,s difiic:lties coming in the way?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-~
UDBEN M. JOSHI): (a) to (e). A
journals and magazines brought out by
list of journals and magazines
brought out by the Publications Divi-
sions is given in the attached State-
ment.

Apart from English and Hindi, YOJ-
ANA is keing published in eight diffe-
rent regionai languages: AJKAL and
ROZGAR SAMACHAR are being pub-
lished in Urdu. Due to financial con-
straints, it has not so far teen possible
to bring out anyr magazine in Oriya
language. For the same reason, there
is alsp no proposal at present to pub-
lish all the magazines in the different
regional languages.

JOURNALS BEING PUBLISHED BY PUBLICATIONS DIVISION

5. No. Name of the Journal

Language in which
published

1 Ajkal, Monthly. .

Ajkal, Monthly.

Bal Bharati, Monthly.

Employment News, Weekly.

Rozgar Samachar, Weekly. .

Rozgar Samachar, Weekly . . .

R I

Hindi.
Urdu.
Hindi.
English.
Hindi,
Urdu.

—
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O

UGHT OUT BY THE PUBLICGATIONS DIVISION ON
| JOURNALS BEING Bnp JCHT O 10

S.No. Name of the Journal

Name of the Miniatri_es-

etk

— e —t—

1 Indian and Foreign Review  (English) Fortnightly Ministry of External Affairs,

2 Kurukshetra (English) Do, Ministy of Agriculture.

g3 Kurukshetra (Hindi) Do. Do.
4 Yojana (English) Do. Planning Commission. -
5 Yojana (Hindi) Deo. Do.
6 Yojana (Assamese) Do. Do.
7 Yojana (Bengali) Do. Do.
8 Yojana {Gujarati) Do. Do.
9 Yojana (Marathi} Do. Do.

10 Yojana (Malayalam) Do. Do.

11 Yojana (Tamil) Do. Do.

12 Yojana (Telugu) Do. Do.

13. Yojana (Urdu) Do. Do.

“ mi B Qs Myl Oy
printing and distribution is
done by DPD).

15 Bhagirath (Hind1) Q,mrterly Do.

Number of Muster Roll Employees in
different categories in Coal Mines Wel-
fare Organisation.

ROY: WwWill the
be pleased to

8111. SHRI A. K.
Minister of ENERGY
state:

(a) nurnber of muster roil employees
in different categories in Coal Mines
Welfare Organisation and the date
from which they are working there;

(b) whether it is fact that they are
working there for years without regu-
larisation; and

(c) if so, steps taken to regularise
the muster roll employees of the Orga-
nisation and the expected time for that?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c): The in-
formation is being collected and will
be laid on the Table of the House.

Drilling for Gas/Qil in Himachal Pra-
desh, Punjab ang Jammu and
Kashmir

8112, PROF. NARAIN CHAND PA-
RASHAR:; Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the names of the places in Hima-
cha] Pradesh, Punjab ang Jammu and
Kashmir, where drilling is in Progress
for gas/oil;

(b) the date on  which the drilling
operations at each one of these places
were started;

(c) the latest progress made in the
search for oil/gas at these places in-
cluding the depth to which the drilling
has been resorted at each one of these
places;

(d) whether any more places in
these places have also been selected
for drilling; and
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_ (e) it so, the names thereof along
with the likely date by which the
operations would start?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No drilling
operations are at present being carried
out in these areas.

(b) Drilling operations were started

" Jammu and Kashmir

in Himachal Pradesh, Punjab and
during April,
1957, June, 1958 and March, 1970 res-
pectively. .

(c) A total of 13 deep exploratory
wells have so far been drilled in these
States—8 in Himachal Pradesh, 2 in
Punjab and 3 in Jammu gnd Kashmip—
as per details below:—

State Structure

Well No. Depth to which dri-
lled (Mts.)

— g —

Himachal Pradesh  Jwalamukhix

Januari
Bahl .
Ramshahr .

Hoshiarpur
Adampur

Punjab

Surinmastgarh
Suthsukalan
Narabal

J&K

3154
5047
995
Iﬂ?*
4531
5024
4475
2648
3489
I 2542
1 3665
1 1602
1 1303

thﬂa}mnn

However, no hydrocarbons indica-
tions were observed in any of the
above wells except the first well at
Jwalamukhi in Himachal Pradesh
where non-commercial gas was en-
countered.

(d) and (e). Selection of more sites
for drilling in these areas would de-
pend on the results of the contract
seismic surveys proposed to be carried
out in Himalayan foothills during the
fleld seasons 1981-82 and 1982-83.

Violation of Companies Act by M/s.
Mylapore Hindu Permanent Fund
Limited, Madras

8113. SHRI H. N. GOWDA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state; ;

(a) whether Gﬁvemment are aware
that M/s. Mylapore Hindu Permanent

Fund Limited, Madras, have violated
rules under Section 203 (1) (d) of the
Companies Act;

(b) if so, full details thereof; and

(c) the action contemplated by Gov-
ernment against thisg Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SIVRAJ V. PATIL): (a) to (c).
From the Balance Sheet of the
company, it is seen that the company
has accepted deposits the aggregate of
which exceeds the total of the com-
pany’s capital and free reserves. This
may not be covered by the provisions
of Section 293(1)(d) of the Companies
Act,

The matter has been taken up with
the company for its explanation, and
on receipt of the company's reply,
action, as warranted, will be taken. -

——— — ——— — ——
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- Sale of Fertillzer Factory

8114 SHRI A, K. ROY: Will the
Minister of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether there is any provision
in the Article of Association of the
F.CI. Lid, to sell a part or whole
of a fertiliser factory; if so, details
of the provision;

(b) whether the provision was fol-
lowed in the sale of the coal based
#fertilizer plant of Sindri; and-

(c) if not, steps taken thereon?
THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a)
Article 68(20) of the Articles of As-
sociation of the Fertilizer Corpora-
tion of India Ltd, (FCI) provides,
inter-glia, that subject to the prior
approval of the Presideat of India,
the Directors have the powers to sell
lease or otherwise dispose of, whole
or substantially the whole, of the un-
dertaking of the company.

(b) and (e¢). The Fertilizer Cor-
poration of India did not sel] the
whole or substantially whole of the
undertaking of the company.
Therefore, the question of having to
follow the above provision does not
arise, What were solg were some
cbsolete and redundant plants and
equipment of the old coal-based
plant at Sindri which had out-lived
its life and hag become unsafe to
operate.  This action of the F.CI.
was challenged in the Supreme Court
of India by the Fertilizer Corpora-
tion Kamgar Union (Regd.) and oth-
ers, The Supreme Court upheld
the sale and dismissed the petitions.

mom to paut Coa] Industry under
Free Trade
8115. SHRI M. RAM GOPAL RED-
DY:
SHRI S. M. KRISHNA.:
SHRI BAGUN SUMBRUIL:

Will the Minister of ENERGY be

pleased to state:

m 31 1‘8!

- Wnttm Ansivers ':35---

(aj whether Government have a
proposal under their consideration {o

put the entire coal industry under
free trade; and

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
There is no statutory control on coal
other than the coking coal used for

metallurgical purposes. The distribu-
tion of nen-coking coal, used- to be

done under a system of sponsorship,
With a view to improving the availa-
bility of coal to the consumers, follow-
ing improved production, lower
grades of non-coking coal have been
put on unrestricted sale from Sept.,
1980. A proposal to make available
superior grades of coal in an easy
and unrestricted manner to the actuak
users is under consideration,

faga sra= & uSa & T @
geafex T

8116. =t WAHATC: 4T AL :
WAl UE T B FA7H [ar

() Fav Trstrsser winfa 1 faw-
femt & @d H aware ¥ faeqy
FEET T RN & %78 F1 W oe
FH R AT H U yaTd ) 1A
®iM g

(=) afe gf & @152 ¥l T
F1 (@ TR OH Y AT

(w) T TR F avwTe A AT
favia & ?

wut dama ¥ oW Hwr (=

fowm rgwm) ¢ (%) @ ().
Tageaw  fawm afwle @&,
fagqe A aTd W wedt

gam & wafoed # &
ot famfor @AY aafugfafs
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Expenditure incurred by N.H.P:C:
for inaugurating the Devighat Hydel
Project in Nepal

8118. DR, VASANT KUMAR PAN-
DIT:

SHRI SATISH AGARWAL:

SHRI N, K. SHEJWALKAR:

Will the Minister of ENERGY be
pleased to state:

(a) whether on. the occasion of in-
aygustion of the - Devighat Hydel

VAISAKHA 1, 1008 (84AKA)
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Project in Nepal, the National Bydro-
electric Power Corporation had incur-
red an expenditure of Rs. § lak’h
approximately;

(b) whether it is also a fact that
despite g directive from the Prime
Minister for economy, the National
Hydro-electric Power Project Corpo-
ration had charterey an AVRO plane
which carried only 10 persons;

(c¢) whether on this occasion, two
IAF hellcopters were also commis-
sioned;

(d) whether any enquiry has been
made for such lapse and responsibi-
lity fixed; and

(e) if so, what action Government
have taken?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
The foundation stone ceremony of the
Devighat Hydel Project, being execu-
ted by the National Hydro-electric,
Power Corporation, under the Indo-
Nepal Cooperation Programme, was
conducted in February, 1981. From
the Nepal side, the Prime Minister,
Minister for Water Resources, and
senior officials of the HMG Nepal,
members of the Diplomatic Corps,
and other local dignitaries participa-
ted. The Indian side was represented
by the Union Minister for Energy

and senior officials of the Government
of India,

While this Ministry is aware of the
Prime Minister’s directive for econo-
my, and is observing these instrue-
tions strictly, on this particular occa-
sion, when dignitaries of a foreign
country were involved, it was neces-
sary as a special case to utilise IAF
helicopters to ferry them from
Kathmandu to the project site, which

is about four hours by road over hilly
and winding roads,

Since officers from the Indian aﬁe
had also to visit Kathmandu in. come
nection with the function, it was
decided to engage an IAF plane,



' The expenditure incurred in this
connection is far less than the figures
mentioned, and does not justify .an
inquiry into it.

USSR to help oil exploration

8118. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-

LEUM, CHEMICALS AND FERTILI-

ZERS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news item appearing in the “Patriot”
dated 17th January 1981 under the
caption U.S.S.R. to help oil explora-
tion”; and

(b) what is the estimated expendi-
ture to be incurred on exploration and
what shall be the share of Soviet
Union for the purpose, the areas of
exploration and other details?

THE MINISTER OF PETROLEUM,
\CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI) (a) Yes, Sir.

{(b) The negotiations with the
USSR in the matter are going on.
Hence the details would be available
only after these negotiations are
concluded.

Consumption of fuel by vehicles and
Aircraft

8120. SHRI RAMA CHANDRA

RATH: Will the Minister of PETRO-

. LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what is the estimate of total
fuel (Petrol and diesel) consumption
made by State Governments, Central
-Government and public sector under-
taings during the last three years in
the use of cars, jeeps, matadors, air-
craft and other modes of transport at
their disposal; and

. _.(b) the above information for diff-

‘erent categories of transpart—cars,

Jeeps, matadors, aircraft etc. sepa-
- vately?
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. THE MINISTER OF PETROLEUM,
CHEMICALS . AND  FERTILIZERS
(SHRI P. C. SETHI); (a) and (b).

The total cohsumption of High Speed
Diesel Oi] (HSD), Motor Spirit (Pet-

ral) and Aviation Gasoline in the

country is about 10 million tonnes,

1.5 million tonnes and '0.003 million

tonnes respectively per annum, The
consumption of petrol ang. HSD by
the vehicles and aircraft employed by

the Central Government, State Gov-
ernment. and Public Sector Underta-

kings is governed by the budgetary

provision made each year for the

purchase of fuel. Collection of cate-

gory-wise information of consump-

tion of petrol -and diesel by the Cen-

tral and State Governments and

Public Sector Undertakings during

the last three years, will involve con-

siderable time and labour, which may

not be commensurate with the pur-

pose proposed to be achieved.

Employment on -casual basis against
. permanent vacancies in Farakka
super thermal power project

8121. SHRI ZAINAL ABEDIN: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that recruit-
ments have been made on casual basis
against regular/permanent vacancies
in the Workman/Field Assistant cate-
gories under National Super Thermal
Power Project at Farakka.

(b) if so, the number of such
casual labourers in these categories;

(c) whether it is a fact that the
local employment exchange has been
avoided in matters regarding certain
recruitments in these categories;

(d) if so, the reasons therefor; and

(e) whether Government propose
to absorb those who have been serv~

ing as casual labourerg on @ailly wages
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basis for a reasonable period of time
against the post of permanent/regular .

nature in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) As in the
case with many new Industrial under-
takings at, the initial stage, recruit-

ment on a casual basis has been re--

gsorted to at the Farakka Project of

Nationay Thermal Power Corpora-
tion also.

(b) 147.

(c) and (d). Under the Employ-
ment Exchange (Compulsory Notifi-
cation of Vacancies) Act, 1957 and the
directives of the Central Government
issued thereunder, for recruitment on
casual basis for duration of less than
90 days, vacancies are not required to
be notified to and recruited through
the local employment exchange.

(e} For the purpose of absorption
in the permanent establishment as per
recruitment rules and Government
directives in this regard, preference is
generally given to persons already
serving on casual basis subect to their
eonduct and performance being found
satisfactory. "

Recruitment made in Farakka
Super Thermal Power Project

8122. SHRI ZAINAL ABEDIN: will
the Minister of ENERGY be pleased to
state:

(a) what is the manpower hudget
for the workman category under the
Farakka Super Therma] Power Pro-
ject for the year 1980-81;

(b) whether recruitment has heen
made in such number as to cover the
budget estimate;

(c) if not, the reasons therefor;

(d) the number of persons so re-
cruited on the permanent/casual basis;

‘(e) the policy adopted in select‘apg -
them;

(fy whether the candidates belonging
to the families, the lands of which
have been acquired by the N.T.P.C., .
have been given priority in these re-
cruitments, ag assured earlier by the
authority concerned; ang

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] VIE~
RAM MAHAJAN): (a) A total of 279
posts in workmen categories have been
provided in the approved manpower
budget for the year 1980-81.

(b) to (d). So far 150 posts have been
filled up by appointing persons on re~-
gular/casual basis. Recruitment is
being made on a continuous basis dep-
ending on the work load at the project
site.

(e) Selection has been made in all
the cases on the basis of NTPC’s re-
cruitment policy which provides for
preference to be given to land oustees
and local persons for recruitment to
posts in the workmen categories sub-
ject to suitability,

(f) Yes, Sir.

(g) Names of the members of fami-
lieg for possible employment are regis-
tered on the basis of lists certified by
the district authority. For anv postin
the workmen categories, persons other
than land oustees are considered for
appointment only after it is ascerfain-
ed that suitable candidates are not
available in the register of candidates
belonging to families whose lands have
been acquired for the project.

Production of Bulk Formulations
Based on Imported Bulk Drugs

8123. SHRI K. P. SINGH LEQ: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state: '

.{a) how many foreign companieg are
still producing their drug formulations
based on Imported bulk drugs or bulk
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dmcg produced Irom penummate
stages;

-_—

_ {b) names of the companies produc-
ing formulations from imported bulk
drugs or bulk drugs produced from pe-
nultimate stages, formulations produc-
ed by them and names of bulk drugs
imported or produced from penultimate
stages; and -

(c¢) when these foreign drugs compa-
nies will be issued nostices for stopping
their formulations based on imiported
bulk drugs/bulk drugs produced from
penultimate stages in terms of the new
drug policy?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CITEMI-
CALS ANpD FERTILIZERS (SHRI DAL-
BIR SINGH): (a) to (c). A rumber of
foreign drug companies are known to
be producing drug formulations based
on imported bulk drugs or bulk drugs
produced from penultimate stages.
Ful] data on the number of companies,
their names and the drugs concerned
will become available only when the
information collected in connection
with the exercise on regularisation of
excesg capacity under the Drug Policy
and recognition of installed capacity

under the Industrial Policy is process-
" ed. Where there are no conditions on
going basic in the existing industrial
licences, Government do not have
powers fo impose fresh or additional
conditions. Fresh conditions can be
thought of only in the context of regu-
larisation of excess production.

m 31 mn

qutw Mmm lﬂ |
Rural Electrification sehenu - of
Orissa awaiting approval from the
Centre

8124. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased 10
state:

(a) the number of Rural Electrifica~

tion Schemes of Orissa awaiting appro-
val from the Centre;

(b) the names of such schemes and
the amount to be spent; and

(¢c) whether there has been inordi-

nate delay in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (k). As on
31st March, 1981, 9 Rural Elcctrifica-
tion Schemes sponsored by the Orissa
State Electricity Board were at various
stages of examination in Rural Eleciri-
fication Corporation for sanction of fin-
ancial assistance. The names of these
schemes indicating the cost irvolved
and the loan amount to be sanctioned
against each scheme are indicated in
the attached statement.

(c) The processing of rural electrifi-
cation schemes for sanction of financial
assistance by Rural Electrification
Corporation involveg several stages of
examination and it normally takes a

. period of 4-5 months before a scheme is

finally approved. In respact of the 9
schemes referred to in reply to parts
(a) and (b) above, however, there has
not been any inordinate delay.
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Details of RE Schemes of O ;:Sﬁtimg cxamination with REC as en
:S. Name of Scheme with Disttict Cost Amt. Loan Amt
A=Ak ok sty (Rs. in lakhs)
concerped. _
I 2 3 4 5
- -SP4
1 Boudh Phulbani 26.107 21.865
RMNP
2 Rasgovindpur I & II . Mayurbhanj 40.729 34-154
8 Suliapada & Murda . Mayurbhanj 46.203 42.653
NORMAL
4 Naikul Sambalpur 65.708 61.982
5 Padmpur Sambalpur 67.337 64.729
6 Balimela Koraput 66.556 66. 556
7 Balasore Balasore 25.496 25.236
8 R.E. Gooperative covcrmg Rusluku—
lya basin. . Ganjam 224.250 148.590
9 RE. C ative covering Aul
& Raj Kanika hlocks . Cuttack 138.320 74.410
Totar 006 " se0.173

—

540.175

Utilisation of Fundg for B.apld Elect.
rification ang Industrialisation of
Rural Areas

8125. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to re-
fer to the reply given to Unstarred
Question No. 4784 on 24th March, 1981
regarding allocation made for rural
electrification not util’sed by central
States and state:

(a) whether Government propose to
direct the State Governments to reor-
ganise the respective Electricity Boards
in order to improve their efficiency, to
achieve the goals and ufilise the funds
allotted under Rural Electrification

Corporation Schemes to get rapid elec-

trification and industrialisation of the
rural India;

(b) if so, the specific steps taken
thereabout; '

(c) whether it is a fact that majority
of the economically backward States
could not utilise the funds allotted
under the scheme; and

(d) if so, the reaction of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] VIK-
RAM MAHAJAN): (a) and (b). Rural -
electrification programmes are formu-
lated and implemented by the State
Tlectricity Boards, Rural Electric Co-
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operative Societies and State Govern-
ments where there are no State Elec-
fricity Boards, : ;
" Rural Electrification Corporation has
been insisting on setting up a separate
Rural Electrification Cell headed Iy a
Chief Engineer/Superintending Engi-
neer, specifically to look after the rural
electrification work in each State in
order to speed up the prograrmame. Many
of the Eleciricity Boards have already
taken action in this regard. The crea-
tion of separate Cells to look after
rura] electrification is an internal
matter of the State Electricity Boards
and each State adopts its own me-
thods keeping in view the local con-
struction practices, area of opera-
tion, capacity of manpower and such
other factors,

While sanctioning financial assistance
for schemes sponsored by the Electri-
city Boards etc., the Corporaticn ap-
praises the scheme areas and also en-
sures that adequate arrangements are
available for implementation of the
schemeg including aspects like place-
ment of staff, procurainent of matecial,
availability of power elc. Where ne-
cessary, the Electricity Boards are ad-
vised fo suitably revise tihe schemes.
RT.C also takes care Lo review the pro-
gress cn each scheme bhefore releasing
the seco.:d snd subsequant instamet 15,
The v:rious Regional ffices of the
Corp.ration keep a .lose walrh on e
vroptess of schemes in cider to ensvre
sp°cdy implementatior In case of
shortfalls in drawal of funds due to
the slow progress, the amount sanction-
ed -is not allowed to lapse, but the
Boards can draw the money in the fol-
lowing years if sufficient progress has
been made.

(c) and (d). Among the States who
could not utilise the allocations during
the last 3 years include States like As-
sam, Bihar, Manipur, Meghalaya; Tri-
pura, Uttar Pradesh and West Bengal.

. Various factors have contributed for
the short-drawal of funds in these
States. Organisational Jdeficiency is
‘only one of the factors. The other ma-
. Jor factors are shortage of construc-
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tion materjal, such as Aluminium,
Steel, Cement efc., lack of power and
also natural calamities like heavy rains
ang floods in certain parts of the
country, There were also political
agitations and strikes in Stateg like
Assam.

Government has been closely watch-
ing the progress made by each Stale
and several steps are being taken from
time to time to improve the situation.
Those include spec:fic allocation of ma=
terial for rural electrification, resorting
to imports, where necessary, training
of Engineers and Technicians in rural
electrification ete. Government has al-
so been drawing the attenfion of the
State Government/State Eleciricity
Boards wherever slow progress is
observed. It is hoped that the posi-
tion in the backward States will also
improve gradually.

Channels Working of AILR. Station,
Cuttack

8126. SHRI ARJUN SETHI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of channels at pre-
sent working at ALR, Station, Cuttack
(Orissa) ;

(b) the specific time since when
these are functioning; and

(c) whether the present work load
necessitates additional channels for
better functioning and to cater to the
needs of the people?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) At present
two channels are working at A.LR.
Station, Cuttack. One is for the
Primary (Regional) Service ang the
other for Commercial Service,

(b) The Primary Channel is in
operation since 28-1-1948 ang the
Commercial channel is functioning
with effect from 1-5-1975. '

(c) No, Sir.
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Drug Companies

8127, SHRI ARJUN. SETHI: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) names of foreign drug compa-
nies who have been granted industrial
licences and letters of intent for the
production of formulations uncon-
nected with bulk drug production by
such companies;

(b) names of formulations and de-
tailed reasons for approving formula-
tions unconnected with bulk drugs;

(c) whether such approvals are in
contravention of the new Drug
Policy; and

(d) if so, how they are being issu-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). After the announcement of New
Drug Policy, only one foreign com-
pany with direct foreign equity ex-
ceeding 40 per cent, namely, M]s.
Bayer (India) Ltd, was granted a
Letter of Intent in December, 1980
for manfacture of 2 lakh bottles of
‘Bayferron of 20 M.L. each for export
purposes.

(c) and (d). The provisions of New
Drug Policy were relaxeq as it is an
100 per cent export oriented proposal,
thereby earning foreign exchange to
the country.

News-Item Captioned “Government
Officia] to Supervise Gandhi Shooting”

8128, SHRI HARINATH MISRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: )

(a) whether Government’s attention
has been drawn to a news—item un-
der the caption “Government Official
to ‘Supervise’ Gandhi Shooting”, as

appeared in the ‘Indian Express’
dated 21st March, 1981, ang :

(b) if so, Government’s reactions
thereto and the name, designation and
suitability of the officer deputed to
“go through the rushes before they
are despatched fo London for proces-
sing”?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRL
VASANT SATHE): (a) Yes, Sir.

(b) A Liaison Officer is attacheg by
the Government to supervise the
shooting of any film shot in India by
foreigners with a view to ensuring
that nothing detrimental to the image:
of India or the Indian people ig shot
or included in the film. For the spell
of shooting of the film “Gandhi” at
Pune, Shri A Pratap, Assistant Pro-
fessor of Production, Film & Televi-
sion Institute of India, Pune, was
attached as Liaision Officer. It was
not part of his duty to go through the
rushes of the film before these were
despatched to London for procesving.

Expert Committee for Selecting Sites
for New Refineries

8129, SHRI JANARDHAN
POOJARY: Will the Minister of
PETROLEUM, CHEMICALS AND

FERTILIZERS be pleased to state:

(a) whether an expert committee
set up by Government to select sites
for new refineries during 6th Plan has
submitted its recommendations;

(b) if so, the details thereof and
reaction of Government to it;

(¢) what will be the total cost in-
volved for setting up the refineries;

(dy whether Government propose
seeking the foreign financial assistance
to meet the total expenditure; and

(e) if so, the dgtails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,.
Sir. '
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(b) The Expert Committee recom-
‘mended setting up of Ore refinery each
in the North-West and West Coast
regions., Government propose to
set up one refinery mnear Mangalore
and another around Karnal, A Site
‘Selection Committee was consitituted
for recommending the exact location
of the two refineries. The report of
‘the Committee has been received and
ig under examination.

(c) The estimated cost will be
known after preparation of the feasi-
bility reports,

(d) and (e). It is too early to give
any indication or details at this stage.

Aﬁistance by World Bank for Crude
0Oil Production

8131. SHRI B. V. PESAI:
SHRI M, V. CHANDRA-
- SHEKARA MURTHY:

SHRI G. NARASIMHA
REDDY:

SHRI R. L. BHATIA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that he has
Teported a major breakthrough in the
-crude oil production plan, after having
a discussion with the World Bank
President who visited Delhi durnig
4the month of March, 1981;

(b) if so, whether he is hopeful that
the crude output will exceed plan
target by 5 million tonnes;

(e) if so, how much help and assis-
tance the World Bank President has
assumd the Indian Government for
improving the crude oil production
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for the country during the Sixth Pisn
period; '

(d) whether any agreement in thijs
regard has been reached; and

(e) if so, the details of the same?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) No, Sir.

(b) to (e). Do not arise in view of
reply to (a)_ above.

Wastage of energy in homes, industry
transport and agriculture

8132. SHRI B. V. DESAI:
SHRI D. M. PUTTE GOWDA:
SHRI H. N. GOWDA:
SHRI K. LAKKAPPA:
SHRI R. L. BHATIA:

Will the Minister of ENERGY be
pleased to state:

(a) whether the National Producti~
vity Council study hag revealed was-
tage of energy in homes, industry,
transport and agriculture sectors;

(b) if so, whether they have pointed
out bad planning, out-dated industrial
equipments, lack of quality control on
pumps and engines are draining India’s
energy resources;

(¢) ip so, what are the other points
revealed in the National PoductlvitY
Council study report; and

(d) what steps are being taken by
Government to implement the sugges-
tions made by them?
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''HE "MINISTER .OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIERAM MAHAJAN): (a) to (d).
The Nationa] Productivity Council in
association with the National Thermal
Power Corporation had conducted a
study with regard to the use of bene-
ficiated coal in Thermal Power Station
viz-a-viz run of mine coal. The re-
port reveals that there is a significant
potential for reducing the energy
consumption per unit of output mak-
ing technology itself factor for con-
servation. It brings out that use of
run of mine coal results in problems
like: 1, Reduced availability of boilers
and auxillaries increased forced out-
mges due to breakdown; 2. Increased
maintenance cost due to sever wear
of boilers and auxillaries due to ero-
sion and abrasion; 3. Reduced thermal
efficiency leading to energy losses; 4.
Unreliable operation due to variation
in the quality of coal

The study has brought out clearly
that with the use of consistent quality
of coal with ash content of 2842 per
cent (Which is possible with simple
beneficiating techniques like removal
of extraneous matter from coal), it
would be possible to ensure extra ge-
neration of power from thermal power
stations to the extent of 750 hours
a year and also bring about reduction
in the energy needed for transporting
high ash coal over a long distances,

The study pointg out certain im-
balances in the regional demand and
supply of power on the basis of the
observation that the installed capa-
city of the Northern Region is almost
equal to Western region but the con-
nected load of Western region is high-
er than the connected load of Nor-
thern region. It is also pointed out
that improper planning would lead
to wastage of resources on account of
transmission losses, diese]l power gene-
ration by industriegs during power
cuts thus leading to inefficiency in use
of neregy. It has been recommended
that careful planning is required for
enérgy conservation. Proper planning
hag also been recommended for im-

proving movement of coal by rail in-
stead of road for saying substantial
energy. The higher energy consump-
tion per unit of output in the Indian
industry compared to the developed
countries hag been attributed to the
utilisation of obsolete technology, dila-
pidated plant and machinery. It has:
also been recommended that the
pumps in the agricultural sector to be
supplied should be carefully selected
from the point of view of efficiency.

The importance of conservation of
electricity, which is the main recom-
mendation of the study has already
been recognised by the Government.
The Central Electricity Authority has.
already taken up with the State Elec-
tricity Boards and utilities as to how
effectively to implement various con-
servation measures. The Government
has also stressed the need for adopting
conservation measures and  various
State Electricity Boards have initiated
action in this direction. Discussions
have also been initiated with the As-
sociation of Indian Engineering In-
dustries regarding identification of
areas for energy conservation in in-
dustry and measures needed for pro-
moting energy conservation.

Expenditure on advertising of under-
takings, corporations, autonomous
bodies under the Ministry

8133. SHRI N. E, HORO: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to lay
a statement showing:

(a) what is the annual expenditure
on advertising of each undertaking,
corporation and autonomous  body
under his Ministry for the last two
years; and

(b) the agency thr_ough'which ad-
vertising publicity campaign is made?

MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). As
given in the attached statement,
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Statement
Sl. Nam: of Uad::taking/ Exp=nditure Ag:ncy through which adverti-
Na. Anateasmoyas Body ~—~ —<edewem—-—w—4-~-  ging publicity campaign is
197980 198081 made.
I 2 3 4

o, e el e i gl el e ] o el g s ) sl ) ) i et el e el el s e ] el ) ] et et el el et ] el ) e o et M

1 Film & T:levision Institute of 1,00,245 34,225 Date of Advertising & Visyal
India, Pune. Publicity of the Min. of I&B.

-2 Qhiildeen’s Film Sosiety, Bombay.,  11,87,574 165,645 N‘empsp':r-s, potters, banners on '
the basis of lowest tender.

-3 National Film Davelopmsnt Qor- 8,58,045 9,04,241 Advertising Publicity done direc-
poration, Bombay. tly by ntic Corporation and
not through any particular

Agency.

-4 Tudian Institute of Mass Commnz- "25,151.88  17,571.54 Dte. of Advertising & Visual
nication, New D:lhi. Publicity of the Ministry of
) I&B.

FAT AT ITQ qaq wyva faam
T NN X 7y WA ¥ war
faTads ¥ giasifeql & A

Fat rat@s ¥ Trew Hay (s
fasa wgrow) : (%) wa IOt
gy & fwadi wa wmfgariedi &
g am fed wy § s a®r zw
frar war v 3 wigwrfal & os-
am &y wg § a7 =g Tow
frat war 1 @ fagoor-gg ¥ W
FfeT Fa fafwds 3 @ & gaar
adl €1 wra Fder g faiwe
Fa HgAN TrG N W @ R
WL QAT 924 9C T T HOAT |

8134. =t Mgiw fug :
FAt gar ag ¥4 F I ¥IT fw e

(#) ®ra  gieqr famez aar
wé1 FEIAA R 9T whgwAl
F FEA-NT wiw #ar g faAs
fegg 14 ST STU 47 Fadhar
frair F a9 1975 %1981 & <
WeTHIT & MW & T H o
F 9 W7 IF {9 9@r 91 ; W7

(@) |1 41T w7 fAwI (=) a7 ) ug siraeas avar

IT TG AIFCAT ®Y 720 ¥ =qraresfea
s g fany fagg a=fr w07
faz zg Ewaqr fad am oWt
ferrralT ¥ qar IR X H owrd
wfern frofa off gwi g, W afeadl,
Argaw AqT AT ?

AT  O5 A wrd fasq@w ® T @
g ¥ fag siw & Do wiasrfat
¥T ANIT L G AY gar FEar
w7 fear srrar & 1 uiE WO gwTioA
@ W § @ Jwg wfmafat &
farrs 97qas ardang & @
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8135. SHRI RAJESH KUMAR
SINGH:

SHRI RAM VILAS
PASWAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that be-
. sides other factors, controversies bet-
- ween the management and the Union
. have been responsible for the inordi-
" nately long gestation period of the
. Haldia Fertilizer complex;

. (b) if so whether Government have
. gone into the controversies and other
reasong hampering the functioning of
. the Haldia Fertilizer complex; and

(c) if so, dgtaiis thereof stating the

nature of the controversies between .

the Management and the Union and
the steps taken by Government to re-
solve these controversies and to re-
. move the other bottlenecks if any,
. to improve the situation? .

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) No, Sir.

(b) and (c), The questions do not
arise.

wrelta  Wderfs awy @
 SERAN WEQTH ¥ TCY ST WA

g136. wivww gAre oy :
a1 fueflr, v Wi wowlt o way
Qg XATA ) FUHIA fawr
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mmﬁ%fwﬁn waSAt/a-
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fader  gfrqordT ok ws wredta
stwaardt € | fader  slwrerorrfaay 7
¥ ¥ ¥% W OF gT W sfa wrw
froraghr fradftd weTe, el
sfwerorriwat w1 w1 qrwqﬁnr gt
&g
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Proscculions against Litigaats for

8137. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether instructions have been .
issued to Courts in Delhi to launch
prosecutions u/s 340 Cr. P, C. read
with 193 LP.C. against litigants who

commit perjury and give false declara-
tions oy make false vertification under
oath, gs a tactic fo prolong litigation
and delay speedy justice especially in
Civil and rent control cases in Delhi
as the number of such cases has
swelled to an alarming degree;

(b) if so, whether judges of civil
courts and Rent Controllers in Delhi
are reluctant to launch complaints in
criminal courts in perjury cases be-
cause they have to appear as prose=
cution witness and for which these
judges reject perjury applications;
and

(¢) what steps are contemplated to
ensure compliance and prosecution
of perjury cases to give speedy jus-
tice and reduce infructuoug litiga-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF - DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
According to Delhi High Court, there
have been no instructions issued by
the Chief Justice of that Court for
launching prosecutions for perjury,
as it is a matter of judicial discretion "

- ang decision for which no adminis.

trative directions are desirable. How-
ever instructions were issued to the
District and Sessiong Judge, Delhi tp
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theeﬂactthat all cnmemdheim-
tructed that the complaints regarding
perjury and forgery, etc., coming up
before the courts might be disposed
of ag early as may be reasonably
-possible and in any case within a
_ maximum period of six months, = It
had been further directed that the
proceedings taken by the courts un-
der sections 340 and 344 CrP.C. be
treated just like an ordinary com-
plaiat for any other offence for the
purpose of assessment of the disposal
given by the courts,

(by It woulq be incorrect to pre-
sume that Judges of Civil Courts and
Rent Controllers would be reluctant
to launch complaints in criminal
courts for perjury beckuse they have
to appear as witnesses.

{c) Does not arise

APRIL 31 m;
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8138 SHRI DAULTSINHJI JADEJA:
“Will the Minister of -PETROx,
LEUM, CHEMICALS AND FERTILI-"
- ZERS be pleased to state:

(a) what was the production: of
petro—chemxcals in the country during
the years 1978-78, 1878-80 and 1980-
81;

(b) what was the actual demand of
petro-chemicals during that period;

_ (c) the quaiity of petro-chemicals -
imported to meet the gap and the
foreign exchange spent;

(d) the names of the agency \‘.‘h):t::_ugl’!r
which the import was made; and.

(e) the names of the countries from
which the import was made?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) to (€). A
Statement in respect of major petro-
chemicals is enclosed.

Statement
Information in respect of major petro-chemical items is as under: —

PRODUCTION AND APPARENT DEMAND

Sl. Name of

N, Name of Production (in tonnes) Apparent demand (in tonnes) _
1978-79 1979-80 1980-81* 1978 1979 1980
(April—Feb) . ’
1 LDPE 56,010 71,275 75,683 { 70,000 80,500 92,500
2 HDPE 28,073 25,380 20,824 "i 45,000 ’ 50,500 56,650
8 PVC Resins 62,643 49,801 37,312 76,000 89,680 1,035,800 ]
4 DMT 27,071 27,930 20,411 32,000 32,000 32,000
5 Caprolactum 14,331 13,477 12,221 40,000 40,000 40,000
6 Benzene 96,773 94,801 72,850 1,00,000 I,05,000 ,25,000

'4{ _ }" As ascssed b the Indian Chemical Mmufuctdmu Maﬁam ,
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IMPORT DETAILS

.

Value -

1. Nameof - Imports Vluef  1979-60 Importing . Countries
‘No. item 1978-79  Ras./lakhs (Aprl-Dec.) i agency rom which
' uantity %nity ‘(Rs{Lakhs) impoted
(Tonnes) ~ (Tonnes)
LDPE . . 27742 1291 1700 129 Direct Import  Imparts. were
? by actual users. made from-
: several Coun-
2 HDPE 26178 1378 25924 1527 Da.
g8 PVC Resins ‘Gogg 340 26635 - 2042 OGL (In 1978
: and 1979 imports
‘were made by
CPC)
5 DMT . ‘320 11 5595 . 450 CPC.
# Caprolactum: 8a2go 651 27160 954 During 1978 and .
part of 1979 the
Imports werc ca-
nalised through
CPC; thercafter
the Imports have
been under OGL
for actual users.
6 Benzene Negligible Negligible 172 78  Indian Oil Corpo-

ration Limited.

Note: The data regarding Imports during 1980-81 has not been compiled.

watleta fawsin a4 & d@ad &
wdRAT w1 FATCN

8139. sY A WA : FIT FuAt
Wi XA {aAT A2 qJAM F1 FA
@ fx:

(%) wratiey fasair ad
{1981) ¥gaw HIqegiol -
fesraqcfrs sr e wsEsT gafa
s Frfase ¢ ;

(@) %21 FW@HAT TF W4GT T
fedy w7 ¥ 7 fFd 3 ga-Faa
aqr @y, fwew feardar; st

9 (%) oy g, o w0 oA A

- Took wd wfak fadwr Seffean-

foeq faqfaral ®iwage gzm
wicaie g, a1 atgweEY  sATr
qrg?

oAt Wit wateer sae (s
w7 ) ¢ (%) fawga gwAw
qikfsz -1 HhHaf

(@) i, g | fafgag =7 &
EdFrez fFq wg / 97, 1981 %
efiwiver fog Sy wd §O wEeEqY
FAFHT gy ichwse-Jlqc

(w) %afw g8 wwc & foaal
e feed T4« & fag qw & qafw
ganr & wa: fedr feder Sdfusy
fantar ¥ g wwr o Foed w=A
¥ fRq agac waTgw Adl gRE Q@
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m ¥ Trzg AR ¥

yrgee fgmd @R oad A

argst Efe & ‘s fewatr
79-1981" ¥ g=g ¥ FEAFHT F
@ FT) FEN ¥ gwg & ik
t fFd ad 1981 wafm wod
g agi  faas sar FTEHN
# stmar w faflag =R @ 7few § 7
fafuw faami ¥ sifcq sogm w1d-
HX FAC | WHEON AGfRE AEA
QIS T RAGT F WE AGH
w7 gy § fagia fwenfsed, fal-
Fareli , wcw  owfda adqr  wWOW
iradY Fafeard #rfafaw saeamt
agr wwifea safwgt Y dwraami
! MY AT AFqa @ F @Y

agr gt oF owg @ fawwtnar
N e ¥ foy fafw wmiw
& sI®@ §1I

gdn  w  fawwin bRt
Y THEGTRT A9T IAF! SN § WIS
fastar @ GemAaes  fegfa &
a % fRT wIg §W A wEawEEar
o3¢ wqsh, Tawr  few, q@idl,
e, Tt mfe 99 fafwer
FRIFT TG F HIG) WEGT ¥ HEARA
Zaipree wd W@ & qRews fw-
F &8 ¥ g # SR WK
wg a4t uwfrat & gra safee
fafqwr  ofedismeet & wwafeaag
grasfas  wafelagt & W FaX
FLATTEIE )

faaTm-11

wq A
gear

LavE

g ¥ex —~ggEae (faw)

1. 4-1-1981

fomm wel—uw fawmir wafs § g ewg o

) e Fe—faward # fafow g8 T o
¥ fag si@mge ue 8 W afedy gv aand ok
wF et ¥ sTgEe fRe

2. 21-3-1981
3. 21~3-1981

Freda ¥
1. . 9-1-1981

fawaiit & gr@ Al—aqET FAW |
gt ot A FRO—ane sfw ¥ dafaw oF A )

T T ¥ e e s fea Sro--sfgm

¥ faq siw & ofeaf

2. 24~1~1981

Q*S‘Wifﬁ"ﬁwﬁmt{*mmﬁu&

;s ‘gATeRa” wHW ¥ weeg

3. 30—4-1981

. WEA—WARA G TR WK R e g

foem wranfer srdwr s g6 arar-frer & € 1
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4. 21-5-1981

ALk iﬁl——itlf

1. 1-1—1981

2. 15-2-1981
3. 18-2-1881
4. 11-3—-1881

5. 11-3—-1981

LA FT—wTw
1. 26-1-1981
2.  6~-3-1981

3. 7—4—1981

oF OF =l & 99 TR W guear ¥ AT g
_ &Y e ‘ '

AT FA ¥ wrQfw o9 & wov yfaqdr & fag
frwew fafecar $97  (gwmEm W)

gt -Fgarie feagfafaar” fee |
qfe—faFai & qafrare 97 oF faus S )

@ o Tfaay & wfaa fFar mar o) 99§ aw-
T Fr T

m%mm%m-—sﬁmmﬁamm'
&'ﬁhirma‘fqr -

wIT FF § ey wHA
qum%mnwmﬂmu
TF WGT AT T GH wgrn o fafuss srgAd feew

IINE TIIAA wer—Pray

1. 27-1—-1981

2. 18-3-1981

3. 17—4-1981

4. 7-4—1981

unhiw,

1. 3—-1-1981

gl fapatn ad ¥ dag ¥ & T wEaw
foaw &7 &AL o< &, 9. foid

“og—fawet ¥ gEAtE 9% AT fEew o

[ T AIT FHATET W fqay 7 Sqerey w0
¥ girad—IFHD feew |

wz &% A% gfrear ara faFaiv Sfaal 7 & Qe
gfE warfer v & fag fad 7@ =t g &Y.
. o

uﬂﬂq’w&m«ﬁmﬁ'ﬂiﬂmﬂsﬁl
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2. 4-1-1981

3. 12-1-1981
‘4 24~-2-1981
5, 27-2-1881
6. 5-3-1981
7.  10-3-1981
8. 16-3-1981

Feadn ¥, Awwe
1. 6-1-1981
2. 9-2-1981
3.  19-3-1981
4  7-4-1981
5. 9-6-1981
6. 27-6-1981

& ¥ fawari oo wwr af defE sidaer—
FHT—gE e

gfamr |7 =TT T HEE NaE—IqrEew fmem )
qyT e ArEA eaw d fRad €

satfns ®m oT J3-widw QAT TG |

A7 F7AA FAlAT; FITTA——HIGF ST fefre )
it & fad war sfedirar--sEF—ga T
wIfkarg AT, FEFH--FEAFT  TEEF )

FTANL JAT—7F WY Ay §——atadrd il & saw
fasatr smfidl & arg ow Fdww

AN arAtr-fagactt ¥ 8 FEEIC Fegwr grdir
wal ¥ fasaw =aafmal & faq gfoaset g s
F. ¥, wedaT @O 0F aEi )

qazad : qaH F fad Qe F sww—s vy, .
fag, Qo afewrd # Ao # fawamr @9 &
fag giramat i faamal & at & araf

FHAR qR——faFam wfasi &1 graig—faar Qe
wiaFIQ/ge famam/a afasl & g o FE

X NG ¢ A F Afged ;- wdv whgar g
TF FEFT | AT JAF A AT AL AT F IA-
afgqr & dafus ow wiusd o

9T Y gfaar : fasam g, Rkar Fr afea—s
gf==t

Iqug graw ¥, 7 feewlt

L

16—4~1981

e ;o (vfw) fasarit ¥ fad grafe  glong

YL, TAYT W AIAFEGL F TAIwree fsqr 13y
ow foew wrarfer s
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Frada ¥, wwwa

1. 1-1-1981
2. 2-2~1981
3. 2-2-1981
4 28-2-1981
5. 4-3-1981
6. 8-4—1981
gorvia dex, feeelt
1. 4-1-1981
2. 5-1—-1981
3. 26-1-1981
4. 10-2-1981
13-2-1981
6.  19-3-1981
7.  26-3-1981

gar S (qar wEwT) IAX A W wEr S F
wIAT AWK Staw feg wete wq® §, Sw 9% feew
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T F7 1 A AIS ACH SIEAC FY HAS A
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fasarr sufsqal Fv wliarafadt a< fesa
ox fasarn fagere = dq s5¢ F 97 dzqmat
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wEEEIg W e gfd 1 g7 giRg”’ § ow
afcst o

fawamr af & I AT FAAZ ¥ TG1T AH F7 570907 )

“F argdy qA'~-qar gw F fawanior oF wEww |

iy g ¥ fawaim gaate o

“gw @l F 9 A —re amifeE ¥ faweri safrgy
9T GF FTEHA |

IFCFAT-—ZZT qF AFLT A7 |
qfeeT——3¥% a1 §S qrar
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Australia offered credit and techaical
know-how for development of power
sector

8140. SHRI JAGDISH TYTLER: Will
the Minister of ENERGY be pleased to

state:
(a) whether Government of Austra-
lia has offered credit and technical

know-how for the development of the
power sector in the country;

(b) if so, the details thereof; and

(c) whether any schemes have been
identified in this regard? '

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) anq (c¢). Doeg not arise.

Jobs -to Displaced and Local Persons in

ECL, CCL and BCCL

8141. SHRI BHOGENDRA JHA: Will
the Minister of ENERGY be pleased to

state:

(a) whether a meeting presided over
by the Chief! Minister of Bihar had

been held in the Secretariat Conference

Hall, Patna, participated in, among
others, by the Chairman-cum-Managing

Director of the E.C.L, C.CL_ and BC,

C.L. which discussed the problems of
jobg for the displaced and local persons
in and around various collieries; and

(b) if so, the decisions or conclusions
arrived at in the meeting and the steps
for their implementation?

THE MINISTER OF ENERGY (SHRI
A B.A. GHANI KHAN CHAUDHURD):
{a) Yes, Sir.

(b) In the meeting, Chief Minister

of Bihar expressed a desire that one
member of each family whose land is
acquired should be given employment
by coal companies irrespective of the
area acquired. The coal companies
have, however, expressegd difficulties
in acceeding to thig request in view of
the availability of a limited number of
vacancies.

Facilities and preferences to small
newmmmmg.nm

8142. SHRI BHOGENDRA JHA: Will. -
the Minister of INFORMATION AND-
BROADCASTING be- pleased to state:.

(a) what are the facilities and pre-
ferences given to small newspapers 1n
Indian languages, particularly, news-
weeklies and dailies, with regard {o
newspaper quota, advertising facilities,.
tax-exemption journalistic facilitieg ete;.
and .

(b) how many monthlies, weeklies
or dailies in Indian languages, other
than those named wunder Eighth
Schedule of the Constitution, are
getting those facilities and what is.
their language wise list, including
those having appeared and collapsed
without getting even the formal and
normal facilities during the last 10
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) As in
Statement—1I.

(b) Facilities detailed in Annexure-I
are made available to all such dailies,
weeklies and monthlies in Indian lan-
guages, whether named in the Eighth
Schedule or otherwise, as ask for the
same. However, because of Govrn-
ment’s earnestness to extend more and
more - facilities to these newspapers,
these facililies kept on improving over
the years. Language-wise numbers of
such newspapers, other than those
named in the Eighth Schedule, as werg
entitled for receiving these facilities
during the last 10 years are detailed in
Statement-II. However, the closure of
a newspaper due to unavailability of
formal and norma) facilities from the
Government has not come to notice:

Statement—I

The Government have been extend-
ing certain facilities/concessions in
the matter of release of Government
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advertisements, newsprint quota, pub-
licity material photographs and jour-
nalistic facilities etc.

2. The existing Advertising Policy
contains the following facilities made
in favour of small newspapers most
eof which are published in Indian lan-
guages only:—

(i) A newspaper with a minimum
circulation of 1000 copies now be-
comes eligible for securing Gov-
ernment gdvertisement as against
the minimum circulation of 2000
copies prescribed carlier;

(ii) Papers/journals published in
backward, border and remote areas
or in tribal languages or primarily
meant for tribal readerg have been
made eligible for securing Govern-
ment advertisements if their mini-
mum paid circulation js 500 copies
per issue;

(1ii) Newspapers/periodicals with
an uninterrupted publication of
four months now become eligible
for securing Government advertise-
ments as against the period of six
months prescribed carlier;

(iv) The standard print area re-
quired for eligibility has been low-
ered from 1260 SCC to 760 SCC for
dailies. from 720 SCC to 480 SCC
for weeklies/fortnightlies and from
1200 SCC {o 960 SCC for monthlies
and other pericdicals. No minimum
print area has been prescribed for

the papers published in backward,

‘border and remote areag or in tribal
languages nr primarily meant for
tribal readers;

(v) Newspapers having a circu-
lation of 2000 copies can now sub-
mit thy certificate of circulation
g:n oncerned District Magistrate

(vi) The most jmportant feature-
of the new policy is with regard to-
parity of rates between language-
papers and Englicsh papers.

3. Similarly, in the matter of al~
location of newsprint, a higher rate:
of growth has been provided at the
time of initial allotment of news-
print, The new Allocation Policy
allows an initial growth rate of 15.
per cent to small newspapers against.
10 per cent for medium newspapers
and § per cent for big newspapers.
Small newspapers can get the quota:
entitlement of indigenous and import--

‘ed newsprint as they prefer. The

validity period of guthorisation for
small newspapers have been extend-
ed to six months which enables them-
to draw their newsprint quota in
small instalments in 3 convenient
phased manner, Small newspapers
can also club their quota with athers
for a gizeable quantity above 10
Mts. for lifting the same on high
sea sales basis through their authoriseq
agent. In order to provide financial
relief, the price differentia; between
high sea sales and buffer stock has
been brought down to Rs. 50/~
per metric ton. This has helped small
riewspapers which mostly depend on
buffer stock. To help small news-
papers inland depots have been ap-
ened in Ahmedabal, Jaipur, and
Delhi. More inland gepots are be-
ing opened shortly. Further, in or-
der to help small newspapers some
quantity of newsprint iz being im-
ported jn sheets so that the papers
may be saved from extra expendi-
ture on converting the papers in re-
els into sheets. Small newspapers
with a circulation of less than 2000
capies do not need a certificate by
the chartered accountant now.

4. In addition to above, the small
newspapers are regularly suppliec
publicity material, feature articles
protographs and Charts (for litho
graphed Urdu papers). The smal.
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.newspapers are also supplied the fol-
JJowing material:—

(i) Development stories written in
 simple and capsule torm;

- :(ii) Agricultural newsletter;
1(iii) Science newsletter;
* (iv) Defence snippets;

“(v) UNESCO Features—Hindi and
- Urdu.

(vi) Gramin Patra Seva—in Hindi.
Samik~

(vii) Saptahik Samachar
:sha—in Hindi;

.(viii) Ebonold blocks;

5. The small newspapers are being
‘given greater representation in the
composition of the Press Parties to va-
rious development projects in  the
country, Also, upnder the Cultural
‘Exchange Programmes, representati-
~ves of small newspapers are included
in the teams of Indian Journalistg visit-
-ing foreign countries.

"8, In the matter of accreditation, the
‘rules have been .liberalised so as to
-enable small newspaper to secure ac-
ereditation to theip correspondents at
'the Government of India headquarters.
Now two or more ~ small ncwspapers
Can seek accreditation for 5 common
correspondent on the basis of their
combined circulation, These accredi-
tated correspondents are issued mile-
8ge coupons at concessiona) fares by
'.'Rai_lways. Besidgs, some of the State
_Governments also provide g variety
of facilities including concession
ftransport passes for travel by State
‘I‘rmapurt buses etc. through their
Tespective Accreditation Policies.

APRIL 21, 1881
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Number of Newspapers published in India
33, other than those mentioned i

VIII Schedule of the

Constitution.

S. No.

ng_uage

No of news-
papers.
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Angami Naga .
Agnika
Bhojpuri .
Bodo . .
Chhattisgarhi .
Dogri

Garo .
Gorkhali/Nepali
Haranti .
Hindustani
Homar

Jaintal

Khasi .
Kabui .

Kokborrok (New Language) 1

Kankani

Kuki

Lushai
Magahai
Marwari
Manjpur;j
Ma:thilj
Meetejlon .
Nrwanghewj - .
Newan .
Pahari

Parsian

Pushto
Purtuguese
Paite .
Pidite Van
Rajasthani
Santhal;
Sinha'a
Thanikul Naga
Tibetan .
Tulu .
Vaiphei

Zeme Naga
Zokan .

34
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Seiting up of 2 Commilise to investi-
" gade Allegations of Non-dilution of
Foreign Equity
. 8143. SHR1 KUSUMA KRISHNA
MURTHY - Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-

LIZERS be pleased to state:

(a) whether it is a fact that the new
Drug Policy announceg by Govern-
ment envisaged for setting up a Com-
mittea to investigate the allegations
of non-dilution of foreign equity of
foreign drug companies;

(b) if so, whether any Committee
have been set up so far and ii go, their
ndings; if not appointed, reasons for
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) No, Sir.

(b) Does mot arise. There is no
need for the Committep of the type
referred to as the regulation of the ac-
tivities of the foreign companies and
the foreign equity that may he held
by them in future are governed by the
relevant provisiong of the Drug Policy
f\mtl the Foreign Exchange Regulation

ct.

Availability of Technical Know-howof
M/s. Bengal Chemicals for manafacture
of l’heno!!

8144 SHRI G. Y, KRISHNAN: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed tg state:

(a) whether the M/s. Bengal Che-
micals and Pharmaceuticals Limited,
Calcutta, which are having exclusive
technical know-how for manufacturing
pehn?ill (a house-holq insecticide) is
not giving technical know-how for
manufacturing of phenoil to smallscale
sector when it jg the policy of Gov-
ernment that public sector as well as

e private sector should give techni-
cal know-how to the smal] scale sec-
tor, varficularly in the Central Gov-
ernment notified backward areas;

(b) whether any complaints have:

" been received in this regard; and

(¢) if so, what steps Government.
have taken or propose tc take so that.
technical know-how of phenoil is
made available to the small scale sec-
tor? .

THE MINISTER OF STATE IN.THE .
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). No,.
Sir. It is reporied that no one has
approached M/s. Bengal Chemicals &
Pharmaceuticals Limited for techmnical
know-how of Phenoil, a household
ge: micide,

(c) Some small scale manufaclurers
are already producing this item. The:-
technology involved in its production
is abundantly documented in various.
standard literatures.

Setting up of a Power Station at
Islampur, In North Bengal

8145. SHRI CHITTA BASU: Will the
Minister of ENERGY be ploased to-
state:

(a) whether it is a fact that the West
Bengal State Eleciricity Board sub-
mitted to the Central Electricity Au-
thority a scheme to set up a Power
Station at Islampur, North Bengal con--
sisting of four units of 60 MW eachin
November, 1980;

(b) the details of the scheme to set
up twy more 120 MW units at Santal-
dih;

(c) whether several other proposals:
were listed in the Sixth Plan draft
proposals of West Bengal;

(d) if so, which of the proposals:
have been cleared; and

(e) grounds for the non-clearance of
the remaining schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)..

No project report has been received in
the Ceniral Electricily Authority from.
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the West Bengal State- Electricity
 Board for setting up 4 x 60 MW ther-
mal power station at Islampur in
North Bengal and 2 x 210 MW exten-

sion units at Santaidih therma) power
-station.

(¢) The following new thermal sche-
- mes were envisaged in the Sixth Plan
_proposals of West Bengal:—

1. Kolaghat thermal power

station-cxtension ; 3x 210 MW
- 2. North Bengal Project “4x 60 MW
" 3. Santald'h powar project
extension : 2X 120 MW
. 4. 8'xth gas turbine Unit : 1X 20 MW

(d) Scheme for 3 x 210 MW Kola-
-ghat thermal power station extension
.at an estimated cost of Rs. 286.73 lakhs
has been sanctioned by the Planning
-Commission on 10th February, 1981.

(e) The thermal schemes proposed
by the West Bengal State Electricity
Board which have not been cleared by
~ the Centra] Electricity Authority and
the reasons for the same are as given
“below: —

(i) North Bengal Thermal power
station; — 4 x 60 MW, A project
report was received in the Central
Electricity Authority in January,
1979 for setting up of 4 x 60 MW
thermal power station at Dumangi
site in North Bengal area. As the
-_essential inputs for the scheme huve
‘not been tied up, the project report
was returned to the project authori-
ties on 2nd March, 1881.

(ii) Sixth gas turbine gonerating
“uniti— 1320 MW,
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West Bengal State Electricity Board
had proposed in January, 1981 ins-
tallation of 1 x 20 MW gas turbine
generating set exclusively for meet-
ing the power requirement of IHaldia

‘Fertilizer project of M/s. HFCL, It

has been decided by the Government
of India that Haldia fertilizer plant
should have a captive plant of its own
to meet the power requlrement and
the same has been cleared by the Ca-
binet. Therefore, the above proposal
has been returned to the West Bengal
State Electricity Board on 23rd Dec-
ember, 1980.

Consultancy Firm ot French for Bom-
bay High Production

8146. SHRI JYOTIR BOSU: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether Government have told
the French consultancy firm C.F.P.
that it will not be given crude for its
service in the Bombay High;

(b) if so, what terms and cond.lions
were given by the French firm, and
what terms and conditions have been
offered by Government to the said
firm;

{e) the- reaction of the CF.F. 1o
the same; and

(d) whether Government now pro-
pose to terminate the present collabo-
ration agreement with the said French

firm?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (d). Dis-
cussions with the CFP regarding ex~
collaboration
agreement with an enlar 5
etc. are still continuing aﬁ?}dno (:105:
sion has been taken as yet.
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mmnmmtbym
Companies

8147. SHRI JYOTIRMOY BOSU:
"Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
«ed to state:

(a) the details of inter-corporale in-
vestment made by Birla, Tata, Mafat-
~1al and JK group of companies during
~ the last three yeaxs, year-wise; and

(b) the details of inter-locking of
directorship in the companies under
‘the control of each of the above Hous-
87

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SHIV
RAJ V_PATIL): (a) A public com-
Pany or 2 private company, which is
subsidiary of a public company is
Tequired to obtain approval of the
Central Government for making the
inter-corporate investment beyond
certain percentageg specified wunder
-section 372 of the Companies Act. A
list of companieg belonging to. the
‘Biral, Tata Mafatlal and JK group of
companies, which made applications
under Section 373(4) of the Com-
Ppanies Act for approval of inter-
.corporate investments during the
years 1978, 1979, and 1980, is laid on
‘the Table of the House. [Plaeed in

‘Library, See No: LT-2399/91].- -

{b) The requisite information-is be-
hgmﬂaetednndwﬂlbephcedonthe
Table of the Sabha. .

'and structural material,
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Production of Coal against the Target
from 1960-71 and 1980-81

8148. SHRI JYOTIRMOY BOSU:
Will the Minister of ENERGY be
pleased to state:

(a) production target and actual
production of coal in the country,

- year-wise, from 1960-61 to 1980-81;

(b) whether during this period ac-
tual production hag lagged behind
fargets; and

(c) if so, factors responsible for
the same?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) A state-
ment indicating the production target
and actua] production year-wise for
the year 1960-61 to 1980-81 is en-
closed. Prior to 1970-71 the tar-
gets were only fixed for the final
year of the Five Year Plans. Ac-
cordingly, the targets for 1960-61 and
1965-66 along are indicated in the
statement.

(b) The actual production has
lagged behing the targets in most of
the years, In 1975-76, 1976-77 and
1980-81 the actual production exceed-
ed the targets,

(c) Prior to nationalisation of coal
mines, the production lagged behind
the targets mainly due to inadequate
demand for coal and as such the pro-
duction hag to be regulated to the
extent the demand materialised. In
the post-nationalisation period the
main reasons for shortfall in produc-
tion from target has been inadequate
supply of power, uncertain Jaw and
order situation, shortage of explosiv-
‘es, delay in the construction of mines
arising out of difficulties in obtaining

‘land for mine construction purposes,

shortages in the availability of other
essential inputs like cement, steel
equipment
for coa] mining ete.
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Statement
Production g&gaiou: the cotmtrj Jrom
(Figures in Million
tonnes)
Yearx T;rgct Production
1960-61 60,00 55.67
1961-62 55.23
lgﬁz-é\:ﬂi 63.45
1953-64 65.13
1964-65 62.78
1965-66 . . 97.00 67.73
1966-67 68,56
1967-68 68.52
1968-69 . 71.41
1969-70 75.72
1970-71 . . 93.50 72.95
1971-72 . . 81.29  72.42
1972-73 . . 87.34 77.22
1973-74 . . 93.50 78.17
197475 100,00 88,41
1975-76 . 98.00 99.68
1976-77 100,20  101.04
1977-78 103,20 100,97
1578-79 106,40 101,95
1979-80 104.31  103.95
1980-81 113,50 114,00
(Prouslonai)
Take over of Companies by Birla

8148, SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: 1

(a) the names and particulars of

companies which have - heen taken

over by the Birla Group year-wise
from 1966-67 to 1979-80; ang

(b) the total assets and tunn over
of these newly acquired companies?

Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): <{a)
An undertaking which is registered/

.registerable under the provisions of

the M.R.T.P, Act is required to ob-
tain prior approval of the Central
Government under Section 23(4) of
the MR, T.P. Act, if it proposes to
acquire, by purchase, takeover or
otherwise, the whole or part of an
undertaking which will or may re-
sult in creation of an undertaking
which may becbme registerable un-
der the saig Act or which may get
inter-connecteg with any undertak-
ing already registered under the said
Act,

No approval has been granted by
the Central Government for take
over of any undertaking by Birla
Group of Companies imder Section
23(4) of the M.RT.P. Act since the
promulgation of the Act on 1.6.1970
to 31-12-1980.

(b) Does not arise.
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Suggestion by Drug
Drug prices

industry for

8151. SHRI S. M, KRISHNA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plecsed to state:

(a) whether the drug industry has
recently submittej a Memorandum
suggesting a new formula for drug
prices, if so, its broad suggestions;

(b) whether the drug industry has
also proposed total decontrol of drugs
and introduction of a ceiling on pro-
fitability of drug companies expres-
sed in terms of percentage of the
total sales turnover of formulations;

(c) whether this Ministry has ana-
lyseq the costs and profits of some
drug firms including multi-nationals;
if so, which are these firms and the
out come of such an analysis; and

(d) what measures do Government
propose to take in the matter to cut
down high profitability of the wvari-
ous drug firms in view of their high-
er expenses on marketing ete,

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Suggestions for changes in the
Drugs (Prices Controly Order, 1979
have been received from the Phar-
maceutical Industry from time to
time. These suggestions include:
(1) removal of price control of for-
mulations, while keeping profit con-
trol in the form of ceiling in terms
of certain percentage of these sales
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turnover, (2) regulating the prices of
a few selected commonly used high-
ly essential formulationg on the
basis of total cost plus reasonable
return, and decontrolling the prices
of the remaining formulations, sfub-
ject, however, to overall profitability
ceiling oa all the formulations, and
rationalising mark-ups in such a way
that Category I formulations should
get a mark-up of 75 per cent on ?he
ex-factory cost and the remaining
formulations a mark-up of upto 125
per cent, (3) allowing automatic ad-
justment in the prices of bulk drugs
and formulations in order to take
care of fluctuations in the prices of
raw material and other inputs.

(c) Some drug companies like Mis.
Hoechest Pharmaceutical and Mjs.
Pfizer Limited, have submitted pro-
files showing the effect of new pric-
ing policy on their profitability,
Since the prices of a number of for-
mulations produced by these compa-
nieg as well as others are yet to Dbe
revised it has not been possible to
ascertain the exact implicationg of
the new prices on the profitability of
these companies,

(d) Drugs (Prices Control) Order,
. 1979 provides for ceilings of profita-
bility between 8 per cent to 13 per
"cent of the sales turnover of formu-
lations. In case any company earns
profit beyond stipulated ceilings
Government have powers under the
Drugs (Prices Control) Order, 1979
to reducé the prices of formulations
in such a manner that the pre-tax
return on the sales turnover of a
manufacturer or importers does not
exceed the stipulated limits, The
Drugs (Prices Control) Order, 1979
provides for rationalisation of mark-
ups taking into account factors like
distribution costs, promotional ex-
penses, trade commission ete, The
effect on the profitability of com-
panies due to implementation of the
revised prices would be known only
after the revised prices are fixed for
all the formulations,

-~ APRIL 21 1881
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Global tenders for coal exploration
contracts on a turnkey basis

8152. SHRI S. M. KRISHNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether with a view to accele-
rating coal exploration programme,
Government have invited global ten-
ders for coal exploration contracts on
a turnkey basis;

(b) if so, the response received

thereto;

(c) whether any package deal has
been offered by a Canadian Company,
if so, its broad outlines and the capi-
tal outlay involved: and

(d) Government's reaction to all
these off:rs from foreign countries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI -
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) Seven offers have been receiv-
ed,

(c) No, Sir. Does not arise.

(d) The offers are under examina-
tion.

Broadcast of Cheap Films Songs
through AIR

8153. SHRI A. K. ROY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there js sudden increase
in the percentage of cheap films songs
broadcast through the A.LR. over that
of classical, folk and Tagore’s song
creating cultural pollution; and

(b) if so, facts in details for the
last one year and the steps taken
thereon?

THE MINISTER OF INFORMA-.

TION AND BROADCASTING (SHRI'

VASANT SATHE): (a) No, Sir,
(b) Does not arise.
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‘..ShOI_'ilQ.e of power in the country

'8154. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister
of ENERGY be pleased to state:

(a) whether the shortage of power
is stil] continuing in the country;

(b) if so, the main reasons for the
same;

(c) whether the southern States are
still in the grip of power shortage;

(d) if so, how many States have
felt the power shortage during March
and April, 1981 and what assistance
was provided by the Union Govern-
ment; and '

. (e) whether the President of the

World Bank hag also agreed to pro-
-.vide sufficient funds to the power
projects that will be undertaken dur-
ing the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There is
shortage of power in some of the
States in the country.

{b) The main reasons for the power
shortage in the couniry are:—

(i) inadequacy of gencrating

capacity;

(ii) slippages in construction of
new power stations due to various
constraints;

(iii) sulb-optimal performance of
thermal power stations; and

(iv) failure of monsoon in some
parts of the country during 1980.

(c) and (d). While there is surplus
of power in the States of Andhra
Pradesh and Kerala, the States of
Karnataka & Tamil Nadu are facing
some shortage of power. Necessary
assistance was given by Kerala to
the two deficit States of Tamil Nadu
and Karnataka. Government has also
rendered assistance to Tamil Nadu
State Electricity Board in arranging
services of specialists & spare parts
from Czechoslovakia for improving the
performance of Ennore thermal power
station, services of BHEL: etc. for
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stabilization of 200 MW units at Tuti-
corin, arranging adequate quantity
and quality of coal and arranging
transfer of power from surplus to
deficit areas etc.

(e) Funds for the power projects
to be executed during the current
vear have been provided for in the
annual plan for 1981-82. Assistance
from various sources including the
World Bank is being taken.

Seiting up of Coal Dumps in Orissa

8155. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government propose
to set up dumps for storages of soft
coal at district level in the State of
Orissa for domestic consumption; and

(b) if so, the details thereof and
by -when these dumps are likely to
be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
At present there is no proposal to
set up dumps for storage of soft coke
at district level in Orissa.

Effect of coal shortage on power
generation in Orissa

8156. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
that the generation of electricity has
been affected adversely in the State
of Orissa due to the inadequate sup-
plies of coal to the thermal power
stations there and as a result there
has been a sharp decline in agricul-
tural and industrial production, parti-
cularly in small scale industries; and

(b) if so, what is the annual re-
quirement of coal of the State for
the purpose and the quantity of coal
which the Central Government have
been able to supply to meet the same
during 19807
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MA‘FIMAN): (a) and (b).
There is only one thermal power sta-
tion, namely, Talcher Thermal Power
Station located in the State of Orissa.
Actording to the information receiv-
ed from Centra] Electricity Authority,
Talcher thermal power station was
having 33 days coal stock on 10-4-1981,
As such there hag been no loss of

. generation in electricity in the State

of Orissa on account of inadequate
supply of coal. The supply of ccal
to the Talcher thermal power station
during the year 1980 (January to
December) was 5,66,000 tonnes against
which the actual consumption has
been 5,41,000 tonnes only.

Supply of petroleum products and
fertilizers to Orissa

8157. SHRI CHINTAMANI JENA:
Wilt the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
quota of diesel, petrol, chemical fer-
tilizers and kerosene oil for the State
of Orissa was raised in the last four
months;

(b) if so, whether it is also a fact
that the supply is not regular or it
has been reduced;

(¢) if so, what are
thereof; and

(d) the detailg regarding the quan-
tity of quota; so far delivered to that
State?

the reasons

THE MINISTER OF PETROLEUM,
- ICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Only in the
case of High Speed Diesesl Oil (HSD)
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and kerosene, monthly allocations are
made to the States/Union Territories,
including Orissa, No such Statewise
allocation is done in so far as Motor
Spirit (Petrol) is concerned. The,
requirements of petrol of the different
supply zones are worked out by the
oil companies based on historical sales
and other relevant factors. Between
December 1980 and March 1981, kero-
sene allocations to Orissa were made
after allowing a 5 per cent increase
over the actual sales of the product
in the State in the corresponding
months of the previous year. HSD
allocationg to Orissa between Decem-
ber 1980 and February 1881 were based
on a 5 per cent growth over the
original allocation of this product
during the corresponding months of
the previous year and for March 1881
it was made at a level 15 per cent ”
more than the actual sales of HSD
in March 1980. Ad hoc increases in
the allocation of HSD were also made
to Orissa during December 1980 and
February 1981 keeping in view the
requirement of thig State. In so far as
chemical fertilizers are concerned, no
monthly allocation i made, The re-
quirements of fertilizers for each crop
season ie. rabi and kharif, are assess-
ed by the Central Government in con-
sultation with the State Governments
in the Zonal Conferences held prior
to each crop season.

(b) The supply to HSD and Kero-
sene to Orissa State has generally
been regular and satisfactory.

(c¢) Does not arise.

(d) The details of HSD and kero-
sene allocations made to Orissa State
for the period December 1980-March
1981 and the actual sales are as under:

(Figures in Metric Tonnes)

HSD Kerosene
Month = —
Allocation Salc Allacation Sale
December, 1980 15100 14215 5950 6359
anuary, 19895 . . . 15000 1383; g 7
‘chruary, 198 . . . 14000 133 757
f Coe 16200 Not available 6200 not available

March, 1981
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The total net requirement of chemical
fertilizers (NPK) for Orissa for the
rabi season (1980-81) was assessed as
47,730 tonnes, The actual supplies were
33920 tonnes. The shortfall in supply
during the rabi season 1980-81 was
reported to be due to poor lifting by
the State inspite of buffer stocks of
fertilizers being available in the State.

Installed capacity and actual genera-
tion of DVC’s power units

8158. SHRI NIREN GHOSH: Wil
the Minister of ENERGY be pleased
to state:

(a) installed capacity of the DVC
power units and actual generation, in
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T{E MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN); (a) Figures of
installed capacity of power genera-
tion from 1969-70 to 1979-800 in the
D.V.C, power units may be seen in
statement.

(b) The total capital investment on
power upto Dec., 1980 wag Rs. 399.24
crores.

(¢) and (d). Government are fully
satisfied with the present performance
of the DVC power units. Generation
of power has improved over the last
six months which may be seen in
the following figures;

Month Generation (mkwh)
MW, year-wise from 1970 to 1980;

(b) total investment in power units October, 1980 . 355.9¢
of the DVC as at the end of Decem- November, 1980 359.57
ber, 1980; December, 1080 40703
e T T S e s
units; and February, 1981 401 .50

(d) if so, on what grounds? March, 1981 . 535.00

Statement
Year ‘I:stallcd capacity (M‘{V) ) L (‘Eﬁke::ﬁion
Thermal Hydel Total
: B ; : ;
'1969-70 897.5 104 1001, 5 4115

1970-71 897.5 104 1001.5 4003

1971-72 897.5 104 1001.5 4469

1972-73 h 897.5 104 1001.5 4227

1973-74 897.5 104 1001.5 3781

1974-75 *1137.5 104 1241.5 4465

1975-76 1137.5 104 1241.5 5007

1976-77 1137.5 104 1241.5 5245

1977-73 1137.5 104 1241.5 5161

1978-79 **1257.5 104 1361.5 5443

1979-80 1257.5' 104 1361.5 4620

‘ETPS éth and sth Units commissioned in 8/1975

**CTPS

th Unit commiss.oncd on 31-3-1979
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Supply of alcohol to West Bengal

8159. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) which are the States that supply
alcohol To West Bengal;

(b) how many industries are based
on alcohol in West Bengal and nature
and size of the industry; and

(¢) quantum of import of alcohol
from other States for the last three
years, year-wise and State-wise?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Allocation
of alcohol from surplus to deficit Stateg
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is made by the Government of India.
Allocations to West ' Bengal are nor-
mally, mostly from Uttar Pradesh and
Bihar.

(b) According to the information
furnished by the West Bengal Gov-
ernment for the meeting of the Cen-
tra] Molasses Board held in Novem~-
ber 1980, there are 20 major industrial
users of alcohol. Among the products
manufadtured are low density poly-
ethylene, shellac, soap, drugs and
pharmaceuticals, The consumption of
alcohol by each of these units in
the alcohol year 1979-80 (December-
November), upto October 1980, rang-
ed from 0.12 lakh litres to 243 lakh
litres.

(c) The guantum of import of alco-
hol from other States to West Bengal
for the last three years is as follows:—

(Figures in lakh litres)

States

Alcohl year (December-Novem-
" ber)

P E R - -

1977-78 197879 197980
Uttar Pradesh . 330 340 245
Bihar o 23 8o
Maharashira 50 6
Tamil Nadu 1.44 .. 41.88
Orissa 20
Karnataka 4

ToTAL 4h5.44 369 356.8
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Abolition of Permit System of Cooking
Coal

8160, SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have for-
med a committee to go into the ob-
jection of the different State Govern-
ments towards the abolition of per-
mit system of cooking coal;

(b) composition of the committee
and objections to be examined; and

(¢) when the report will be sub-
mitted?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) and (¢). Does not arise,

Grant of Letters of Intent to Foreign
Drug Companies

8161. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) how many letters of intent
granted to foreign drug companies
were pending conversion into indus-
trial licences at the time of announce-
ment of new drug policy and how
many proposals from these companies
for industrial licences were pending
when new drug policy was announc-
ed; detailg of such proposals;

(b) whether any exercise have been
done to see that letters of intent al-
ready granted are in respect of pro-
duction from basic stages and if so,
details of the proposals of the type
referred to in (a) above and whether
such proposals involve production
from basic stage or from penultimate;

and

(¢) the stage of production en-
visaged in each case? ‘

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI DALBIR SINGH): (a) Seven
Letters of Intent granted to foreign
drug companies were pending conver-
sion into industrial licences at the
time of announcement of new drug
policy in March 1978, The number of
industrial licence applications from
such companieg which were pending
at that time wag 20. Details of the
20 Industrial Licence applications are
given in the statement laid on the
Table of the House, [Placed in Lib-
rary. See No, LT-2400/81.]

(b) and (c). Review of the Letters.-
of Intent which had already been
granted before the announcement of
the New Drug Policy and were valid -
at that time was not called for and
their conversion into Industrial Licen-
ces was done according to the condi-
tiong contained in each of them. The
Industrial Licence applications whith
were pending at the time of the an-
nouncement of the New Drug Policy
and where no decision either to issue
a Letter of Intent or to refuse it
had been taken, were examined in
the light of the provisions of the
New Drug Policy. The stage of pro-_
duction envisaged in each of the cases
where Letiers of Intent have been
issued but were pending for conver-
sion into Industrial Licences at the
time of the announcement of the New
Drug Policy is given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-
2400/81.]

Reduction in Foreign Equity by Drag
Companies

8162, SHRr NAWAL KISHORB
SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that new
Drug Policy provided for forthwith
reduction of foreign equity to 40 per
cent in respect of those drug com-
panies who were not producing any
bulk drug;
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(b) in terms of new Drug Pulicy in
how many cases foreign equity has
been brought down o 40 per cent
defails of the same; in case any ex-
pansion has been granted to the com.
panies, reasong for the same; and

(c) whether it ig a fact that in
several instanceg Government have
given extensions to the foreign drug
companies for bringing down their
equity through expansion by under-
taking production of bulk drugs based
on approvals to be granted in future/
granted in the past and if so, on what
basis these exemptions have been
granted to foreign drug companies.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) and (c), Out of the 7 companieg
who had been directed by R.B.I. to
bring down their foreign equity to
40 per cent because they were pro-
ducing only drug formulations, 4 com-
panies have already done so. In the
¢ase of 2 other companies, their
schemes for dilution of foreign equity
to 40 per cent have been approved by
Govt. and they are under implementa-
tion. For this purpose extensions of
time have been granted to the two
companies by RBI. In the case of
7th company, the scheme for dilulion
of foreign equity submitteq by them
is being examined by RBI

Only in 2 cases of formulators viz.
M/s. Abbott Laboratories and M/s.
Smith Kline & Erench, Govt. have
issued Letters of Intent for manufac-
ture of bulk drugs but these approvals
are subject to the specific condition
that the Letters of Intent would be
converted into Industriaj Licences
only after the companies have diluted
their foreign equity to 40 per cent.
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New Coal Mining Schemes Samctiom-
ed since January, 1989

8163. SHRI RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Wil] the Minister of ENERGY be
pleaseq to state:

(a) the number of new coa]l mining
schemes ganctioneq since January,
1980 stating the names of the States
where these schemes are proposed to

be taken up and the financia] jmplica-
tions involved;

(b) the number of schemeg sanc-
tioned/proposed to be sanctioned
from additiona] production of coal
stating the areas where these schemes
are proposed to be implemnented;

(c) the estimateg additiona] produc-
tion of coal likely to be achieved as a
result of (a) and (b) ebove; and

(d) the present progress with re-
gard to the implementation gt schemes
that have been sanctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) ang (b).
A statement indicating the details of
new coal mining projects/schemes
sanctioned from January 1980 to-date
ang the States where these are rro-
posed to be taken up with financial
implicationg involved jg attached.

About 35 coal projects are at
various stages of consideration for

achieving additional production of
coal,

(¢) and (d), The estimateg produc-
tion of about 80 million tonnes of coal
is expecteq to be achieved ag a result
of implementation of above projects/
schemes. The project reporty ure
tinder consideration of the Govern-
ment,
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Projects sanctioned since Fanmuary, 1980.
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Sl. Name of the Projects State Target of  Capital out-
No. uction
(M.te) (Rs. crorcs)
'  Eastern Coalfields Lid
1 Rajmahal opencast West Bengal 5.00 87.43
Bharat Cooking Coal Lid.
2 Keshalpur opencast Bihar 0.51 7.17
3 Nichitpur-Tetulmari Opencast Bihar 0.45 9.75
4 Bhalgora Bihar 1.20 46,22
5 Kharkharce— Dharmaband Bihar 0.36 8.66
6 North Amlabad Bihar 0,72 26,18
Central Coalfields Ltd.
7 Ara Reorganisation Bihar 1,00 15.60
Govindpur underground Bihar 0.80 16.60
9 Kakri opencast . u.p. 2,50 50.53
10 Advance action for Dudichua 6.00%* 11,17%
11 Advance action for Khadia } MELT 6.00* 11.17%
(*On comp!etmn)
Western Coalfields Lid. (%for advance action )
12 Pipla Colliery Maharashtra 0.50 7.85
13 Inter Reorganisation Maharashtrs 0,40 6.30
14 Recorganisation of Hindustan—-Lalpcth . . Do. o.6o 8.15
15 Satpura Mine I & II M.P. o.6o 9.56
16 Chinda Colliery . M.P. 0.50 13.08
17 Powered Support Face at Pathakhera—1 mine M.P. 0.40 6.82
Singareni Collieries Company Lid.
18 Ramsgmd.a;n Opencast AP 2,00 45.32
19 Opencast No. 1 Manuguru AP o.6o 10.26
20 Advance action for Godavan Kham Lo 11—
incline . . . AP o.80* 0.44%
21 Advance action for szmira.m-Khmn No 8-
incline AP o, %

ToTAaL: .

(*On Complct ion
(%for advance action)

31.24

400.96
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Payment to cultivators by M/s. Jay-
shree chemicals Ltd,

8164. SHRI RAMA CHANDRA
RATH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that in 1971
M/s. Jayshree Chemicals Limited, and
the Government of Orissa agreed to
pay compensation to the cultivators of
Ganjam and nearby areas for losses to
their crops resulting from water pollu-
tion caused by the effluents of the

company;

(b) if so, whether the
tion has been paid.

compensa-

(¢) if not, the reasons therefor; and

(d) whether compensation is being
paig to the cultivators for losses to
their crops after 19717

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (d). In-
formation is being collected and will
be laid on the Table of the House.

Thein Dam Project

8165. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY bec
pleased to state:

(a) whether Government of Punjab
have sought help to build Thein Dam;

(b) if so, the details of the discus-
sions held between Soviet visiting
delegation and the Chief Minister of
Punjab in this regard in August/Sep-
tember, 1980;

(¢) whether prior permission of the
Central Government was obtained by
the Chief Minister of Punjab for see-
king Soviet help in  building Thein
Dam and in case, necessary permission
was granted, what is the present posi-
tion in this regard; and

(d) what will be the estimated ex-
penditure to be incurred thereon and
the sources from where the money
will be obtained?

APRIL 21, 1981

Written Answers 212

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) No request for financing project
with Soviet assistance has been made
by the Punjab Government.

(¢) Does not arise.

(d) The tentative estimated cost of
the project on the basis of 1978 price
index is Rs. 380 crores. Funds for the
project are now being met through
provisions in the State Plaa.

Staff Artistes in AIR

8166. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

artisteg are
Radio at pre-

(a) how many staff
working in All India
sent, category-wise,

(b) whether all categories are being
converted as Civil Servants on only
production cadre and writers are being
considered; and

(c) what is the reasons of not creat-
ing one single cadre of All persons who
are doing the same work i.e. planning
and production of the programmes?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
VASANT SATHE): (a) The informa-
tion is given in the Statement atta-
ched.

(b) There is a proposal before the
Government to convert the Staff
Artistes of All India Radio into re-
gular Government servants, The final
decision on the proposal and also as
to which category|categories of Staff
Artistes be excluded from conversion
is yet to be taken.

(c) Once a decision is taken re-
garding conversion of Staff Artistes
into regular Government servants, the
question of creation of 3 single amal-
gamated cadre of all persons who are
doing the same work, viz. planning
and production of programmes can
also be considered,
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Statement
As on 1st April, 1980 All India Radio
has 2,993 Staff Artistes in position

and their break-up category-wise is
as under:—

Category Number
1. Clerical Group . . 210
2. Production Group . . 529
3. Announcer/Newsrcader Group 992
4. Journalistic Group . . 2571
5. Musicians/Instrumentalists’

Group . . . 858
6. Drama Voices . . . 50
7. Science Group . . . 6
8. Transaltor/Announcers

(External Services Division) 68
9. Supervisor (ESD) . . 5
10. Monitors (Monitoring Ser-

vice) . 24

ToravL: . . -ﬂ." T ;,;;g;

Cases pending under Hindu Marriage
Act

8167. SHRI CHINTAMANI JENA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a large number of cases
Marriage Act are
pending in the Supreme Court for
more than three months in spite of
the provision of Section 40-B 3) of
the Act;

under the Hindu

~ (b) the percentage of such cases
pending for more than one year, two
years and three years, separately;

VAISAKHA 1, 1903 (SAKA)

Written Answers 214

(c) the steps Government propose
to take to obviate delay causing factors
like dispensing with the printing of
case book etc. so that the provisions
of the Section 40-B(3) are observed;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (a) to (d), In-
formation is being collected and will
be laid on the Tabee of the House as
and when it is received.

Rules for recruitment of management
Employees in Hindustan Petiroleum
Corporation Ltd.

8168. SHRI RASHEED MASOOD:
PROF. AJIT KUMAR MEHTA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether, after the nationalisation
of ESSO, Government have formulated
any policy and framed rules for the
recruitment of management employees
in the Hindustan Petroleum Corpora-
tion Ltd.:

(b) if so, the details thereof;

(c) if the answer to (a) be in ihe
negative, reasons for continuing the
policies followed by ESSO in this re-
gard even after the nationalisation of
ESSO and the steps contemplated by
Government in this regard;

(d) what are the existing manage-
ment posts (with nomenclatures), if
any, in various Deparitments of HPCL
stating the job classification, educa-
tional requirements and grades/pay
scales in respect of each of the posts;
and

(e) whether there is any special
entry grade/position in HPCL; if so,
details thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) to (e). The
requisite information is being collected
and will be laid on the Table of the
House.

Sponsored Programipes on Doordarshan

8169. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state;

(a) whether Government have decid-
ed to have sponsored programmes on
Doordarshan on the same lines as in
All India Radio;

(b) whether reputed advertisers and
agencies are prepared to offer 20 and
30 minutes sponsored programme earn-
ing for Doordarshan handsome addi-
tional income; and

(c) if so0, the reasons for not taking
any decision since December, 1980?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VAS-
ANT SATHE): (a) Yes, Sir.

(b) Yes, Sir.

~ (c) The whole question is under
consideration.

Meeting of the National Coal Advisory
Council

8170. SHRI DAULATSINHJI JAD-
EJA: Will the Minister o ENERGY
be pleased to state:

{a) whether a meeting of the
National Coal Advisory Counci] was
held in Delhi recently to review the
output of coal in the country;

(b) the number of
attended the meeting:

delegates who

(c) the details of discussion held,
and the suggestions made; and
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(d) the action taken by Government
on those suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b), A
meeting of the (oal Advisory Council
was held on 27.3.1981 and 66 persons
representing various interests attended
the meeting.

(c) The subjects discussed at the
meeting related to production, distri-
bution and quality of coal, land acqui-
sition for the coal companies, employ-
ment policy, procurement of plant and
machinery, safety measures, industrial
relations in the companies, welfare
of the coal workers etc. Suggestions
were made at the meeting, among
others, to sustain higher production,
improve distribution of coal and stan-
dards of safety, provide better wel-
fare amenities to the workers.

(d) The suggestions will be kept in
view by the Government while tack-
ling problems faced by the coal indus-
try from time to time,

Training to Techniciang and Engine-
ers for Expanded Power Supply
Industry

8171 SHRI S. M. KRISHNA: Will
the Minister of ENERGY be pleased to
state:

(a) whether a new plan is underway
to train technicians and eng'neers for
rapidly expanding power supply in-
dustry;

(b) it so, the broad outlines thereof;
and

(c) the role of his Ministry in this
programme by way of providing finan-
cial assistance and technical expertise?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) Yes, Sir.

(b) Training is at present being im-
parted to engineers and operators in
the operation of thermal power station
in the four institute set up by the Go-
vernment at Badarpur (Delhi), Nag-
pur, Neyveli and Durgapur. Shorf-term
cpurses in various specialities like
water chemistry, commissioning, main-
tenance planning efc. are also being
organised at these institutes, It is now
proposed to start the training in maln-
tenance of thermal power plants. A
simulator has also been acquired for
training of operators wunder UNDP.
This simulator would be installed at
Badarpur Institute and is expected to
become operational by June/July, 1981.
It is also proposed to start training in
the general management discipline of
the power industry.

(¢) The entire expenditure ¢n the
running of the four training institutes
is being borne by the Govt. Some as-
sistance in training facilities and
training of persons abroad is being
taken from UK. Assistance is also
being taken in conducting courses
from various State Electricity Boards
and other organisations,

Construction of a Bridge over Alhi
Khagd between Bilaspur and Kungar
Hatti

8172, PROF, NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have re-
ceived a demand for the construction
of a bridge over Alhi Khad between
Bilaspur Township and Kungar Hat-
ti, by the BBMM, a s the existing
bridge wag submerged and severely
damaged by the Gobind Sagar Lake,
causing extreme hardship to the peo-
ple and increasing the distance bet-
ween Bilaspur and Ghumarwin by
over 15 kilometres;

VAISAKHA 1, 1903 (SAKA)

Written Answers 218

(b) if so, the deeision taken by
the Government in this regard with
likely date by which the bridge would
be constructed; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN.: (a) Yes,
Sir. A proposal has been received
recently in this regard,

(b) and (c). The matter would need
to be examined

Generation of Power from Hydel
Power Projects in Orissa

8173. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of ENERGY
be pleased to state :

(a) the names of the hydel power
projects at present generating power
in Orissa and the capacity thereof,
rroject-wise; )

(b) the names of the districts where
these hydel power plants are located;

{(c) whether the demand of the
State for power supply for domestic
and industrial units has been increa-
sed in recent years;

(d) if so, the measures taken by
that State tp meet the demand there-
for; and

(e) the new hydel power projects
under execution in the State and
Central Sectors and expected to be
completed for generating power?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and
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(b).'._ The following hydro-electric
projects are in the State :—

bl Name of

District Installed

No. Scheme Capactiy
(MW)
1. Hira Kud Sambalpur 272
2. Balimela Koraput 360
3. Machkund Korapnt 34-4

50 % (Share)

R -—-

(c) to (e).. Yes, Sir. The energy
consumption in domestic and indus-
trial sectors has gone up from 2095.42
Mkwh in 1975-76 to 242.53 Mkwh in
1978-79.

In order to meet the increasing po-
wer requirements, the following po-
wer projects are under execution in
the State which have been visualised
for yielding benefits during 6th and
Tth Plan periods: —

Name of the Project Benefits Benefits
during during
8o--85(MW) 85—go(MW

)

1. Talcher \Thermal)
Exten. P roject. . 220

2. Rengali HE.
Pmr;gcatl . 100

3. Upper Kolabe H.E.
Project . 240

"4 Indravati Multi-
purpose Project . .. 600

——

Besides, the following Hydro-elee-
tric schemes have also been accor-
ded techno-economic approval by
the Central Eleetricity Authority re-
cently and would yield benefits dur-
ing Sixth Plan period:—

§l. Name of District  Insltalled
No. the Scheme Capacity
MW)

—

—

3. Hira Kud §t. IIT Sambalpur 37.5
2 . Upper Kolab Extn. Koraput 8o

In addition - to above, Koel Karo
Hydro-electric Project (710 MW). in
Bihar, which is being executed in the
Central Sector through National
Hydro-electric Power Corporation,
has been visualised for yielding bene-
flits during Seventh Plan period.
Power from this project will be made
available to the States in the eastern.
region on the basis of a formula ap-
proved by the Central Cabinet.

g Gy & oiw & fad fa?
wgaw ‘

817 4. WY TIATAATT wieaY: Far
FAtaaT ag g garads fa

(F) s ag &9 g 1% & &
Rl gl Fr g & fax fagwr
Frafdi F1 GgYa o &1 frojw faar
2

(@) afeghaaaravFTy sud
S YT

(+1) afg gf, @i foa-fas oy
# gma AE g A EWERT §
v

(T) SuEY wd Far g 7

suf sateg § wwem WAy (s
fasw wgrmw) : (F) =i (@),
#r g

(w) wredfwar, swifiar, n @
ArqTw, aFEwdarar, .fecy €9
ST FATET |

(9) wearal &Y I W
. t |



92! Wﬂtten Answefs E

"smm.otuplouve,nmlbycm
Industry

8175, SHRI. X. PRADHANI: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that shor-
tage of explosives which have been
hsunting the coal industry for the
last two years has further aggrava-
ted and is likely to continue till 1883~
84 as has been expressed by the find-
ings of an inter-ministerial expert
group set up to look into the input
requirements of this industry;

(b) what are tae other points made
by the group in this regard;

(c) whether Government have ex-
amined the findinggs of the group;
and

(d) if so, what decision Govern-
mient have taken to solve the shor-
tage?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) to (d). Does not arise,

Annual Advertising Budget of each
Public Undertaking under the
‘Ministry of Energy

8176. SHRI N. E. HORO: Will the
Minister of ENERGY be pleased to
slate; )

(a) what is the annual advertising
budget of each Public Undertaking
under his Ministry for the last two
years;

(b) the names of the advertising
agency/agencies which handled the
publicity of each undertaking during
the last two years; and

(c) what are the reasons for not
entrusting publicity work to DAVP?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
The information is being collected
and will be laid on the Table of the
House.
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Trregular Supply of Coal to -
Karnataka

8177. SHRI T. R. SHAMANNA: Will
the Minister of ENERGY be pleaso‘d,
tc state: .

(a) has it come to the notice of
Government that there is no fegular
supply of coal and coke to Karna-
taka particularly to Bangalore, an.
industrial city;

(b) do Government propose exa-
miniag the matter, in consultation
with Railway Ministry and see that
the supply of coal and coke in suffi-
cient quantity is arranged early?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN : (a) and (b).
There has been some shortfall in the
supply of coal and coke to Karnataka
including Bangalore city due to in-
adequate availability of transport
capacity. The Cabinet Committee oOn
Industrial Infrastructure has approv-
ed a loading programme of 10920
wagons/day between Coal India and
Singareni Collieries Company Ltd.
and the movement of coal by the Rail.
ways is also monitoreq by this Com-
mittee. There has also been a signi-
ficant improvement in the loading of
coal by Railways since December "80.
The coal companies are also maintain.
ing close laison with the Railways at
various operating levels to maximise
the movement of coal and coke by
Railways.

Percentage of Harijans and Adivasis
employed in Giddi-C and Religora
Argada area of C.CL.

8178, SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) number of new employment

provided in the Giddi-C and Religora
Argada Area of the Cenfral Coalfield
Limited under voluntary retirement
scheme and the percentage of Hari-
jmandAdivasnmthatm ‘the last
three years;
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(b) percentage of the Harijans and
Adivasis in the retiring émployees
opted for V. R. S, facts in details;

(c) whether he is gware that many
fraudulent employment of non-Adi-
vasis in the place of Adivasis
posing as adopted son or son-in-laws
of the adivasis, if so, fact in details;

(@) whether a specific complaint
has been received recently about the
involvement of a high officia] in the
area in such fraudulent employment;
and

(e) if so, steps taken thereon?

THE MINISTER OF STATE IN
. THE MINISTRY OF ENERGY:
(SHRI VIKRAM MAHAJAN): (a) to
(e). Information is being collected

and will be laid on the Table of the
House.

News-item captioned “K. L, Rao
attacks import of hydel expertise”

8179. SHRI HARINATH MISHRA:
Will the Minister of ENERGY Dbe
pleased to state:

(a) whether Government’s attention
has been drawn in a news-item under
the caption “K. L. RAO attacks import
of hyder expertise” appeared in the
‘Indian Express’ dated 18th March,
1981. .

(b) if so, what are the main points
in the views expressed by Dr. K. L.
Rao, former Power Minister and the
Government’s reaction to each of
these points; and

(c) in how many hydro-power pro-
jects in our country work is being
done in collaboration with foreign
countries and with relevant details?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The Statement of Dr, K L, Rao
which appeared in the Newspaper has
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been seen in thig Ministry, Dr. Rao in
hig statement has observed that there
is no need for India to import foreign
technology, as Indian engineers are
quite competent to deal with our pro-
jects. He has also observed that pro-
jects like Bhakra, Idukki and Koyna
were done by Indian engineers. In
these examples quoted by Dr. K. L.
Rao, it is seen that Bhakra Project
had very active involvement of
American engineers, the Idukki Pro- .
ject had Canadian engineers, and in
the Koyna Project consultancy of
Swiss engineering firm was engaged.

It is not the intention of this Minis-
try to induct foreign technology in
an indiscriminate manner, It is also
not the view of the Ministry that
Indian engineers are not capable of
handling our projects. Hlowever, this
Ministry would like to induct foreign
technology only in selective areas
where indigenous capability is not
available either in terms of equipment
or in terms of technical expertise,
with a view -to expediting the com-
pletion of work, Even in such cases,
Indian technical personnel will be
fully associated.

(c) So far only one specific propo-
sal involving the grant of 250,000
Canadian Dollars, through the Cana-
dian International  Development
Agency (CIDA) for the deployment
of experts from M/s. Surveyer, Nen-
niger and Chnevert Inc (SNC), a
leading engineering consultancy firm
in Canada has bzen approved. M/s.
SNC have had lang experience in India
through their involvement in the exe-
cution of the Idukki Dam in Kerala,
M/s. SNC have offered to assist in
the investigation of the Chamera Hy-
droelectric Project in Himachal Pra-
desh, where they expect to complete
the work in about 8 to 10 months’
time. At the end of this period, M/s.
SNC along with the National Hydro-
electric Power Corporation joinly will
provide (2) a fleld investigation re-
port (b) the feasibility report (c)
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. £c) the tentative estimates of the pro-
‘ject and (d) . the consiruction plan
of the project. While normally these
investigations would have taken about
24 to 36 morths, it is expected that
with the involvement of foreign ex-
perts, the work would be completed
in about 8 to 10 months, thus result-
ing in a valuable saving in time and
money, In view of the distinct advan-
tage to our country, the proven ex-
perience of M/s. SNC and practically
no foreign exchange liability on the
cost of foreign experts, in consulta-
tion with the Ministry of Finance
their participation in the investiga-
tion of the above project, has been
approved.

World Bank assistance for Super
Power Stationg

8180. SHRI R. L. BHATIA: Will
the Minister o ENERGY be pleased
to state:

~ (a) whether he discussed with the
World Bank President, Mr, Robert
McNamara during his recent visit to
the capital the question of financing
the super power generation stations
by the World body at the rate of two
a year; Ty

(b) if so, the broad details about
the six such super stations planned;
their location and capacity;

(c) whether one of these will be
located in Punjab, which needs more
power for agricultural and industrigl
development; and

(d) if not, the reasons therefor?

© THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.
During discussions with the World
Bank President, general issues con-
-cerning the power sector in India and
‘the World Bank’s perticipation in
India’s power development programme
were considered. The specific ques-
~: tion of financing super thermal power
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stations or any particular project was
not taken up.

(b) to (d). Does not arise,

Inadequate utilization of installed
PoWer capacity

8181, SHRIMATI MADHURI
SINGH: Will the Minister of ENERGY
be pleased to state:

(a) whether any scientific evalua-
tion has been made of the reasons
for inadequate utilisation of installed
power capacity in India; and

(b) if so, arrangements made for
satisfactory monitoring leading to
optimum/minimum utilisation of exist-
ing power potential?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) Steps have been and continue
to be taken to improve the capacity
utilisation of thermal power plants
in the country. These measures in-
clude:

(i) assistance to the electricity
Boards to undertake plan betterment
programme and better preventive
maintenance schedule;

(ii) identification of deficiencies
in plant and equipment and taking
up programmes of their rectlﬂca-
tion and replacement;

(iii) arranging timely supply’ of
spare parts from indigenous and
foreign suppliers;

(iv) supply of adequate gquantity
of coal of right quality. Defaulting

- collieries are being identified and

the representatives of the powen

- stations posted there for joint samp-

ling, coal companies have been re-
quested to intensify handpicking of
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materialg 80 as to improve the ¢ua-
lity. Coal companies have also been
advised to instal]l portable/perma-
nent crushers at mines and under-
take appropriate coal benefication
programmes.

(v) undertaking training program-
mes for engineers and technical
personnel entrusted with the -oper-
ation and maintenance of power
‘stations,

Actldent at Giriming colliery in West
Bengal

8182. SHRI INDRAJIT GUPTA: Will
the Minister of ENERGY be pleased
to state:

{(a) whether a serious accident oc-
curred at the Girimint Colliery in
West Bengal on 23rd March, 1981 re-
sulting in the death of six miners;

(b) whether it is a fact that the
accident was due to roof-fall as a re-
sult of inadequate Support for the
roof and no timber props; and

‘(¢) whether any action is proposed
to be taken against the management
for lack of supervision and neglect of
elementary safety measures?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): {a) An acci-
dent took place ih Girimint Colliery
on 23-3-1981 resulting in the death
of 3 miners and fnjuries to 3 others,

(b) and (c). The accident wag due
to roof-fall. The enquiry instituted
by the Eastern Coalfields Ltd. reveals
thet the fall of roof was due tb cer-
tain hidden slips im the roof strata
which could not be detected by any

. Ag such, there is no case for
action at this stage. The statutory
hy DGMS is separately in

E_Eg
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8183. SHRI B. V, DESAI: ‘Will the
Minister of ENERGY Ye pleased to
state:

{a) whether the production target
for 1981-82 also the future production
programme for coal wag discussed ad
the meeting of the National Coal Ad—
visory Council on 26th March, 1981;

(b) if so, what were the main points
discussed in the Council meeting;

(c) what were the decision arrived
at in relation to various inputs for
the coal industry;

(d) whether the Council has re-
commended certain measures in this
connection; and )

(e) if so, the detailsg of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Coal
production during Sixth Plan was
discussed in general though there was
no specific discussion on the 1981-82
target, which has been fixed at 121
million tonnes.

{(b) The subjectg discussed at the
meeting related to production, distri-
bution and quality of coal, Jand ac-
quisition for the coal tompanies, em-
ployment policy, procurement of plant
and machinery, salety weasures, in-
dustrial relationg in the companies,
welfare of the coal workers etc. Sug-
gestions were made at the meeting
among others to sustain higher pro-
duction, improved distribution and
standards of safety, provide better
welfare amenities to the workers.

{e) to (e). Varioug problems par-
taining %o increase in ¢dal production
were discussed in dethil but no spe-

- However, the meed to improve the
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equipment utilisation and to maximise
the procurement of indigenous equip-
ment was also highlighted in the
Council meeting.

Pefinition of Appendix I of New
Drag Policy

8184. SHRI RAM SINGH YADAYV:
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether the definition of Ap-
pendix I activity as given in the new
Drug Policy is contrary to the recom-
mendations of the Hathi Committee;

{b) if so, in what respects and
details of the same;

(¢) what is the rationale of ireat-
ing 5 times value of formulations to
the bulk drug as Appendix I activity
and the remaining activity as non-
Appendix I activity; and

(d) how the figure of 5 times to the
value of total bulk drug production
is relevant and rational?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (d).
The Industrial Licensing Policy 1973
specified that foreign concerns and
subsidiarieg of fareign companies will
be eligible to participate in the indus-
tries gpecified in Appendix I thereto
along with other applicamts but will
ordinarily be excluded from the In-
dustries not incheded in the list. Ap-
pendix I included *“Drugs & Phi¥rma-
-ceuticals”, The Hethi Committee in
“this context recommended that having

Tegerd S0 the present stage of deve-;

lopment of the drug industry for the
yurpose of FERA puifielines this in-
“dustry should not be eligible for the
vreferential treatment given to items
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specified in Appendix I of the Indus-

trial LicenSing Policy of 1978,

Taking the recommendations eof
Hathi Committee into account, Govern-
ment revised the definition to make it
more restrictive than before in the
Industrial Licensing Policy and FERA
guidelineg as the following revised de-
finition will indicate:—

“(a) Drug intermediates from
the basic stage for production of
high technology bulk drugs; and

(b) High technology bulk drugs
from basic stages and formulations
based thereon with an owverall ratio
of bulk drug consumption (from own
manufacture) and formulations from
all sources to 1 : 5.”

While examining the question of
evolving a revised definition of Ap-
pendix I in relation to drugs and
pharmaceuticals, it was observed that
in the year 1975 the ratio between the
value of total bulk drug production
and the value of total formulation
production in the country wag 1 ; 5
approximately. After the deliberations
it was, therefore, decided to give the
benefit of Appendix I activity in re-
lation to formulation production limit-
ed to 5 times the value of bulk drug
production and to treat the remaining
formulation production, i.e., beyond 5
times the value of production of bulk
drugs as non-Appendix I activity so
ag to encourage more bulk drug pro-
duction invelving high technology and
from basic stages to keep up the ratio.
It was considered that by doing s0
the benefit of Appendix I activity to
be enjoyed bv foreign companies
would be more restrictive than the
previoug definition which allowed all .
drugs and pharmaceuticals. Govern-
ment decisions on the Hathi Com-
mittee included in the Drug Peliey
Statement indicate separate ratios for
licensing for the Tndian sector and
the Foreign sector with regard to the
share of butk drug production wigh
respect to formulation production. The
ratio is 1 : 5 Tor the foreign sector,
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‘Thig ratio ig appropriately included
in the definition of Appendix I activity
permitted for the foreign sector,

- J12:01 hrs,
QUESTION OF PRIVILEGE

, ot WAt wEm@t (fgmT)

QUTHHE WEI1qG, AT QF 222 F e

15T & e A & fame faafes<
TN R, ..

MR. DEPUTY-SPEAKER:
give you my ruling.

I will

Sarvashri Mani Ram Bagrj and Jai-
pal Singh Kashyap have given a
notice of question of privilege against
the Chief Minister of Gujarat for a
reported statement by him that the
policy of reservation being a matter
of wvital importance, a Commission
ghould be appointed to examine this
issue. The Members have contended
that as a unanimous resolution has
-already been passed by this House in
favour of the policy of reservation,
the reported statement of the Chief
Mirnister of Gujarat has lowered the
dignity of the House.

I have cconsidered the matted and I
do not fing anything derogatory to
the House in the reported statement
of the Chief Minister of Gujarat,
which is based on a newspaper report
only. Moreover, the Chief Minister
of Gujarat jg a Member of another
Legislature, and according to well-
established practice, 3 question of
privilege may not normally be raised
. against him in this House. '

SHRI JYOTIRMOY BOSU: Nor-
-mally, :

MR. DEPUTY-SPEAKFR: 1 do not,
“therefore, give my consent to raise
the matter under rule 222,

———n
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12,01 hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMANDg FOR GRANTS OF
MINISTRY OF SHIPPING AND TRANSPORT
FOR 1981-82

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to lay on- the
Table a copy of the Detailed Demands
for Grantg (Hindi and English ver-
sions) of Ministry of Shipping and
Transport for 1981-82. |[Placed in
Library. See No. LT-2302/81].

REVIEW ON AND ANNUAL REPORT OF

CeENTRAL INSTITUTE OF PLasTIiIcS EN-

GINEERING AND TooLs, MADRAS FOR
1979-80

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SNIGH) On behalf of Shri
P. C, Sethi, I beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Central Institute of Plastics Engi-
neering and Tools, Madras, for the
year 1979-80 along with Audited Ac-
counts.

(2) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Central Institute of Plastics En-
gieering and Tools, Madras, for the
year 1979-80. [Placed in Lib-
rary. See No LT-2383/81].

DETAILED DEMANDS FOR GRANTS OF
MiNISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS, 1981-82 REPORT ON
BIENNIAL ELECTIONs TO THE COUNCIL
OF STATES AND LEGISLATIVE COUNCILS
1977-78 AND NOTIFICATION UNDER RE-
PRESENTATION OF PEOPLE Act, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRT
SHIVRAJ N. PATIL): On behalt of
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8hri Shiv Shankar, I beg to lay on
the Table:

(1) A copy of the Detailed De-
mands for Grants (Hindi and En-
lish versions) of Minjstry of Law,
Justice and Company Affairs for
1981-82. [Placed in Library, See
No. LT-2334/81]. )

(2) A copy of the Report (Hindi
and English versions) on Biennial
Elections to the Council of States
and Legislative Councils 1977-78—
An analysis. [Placed in Library.
See No, LT-2385/81].

(3) A copy of Notification No.
S.0. 128 (E) (Hindi and English
versions) published in Gazette of
India dated the 24th February, 1981
meaking ' certain corrections to the
Delimitation of Parliamentary and
Assembly  Constituencies Order,
1976, under sub-section (2) of sec-
tion 9 of the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Act, 1976 and sub-section
(2) of section 9 of the Representa-
tion of the People Act, 1950, [Placed
in Library. See No, LT-2386/81].

DeTAILED DEMANDS FOR GRANTS  OF
MiNISTRY ©OF TouRismM anNp CrviL
AviatioN For 1981-82

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR): 1 beg to
lay oa the Table a copy of
the Detaileq Demands for
Grants (Hindi and English versions)
of Ministry of Tourism and Civil
Aviation for 1981-82. [Placed in Lib-
rary. See No, LT-2337/81].

DrerarLep DEMANDS FOR GRANTg OF
MmiastRY oF HeEaLta ANp FAMILY
WEeLFARE FOrR 1981-82

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (SHRI NIHRAR RAN-
JAN LASKAR): I beg to lay on the
Table a copy of the Detailed Demands
for Grants (Hindi and English ver-
sions) of Ministry of Health and
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Family Welfare for 1981-82, [Placed
in Library, See No. LT-2388, 1].

REVIEW ON THE WORKING OF INDIAN
DrUGs AND PHARMACEUTICALS LTD.,
GURGAON (HARYANA) FOR 1979-80,
ANNUAL REPORT OF INDIAN DRUGS ‘AND
PHARMACEUTICALS LTp, GURGAON
(HARYANA) FOR 1979-80 AND A STATE-
MENT FOR DELAY o

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALs AND FERTILIZERS (SHRI
g%ll.BlR SINGH): I beg to lay on the

able:

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) ot
section 619A of the Companies Act,
1958: — :

(i) Review by the Government
on the working of the Indian
Drugs and Pharmaceuticals Limi-
ted, Gurgaon (Haryana) for the
year 1979-80,

(ii) Annual Report of the Indian
Drugs and Pharmaceuticals Limit-
ed, Gurgaon (Haryana) for the
year 1979-80 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi &nd
English versions) showing teasons
for delay in laying the papers men-
tioned at (1) above, [Placeq in
Library. See No, LT-2389/81).

12.03 hrs.
ESTIMATES COMMITTEE
TENTH REPORT

SHRI S. B P. PATTABHI RAMA
RAO (Rajahamundry): I beg to pre-
sent the Tenth Report (Hindi apnd
English versions) of the Estimates
Committee on the Ministry of Rail-
ways—Transportation of Esgential
Commodities,
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COMMITTEE ON SUBORDINATE
LEGISLATION
ISxx'm REPORT
SHRI MOOLCHAND DAGA (Pali):
1 beg to present the Sixth Report,
(Hindi and English versions) of the

Committee on Subordinate Legisla-
tion.

——

MR. DEPUTY-SPEAKER: Now,
Bill to be introduced....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I just wanted to
make a mention....

MR. DEPUTY-SPEAKFR: Let the
hon. Minister seek leave first.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I have also given
notice to oppose the introduction.

12.04 hrs,
DISTURBED AREAS (SPECIAL
COURTS) AMENDMENT  BILL*

THE MINISTER OF HOME AF-
FAIRS (SHRI1 ZAIL SINGH): Sir, I
beg to move for leave to introduce a
Bill to amend the Disturbed Areas
(Special Courts) Act, 1976,

MR, DEPUTY-SPEAKER: Motion
moved:
“That leave be granted to intro-

duce a Bill to amend the Disturbed
Areag (Special Courts) Act, 1976”

SHRI SATISH AGARWAL (Jai-
pur): Why encroach on the area of
the States?

(Interruptions)

MR. DEPUTY-SPEAKER: Intro-
duction to be opposed.

Shri Jyotirmoy Bosu,
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MR, 'DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu: You will not ‘take
more time because the Home Minis-
try’s Demandg are going on.

(-WupiiOM)

SHRI ATAL BIHARI VAJPA-
YEE: (New Delhi): What is the ur-
gency of this Bill? People would
like to have a detailed discussion on
it. Let it be postponed. (Interrup-
tions)

MR. DEPUTY-SPEAKER: It is
for the Minister,

=t oiw fag : fed ot @mea,
&% faw £ w0y & wfe & 72 &%
faar @ ag wrwEe ¥veT Ggare §
GFT 0T | IEF G ¥ HEaV Grgar
FY CEEAT HE) GV A7 F gAY AT
FHT ATEeT § % qEY qrat & fag og
T =@ gian e 78 7.8 sreaT &
war § gefae g&w w@ wvar wifeo
W FRA ¥ A1% wA7 e dav ag
faraT wireT 1 w1aT fane g7 a5 duiv
vgRT FITET | FF 97 ;T &0 S0
3% aF wruw fane Fiv fazr sav
TOATTTRATG &FAE | (g )
THEI AW W GEW g | eqfedy
FgST Al e § F wuw o fE
T F4T ®gAT T1gd & afwe § wisdae
FTaTT § W97 R fF 4% UF Sge
AT ANEHT § (maaew)
FrgT HRFTE WOT EHIE  GEET
3G . . . (swawTw)

SHRI ATAL BIHARI VAJPA-
YEE: We are not discussing the
merits at this stage. So, he need
not go into the merits. '

MR. DEPUTY.SPEAKER: They
suggest that since we are discussing
the Demands of the Home Ministry,
this can be introduced tomorrow.

*Published in Gazette of
dateq 21.4-1981.

India Extraordinary, Part II, Section 2
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FTHE MINISTRR OF SPATE W
THE MINISTRY OF ENERGY (SHRBI
VIKRAM MAHAJAN): Let the Bill

be introduceq today and the objec- .

tions can be heard tomorrow,

st W@ fag: o faar s o iemm
97, & AgY TAHGT LAY qagE FI9 w5
TE®T R

MR. DEPUTY-SPEAKER: Intro-
duction and opposition have to be
taken together. They have expres-
sed a feeling that since we are dis-
cussing the Demandg of the Home
Ministry this can be taken up to-
morrow., I would like to know the
opinion of the Minister,

oY Aw Vg - fecdt s wrga,
¥ faa w0eqE w7 fear g, e wav
AR 1 ATAFNA HF GA T K7 qrexawa
gnad F J1% a8 YIIE 1 WY B
T 7 K AAT AT | AfFA w7 K
os arfeed § ag =g 9 avam €1
&x faer geigua % fear €, g se A
¥ qE AT AEAFAE ATE A1 S GA
& ar AE & FF AR |

MR. DEPUTY-SPEAKER: Intro-
duction and opposition have to be
taken up together. (Interruptions)

SHRI SATISH AGARWAL: He
has simply sought permission. You
do not put the motion to vote, Then,
it will go over to tomorrow.

N w g A e w

F7 &5 & fast &1 FLEAww & @
w1 § I T A g (sexwm)
MR. DEPUTY-SPEAKER: You are
only asking for permission to intro-

duce the Bill.

ﬂiﬂﬁ!‘ﬂamnkingfm pefmis-
sion 78 ¥ 78 feard 1oy femer &
¥ ) AT GG Y Fgar XA ] )

(SAKAY (Spt. Courts) 298
Amar. Bity

¥ Penre o wreRewe gwi # w1

WIS I A T AT, a5 Wi oY K&

R Sfire wE QAT EFELE WA KT

TS AT gt 9t

MR. DEPUTY-SPEAKER: After a
motion. ...

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I am on a point
of order. ‘That should be heard
first. My point of order is that the

" hon. Home Minister in his wisdom

has taken the House into confidence
ang said that the country is in flames
and that ig why he wants the fire
brigade, ° While he introduceg the
Bili, he hag to tell the House as to
what are his agonies, because of
which the Bill should be introduced
today itself and not even fomorrow.
The fire brigade is called when
there is a fire, According to him,
the country is on flre, We would
like to know the details of the fire,
because of which he wants the Bill
to be introduced.

SHRI ATAL BIHARI VAJPA-
YEE: Not even a Calling Attention
motion was fixed for today, because
we would like to give time to the
House to discuss the Demands of the
Home  Ministry, which has to be
over by 6 O'Clock. What is the ur-
gency that this Bill should be in-
troduced today? (Interruptions)

SHRI VIKRAM MAHAJAN: The
relevant rule is 72, Whether it has
to be simultaneously or not is nat
the point. The rule reads:

“If a motion for leave te intro-
duce a Bil] js opposed, the Speaker,
after permitting, if he thinks i,
brief gtatementz from the member
who opposes the motion and the
rmember who moved the motion,
may, without further debate, put
the question -

Provided that where a motion is
opposed on the ground that the Bill
initiateg  legislation outside the
legislative competence of the Housa,

pr S



a39  Disturbed zrens: .
"7 (Spl, Courts) Amt. Bill
(Shri Vikram Mahajan)

the gpeaker may permit a full dix..
cusnion thereon. .

MR. JYOTIRMOY BOSU: That .is
our point, Thig House jgs not com-
petent. : =

SHRI VIKRAM MAHAJAN: “Pro-
vided further that the Speaker shall
forthwith put to vote the mwtion for
leave to introduce a Finance Bill or
an Appropriation BilIL”

Once the Minister has asked your
permission to introduce the Bil} and
‘he hag read out the relevant motion,
if some members are opposing it,
there is no bar in the rule that the
abjection cannot be heard the next
day or....(Interruptions) There is
np provision; that is all what I say.

MR, DEPUTY-SPEAKER: 1 would
make it clear that when a Bill is

sought to be introduced, if objections

are raised, only after the objections
are disposed of it can be introduced.
That is clear; it has to to be simulta-
neous. The rule is very clear. 1t
says of a motion for leave to intro-
duce a Bill is opposed, the Speaker,
after permitting, if he thinks fit, brief
statements from the member”; that
means, it is related, when it is being
opposed.

N ofw oy S9sa| wgEw,
¥ wayardaT A R fr Hag oF fawr
TERYE AT AT § ) wud fAg
F qIFT a7 feadeE F A qT
FE ¥ ) TE WO 9T A g7 A
g f #21 ©E(EQF FF Y @A T
g1 A T ) ST gAY F AT 99
Hfee, TR ag IET § i undane
g & frQ ®F gA T, Arestawe a7
Sara Wt § v v w7 g &
forq grow Y HXy w9 w9 q &, e
Rrrer Peadez £67 F wowg ¥ aH
qaRAT |

SHRI ATAL BIHAR] VAJPAYEE:
Permission has not been given.

APBILS! 1981

Rule 3'1"]'
MR, DHPUTY SPEAKER: The

introduction of the Bill will pe ca.rﬁed
forward till tomorrow.

12.15 hre.
MATTERS UNDER RULE 377

(i) NeEp To UTILISE ANIMAL-POWER
FOR ADDITIONAL SOURCES OF ENERCY TO
UPLIFT THE RURAL SECTOR.

DR. VASANT KUMAR PANDIT:
(Rajgarh): In the current crisis period
of energy, the attention of the Govern-
ment ig not yet fully attracted to the
vas{ available animal energy to an
agricultural country like India. No
doubt we are going too fast with
modern technology, but in a country
like India full of imbalances, there-
hag been no gerious attempt to co-
ordinate man-work animals and deve-
lopment which is more relevant. It
is very clear that the animal system'
in the country is very much responsi-
ble for milk and allied products,
meat, draught power, agricultural op-
erations and rural transportation and
trade in hides and bones. It isa v
sorry state of affairs that the Gov-
ernment has neglected this age-old
source of energy and coordinated
power potential.

In a recent conference, the Indian
Institute of Management, the Depart-
ment of Science and Technology, the-
UN Coference on New and Renewable
Sources of Energy and the FAO have
jointly suggested to the Management
of Animal Energy as g viable source
of linkage non-animal and power.

Today we have a population of 80
million worth animals which on a
minimum generation of 1 Horse Power
energy input will give 40 million HP
which is equal to 30,000 MW of elec-
trical power. Against this, the install-
ed capacity on the National Powey
sector iz only 26,000 MW today. What
a gross negligence to tap this availa-
lble source of energy with which the
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rural sector i8 so very conversant!
Further, the draught animal power
cannot be replaced by mechanical de-
vices unless the size of the average
farm holding ig increased, The animal
energy in agricultural operations today
iz only 100 days in a year. This could
be bettered by new cropping patterns
and improvement in anima] drawn
implements ang vehicles, With added
potential of rural transport we can
achieve optimisation of animsl energy.
The other benefit is the fuel generat-
ed by animal dung and compact of
raw material for Gobar Gas.

‘With 3,000 slaughter housesg in the
organised sector, 40 million animals
every year provided 7 lakh metric
tonnes of meat. The unorganised slau-
ghter is almost the same quantity.

Hence I call upon the Government
to have serious re-thinking on the
animal ag power for added energy to
uplift{ the rural sector.

(ii) REPORTED MOVE TO ACQUIRE SCIEN-
TIFIC HELP FROM WEST GERMANY TO
EXPLORE MINERALS FROM THE OCEAN BED

SHRI CHITTA BASU (Barasat):
The reported move for the Govern-
ment to acquire from West Germany
a research vessel for dredging mineral
noduleg from the ocean floor has caus-
ed concern among oceanographic
scientists in our country.

The Government is understood to
have recently entered into an agree-
ment with Government of West Ger-
many in terms of which the Govern-
ment of West Germany shall provide
sophisticated equipment and build a
research vessel for India to collect
data of exploitable deposits.

Scientists of our country are of the
view that the decision to go in for
‘West German technology might ham-
per the development of indigenous
talents in the high technology area.
They further pointed out that indj-
genous technology has made consi-
derable progress and is now in an

advanced stage. As for example; the
research vessel ‘Gaveshani’ which
scooped mineral-packed nodules Fom
the Indian Ocean in January last was
manufactured at the Garden Reach
Workshop in Calcutta relying on the
available indigenous talent and tech-
nology. Only a few  sophisticated
equipments were imported for the
vessel.

The India’s ocean bed mining holds
out a very bright prospect and all
efforts are to be made for the fullest
exploitation.

In order that the potentials can be
fully exploited, it is essential that
India shall have to develop its own
self-reliant technology. Any agree-
ment for foreign collaboration in the
area where indigenous technology is
available, shall not be in the national
interest.

In view of the fact that indigenous
technology is available in the area of
Sea-bed mining, it is not desirable to
have collaboration with West Ger-
many. '

It is, therefore, urged that the
Government should review ity de-
cision, if already taken, and a state-
ment by the Ministry of State ¥Yor
Science and Technology is called for
to clarify the position of the Gov-
ernment in this regard.

(iii) REPORTED TOKEN-STRIKE ON
21-4-1981 BY WORKERS IN INDUSTRIAL,
COMMERCIAL AND OTHER SECTORS 1IN
DELHI

SHRI SAMAR MUKHERJEE
(Howrah): Under Rule 377, I am
making a statement,

The workers employed in industrial,
commercial and other sectors in Delhi
are on one days token strike to-day
(21-4-1981) in support of their de-
mand forgRs. 500/- minimum wage
for unskilled workers, abolition of
contract and casual labour, guarariteed
supply of essential items atsubsidised
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rates and gusranteed employment for

.all. Theses demands are genuine and

-

reasonable in view of the gteep rise
in the prices of essential commoditieg
on the one hand and the enormous
rale of profit being earned by the
employers on the other hand.

1, therefore, urge upon the Gov-
ernment to make statement in the
House -in this matter.

tiv)y NEEp TO STOP RECOVERY OF
LOANS AND STAY OF LEGAL PROCEEDINGS
LAUNCHED AGAINST THE UNITS ESTAB.
LISHED EY UNEMPLOYED AGRICULTURE
GRADUATES.

SHRI UTTAMRAQ PATIL (Yavat-
mal): Under Rule 377, 1 am making a
statement, y

In 1971 Government of India had
launched a scheme to provide employ_
ment to educated unemployed agri-
culture graduates and engineers to
develop Agro-Industry in the coun-
try through Agro Service Centres and
other schemes prepared by the Gov-
ernment of India.

Most of these units had been spon-
sored by Government of India and
schemes made thereof were imple-
mented by respective State Govern-
ments. The Union Government also
promised loans by nationalised banks
with only 5 per cent interest and
many other facilities,

However, despite the project re-
ports prepared by the state units of
Agro Industrial development corpo-
rations, many of these units were not
found feasible specially. The entre-
preneurs were not given full loan
equipments and facilitieg by tractor
units in many cases.

As a result many of these, units
became side units within 6 months or
a yeer or two, thus became umable to

repay loan instalments. As a result

the nationalised banks had begun re-
cavery and launched criminal proceed.
ings in the courts. Thug many of these
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and harassment ag their hypothecated
land and assets are being auctioned
by the Banks through courts.

Repreesniation by the entrepreneurs
regarding their difficuities and request-
ing for relief such as rephasing the
repayment instalments permission to
sell out tractor units, refinancing,
take-over of these units by State Agro
Industrial] Development Corporations
ete. were having no effect and neither
Banks, the Union Government nor the
State Government were accepting the
responsibility of the Scheme.

Now it is for the Government of
India to intervene to stay loan re-
covery and legal proceedings and alsor
to help these entrepreneurs by taking
over thesz units by the Agro-Industrial
Development Corporations of the res-
pective State, rephasing the repay-
ments, refinancing the units, subsidis-
inf‘))fe interest rate ete.

(v) HarMFrUL [EFFECTS OF TINNED
BABy FOOD.
SHRIMATI PRAMILA DANDA-

VATE (Bombay North Central): Con-~
trary to the tall claims made by manu-
facturers of baby foods, multinationals
and indigenous, for popularising their
productg through advertisements, ex-
perts have concluded that there is neo
substitute for mother’s milk.

Mother’s milk is the healthiest,
cheapest and most complete food for
baby. It has unrivalled nutritive value
and immunises infants against disezses,
Even women who are sick and preg-
nant produce good milk

On the other hand due to illiteracy
and ignorance of hygiene, non-availa-

bility of clean water, botte} and
nipples, babies fed on baby foods
suffer from diarrhoea and other

diseases.

Numiber of strveys have revealed
that poor women can produce 400 mi.
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to 600 ml of mifk every day during
first year. Moreover, breast feeding
has a degree of contraceptive effect.

- UNICEF and WHO are concerned

over the alarming hazards of bottle
feeding ang indiscriminate sale of
baby foods. A rTegulatory code draft-
ed by WHO will be discussed in its
forthcoming General Assembly. Ac-
cording to the newg report appearing
in the Times of India dated 18-4-1981,
objective of the Indian Code is to
preserve kreast feeding in rural areas
and arrest further in roads of baby
food in urban areas.

Manufacturers are disregarding ex-
pert opinion about baby foods and
have continued with their propaganda
with additional vigour.

I request the Government to make
a statement on the floor of the House
about the steps it contemplates to
take to remove all the loopholes which
are lkely to be in the code drafted
by WHO, stop production of the arti-
ficial baby foods which are eating into
the meagre incomes of poor people
and sncrease the nutrition standard of
pregnant and feeding mothers.

{vi) LOSSES SUFFERED DUE TQO HAIL-
STORMS TORNADO, ETC. IN VARIOUS
PARTS OF THE COUNTRY AND NEED FOR
RELIEF MEASUREg THEREFOR.

oY gfedwm agrge (TTEIR)
i g oY, wafe M F
fafas swrat ¥ qwrm, aidl, saevals
Sragfee aqr wfegfer oa wmyfiz &

wasT afis g8 & feeg st St fae

T MrEg? fadr aqr gt IR N2 F
. o7g fot § widY 27 o= § S7-a7
& e Wiy gt & | wAw ot
st adfy & qar wfage ¥ & g
Y T wEA FoT ) O § 1 aEE
wfeform g & wom or & INE a0
Rarsaea g 1@ &1 wa gy afefeafy
% wewr %t wify fis wrewy & Wl

Ruie 7% 248

¥ GBI Pafee TTger SR W | fored

- wary fre o § 99 W sy v ey

wrfes agraaT € sivw vav e ofeardt
& am " § o Wt wiws w@raar
N1+ & wrx W fewrAl s1 Www
AIE FH4T Stra aqr WY 9F17 FY agHy
T FY A7 TF G F WTWAF BT
XF wra

(vii) STEPS TO REDRESS PROBLEMS OF"
NON-TEACHING EMPLOYEERS OF UNI-
VERSITIES.

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Deputy-Speaker, Sir,
I rise to point out the plight of about
7 lakh non-teaching employees of 120
universities/deemed t{o be universities
and 7000 colleges all over India. Some
of their important problems and de-
mands are as follows:—

Presently, they are not allowed
any security of service under any
law of the country. Thus very much
sense of insecurity is prevailing in
the universities and colleges so far
as these employees are concerned.
Therefore, their demand is that they
should pe eovered by the Industrial
Disputeg Act,

Secondly, there is no parity in the
pay scales of the non-teaching em-
ployees. These differ from State to
State, university to university, college
to college and from category io cate-
gory. In the case of teachers, their
pay strlucture is framed by the UGC
and is modified every five years. Thus
they demand that the Parliament
should amend the UGC Act to in-
clude the non-teaching employees:
under the jurisdiction of UGC so far
as pay structure of non-teaching em=-
ployees is concerned.

Thirdly, the UGC provide funds
for the welfare scheems for teachers
and students in the universities and
colleges while the non teaching staff
is altogether neglected under the-
pretext that the State Government
would ok after their interesis. But.
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‘the State Governments too could hot
-do anything due to paucity of funds,
I is necessary that the UGC Act is
-amended to bring them also under the
.provisiong of Welfare Schemes. © -

Fourthly, the teachers and students
:are given representations on the
Managing bodies of the universities
and colleges. As the non-teaching
-employees also play an important role
in the functioning of the universities
.and colleges, they should be given
representation in the Managing
“bodies. .

Finally, there should be equitable
.and rational service conditions for
the non-teaching employees.

For the above mentioned issues, the
All India University and College Em-
ployees Federation had been struggl-
ing for the last 5 years, A number
af times, memoranda were submitted
ip the Prime Minister, the Education
Minister and the Labour Minister.
‘The concerneq Ministers bad been
‘giving assurances inside and outside
‘the Parliament {o do the needful. But
mothing concrete has been done so far.

1, therefore, urge upon the concern-
-ed Ministers to take necessary steps
in their respective spheres to provide
protection to the non teaching em-
Ployees and to safeguard their
interests as mentioned above.

(viii) NEep T0 COMMEMORATE THE
MEMORY OF BABU KUER SINGH oF 1857

'FREEDOM STRUGGLE

PROF, K. K. TEWARY (Buxar):
‘Our struggle for freedom has been
long and arduous, Its variouys stages
have heen worked by unparalleled
heroism and an equally savings
‘attempt on the part of foreign rulers
to contain the over-growing move-
ment {p throw off the yoke of slavery.
The vieissitudes of freedom struggle
instead of weakening the resolve, the
determination of the brave patriots,
led to greater awakening among the
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people and involvement of a cross~
section of our society which resulted
in the first serious attempt - to
challenge the British power in India
in 1857, Innocuously described as
‘Sepoy mutiny’ by British historians,
it was on any reckoning, the first
‘War of Independence’ which genera-
ted such momentous force as led
ultimately to the formulation of a
national party and it sustatined poli-
tica] efforts resulting in the advent
of freedom in 1947.

Among the leading lights of the
1857 struggle for freedom were Jhansi
ki Rani, Babu Kuer Singh and others
who fought valiantly and shook the
very foundationsg of the British em-
pire in India. Babu Kuer Singh was
born in g Zamindar family at Jagdish-
pur in Bihar and showegd signs of
greatness from his very childhood.
Inspired by the ideals of our epic
heroes ang the martial tradition of
his own family, he raised an army of
his followers and the local youth and
initiated them into various techniques
of warfare which made him a force
to reckon with in this part of north
India. His growing influence and
power .made him an eyesore for the
British and they took various stops to
curb his popularity anq his hold on
the people. As he wag engaged in
legal battles with the British, came
the revolutionary call of 1857 and
Babu Kuer Singh responded to it with
unbounded enthusiasm. Although
advanced in years—he was 80 in
1857—he hurriedly organised his men
and sent messages to other patriots
in the couniry to prepar= a co-
ordinated military offensive to dis«
lodge the British from India, In his
first major military engagement, he
roundly defected the British at Arrah
in Bihar and after unfurling his own
flag at the Collectorate building
marched towards Ballia to ultimately
join the forces of Jhansi ki Rani who
was constantly in touch with Babu
Kuer Singh. Before crossing the
the Ganges, he had another round of
flerce  battle with a British. .and
successfully repulsed their attack, The
prospect of Babu Kuer Singh joining



2490  Matters Under

Jhansi ki Rani alarmed the British
and they sent reinforcements equipped
with high powered canons and guns
and in the ensuing battle, he laid
down hig life for the freedom of the
motherland, Babu Kuer Singh’s life is
a saga of bravery, heroism and sacfi-
fice. It is one of the ironies of history
that a patriot of Babu Kuer Singh’s
eminence is yet to get his due gt ' the
hands of the Government .and
historians alike. @ He should no longer
remzin a shadow figure in the for-
gotten annals of history of our Ilong
struggle for Independence and all-out
effort should be made to recognise him
as a national hero who still inspires
millions of our countrymen through
legends and folklores. His magnificent
fort with a lovely pond and sprawling
compound at Jagdishpur is in a state
of decay. Littie has been done to
perpetuate the memory of this brave
son of India who at the age of 80
fought against, defeated and drove
terror into the hearts of the British.
On the occasion of his 205th Birth
Anniversary which falls on the 23rd
April, I make a fervent appeal to the
Government of India to establish a
full fledged military college and a sujt-
able -mnuseum at Jagdishpur, a befitting
monument at Delhi and issue a com-
memorative stamp in the memory of
this indefatigable fighter who lived
and died for the country.

(ix) NEED TO STOP HARASSMENT OF
Tue WORKERS OF DCM aAnp BirtA
MiILLs IN DELHI

SHRI JAGDISH TYTLER (Delhi
Sadar): Sir, I wish to draw the at-
tention of the Government to the sad
angd miserable plight of the workers

" of the DCM Chemicals Works, the
DCM Sitk  and Textile Mills, the
Swantra Bharat Mills and the Birla
Mills, - -

In the DCM Chemical Workg alone,
the official recordg show that there are
-only about ten contractors, while
. actually there are more than 100
Contractors. There are 3,000 workets
‘but officially documents show only
425 or 450 workers. The DCM Chemi-
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cal Works has only 850 permanent.
workers. The 3.000 workers get no
benefit like bonus, provident fundsa
weekly holiday, casual leave oOr
annual leave. The 450 workers listed
in the records of the Works get ESI
benefits, The rest just work with no-
benefits. Ill-treatment and high
handednegg have gone tp such an
extent that, when a worker getg in-

-volved in an accident, he is bodily

thrown out of the compound.

Recently, the identity cards and re-
cords of the contractual workers were
withdrawn. These people had put in
more than five to {wenty-flve years
of service in the Works. These cards.
and records were burnt inside the-
Chemical’ Works. *

Money collected from contractual
labour as -Provident -Fungd is not de-
posited in the P. F. Account but mis-.
used by the contractors abetted by the
officers of the Management. Also, the
Provident Fund records do not - show
the real and correct years of service
lout are fictitious, and a low number
Of yearg are shown

Those employeegs who question the
ethicg of such high-handedness and
viciousness are suspended and slowly
removed. They then have to fight their
cases for fifteen to thirty years in
courtg for their rights; and this being
beyond the meang of the worker, be-
cause of unemployment and lack of
monetary support to fight such.a big
organisation  he is victimised with-
out recourse to law. o

All these works and mills have
earned & reputation for harassment
of their workers. They have neglected
worker’s health and saftey as is evi-
denced when a transformer burst in
the S, B, Mills. The L, G. of Delhi
called for an investigation and nothing
turned up. Last week another trans-
former burst. The Management has
ridden rough shod over the numerous-
workers who are uneducated, poor
and underprivileged also. These poor:
people have been mercilessly exploit-
cd.



=51 Hattm Under
Rule 377
[Shri Jagdish Tyiler}

_Falep figures with gelse empioyee
records are being maintained to aveid
income-~-tax, and it is high time that
“the Government jnstituted a Commij-
ttee to look imto the affairs of these
groups of works and mills. I think
that it would be & correct siep to call
in the C, B. 1. and the imcome-tax
authorities to make a quick and factual
assessment of the whele situation
under the vigilant eyes of a Govern-
" ment Committee,

It is urgent that this should be done
‘to stop harrassment to the workers.

(x) FAsT BY LEADER OF HARmijan
MuxTrr MORCHA
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‘KANPUR
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12.39 hrs.

DEMANDS FOR GRANTS, 1981-82
—Conid.

Ministry of Home Affairs—Contd. .

MR. DEPUTY-SPEAKER: The
House will now take up further «dis-
cussion and voting on Demands Nos.
47 to 57 relating to the Ministry of
Home Affairs which can be discussed
till 6.00 pm. only when guillotine ~
will take place

Now, I call upon Mr. Dhandapani to
speak.

SHRI C. T, DHANDAPANI: (Pol-
lachi): 1 rise¢ to support the report
submitted

SHRI RAM VILAS PASWAN:
(Hajipur): Support? Then I go.

SHRI C. T DHANDAPANI: —by
the Ministry of Home Affairs. The
report itself has explicitly stateq ab-
out the law and order “problem which
has existed now. Even though it has
deteriorated, the fact has been Ye-
vealed without amy concealment.
That is the reason why I suppert #. °

~Our BJP Member ko yesterday has

staded hat during the Jamwta rule
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the law and order situation was bet-
Yer and the number of crimes was
lesser and now it has increased during
the Congress regime. But 1 may take
it the other way. It was because the
combined Janata Party was ruling
and all the trouble-shooters were in
power those days. That was the re-
ason for the lesser number of crimes.
Now, the very same people, out of
‘power, are creating a law and order
problem. If it hasy increased, that

would be the reason . . (Inter-
ruptions)

SHRI JAGJIVAN RAM: {Sasa-
Tam): It has increased . . . . (In-
terruptions) 3 -

SHRI C. T. DHANDAPANI: Be-
cause all my friends are sitting here,
I musi respect them by smiles.

Another speaker, Mr. Frank Aath-
ony is a very good lawyer. He is al-
ways appearing in the Supreme Court
and he was pleading for many causes
and cases. He was tellihg about the
reservation. He said that there should
not be any reservation in the matter
of promotions. And he quoted many
instances saying that 5 fireman has
been promoted all of a sudden to the
post of Driver and other things. He
"has said like that.” “Maybe there are
some cases in the recent past ...

MR. DEPUTY-SPEAKER: He is
a Member of Parliament only through
reservation.

SHRI C. T. DHANDAPANI: But
as far as the aperation of trains is
concerned. the driver alone js not
responsible. Some other technical
staff are also resomsible. I would like
to say here thal there is no reserva-
tion in the appointment of technical
staff in the Railways. So the driver
alone cannot be held responsible even
if assuming that a Scheduled Caste
man is running the train and so it
met with gn se¢cident. It is very
wrong {e say like that. Even if he
becomes a driver frem the fireman
Post, still he remeins a Harvijan. Sup-
Dose a person ig clecied es a Member

wven... (Interruptions)

of Parliament, he is calied a Harijan
Member of Parliament. Suppose &
person is appointed as a Minister, he
is called  Harijan Minister That
Harijan appellation follows him till
be is dead and even after he iy dead,
he is not eligible to go to the Hea-
_ He is not eli-
gible to go to the Heaven because he
happens to be a Harijan,

MR. ATAL BIHAR VAJPAYEE:
How do you know?

SHRI C, T. DHANDAPANI: That
is the Manu Dharma. Mr. Vajjpayee
knows it well, So you know the
mental agony of a Harijan, how he
will have the mental agony when he
was calledq a Harijan. That is the
reason why reservation is asked.

Sir, I do not want to take much
time of the House and my time 3§
short . . . (interruptions) Another
important matter which was high-
lighted yesterday by twe hon. Mem-
bers is the law and order problem in
West Bengal. Hon. Members from
the Communist Party have stated that
the reason for the riots and other vio-
lent incidents in West Bengal was
the clash between two groups of the
Congress Party whereas the hon.
Minister, Mr. Makwana gave g diffe-
rent version. As g layman, as a Com-
mon man, I can see something from
the reports in the Press. But it would
be better for the State Government
to constitute a judicial jnquiry to
go into the matter so that we <can
find who were the real culprits and

SHRI ANANDA GOPAL MUKHO-

PADHYAY (Asansol): We accept
that.
SHRI C. T. DHANDAPANT: . . .

who are behind the scene . . .
{Interruptions) .
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" MR DEPUTY-SPEAKER: He is
not asking a judicial inﬁiry from
YOy, From the Government of West
Bengal.

SHRI C. T. DHANDAPANI: I am
not asking from the Central Gov-
ernment. I am asking the State Go-
vernment of West Bengal through
you. Sir, the Chief Minister of West
Bengal should be good enough to
come out with 3 proposal for having
a judicial enquiry to look into the
matter because many people were
killed in the West Bengal riots. So,
it would be better to go through a
Jjudicial enquiry. I am asking the
State Government to do al] these
things.

Secondly, Sir, while we have been
discussing the Demands of the Home
Ministry I find diversity of ideas
clashing in the political arena of
Indian soil. It js unfortunate and un-
warranteq that some of the States
make Central Government a target of
attack. Although growing of differ-
ent kind of ideologies are inevitable
in a democratic society yet those
doctrines should not harm nation’s
security and jintegrity.

. At the present moment the country
s passing through a critical juncture.
There is external threat of aggression
and internal disturbances, These two
things are threatening our country, I
think it is not the right time to raise
any jssue pertaining to Central Go-
vernment. My friends have stated
about State autonomy. As far as
DMK is concerned it is the only party
which raised this bogey of State
autonomy on the previous occasion.
Now State autonomy js being talked
of by all political parties. I suspect
their bonafides. The DMK Govern-
ment when it was in power had
constituteq ~ Rajamannar Commit-
tee. ) The Rajamannar Committee
ml;bm;ttt:d g report. I do not want that

) 0 be accepted in foto by the
Government but the D Goiem-
m-takm some articles from

and placed them on the

Floor of the House of Tamil Nadu As-
sembly, It is a White Paper placed .
on the Table of the House. This was
discussed, No all-India poilfical party
supported our demand. State autono-
my was not supported by other politi-
cal parties. When you did not support
our demand in those days why should
you raise this issue now. That is why
I have doubts whether this demand of
State autonomy ig genuine or not. Sir,
as far ag my party is concerned we
have got clear-cut ideas. DMK is
neither for independence nor depen-
dance, DMK is for inter-dependence.
Therefore, as far as State autonomy
is concerned we support the move of
the Central Government for amicable
dialogue. The simple reason that the
Central . Government is passing
through many difficulties these days.

Sir, as far as federal pf’ﬂity is con-
cerned the origin came from America.
The three authors namely Alexander
Hamiltan, James Madison and John
Joy published Letters in Federalist
Papers between 1787 and 1788. They
differed with their conclusion. John
Joy ple.led for strong Union as in
Britain; Alexander Hamiltan for ener-
getic Government and Modisan for
national Government or confederation.
But all the three came to the con-
clusion by saying:

No happiness without liberty;

No liberty without self-Govern-
ment;

No self-Government without con-
stitutionalism;

No  constitutionalism without
morality;

And none of these goods goes
without stability and order.

Therefore, law and order and stabi-
lity are the prime ingredients to the
security of a nation. They have em~
phasised the need ‘of stability and
order, I also want Yo emphasise that
the Central Government should have
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stability and order. Just to have sta-
" bility and order the Central Govern-
"ment should take all proper steps
necessary to maintain law and order
in this country, The Central Govern-
ment should also arm itself with ne-
cessary legislative powers. This ques-
tion of State autonomy is nothing but
a sort of political agitation against
the Centre. There are a few more
things which I have to say about my
State Tamil Nadu, because they are
also very important and 1 have ‘to
refer to them. Sir, as far as Tamil
Nadu is concerned the law and order
situation hag completely deteriorated.
Even ordinary people have been kill-
ed. According to the Constitution of
India, Article 356, if a State Govern-
ment helps its own partymen, trying
to suppress the opponents, that State
Government is liable for dismissal.
This ig according to Article 356 of
the Constitution of India, Mr. Amal
Ray says in hig book Inter-Govern-
mental Relationg in India as follows:

“Another situation where Article
356 may he called into operation
arises when a State Government
commits acts which amount to a
distinct breach of the provisions of
the Constitution.

Suppose the party in power per-
sistently denies to its political op-
ponents the privilege of law and
justice, releases prisoners who are
party workers or sympathisérs,
convicted of murder charges and
commits some other acts, which

means abrogation of the rule of
law, such flagrant breach of the
constitutional  provisions would
justify the exercise of power under

Article 356. Lastly, in the event of

non-compliance by a State Govern-

ment with any of the executive
directives issued by the Centre
under different provisions of the

Constitution, action may be taken

under Article 356.”

S8ir, many murders  took place
in Tamil Nadu. It is only after we
represented to the Central Govern-
ment, it ig only afier we persuaded
the ‘Home Ministry to issue letter to
645 1LS—9,

State Government, the State Govern-
ment took some action in thig regard.
I would like to say now about the
murder which took place in the Tiru-

chendoor temple, An Appraiser was

killed by the ruling-partyman. Some
action was taken by the State Gov-
ernment only after our represznta-
tion to the Prime Minister and Home
Minister and; Mr. Makwana. An FIR
could have been filed then and there.
But no action was talken immediately.
An RDO or somebody like that was
appointed to make an enquiry into
the matter. Sir, many IAS and IPS
officers are being harassed in Tamil
Nadu; Some of the IAS and 1IPS offi-
cers are clever pzople. They toe the
line of the State Government. But
there are some who do not toa the
line. I know that 6 LA.S, and oOne .
1.P.S. officer has resigned from Tamil
Nadu Government protesting against
the ill-treatment meted out to them
by the Tamil Nadu Chief Minister.
This thing hag happened there in
Tamil Nadu. There wlhas one IAS
officer by name J.S, Bhango (a young
and dynamic IAS officer from Pun-
jab). It was said that he rcommitted
suicide. This was concealed for a long
time. This happened about one year
ago. It was because the State Govern-
ment compelled him to do something
in the mattey of purchase of ship from
Bulgaria and he refused to do cer-
tain things, When no family member
was in the house, in the morning, ke
was killed. This officer J. S. Bhango,
was succeeded by one Mr. Ramakri-;
shnan, also an IAS officer. What hap-
pened was this: He also resigned from
the service in Tamil Nadu. Mr. Rama=-
krishnan stated that hig life was in
danger because the State Government
wanted to do the same thing as they
did in the case of Mr. Bhango. He
refused to toe the lines of the State
Government. That is why he was ccm-
pelled to resign from the service. {He
said that he was not going to con-
tinue in the service. “If I continue in
the gervice my life would be in dan-
ger”. He gave an open statement and

resigned the post. Moreover, some of
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'the IAS officers and the IPS officers
are also not doing their job properly
as far as Tamil Nadu is concerned.
I am very happy to know about the
statement made by the hon. Home
Minister with regard to the dismissal
of the D.II.G. in Assam, He acted
against the interests of the nation.
He was supporting the anti-national
elements. I hope the hon, Home Minis-
ter will apply the same rule in the
case of Tamil Nadu also. One 1.G. in
Tamil Nadu is supporting a movement
against the Harijans in Ramanatha-
puram. Now, he is going to be ap-
pointed as the Director General of
Police, His name is in the 7th rank.
The State Government is going to
appoint him as the Director General
of Police. I request the Home Minister
to take note of this.

Now, as far as the Harijans are
concerned, there is no security for
them in Tamil Nadu. In Villupuram
a murder occurred. Though a report
was submitted on the murder case, I
requested the hon. Home Minister
and the officers in his Ministry to
make available the comments and
action taken by the Goveramant of
Tamil Nadu on the findings of the
Commission report on Villupuram
murders, Commission of Inquiry ap-
pointed for this purpose. No action
was taken by the State Goverament
8o far. T am very sorry ilo say that
the officers in the Home Ministry have
wnot taken any action to know the
views of Tamil Nadu Govt. on the
recommendations of the report. They
assured me that the report will pe
considerad and the action taken there-
of would be intimated to the Membzrs
of Parliament.

Now, there is another murder case
in Maduranthakam, Here a girl was
murdered. A girl by name Kumari
Gyana Sundari was working in the
AIADMK office. She was raped by
some party Members and she con-

- ceived. Later she was killed. No ac-
tion has been taken against the mur-
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derer. Only when the Congress-1 M.P.,
Mr. Anbarasu, made a representation
to the Prime Minister, the State Gov-
ernment ordered for an inquiry into
the alleged murder. For murder case,
they have not filed against anybody
any charge. They want to escape from
it.

Sir, all of us know about the spirit
scandal in Tamil Nadu. This matter
was discussed here also and an assu-
rance was given in the House in this
regard. The Prime Minister also gave
an assurance in Calicut during her
visit there on 1st April 1981 that be-
cause two State Governments were
involved, an enquiry should be made.

13.00 hrs.

[SurT HARINATHA Misra in the Chair]

During the Janata Party regime only
one State Government was involved.
At that time, in Karnataka the State
Government appointed Ighal Commis-
sion to go into various acts of com-
missions and omissiong of the State
Government, Central Government ap-
pointed the Grover Commission sup-
erseding the Igbal Commission. The
appointment of a Commission has not
been announced so far. I would re-
quest the hon Minister to announce
it today if possible, A Commission
of Inquiry into the spirit scandal
involving the two States should
be appointed. I hope the hon. Min-
istey woulgq announce about the ap-
pointment of a Commission in this
regard.

13.00 hrs.

By this time, both the Govern-
ments, Kerala and Tamil Nadu, have
destroyed many records, Unless you
suspend these two State Governments,
you cannot get the relevant records
and you cannot bring out the truth

‘from them. In view of this, I would

request that the two State Govern- .
ments of Tamil Nadu, and KXerala
should be suspended immediately.
(Interruptions)
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AN HON. MEMBER: How can you
suspend a Government? What do
you mean by that?

SHRI C. T. DHANDAPATI: As
soon as announcement of constitution
of commission of enqu'ry was made,
the Ministers from the AIDMK react-
ed to this. This is what one of the
Ministers of the State Government
stated and it had also appeared in the
newspapers. He asked whether the
Central Ministers were above board.
He also stated that the Central Home

_Minister spoke in an irresponsible
manner in Parliament.

MR CHAIRMAN: May I know
where this statement was made?

SHRI C T. DHANDAPANI: In
Madurai on March 18 at a public
meeting. As T said, he stated that
the Central Home Minister spoke in
an irresponsible manner in the Parlia.
ment. Further he said, if MGR
was touched, he would become a
lion. I do not know his age; he must
be 72, then an old lion. He further
stated that no villian or villainess
could touch and destroy AIDMK By
that, he meant the Home Minister and
the Prime Minister. He also said that
the AIDMK planned a stir against
the central probe.

They say that there is wnothing in
spirit dealing. In that case, why can’t
they welcome it. Many Gowernments
hag done like that. If there are no
mistakes, there is no hanky-panky,
they can very well accept and wel-
come this, but their only aim is to
focuss this agitation aga'nst the Cen-
tral Government, I would, therefore,
request the hon. Minister to come out
with the proposals #mmediately, be-
cause if it is delayed, it will hamper
further investigations in this matter.

Before I conclude, I  would like 1o
say a few words about a very impor-
tant matter and that is the fissiparous
tendencies in certain parts of the
country. At one time, DMK was a
party which was demanding a separate

* instance of

State, a separate country. DMK want-
ed a separate Dravidistan consisting of
four States. Our main argument was
that the South was neglected in the
matter of industrialisation, and in the
matter of language the southern peo-
ple were discriminated against. This
was the argument and the background
on which we demanded Dravidistan, a
separate country. But as soon as we
saw danger from outside to this nation,
we totally gave up the idea of a sepa-
rate State, a separate country. Our
Anna gave a statement openly stating
that in view of the aggression from the
Chinese during, 1962, we had given up
this demand of a separate country, and
we were going to join the mainstream
of national life. Any demand for a
separate State in this country will only

-~..harm this country. If is not going to

help this country and its citizens. This
is not the proper way.

Another important thing is that the
Chief Ministers of some of the States
are raising bogy against the Central
Government stailing that the Centre
alone is responsible for gall the short-
comings in the State. It is a pity. For
example, in my State, there is no law
and order problem. A Bill has come.
Vajpayeejee and others are telling me
that I must oppose it. But I am not
going to oppose it and I am going to
support it.

MR. CHAIRMAN: Mr. Dandapani,
what they might have told you priva-
tely, you should not reveal.

SHRI C. T. DANDAPANI: Take the
Ramanathapuram riots.
Harijans are being butchered. They
the being killed. State Government is
not taking any action, When we raised
this matter, the Chair says it is a State
subject. Where can we go and plead
for this? Where are protections being
given to the Harijans? This kind of
attitude of a particular State actually
made the Ceatral Government make
some proposals.

As far as the Kashmiris are concern.
ed, the Government must think over
the special status given to the Kashmir
Government. Out of 382 Artieles, if
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my memory is correct, 179 Articles are
not applicable to Kashmir. I mean
some alterations, additions or omis-
gsions are there in the matter of 179
Articles. In the case, some of the
parts of the Constitution are not ap-
plicable to Kashmir, though it is part
and parcel of India. They are also
Indian citizens, but a special status is
being given to it. If it is continued,
some other States may come forward
and ask for a special status. So, you
-must ask the Government to ponder
over this.

By saying this, I would request the
Hon. Minister that as far as the law
and order problem is concerned the
Central Government should’take a
strong and stubborn stand. Secondly,
Harijans should be protected at any
cost. Promotions, appointments and
other things are administrative prob-
lems and we can discuss all these prob-
lems separately. But protection to
human lives is necessary. By saying
this, I welcome the Report of the Home
Ministry.

SHRI ANANDA GOPAI, MUKHOPA-
DHYAY (Asansol): Sir, I rise to sup-
port the Demands placed by the Hon.
Home Minister before the House. Be-
fore I make my observations, I want
your permission to place a few photo-
graphs before the House.

MR. CHAIRMAN: I hope the photo-
graphs are beautiful.

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: Very beautiful photographs.
It CPM Government is  beautiful, it
will be beautiful.

SHR] SAMAR MUKHERJEE (How-
rah): I have a large number of photos
on vandalism where women have been
burnt and children killed.

SHRI ANANDA GOPAL MUKHOPA-
DHAYAY: Sir, I should get a patient
hearing by my friends opposite, parti-
cularly my friends from the CPM
Group.
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Sir, the House will be shocked to learn
that the State of West Benga) is in &
bhorrible condition.

SHRI SUDHIR GIRI (Contai): Be-
cause of your partymen.

SHRI ANANDA GOPAL MUKHOPA~
DHYAY: There is no law_ and order,

SHRI SUDHIR GIRI. Because of
your anti-social elements there.

SHRI ANANDA GOPAL MUKHOPA-~
DHYAY: I take full responsibility for
the authenticity of my statement here.
Sir, if you look at the figures, in 1978
aiter my friends came to power in
West Bengal, the number of political
murders is 170. (Interruptions)

In 1979, it is 106; and out of 106, 28
are Congress (I men. In 1980, 180
people were killed.

AN HON. MEMBER: Your own men
killed your own men.

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: Out of these 180, 91 are Con-
gress (I) men.

MR. CHAIRMAN: Mr. Mukhopa-
dhyay, will you kindly stop for half
a minute? My only comments for the
benefit of friends to my left is this:
they wiid get their turn, and I would
expect the House to listen to their
views and facts placed by them with
the same patience, as I request for at
present,

SHRI AMAR ROY PRADHAN (Cooch
Behar): On a point of clarification, I
would like to say that there is a state-
ment made by Subroto Mukherjee,
Congress (I) leader that due to internal
quarrel and clash among Congress (I)
leaders, there are so many deaths.

SHR1 ANANDA GOPAL MUKH-

OPADHYAY: Friends, kindly wait
for your chance. I said that
178 people were killed, out

of whom 91 were Congress (I) men. In
1981, i.e. uptodate, 47 people have been
killed out of which 35 are Congress(I)
men. (Interruptions) Please look at the
figures of political attacks. In 1979, it
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was 536. In 1980, it was 539. For the
last four months—I have got my
figures, but I don't like to quote any-
thing which is not authenticated—it is
more than 100. If you look at the
attacks on the agrarian population in
village areas, planned by the friends
of the CPI(M), their Government and
the police—in 1979 the number was
862. In 1980 it was 522. J can tell
you that hardly a day passes in West
Bengal when people are not murdered.
Hardly a night or day passes when
there is no loot, when there is no dacoi-
ty, when there is no train loot or when
there is no bus loot—all over West
Bengal.

You can compare these figures only
with Kerala. (Interruptions) Yes, you
can. It is very very close to the figures
of West Bengal. In Kerala, in 1979
there were 27 political murders. (In-
terruptions) In 1980, the number was
48. (Interruptions) For 1981, the
figure was 27. In 1979...

AN HON. MEMBER: At that time,
you were in the Janata Party.

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: Between upto 31st March and
8th April, in Kerala there have been 16
political murders, out of which—Mr.
Vajpayee is not here—9 people are
RSS. 1 hope my friends will listen to
me and try to think very coolly what
to do. CPI(M) people are also victims
of political attacks, They were asked
to do it. They are six in number,
Others—1. While 1 give you this
statement tell you that it is not with
the intention to virify a particular
political party.

The politics of violence and the
politics of murder has been brought
in the whole country by CPI(M).

My friends in the other States do not
know about this party. 1t started in
- 1967. In West Bengal, from 1967 {o
1971, 800 Congress men were murdered.
I like to epprise, the House about the
strategy of this party taking advantage
of parliamentary democracy. My other
friends may not know about it but they
take the maximum advantage out of

this system. What were they doing to
consolidate power in West Bdigal?
Their leaders, the front rank leaders—
I would not mention their names—
were leading the demonstrations at-
tacking dissenting voice one after the
other. It may be in Shahibari at
Burdwan, it may be in Ethora, it may
be in the district of Midnapore, it
may be in tea gardens, it may be
in the industrial workers area. They
attacked ang killed them. After that
their leaders, stalwarts of the party in
public meetings said, “This is the
stage of rehearsal of the revolution.”
(Interruptions) After the episode in
Sahibari at Burdwan, the great lea-
ders Mr. Jyoti Basuy and Mr. Promod
Das Gupta openly said that they were
proud of the action taken by  their
workers. (Interruptions) They said
it in the open meetings in maidans
in Calcutta. That was in 1969,

MR. CHAIRMAN: You said that you
would not mention the name, of any
body,

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: This is the attitude of the
party. That party realised one defect.
The government machinery was head-
ed by officers who acted as neutrals.
The police men in many places acted as
neutrals. The judiciary acted as neu-
trals. But what was their planning for
the next time when they came to
power? In West Bengal, in 1971, the
first attack was on government machi-
nery to completely political se it, If any
of my friends wants to study the situa-
tion of West Bengal, I would like to
tedl him to see how the government
machinery had been politicalised, how
the police had been completely politi-
calised and how the judiciary had been
influenced. I say this with all authori-
ty and respomsibility. The House will
be astonished to hear that 2000 cases
were prosecuted by no less an authorit-
ty than the High Court of Calcutta on
the charge of murder. They were
jailed. When this party came to
power in West Bengal, they released
all of them, Fourteen thousand per-
sons have been released from jail gnd
2,200 other cases have been withdrawn,
But they did not stop there. After re-
leasing "these persons from jail, the
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Left Front Party leaders garlanded
them and gave them a rosy welcome in
the Calcutta Maidan. It is a fact.
What was their object? Their iject
was very simpue: To completely polit1-
calise the Government machinery, the
police machinery and to see that _nu-
body would have the guts to go against
their Goveriment. And then people
who were prosecuted have been re-
Jeased. Persons involved in murder
cases, in cases of arsom, loot and even
rape cases have been released because
they belong to their Party. After
their coming back to the arena of West
Bengai, what is happening? People are
completely scared. There are murders,
murders, murders, everywhere. There
have been instances of several mur-
ders. 1 have quoted the-fgures. You
know what they are doing with the
Police and Government machinery. ‘In
the Police they have formed new asso-
ciations consisting of their Patty-men.
At the Serampur Conference of the
Non-Gazetted Officers of Police, it was
clearly and categorically resolved that
they would act as Party-men, that they
would act under the directive of the
Left Front and the CPI(M) and they
would listen to the commands of the
Chief Minister, and encircle and finish
the Congress (I) men anywhere in the
world, (Interruptions). Well, I say
this, and again I say that I am ta-king
with authority. Let my {riends chal-
lenge, accept my challenge and come
forward. Several murders have been
committed in West Bengal during the
period of this regime. Have any prose-
cutions been conducted? No prosecu-
tions were conducted. Has any cul-
prit been found out? No. Has any cul-
prit been defected? No. Has any cui-
prit been prosecuted? No. Come on,
my {riends! J{ has not been done.
This is politicalisation of Police.
(Interruptions).

SHRI SUDHIR GIRI: 1 challenge
this. I challenge you.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: 1 am coming to the
cagses— (Interruptions) I am not mak-
ing general or sweeping remarks. I .
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b .
am coming toithe cases. (Interrup=
tions) .
SHRI SUDHIR GIRI: He is mislead-
ing the House.

SHR1 ANANDA GOPAL MUKHO-
PADHYAY: 1If my statement is too
general, my friends, and if my re-
marks are sweeping remarks, you
can. .. (Interruptions) I am quoting
the cases, A Congress (I) worker of
my constituency Rani Ganj, Sital
Goswami was murdered in broad day
light. In broad day light; He was
attacked. He was cut to pieces. No
culprit has been apprehended in that
case. I challenge. Let them come out
ang say, Who is the culprit in this
case?

SHRI SUDHIR GIRI; We have alrea-.
dy accepted your challenge in West
Bengal.

SHR; ANANDA_GOPAL MUKHO-
PADHYAY: In the case of Bimal
Mandal, a Congress (I) worker,
son of an ML.A., elected five
times, has the culprit been
arrested? Go on, my friends!
Tell me. Mira Nag, a school teacher,
and a Congress (I) worker has been
murdered in his villages in Hizargarh.
Has anybody been arrested in that case?
Koma Nagi, another Congress worker
of the same village was murdered. Has
anyone been arrested? Has the dead
body been found? No. In Madhu-
sudhan Chatterjee's case has anybody
been arrested from the village or
outside? No. Why? '

My frienis must realise the strategy
of thig Party. During this period from
1967 to 1971 they had a strategy. Peo-
ple were arrested. People were tried
and people were prosecuted by the
courts, This Government, after coming
into power again, have withdrawn all
the cases. They have released all the
prisoners. The atrategy is, if you go
with some information to the police
station, no information will be register-
ed. The police are their partymen. It
is not the S P, it is not the D.S.P., it
is not the I.G. of Police who controls
the police. It is the leaders of the
parly who control the police at the
top level. "And, it is the party cadres
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who control the police at the lower
level. Sir, this is how in West Bengal
we are ‘passing the days. The people
of West Bengal will not accept it lying
Iow. While I am speaking, I am speak-
ing with authority. The police people
are revolting against this Government.
What happened at Islampur? My
friends must take note of it. At Islam-
pur, the police force raided and open-
ly attacked six villages. (Interrup-
tions).

MR. CHAIRMAN: How much more
time will you take? It will help the
Chair.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: My party will consider
that point anyhow, I will finsh in five
minutes.

At Islampur in the month of Novem-
ber, 1980, the police force with arms
headed by officers raided six villages.
The M.P. of that area is sitting here.
They attack the villages. They shot the
villagers. They burnt the houses.
The force could be contained only
after a serious effort. After that, the
strong man the Chief Minister of West
Bengal immediately appointed a com-
mission fo enquire into it and ordered
the transfer of the officers. Where is
that order? Let my friends get up and
say. (Interruptions). Eight months
have pussed The officers took the .or-
der and rubbed it on the floor under
their feet. The strong man—ihe Chief
Minister—had no guts to take any fur-
ther action. What is the report of the
Commission? No action has yet been
taken.

I again come to that area—West
Dinajpur. A hundred guns have been
snatched, even more. The strong
man—the Chief Minister—came out
with a statement in the House. What
was the statement? The statement in
the House by the Chief Minister was
“Yes, guns have been snatched ‘by
the Naxals”.

MR. CHAIRMAN: Were they licens-
-~8d guns or unlicensed guns?

SHR1 ANANDj GOPAL MUKHO-
PADHYAY: 1 am coming to the

facts. If you do not interrupt me 1
will come to the facts. Th:
Chief Minister has said that the
people whose guns have been snatch-
ed, do not come to the police station
to lodge complaints because they are
afraid of these people.

MR. CHAIRMAN: I was relevant
when I asked whether these guns
were licenced or unlicenced.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: In his statement the
Chief Minister has said that the "
péople are so afraid that they do not
come to the thana out of sheer fear.
Fear of whom? Fear of the Naxali-
ties, fear of the police? The guns
have been snatched from three police
stations, These are the areas re-
presented by two Congress (Urs)
MLA;s and one Congress (I) MLA.
All the arms have been snatched -
from the people not by Naxalities,
but by CPI(M) people to scare the
whole population in the area. It is
a planned strategy. That is what I
am trying to focus before the House.
What is the strategy of the party?
They will commit murder but nobody
w1]1 be arrested. They will commit
arson, looting, dacoity and every-
thing but no action will be taken.
There is complete politicalisation of
the Government machinery.

With your permission I am show-
ing you four pictures. What is there
in these pictures? I can circulate it
in the House. In village Kajora four
young men have completely lost
their eye-sight. On 13th of this
month, just a day before first of
Baisakh, the CPI(M) people attacked
a mohalla of hundred percent Hari-
jang and threw bombs. Both eyes of
four young men of Bouri and other
communities have been damaged so
seriously that all the four may lose
their eye-sight hundred percent.
These people are still in bed in the
Durgapur Hospital. (Interruptions)

SHRI SAMAR MUKHERJEE: This
is absolutely false. (Interruptions)
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SHR1 ANANDA GOPAL MUKHO-
PADHYAY: 1 respect Mr, Samar
Mukherjee. They are in the Govern-
ment. He says it is false, But it is
his responsibility to point out as to
who is responsible for this,

SHRI SAMAR MUKHERJEE; Mr.
Chajrman, Sir, he hag already said
that those areas where rifles have
beep; snatched are Congress dominat-
ed areas. The history of Bengal is
that they are nurturing so many anti-
social elements and there an inner-
fight has started. That is why on a
mass scale, this thing is happening
everyday and people are being mur-
dered. One of their top leaders has
said—it has been quoted by Shri
Indrajit Gupta from his statement—
that out of ten bombs thrown, nine
bombs were thrown by their own
party-men and only one bomb was
thrown by CPI(M) Workers. (Inter-
ruptions) This is the statement by
Mr. Subrotoc Mukherjee. I had re-
ported this thing to one of the top
leaders in the Cabinet here, He told
me that . . (Interruptions) Here
shamelessly they are involving the
name of the CPI(M) because of our
wide mass influence,

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Not a smgle person has
been arrested.

SHR] SAMAR MUKHERJEE: This
will not cut ice. You go on slander-
ing, This is happening everywhere,
False statements are being made. So

many people have been murdered by
them,

MR. CHAIRMAN: He must con-
¢lude now.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Let the culprits be
arrested, whoever they are. Shri
Samar Mukherjee says that the CPM
is not involved. He knows the facts.

SHRI SAMAR MUKHERJEE: Mr.
Chairman, whenever the Prime
Minister is getting any complaint
from her Party men she is forward-

APRIL 21, 1981

Min, of Home IA'. ﬂ’az irs 37"

ing it to the Chief Minister and the
Chies Minister, after enquiry, is giv-
ing replies to the Prime Minister and
these have been published in a book-
let. That may be produced here. So,
on every incident which is brought
to the notice of the Chief Minister,
an enquiry is being made and cases
are being pursueq and open state-
ments are being made. In one case
it was alleged that a man belonging -
to Cogress (I) was murdered by the
CPM. But wife of that man has
written that it is not by the CPM he
was murdered by another factional
group of Congress (I).

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Now ] want to draw the
attention of the House and of the
whole country to what happened on
the 30th of last month, the day the
Congress (I) boys had the biggest
rally in Calcutta. 1 was one of them.
i1 have seen the police open fire un-
provoked. Three people were killed
by bullet shots and the bullets were
fired above the nerk. One was shot
at the forehead, another at the back
of the skull and the third on the
neck. This is beyond all norms and
with definite orders of “shoot to kill”
by your Home Minister and Chiet
Minister.

SHRI SUDHIR GIRI:
it

I challenge

SHRI ANANDA GOPAL MUKHO-
PADHYAY: You come and face the
enquiry. We want to prove it in an
enquiry. So, we have demanded a
Commission, headed by a working
Judge of the Supreme Court to en-
quire into this question.

Secondly, during the bandh, there
was definite provocation by the. left-
front leaders, Shri Joyti Bosu and
Shri Promed Das Gupta, gaying that
the left-front parties will take care
of the situation, it does not matter
whatever it may be. So, 25 people
have been killed. :

This is the situation in West Ben- .
gal. There is no law ang order, The



273 D.G. 1081-82--Min. VAISAKHA 1, 1903 (SAKA) of Home Affairs 274

governmental machinery is complete-
ly- politicalised. The police are acting
as party men. At the same time,
they are going to attack the system
of political administration in the
country. So, we emphatically de-
mand in this House, let there be a
Commission, headed by a Supreme
Court Judge, to enquire into the
situation in West Bengal so that the
outside world will know the real
situation, who 1is telling the truth
and who is uttering falsehood, whe-
ther I am wrong or they are wrong.

With these words, 1 support the
Demands for Grants relating to the
Home Ministry.

SHR] B. R. BHAGAT (Sitamarhi):
Mr. Chairman Sir, I am not going to
raise such emotive and emotional
issues as have been raised by my
predecessor because, listening to the
speeches this morning first by Mr.
Dhandapani on this side and second
by my hon. friend on the other, it
appeared to me that although hon,
Members are very relevant in raising
some of the important issues pertain-
ing to the States, they should not
cross reasonable limits and convert
this House into a legislature either of
West Bengal or of Tamil Nadu. And
most surprisingly, Mr. Dhandapani
while concluding his speech raised
the demand or asked the Central
Government to dismiss the Gov-
ernments of Tamil Nadu and Kerala
and by implication, the hon. Member
on the other side also means to say
that all the problems will be solved
if the Government of West Bengal is
also dismissed.

SHR] SAMAR MUKHERJEE:
They are raising it daily.

SHRI B. R. BHAGAT: I do not
know, but | appeal to the hon. Mem-
bers on both sides to consider what
image we are projecting in the
country. We are a federal government.
I will come to this aspect of Centre-
State relations, which is a very rele-
vant matter in conection with this

Ministry’s Demands, later, but [ just.

want to say this: Are we not eroding
the States’ autonomy which is en-

shrined in our Constitution? We are
all part of it, and we have also
taken oath wunder the Constitution
but by our actions we are trying to
erode the basis of the Constitution.
Apart from the fact that there are
very important issues at stake, I am
going to refer to some of these and
appeal to the hon. Members that
these issues are of vital importance
and they are also dangerous issues.
And I sympathise with the hon. Home
Minister. He is an honourable man,
a very good person with a good
heart but he is facing a very difficult
situation. The law and order situ-
ation is his primary responsibility.
According to his admissions and the
admissions of the Ministry, it is very
much deteriorating and it is very
serious. In Chapter II of the Report,
the Ministry itself has admitted that
although there was steady improve-
ment in the law and order gituation
during the first half of 1980, in the
later half there were incidents of
communal disturbances in U.P.
Madhya Pradesh etc. ang later on of
the farmers’ agitation in Maharashtra
and Tamil Nadu which led to a
serious breakdown of the law and
order situation. The figure given on
the communal situation in 1980 shows
that in the last 5 years, the largest
number of communal incidents took
place in this country in 1980 and the
number of these incidents is 421.
The number of persons killed is 372—
a record figure, And the number of
persons injured—it is again a re-
cord—is 2,691. If you say that this
is the situation, it is a very serious
situation. Then you have the problem
in Assam which is a continuing prob-
lem. Now you have the problem of
a different kind in Gujarat which has
taken a big toll of human lives. Be-
sides. they have raised issues of a
divisive nature which can divide the
country and therefore, these are im-
portant problems. I know the prob-
lems in West Bengal. Well, accord~
ing to the hon. Members there have
been allegations and there have been
counter-allegations. They can be
looked into and some ways can be
found under the Constitution how a
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situation like this can be tackled in
‘Tamil Nadu or in Kerala or any-
where, and for that matter in
Gujarat, We had a very serious
situation in Moradabad, Aligarh and
other places in UP. The question of
law and order arises here also like
the question and the problem in
West Bengal, The impression goes
round that if the composition of the
Government or the character of the
Governmient is different from that of
- the Central Government, well, that
Government should be treateq diffe-
rently. The Prime Minister is on
~record saying '‘No’. She is not going
to discriminate between one govern-
ment and the other and therefore, I
do not understand...

SHRI CHITTA BASU (Barasat):
" What she really does?

SHRI B. R. BHAGAT: I am com-
ing to that. What I am going to say
is that we are at a particular moment
in our national history when the val-
ues, the ethics, the norms, which
were laig down in our Constitution
by our founding fathers, great
leaders o¢ the freedom move-
ment, are in danger. They are being
violated. The wviolations are not on
one side, It is on all sides. Let us
emphasis this. This is an important
matter. The Home Minister has been
saying that he wants the co-opera-
tion of the whole country, of all the
parties. The maintenance of law and
order is one matter in which he
should se€k the co-operation of all
the Opposition Members and evolve
certain practices so that any depar-
ture from that, either by the Centre
or the State Governments, should be
noted and proper public opinion
should be created.

/ Certain things are happening in
the Centre-State relations. What is
happening? The Constitutional as-
pect of the State Governments, the
autonomy enshrineq in the Constitu-
tion is being jeopardised because of
the intra-party development. India
was considered a {federa] structure.
The then Congress party, the ruling
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party was a big party, with a strue-
ture of leadership at the national
level, There were towering leaders
both at the Centre anq State levels.
There were not only leaders like
Pandit Jawaharlal Nehru and Sardar
Vallabh Bhai Patel but also great-
Chief Ministers like Shri Morarji
Desai, Kamraj Nadar, and for that
matter Shri Mohan Lal Sukhadia,
Govind Vallabh Pant and others.
They were leaders of ‘their States.
They spoke and people listened to
them, But what is happening to-
day? Now the leaders, the Chief
Ministers  are wvassals. They rush ¢o
Delhi. Therefore, they are not able
to deliver the goods. Law and order
is a State subject. Besically it is the
State’s responsibility. Similarly there
are important subjects like develop-
ment, land reforms, agriculture and
various other important subjects
which are assigned to the State. Now
the structure of the Govern-
ment is such that the State
administration appears in the
eyes of the people to be in-
effective. The State Chief Ministers
and others, for every little thing, just
rush to Delhi, Now all the State
bhawans, Raj Bhawans are filled .
with State Chief Ministers and Minis-
ters for taking instructions and
orders. Can you run the Govern-
ment? Can you run this country of
nearly 70 million people with 70
million problems and problems of
explosive nature in this way? The
ruling party has control of the whole
Government apparatus in the coun-
try except two or three States. They
have to think and devise methods.
In form, there is a federal Govern-
ment, But in effect, in spirit, there
is no federal Government. The
result is that there is inefficiency in
the administration. The wvital pro-
grammes cannot be implemented. In
this aspect of Centre State relations,
the State’s authority State’s res-
ponsibility, effiectiveness of the State
administration is being undermined.
You cannot control everything from:
Delhi. This aspect has to be realised.-

Now I come to one of ihe other
vital aspeets ie....
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MR. CHAIRMAN: Mr, ~Bhagat,
with due respect I would enquire
fronr you: are you convinced that
when the Chief Ministers of the
Congress (I) States come here, they
discuss not important matters but,
mainly or entirely, unimportant
matters?

SHRI B. R, BHAGAT: No, Sir.
They may be discyssing important
matters—what I mean is they fail to
exercise leadership.

SHRI CHITTA BASU: Their in-
ternal party... (Interruptions)

SHRI B, R. BHAGAT: May be,
(Interruptions). I do mnot know. I
am not privy to what they discuss,
But I can only tell you one thing,
You take their itinerary. How many
days do they spend in the capital
ang how many days do they spend
in the States? You compare it with
five years ago or ten years ago. There
were times when the presence of Chief
Ministers in Delhi was a rare occa-
sion. The presence of Chief Minis-
ters has now ‘become commos and
almost-weekly and they spend more
time here than in their own States.
It is for the people to draw a conclu-
sion. The press as a whole and public
opinion has drawn the conclusion. I
am only putting forward that con-
clusion, )

I am coming to another very vital
matter and I take this opportunity of
raising it in the House. My attention
wag drawn to a remark made by the
Prime Minister on March 23 at a
meeting of the officers of the Central
Bureau of Investigation in which she
saig that “corruption exists not only
in the bureaucracy, but also in the
couatry’s political 1life and also in
trade and commerce”, But that, she
meant that corruption has become all-
pervasive. She has said that she is
determined to take steps to root out
corruption, I am reminded of a
similay occasion, in 1975 or 1876—I1
am not clear whether it was 1975 or

/
1976—while addressing the same body,
the officers of the CBI she said,
“Socially boycott all the corrupt
officials”. Her sentiments her re-
actions, are right. But where are her
actions? Some paper, dear to the
Prime Minister, wrote a leading article
last week, “How Corrupt Are We”
and then the story is unravelled that
we are one of the most corrupt coun=-
tries in the world, Perhaps, the
House is gemindedq of the cryptic re-
mark made by Acharya Vinobha
Bhave;
g fraw T Tar g

It has become a way of life. Even
the Prime Minister admits and all the
media agree that we are one of the
most corrupt nations in the world.

You see the situation in the last
1015 years....

MR, CHAIRMAN: At Jeast, we have
the triat of shouting from the house-
tops that we are corrupt, that we are
corrupt.

SHRI B. R. BHAGAT: In a demo-
cracy, when the Prime Minister says
that, we have to take notice of that,

It is not I or you who are shouting.
It is the Prime Minister or a person
like Acharya Vinobha Bhave.

MR, CHAIRMAN: I think, generally,
all of us are shouting.

SHRI B. R. BHAGAT: At least, 1
am not shouting, I am only taking
note of the Prime Minister’s state-
ment in g body like the meeting of
the officers of the CBI. We have to
take note of that,

MR, CHAIRMAN: I do not know
what the Prime Minister has said.
You are only icchoing what generally
people say-—not shouting.

SHRI B. R, BHAGAT: I am not

" echoing. T am putting the Prime

Minister on test,

She said, “Socially boycott all the
corrupt officials”. She said, “We
will take steps to root out corruption”. -
What are the steps taken? What. is
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the problem? You know the problem.
She herself said, “it is political corrup-
tion; ‘there is corruption in adminis-
tration and there ig corruption in trade
and commerce,” Therefore, what
is the basic source of corruption?
The basic source of corruption starts
with the political corruption. If the
top people, if the leaders, are corrupt,
what is to be done? I am reminded
of Gandhiji. Before Independence,
in one of the Congress Working Com-
mittee meetings, Gandhiji gave a sur-
prise and shocked the members of the
Working Committee when he resign-
ed. He said, “I am not fit to be a
leader,” Because he had signed a
statement persuaded by the Nawab
of Bhopal at that time, which he found
was a mistake he had committed, he
came to the Congress Working Com-
mittee and said, “I am not fit to be a
leader.” .

When the people at the top, the
public leaders, the Ministers and high
people are given the public weal and
the public good in their hands they
have to be like Caesar’s wife. They
are not only to be not corrupt but be
honest angd appear in the public eye
like Caesar’s wife above any kind of
suspicion,

Jawaharla] Nehru who laid the
foundations for many of these matters,
gave the directions to the House and
to the country. He sa'd that there can-
not be any administration and the
country’s progress woulq be jeopardis.
ed if the administration is corrupt.
He said that there cannot be any
socialism in the country if the people
and the administration are corrupt.

Shri Radhakrishnan said that if the
administration ig corrupt, the country’s
future is in danger,

Now, these are the pronouncements
of great men. They are such people,
the makers of this country. And the
Prime Ministey admits that there is
corruption all-round, What are we
going to do?
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I ask the Hon. Minister who is -
entrusted with the integrity of the
administration. The honesty and
integrity of the administration iz in
his charge. What is he going to do?

The party is in power. The Prime
Minister who is entrusted with it
says that there should be a clean
administration. There shoulg mot be
any political corruption. What is she
going to do?

We are rniow in the 80s, In the 60s.
when Lal Bahadur Sastri was the
Prime Minister, this question was
debated in this House,

I am glad that instead of raising all
these issues like West Bengal or
Kerala or Tamilnadu or Gujarat, we
can raise these basic jissues which
make everybody admit that the fu-
ture progress of this country is in
danger. How are we going to pro-
mote an administration that can cope
with the challenges?

In the past in the 60s or early 50s,
there have been reports, Applebey
Commission’s report or other reports.
They saigd that we had a very good
administration, sound administration.
We had inherited the best traditions
of the British administration, im-
partiality and intergity. Today, we
seem to have lost them. It is a
dangerous situation,

Many things have been said. I was
surprised. The other day my colle-
ague Mr, Unnikrishnan raised a
certain matter in this House, The
question of referring it to the Privi-
leges Cormmittee is under the consi-
deration of the Speaker. But there
is a ruling of the Speaker in this
House that any matter raised by an
Hon. Member can be supported by him
by documentary evidence that even if
it is found that documents have been
procured through theft—thig is the
ruling of the Chair, I think Mr, Hukam
Singh was perhaps present in the
Chair—it cannot be looked into by the
Government. Now the same QGov-
ernment has induceg the officers to
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file an FiR in a criminal prosecution
cage, that Mr, Unnikrishnan has
procured a document though theft. If
you use your officers for certain pur-
poses for which they are not meant.....

MR. CHAIRMAN: FIRs are public
documents.

SHRI B. R, BHAGAT: ] konw it is
a public document. But the FIRs are
put by the officers against Members
procuring a document. The gquestion
of referring the matter to the Privi-
leges Committee is being considered
by the Speaker. (Interruptions).
My point is different. My point is
can the Police officers be used for
purposes for which they are not
meant? Can you maintain their
integrity? Is it not politicalising the
Police officers? If you politicalise it,
are you not taking away the impartia-
lity of the Police officers?

If there is a change in Government,
the officers are changed. 1 read in
newspapers of large-scale transfers of
the CBI officers. Well, it may be
right or wrong, I do not know. But,
if you do it will you not demoralise
them?

Then I heard one peculiar affair.
Some medals were awarded to Police
officers. It was done by the orders
of his Ministry or Minister's own
personal orders, I do not know. But
subsequently it wag found that they
were wrongly awarded even though
they were associated with certain
merit. And it has been withdrawn.
How is it going to affect the morale
of the Police officers in general by
such twist and turns in Governmental
orders, Can you maintain imparti-

1409 hrs,

ality, Mr. Home Minister? These are
the issues. I am not concerned with
individual actions. If you want to
maintain integrity and impartiality,
your actions must be guided by cer-
tain norms, normsg which have been

accepted in a parliamentary demo-
cracy where the civil servants and
public administration are t0 be im-
partial, above politics, outside politics.
If you politicalise, then you affect
their efficiency and integrity. . .

MR. CHAIRMAN: May I know from
the hon. Member how much more
time will he take?

SHRI B. R. BHAGAT; Ten more
minutes.

MR, CHAIRMAN: Take five more
minutes. You have already taken 20
minutes,

SHRI B. R. BHAGAT: I will finisi
in ten minutes.

MR. CHAIRMAN: Take seven
minutes more.

SHR1 B. R, BHAGAT:
will try to finish.

Alright; I

The Santhanam Committee made
certain valuable recommendations. I
would request the Government to
adhere to them. One of the recom-
mendations was that, in order to check
political corruption, Lokpal should be
appointed at the Centre and Lok-
ayuktas should be appointed in the
States. Some States have appointed
Lokayuktas, although they have not
functioned as they should have. This
House was about to pass the Lokpal
Bill, but the House was dissolved.
The next Government did not take it
up. Now, the same Government hos
come back under whose tenure the
Lokpal Bill was about to be passed.
I would urge on the hon. Minister to
have that Bill passed; the first step
towards checking political corruption
would be to pass immediately the
Lokpa] Bill, so that the matters con-
nected with all political persons could
be referred to them.

Similarly, take the Vigilance Com-~
mission. The Vigilance Commission
is doing good work, but its work is
hampered in many ways; there are
deficiencies; in the Report they have
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themselves pointed out these in res-
pect of many cases which they have
had to deal. Corruption is so per-
vasive, in trade and commerce, in
public sector, everywhere.

In the public sector, efficiency has
come down very much; it is at its
lowest ebb now. The accumulated
losses are increasing every year. The
Finance Minister said the other day
that he would raise Rs. 2,300 crores

" from the public sector. But they are
making losses. You can raise Rs.
2,300 crores only by manipulating the
prices as you have done now. The
Finance Minister promised that the
prices would come down, but in the
last week the prices have had the
highest rise—18.5 per cent. over the
year. It is the highest despite the
fact that the Finance Minister pro-
mised that the prices would come
down. It is mainly because the prices
of steel, coal, electricity, sugar and
every other thing have gone up. The
Agriculture Minister says that he
cannot control the sugar prices, he
will import sugar:; But where is the
money, where is the foreign exchange?
Already your trade deficit is so big
that you cannot control it. So, to
have an administration which can
deal with all these challenges—eco-
nomic corruption, administrative cor-
ruption and political corruption—you
have to take various steps. Have the
Lokpal Bill passed or have a National
Panel, as the Santhanam Committee
reported, appointed by the President
on the advice of the Prime Minister,
Any charge of corruption made against
any Minister by ten or more Members
of Parliament can be referred to them.
You can have safeguards to ensure
that frivolous charges are not made;
You can have the safeguard that, if
the corruption charges are proved to
be false, then those who made them
would be penalised. You can intro-
duce aVl these safeguards.

Then there is the question of elec-
tions. I have no time to go into all
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that. The biggest source of corrup-
tion today is the elections. You have
the suggestion of the Chief Election
Commissioner. Make all the contri-
butions, the election expenses, gov-
ernment affair; make all contributions
to the political parties open; let them
be audited by a Committee of Parlia-
ment as in the United States,

These are the sources, It is no use
saying merely—even by such a great
personality as the Prime Minister—
that she will take steps to stop cor-
ruption. Unless these steps are taken,
corruption will go on increasing, and
a stage will come when we will not
be able to realise our objectives, Now,
I come to the last point which is
another important matter. And that
is the question of reservation. The
House has adopted it several times
and given its opinion. Unanimously
the House said that the reservition
policy is to continue. It is the price
that we have paid for maintaining
the unity in the country. When we
have given reservations to Scheduled
Castes and Scheduled Tribes, it is not
a charity that we have given. It is
not a privilege that we have confer-
red on them. It is a recognition -of
the fact that for ages sections of the
people were exploited and deliberatsly
kept down. The fundamental right
of equality is provided in the Consti-
tution and reservation is a policy to
provide that fundamental right of
equality to these people. Therefore,
the agitation that started in Gujarat
and has threatened to extend to some
other States is misconceived and mis-
placed. I am raising this question
again for this reason. I know the
sympathies of the Home Minister and
of all the Parties, But there is one
thing that I read in the papers. The
Chief Minister of Gujarat has sug-.
gested to the Prime Minister to
appoint a National Commission on
Reservations—to see how It is work-
ing. I do not know. Has he bargain-
ed with the people there who have
called off the agitation that they will

go and bring about certain-changes?

They say that the reservation as it is
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applied, has affected the efficiency and
that brilliant people could not get
admission. Well, if some brilliant
could not'get admission, you increase
the number of seats and you put them
there. That is not the problem. The
House has given its opinion that the
reservation policy is to continue. And
also a pronouncement in recent week
by the Supreme Court has also beesn
in favour of continuing the reserva-
tion even in promotions, They have
said that this is justified and that it
is only a constitutional guarantee.
On efficiency and all these matters
they have made them pronouncement
in a positive manner. The judgment
of the Supreme Court of 31st March,
only a few days ago, is very interest-
ing and I would like to quote the
judgment because it gives its opinion
on all these matters for which the
Chief Minister of Gujarat wants the
so-called national commission to be
appointed.

This matter came in the Supreme
Court on the 31st March—only a few
days ago—on a petition by the Asso-
ciation of Railway Employees belong-
ing to the non-reserved sections. The
same group of people and they were
on the same issues for which the
agitationns in Gujarat were started.
Mr. Justice Reddy who wrote the
judgment said—first he said on this
efficiency, the basic issue. What does
Justice Reddy say. in the judgment?

“The alarm of inefficiency is
nothing but a bogey.”

It is a bogey. Is any institution
inefficient because there are some
reserved seats and some Scheduled
Castes and Scheduled Tribes people?
I ask. In this House Mr. Makwana,
Minister of State for Home Affairs is
there. Is he inefficient? Or, for that
matter, in the Opposition Mr, Ram
Vilag Paswan is there. Is he ineffi-
cient? -Or even for that matter—the
Member is not there—the Minister,
Mr. Kartik Oraon is there. He was
a Deputy Chief Engineer in Heavy
Engineering Corporation before he

entered politics. Is he inefficient? Is
it not a bogey that because you have
made some reservations, therefore, it
is breeding inefficiency? I am gaying
this because you know a sort of
vicious circle is being created and the
Prime Minister also seems to be taken
in by that—that the merit aspect has
to be examined. Here ig the pro-
nouncement of a Judge of the
Supreme Court only a few days ago
that it is nothing but a bogey. Simi-
larly, on the other aspect of promo-
tion itself, earlier too there are pro-
nouncements that the reservation
must continue not only in the begin-
ning but in the promotion stage also.
Then on backwardness also it has
been said:

“Those who are demanding ‘or a
change in the reservation policy
are only doing so for changing the
structure of privileges.. .

in favour of the so-called upper castes.
Are we going to change the prevail-
ing structure? Are we going to have
National Commission on Reservations
only because Mr, Solanki who is faced
with a difficult problem has de-
veloped a cold feet and fears jt may
not start again and, as such, suggest-
ed to the Prime Minister. I say it
goes against the unanimous decision
of this House. It goes against the
recent judgement of the Supreme
Court. Sir, on those very issucs—
whether of inefficiency or reservation
in promotions or the issue of affecting
the integrity of the administration—
the opinion of this House and of the
highest court in the country is clear
and unequivocal. Then why shall we
have a National Commission on Re-
servations! '

Sir, in the same context I would
like to say that you have other back-
ward classes commissions, You have
referred to that. You are examing
the Mandal Commission on reserva-
tions in the Centre. There was a
Kaka Kalelkar Commission. The
House had to struggle for years to
have its Reports laid on the ™Table.
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. Now, the Home Ministry says that the
.Report has been received and we are
examining it. I would like only to
say that it should not meet the same
fate which Kaka Kalelkar Commis-
sion report met with because it is
another big matter. This matter of
scheduled castes and scheduled tribes
pertains to only 21 per cent of the
people whereas the other backward
classes are in much larger number—
about 53 per cent. They are a
sleeping lion. If they are aroused
there will be no peace in the
country. Therefore, I would urge
upon the hon. Minister—I know his
sympathieg are with the backward
classes—that he must take speedy
action—lay the report on tha Table
of the House—and promise early re-
commendations of the Government on
thig matter.

14.10 hrs,
[SHRT K. R. RAJAMALLU in the Chairl

SHRI JAGDISH TYTLER (Delhi
Sadar): Sir, I have been listening to
the debate and wondering on see'ng
one hon. Member calling others as
murderers and the other calling them
corrupt. I do not know what we are
at. It is a strange thing that we are
all sitting here and painting a gloomy
picture of ourselves and tha country,
I do not know whose thinking is this.

Sir, I am thankful to you for hav-

ing given me an apportunity to speak. ,

I do not want to make a long speech.
This is my second opportunity of
speaking and, I think, when we do
speak on the Grants wa come for-
ward with certain suggestions and
proposals,

Sir, it is on that basis that I will
first speak on national integration.
Recently we have seen separatist ten-
dencies to break away from our coun-
try like the demand of the Sikhs for
Khalistan and that of the Gorkhas
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Even Sheikh Ab-
dullah has said that the Articles in
the Constitution are not sacrosant. -I
would not be surprised if the CPI(M)
will be asking for little China and
CPI for little Russia or Janata Party
asking for little America, I would
like to know who is going to ask for
our country and if India dies who
lives? (Interruptions)

I am talking on a very serious issue.
I think we are facing a situation where
we all have to think seriously. I agree
with Mr. Bhagat when he said that
we should cooperate as far as coun-
try’s discipline and country’s home-
front is concerned and these tenden-
cies which are creeping in slowly tlo
damage our country should be put
a stop to.

Sir, I would like to speak on some-
thing about scheduled castes and
scheduled tribes. To bring the present
Government’s thinking into effect, we
should try to see what can be done
for the scheduled castes and scheduled
tribes in our country in accordance
with the provisiong of the Constitu-
tion. This calls for a clear understand-
ing of the difficulties and handicaps
which they are facing. Efforts should
be made both in the Governmental
level and in the Socio-public level
to eradicate this evils. I would like
to point out to the hon. Minister that
there are still certain castes which
should normally be included and
which should fall within the criteria
of scheduled castes and scheduled
tribes. But this is not done. The
name of one such caste i Bhairwa
community, It should be included in
the category of scheduled castes. This
community should be listed in the
Schedule I request the hon. Home
Minister to do the necessary thing
in this respect.

Then I come to reservation. I do
not wish to say much on reservation .
because the Government hag already
explained its stand in the matter of
reservations, I would only say this.
Certain things are necessary to be
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dope to bring the theory into practice.
These must be set in motion at once,
‘We should not try to put the blame
on somebody else, on some State
Government and so on. I think no
expense or pains should be allowed
to come in the way of solving these
issues.

Now I would like to say a few words
about the bureaucracy. The bureau-
cracy is ruling the roost and ruling
in every government, Governments
may come and Governments may go.
Ministers may be from our party or
from the opposition. Whatever it may
be, they are being dictated to by the
bureaucracy and the Ministers do not
do things according to their conscience.
1 urge upon the Government to give
urgent thought to the necessity of
having a bureaucracy committed to
the implementation of the Govern-
ment’s policies. For this administra-
tive reforms are called for. The Gov-
ernment would do well to think over
this very important matter, The pre-
sent ‘oureaucracy is not responsive to
the changes in the thinking of the
people and they seem to be unaware
of the aspirationg of the nation. T
would like to say that a Commission
on Administrative Reforms is essen-
tial. That Commission should study
the present bureaucratic set-up. It
should suggest measureg to remove the
antiquated approaches made to solve
various problems. This study should
suggest steps to erose the wvarious
inherited, colonial approaches in the
matter of admin'stering the coun-
try. It should suggest new direc-
tions and directives, with cffective
safeguards for a responsible and res-
ponsive bureaucracy.

There are critics who are present

everywhere who are saying that the
law_and order situation in the coun-
try hag deteriorated, The Report from
the Ministry of Home Affairs very
clearly shows that this is not correct.
I agree that the situation has improv-
ed but still we are facing problems.
It 8 easy to find fault with the police.
It is easy tomthatthe police are
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bad, ruthless and not helpful. But
this is not completely true. One should
realise that the Police in turn are
also handicapped by various aspects
in public life, There is no public
awareness of political pressure on
them. We know what happened at
the time of the rule of the Janata
party when the Police was completely
demoralised with great political pres-
sure on them with the result that
they have not got over this hangover
as yet. I do not know if the Home
Minister will now put a stop to this
and bring confidence into the police
officers. The criminal has all the ad-
vantages of science which the police
lack. All the benefits of science and
modernity which are available to the
criminal, for instance, should be made
available to the Police for study,
control, pursuit and for detection of
crime. The reports submitted by the
Police Commission should be examin-
ed and decisions taken without any
further delay. There are certain sug-
gestions which I would like to make
and I would request the hon. Home
Minister to listen to me.

I come to Law and Order in the
Union Territory of Delhi. Sir, the
biggest problem facing Delhi is the
maintenance of law and order. I said
this last year and I repeat it this
year. There had been a complete erodi-
ing of the system and pressurising of
the police when thé Janata party was
in power with the result that the
Police had become completely help-
less and completely demoralised dur-
ing the Janata regime, Sir, the Police
should know what they should do.
The police man thinks “if I take
action today, what will happen to
me tomorrow”? So, as I have already
said, the Delhi Police is under the
fear of what action wil] be taken
against him afterwards. I think this
kind of fear should be removed. Now,
why are we having these probléms
in Delhi There are some important
factors for this. One of the factors
is the increasing population in Delhi.
The. Supplementary Grants have not
been given in proportion to the popu-
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lation which is increasing day by
dsy and which creates probiems. Then,
Sir, ong must not forget that there
is'a very large chunk of {floating
population in Delhi. People from vari-
ous parts of the country are coming
to Delhi and going out and  this
creates a big problem for the Delhi
Police. Yet it is accepted that we sare
hardput to control and contain the
unleashed lawlessness. Yet, we are
steadily working in bringing back con-
fidence both in the minds of the people
and the police, I would like to give
an example here. If you remember,
at the time when the Janata Party
was in power, one of the issues which
everybody took as we also took was
about giving safety to the women in
the evening hours. They never used
to go to Night Show because there
was such a law and order situation.
I am happy that because of the mea-
sures taken by the present Govern-
ment, today the women, our sisters,
our wives and our mothers can go
to film show in the late night. Se, if
you go to the depth of this, you will
find that it is because of the confi-
dence that has come back to the
people,

SHRI D, P. YADAV (Monghyr): It
you go to Patna, you will find the
peace,

SHRI JAGDISH TYTLER: I am
speaking about Delhi. Now, in August
1980 communal riois rocked India.
The communal riots took place in
certain parts of the country. Now,
Delhi was prone to communal riots
where sll the opposition parties did
everything possible to create commu=-
nal disharmony. Delhi was threstened
of communal riots, But it goes fto
the credit of the Pelice in Delhi that
the situation here was axpertly handi-
ed. Delhi was peaceful,

Now, we have had one of the hig-
gest Kisan Rallies in Delhi. Tha huge
rally that took place in Delhi was
the largest, perhgps in the world!
Yet there was no untoward incident

and the heavy traffic was well rega-
lated. The raily was conducted in a
most disciplined way and the credit’
goes to the Delhi Police. The Delhi
Police desarve to be commended. But
I would like to draw the attention of
the hon. Home Minister to the fact
that lately there has been indisei-
pline rampant among the officials in
the jHome Ministry. Mr. Bhagat had
spoken about thg corruption which is
there in our every day life, especially-
in the Police Department and I would
say that it is in the bureaucratic set
up of the Police Department which
ig dealing with the sensitive agencies.
Now, when the Government iries to
take action against these officials
either by way of transfer or dismissal
we do not know what happens to.
them. I do not want to comment on
that except that lately the Supreme
Court has been giving them stay order,
I do not know how you are going
to tackle thig problem. Of course
under the Constitution they have the
right of appeal. One should not ques-
tion them, But now if the same kind
of things would happen in the Defence
Department, that would not be tole-
raled, It does not happen in the De-
fence Department becausg there is a
strict discipline. followed there, I do
not know what action the Home Min-
istry propose to take in this regard.
When you do take action against,
may at the rank of the highest and
the lowest, 1 do not know how the
courts could be stopped in these mat-~
ters or the courts should not come
to their help in such cases. 1 believe
that in Delhi most of the officers are
not even leaving their houses and the
Supreme Court has also given a de-
eision that they will be paid 2/3rds
of their salary till sueh time the
caseg are decided. I do not know hews
you are going to tackle this. .

Now, talking about the police action
against the criminals in the city of
Delhi, I would like t0 challenge the
whole of the opposition put together
to contradiet ma on the figures I am.
going to give. A comparison of {he
figures between the calendar years
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of 1978 gnd 1980 reveals that theré
is an overall decrease of crimes by
14 per cent. Compared to 1978 in the
year 1980, the dacoity cases have been
reduced by 50 per cent, robbery cases
by 51 per cent and riots by 54 per
<eiit, When we compare the figures
in respeet of the same crimes in the
first three months of 1981 to the
first three months of 1980, we find
that the daceity and robkery cases
have decreased by 86 per cent and
52 per cent respzctively, while riots
do not come into the picture at all.

While we do expect a lot of things
from the police, I do not know if we
are doing enough for them, In this
respect, I would like to say that the
children of the policemen should be
given proper care and facilities for a
good education. The family benefits
such as houses for police personnetl
should be arranged on a priority
basis. Last, but not the least, their
work should be appreciated with as
much applause and benefits as their
faults are run down and criticised.

Further, I understand that compu-
terisation has already started in their
working, I would also vequest the hon.
Home Minister that computeirs should
also be used for the police pérsonnel
in order to find out their negative
-qualities as well as their capabilities,
-efficiency etd.

Lastly, to sum up, I would like to
take tliis opportunity to make a few
impertant and necessary pointers on
‘the directions in which we should
move. First ig the jail reforms. We
should see that proper amenities are
availdble to the prisoners;, specially
the ‘un@iértriale. For this, I suggest
that a Commission should be appoint-
<d to leok 'into thiz matier. I had
:ﬂlu made g similap stiggestion last
year, but' nothing was done: [This
Caifimission’ could also look' into the
modernisation’ of the jaily in the
country. We are all well aware of
the. Bl.l]pr blindings. No eivilised

‘in the Wld as our Prlme
" his also mentioned, can

allow such a thing to happen, lesst
of all India. There must be adequntc
safeguards to see that such tyranny
and maltreatment are eliminated.
Perhapg the Commission would look
into this as well,

While speaking on the Demands for
Grants of the Home Ministry last
year, I had made this suggestion and E
would like to repeat it today also and
I hope, the Home Minister will ans-
wer to this suggestion while replying
to the debate. As I have repeatedly
said, thcre is need for a police wel-
fare fund to take care of those police-
men and women and their families
for the sufferings they endured, in-
cluding hurt and even death, in the
performance of their duty. I made
this suggestion last year alsp and I
emphasised it two or three times in
between when I spoke in this House.
Till such a welfare fund is created,
the confidence in the policemen, ig not -
going to be there.

There are so many other things,
but 1 would like to conclude due to
paucity of time, I have spoken at
length about Delhi because I ibelieve,
Delhi is not only the capital of our
country, but it is also a mini-reflec-
tion of all the cities in India. If the
capita] is well established, nicély
confrolled, it will reflect this lawt
abiding sense all over the country.

With these few words 1 have plea-
sure in supportmg the Demands ade
by the Ministry of Home Affairs and
lock forward with confidence ‘o
another successful | year of prosperlty
in Delh: and all throughout the
country

SHRI RAJESH PILOT (Bharatpur):
Mr, Chairman Sir, as my colleague
Shri Jagdish Tytler mentioned, that be
had been listening to the debate care-
fully, T also followed the speeches very
attentwely and I was surprised at
some of them. When I thought of join-
ing politics, I thought, it was a very
easy game, you could decide what wag
right and wrong on your own. But wheg
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I hear and see the old politicians chan-
ging their colours, speeches and voices,
.1 am at a loss to decide whether poli-
tics is that simple or not.

One of our very old and senior Mem-
pers, Shri Baliram Bhagat—he is not in
the House, and he would pardon me—
while participating in this debate a lit«
tle while ago, asked: “ Is Mr. Mak-
wana not efficient; is Mr. Paswan not
efficient? Who says, that scheduled
castes are not efficient?” May ] ask
him a question? Although I was not a
politician at that time, in 1979 itself, if
I am correct, when Mr. Charan Singh
‘was made Prime Minister, he was part
and parcel of them, May I ask him
whether Jagjivan Ram was not effi-
cient? Could he not raise this point
at that time? He has all capabilities.
He is senior to me in age. He has got
more administrative experience. But
at that time he kept quiet. But today
he has a point. He said Mr. Makwana
is not efficient; Mr, Paswan is not effi-
cient. So, I cannot understand his in-
tention. What are their intensions?
What they are trying to hint at? Well,
this is my personal opinion that we
should stick to one line of thinking.
‘We should not change it every minute
and every second.

Secondly, I have heard people are
saying that conditions are bad, admi-
nistration is bad, May I ask them
what was the condition when these pe-
ople left? Well, I have heard Govern-
ment servants everywhere we went. If
we went to a bank and if cheque is
not cashed, they say Janata Raj Hai.
If bus is held up they say Janata Raj
Hiai. These people had created such a
feeling in the country, I agree liberty
o speech should be given, but you
have to give a line which you cannot
cross. They .gavie freedom to that
extent that anyobdy could do any-
thing. So, the whole administration
came fo a =ton. There was np admi-
nistration. T agree that in 1977
when they took over. there was
a feeline of strictness: there was
a feeling of obeying. But when
they left there was no such feeling.
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If they put their hand on their cons~
cience, they will themselves reply
what was the condition when they left.
Just blaming a political party that you
have not done this, you have not done
that, ‘s not a very correct approach.

There is no doubt that we have &
democratic system. But in politics or
in any sphere, don’'t you draw a line
for political democracy also? ] have
rea] in last week’s newspapetrs ex-
Prime Minister giving g statement:
‘Pakistan is arming, nothing wrong in
it’.

When a normal citizen says there is
nothing wrong. But when an ex-Prime
Minister says, I do not know whether
he has got any national interest. Don't
they think what will be the reflection
on the common people?

Then another ex-Prime Minister spe-
aks at a public meeting: ‘Nobody voted
me, no Scheduled caste or other mino-
rity ever voted for me.’ Honestly, L
was lost for four or five months, What
are these people up to? What are they
thinking? Is it a statement ‘No mino-
rity has voted for me. ‘You have:
never made me a Prime Minister. You
have never given me a vote’ I had
an opportunity to visit this same place
dur:ng Aseembly elections, A Schedu~-
led Caste said, ‘Sir, is it the ballot
paper’? Ig it the voting pattern of the
couniry? And these people talk of
democracy and the sort of phrases
which they have learnt. If these peo-
ple with seniority and with such
high post having attained, speak like
that, what lesson we learn from them?
If 1 speak, people, can neglect saying
he is new in politics, he is a new Mem-
ber of Parliament, I can make g mis-
take. But look at these people, 70—75
years old. They are speaking like that.
I personally feel that these people must
draw a line., There must be some line
about the national interest, whick
should not be crossed, whether it 1is
Congres (I), Janata or Lok Dal. The
national interest should be kept above
everybody. :

. Then somebody sald about the Cen-
tral-State relationship. Ch'ef Ministers
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are. emnh:s and ;omg. I asrée 1
don't know why you pay attention to
this. - Idea is that State should run.
Idea ig that Centre should yun. But I
may tell them, at least now people are
coming to one person, During their
time people were coming to different
persons. Chief Minister of UP going
somewhere, Chief Minister of Haryana
going somewhere nd Chief Minister of
Karnataka going somewhere else.
When you have such feelings amongst
you, then why do you point them out?
At least now Chief Ministers are com-
ing to one person. There is some
stability. But in your time all were
flying on different course. So, I
personally feel that this feeling should
be given up.

The fourth point is that the day
when the National Security Act was
passed in this House—I don’t know
whether you were here—the feeling of
the Members was so agitated.

FFTETFATT, A& WIAT ST, WTAT &1 |

This was the feeling. May I know from
them, six months have passed, has
any injustice been done to anybody?
So, why did they create such feelings?
Anyway this was illustrative, ] per-
sonally fee]l that the intention of the
Act was very clear to stop more cri-
mes. )

One of the main objects of the Act—I
will make this convincing to the peo-
ple—was to make it difficult for habi-
tual criminals, criminalg who are habi-
tual in crimes, to obtain bail. That is
why the Act says: “If any person
who hag already been convicted of
-any cognizable offence” etc.

I will give you an example. While
in Jaipur, Rajathan, I thought one
night of going to some wrong place,
i.e. a place illegally run, It was a wine
shop, Although it was not legal, that
man used to sell wine in the night. I
went there and caught him. He said:
“Pilot Saab, you catch me today and
put me in jail for six hours., In the
morning I will take a bail and come
wout. Next morning T will do it. Again
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1 will take bail.” He has employed 50 -
people for this purpose. He pays them.

Every day, he can afford to send one
person to jail. Sir, don’t you think
that the .Government’s hands should

be strong, sothatwecantakecarl

of these things? So, these are the

‘points on which we should keep na-

‘tiona] interest gnd not individual or

party interests in mind.

Next about National Integratiom
Council. When it was planned every-
one appreciated it. And there is a rea-
son behind it. There is a good cause
behind it. Look at one of the political
parties. They did not even attend ifs
‘meetings, If I don’t take part in the
Home Ministry’s Demands, how can k
speak about the Home Ministry oute
side? Everyday I find many things
happening during the Zerp Hour here.
Newspapers are quoted as saying: Mar
gaya, barbad ho gaya” etc. Now nele
ther Mr. Bosu is here, nor Mr. Jai Pal
Singh Kashyap who closes his eyes
when he speaks. Mr. Mani Ram Bagri
who speaks every day during the Zero
Hour is not here. None of them is here.
You see how much they are interested
in their cause. Nothing. There the dif-
ference lies. Their intention in Parlia-
ment is different. Their intention with
respect fo the Press is different. Their
intention with repect to political
meeting is different, Again in their
homes it is different. So this attitude
of our political parties should be taken
note of. I hope the citizens will take
care of it, if Government cannot take
care of it.

The next point is about the moderni=
zation of the police forces. Our Gov-
ernment has taken care of it and has
put in an effort. Rs. 27.42 lakhg have
been allotted in 1980-81 for moderniz-
ing the police forces. Some additional
funds have also been allotted. Rs.
180 lakhs have been given for the
State Governments to construet quar-
ters and barrack accommodation, so
that the police force can be made
more effective.

I have also suggested in a letter fo
the Home Minister that it would be
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petter if we can have the accommoda-

$ion for these police forces next to their

police stations—so that their quarters
are close by. Thereby we can have 2
imore effective control over them.

The next point is about additional

forces. I think Government has taken
care of it. Two battalions have been
raised for the BSF, for the borders.
Aud I think eight battalions of CRP
jn_addition to 58, are being raised for
our internal affairs,
As far as Scheduled Castes, Schedu-
led Tribes, as also weaker sections are
concerned, I think Government has
already taken care of them. A Rs. 13.2
crore fund has been created, From this
fund, the weaker sections—SCs and STs
—can even take loans for their busi-
ness.. But the point is; Government
can create funds; Government can
make laws. But they do not reach all
these people. The representatives of
the people here, whatever may bethei:r
party, can fight it out, saying: “This
should be done; that should not be
done, After that, nobody is bothered
as to what Government has done.
The benefits will not reach either
the common man, or the Scheduled
Castes. Government is doing some-
thing. But 'is it not the duty of we the
Members, to whatever party we be-
Tong, to do something about it? These
are meant for the benefit of the wea-
%ker sections. These things should be
tiken care of; and we, as representa-
tives, should give intimation to the
common people, and to people for
whom it js genuinely meant.

Government has also appointed a
high-power committee in May 1980 for
SCs and STs and has asked for its re-
commendations. It has also taken care
of the interests of the freedom fighters,
The pension was Rs. 100/~ ear-
Her, now it is Rs. 300/- For a
widow, it has been raised to Rs. 200/-.

Lastly, I have a few suggestions to
make. I personally feel, as Mr. Bhaga:
said yery righily, that political corrup-
tion is at the root of the difficulties of

- eorruption.

this nation. We must certainly take
care ¢% it. (Inderruptions) I canmot
name arey patt¥. Wiy pdint is that we,
the pelitiéians, should set an example.
We must do ocur duty. We must make
ourselves worthy of our electors. We
shetild do our bit. We forget about it.
Immedintely on geiting eleeted, we
ecesse to bother. When we go to the
electorate, we go as dadividuals and on
party basis. We tell the voters: “Give
me the votes. I will do this for you, I
wil] do that fer you.” When we come
here, we are nef bothered. We get
back to our normal routine. I personal-

1y feel that we politicians should take-

an oath that we wiil set an example in
the country, and take full care to see
that no politician involves himself in
And politiciang should
start taking certain measures. Why
can’t MPs and MLAg go and check
police stations in the night? May I
ask my friends: why can't you go and
check whether work is going on
smoothly or hot? You go to hospitals
and other places and submit a report
to the concerned Minister. But no one
does that, They can speak on public
platforms wherever they are used to
speak. They will say, “Nothing is
done.” I want a target oriented politi-
cian. Then only the country can go up
when we have a target. This is our
target and we must achieve it, But no
one goes on that. But I have learnt
it within 1} years. These politicians
change colour, this side or that side or
I take training under Mr. Vajpayee to
impress the people by speaking whether
right or wronig. I have a very ljttle
chance to. do it. Thank you and very
nice of you for giving me some time to
speak.

SHRI RAVINDRA VARMA (Bombay
North): Mr. Chairman, Sir, the de-
mands with which my hon. friend, the:
Home Minister has come up before
the House-relate to what cam be describ-
ed as the core sector of the work of
the Government. .

Like Defence, it deals with activities’
that are. crucial for the very existence
and integrity of the nation, for the
preservation of a sense of security with—
in the patfon. Life Defenve, it de-
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" pends upon impeccable efficiency, fore-
sight, high morale and the uttermost

public confidence and cooperation.
Like Defence again, it cannoet merely

depend upon acguiring or pessessing
the ‘mrental and material uquls:tes
necessary to deal with skirmishes.

is necessary to deal with problems tflat
this Ministry has to face in the pers-
pective of the dymamies of social
change. Otherwise, there is a grave
danger that the Ministry may deal with
explosions ag and when they ecccur,

The Ministry y itself tarn into a
Ministry of ﬂre ﬂﬂ!hng rather than
anticipating and dealing with the
causes of these explosions.

SHRI ATAL BIHARI VAJPAYEE:
That is what we have said in the

merning.

SHRI RAVINDRA VARMA: That
leads to tension, and therefore deterio-
ration of the law and order situation
which eates into the vitals of our
society. It is therefore necessary to
plan the work of this Ministry in the
perspective of the dynamics of social
change. It is not difficult to foresee
the kind of problems and tension and
conflicts that will arise in a country
like ours. It does not need an astro-
loger; it needs a sociologist and
.a seasoned administrator, a politician
who has the knack €o learn from
history, from experience. Ours is a
developing society. We have, there-
fore, problems and tension ang con-
fints apd threats to law and order
end to peace, socia] cohesion and the
sende of security, They are the
characteristics and concomitants of a
society in transition, a pelity in evolu-
tion-—a society moving from tradition
to modernity, from heterogenity to
homogeneity seeking to find a balance
between diversity ang unity, auto-
nomv and centralisation, preservation
of cultural identity and the identifica-
tion of a national entity,

The problems that arise from the
stage of development in which our
country is today cannot be ignored
-either. I do not want to heold forth
on: these issues; but the problems that

arise from urbamzation the mxsratiOn
of people to urban aress, the gemera-
tion of urban conglomerations, the
drift into the situations of rodtlessness,
edstrangement and alienation froin
traditiena] values and the -inhibiting,
sobering impact of traditional institu-
tions the erosion of moral values te
which my hon. friends on thig side
and on the other, referred, and the con-
sequenceg of living in sub huran con-
ditions of existence, whether they are
in slums or in other endemic areas oF
poverty. These result in a situation
0f conflict and result in crime as
seen in the reapperance of docoity in
towns, and gangs of dacoits in the
rura] areas. There is persisting pover-
ty, changmg property relationships,
increasing disparities, the consequen-
ces of growing equalitiegs of income,
conflicts between employers anq em-
ployees, communities, castes, reli-
gious groups, much of which can be
anticipated because of the factors that
influence our sacial life and affect the
fabric of our nation. It is, therefore,
possible to anticipate the factors and
the forces that may lead to tewsions
in our country. It ig equally possible
for us to identifv the areas where at
least gome pf these problems are
likely to be endemic, likely to be
acute, likely to surface and expleds
on the slightest provocation. areas of
pelitica]) wvulnerability, There wused
to be -a Planning Cell in the Hom=
Ministry.

My hon: friend is busy whispering
to his .colleague. But, the Govern-
ment runs by whispers and, therefor=,
I have no complaint.

AN HON. MEMBER: He ig listen-
ing to you alsn.

SHRI RAVINDRA VARMA: Well
he ean do many things equally well
or otherwise, at the same time.

There was a Planning Cell in the
Home Ministry, which no Ilonger
exists, which had for instance. warn-
ed that the green revolution may turn
into g red revolution caused by the
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ripples and repercussions that this

revolution may create in our rural
Aareas. It iz necessary to provide
guidelines for orientation of policy.
Now, Sir, cur hon. frieng must be
well gware that whatever may be the
nature of a social problem jt cannot
be dealt with merely by the gun,
merely by the baton, merely by re-
Ppression. Solutions have to be found
and a solution cannot be found
merely by the use of force. Therefore,
we need an appropriate orientation
of policy, social legislation, streng-
thening of the administration, provid-
ing an early warning system, intellig-
ence  service, preventive action,
quick action to contain and quell dis-
orders by and between groups or by
individuals ang groups.

My hon. friend here—I suppose it
was Shri Jagdish Tytler—referred to
the use of modern technology for the
detection of crime and for the pre-
wvention of srime, for communication,
Tor mobility and new methods of
«crowd control. so that it may be
possible to &achieve the maximum
effect with the use of minimum force
and the minimum lethality and mini-
mum inhumanity. But, uynfortunate-
ly, there js nc reference whatsoever
to this in the report which my right
hon. friend the Home Minister has
presented to this House. and one is
therefore led to conclude that no
thought has been bestowed on these
problems. It must alsgp be remember-
ed that there is need for quick
administration of justice to the
aggreived—the necessity for a machi-
nery that will function as g watchdog
of society to mount wvigil, to assess
whether the use of force was war-
ranted, whether it wag excessive,
whether it wag commensurate, and
whether it was barbarous and repre-
hensible.

Now, there must be ng perspactiva
planning and an adequate and effi-
cient force properly recruited, equip-
ped, adequately, trained examplarity
disciplined with impeccable morale
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and consciousnesg of socia] responsi-
‘bility. In the absence of these it 18
quite likely that our reactions may be
Post hoc or ad hoc and we will onlv
try to suppress symptoms rather than
to deal with causes. '

Now. I come to the last year. The
last year has witnessed a manifesta-
tion of the dangerous and almost
lethal effects of this malady to which
1 have referred. I know, my Right
bhon. friend opposite is well aware of
the explosive situation in the country,
of the deteriorating situation in the
country. He may say that he is not
responsible for the alarming situation.
But there is no room whatsoever, &as
my Right hon. friend Mr, Baliram
Bhagat has said. for complacency or
smugness. What have we witnessed
in the last year? A year of unpre-
cedented agitation—peaceful though
it was—in Assam for more than
fifteen months. My hon. friend refer-
red to the situation in Gujarat, the
explosive character of the situation,
the possibility that it might turn into
a conflagration which may engulf not
only the society in Gujarat, but the
flames of which may very well spread
10 other States as well. We have
witnessed farmers agitations in
Maharashtra, Karnataka and Tamil
Nadu and communa] conflicts on a
scale which we have not witnessed
for many years; industrial unrest, un-
Test among adivasis leading to brutal
firings and |killings; atrocities on
Harijans, atrocities on linguistic
groups, for instance, in Orissa, ex-
tensive and excessive use of force
and above all dependence om para~
military forces and the army. I want
to remind the House that the new
Government—I know it is no longer
new; it has become g stale Govera-
ment—has set gn all-time record for
its dependence on the armed forces
to assist the civil authorities in the
maintenance of law and order. In
1977, the number of occasions on
which the army was summoned to the

‘rescue of the civil authorities was nil:

in 1978 it was 7; in 1879 it was 24.

'Insixmonthsotcomingtopowuot'
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the new Govammgnt, it hecame 13——
and in the last one year, on the basis
of a question answered by my hon.
friend, the Home Minister there were
47 occasions on which the military
was summoned to the rescue of civil
aythorities.

There js increasing crime. My
young friend. Mr. Tytler, tried to say
that crime stutistics show that crime
is decreasing. 1t ig possible to doctor
slatistics. If a decision js taken not
to register complaints, there is an
immediate and steep fall in crim2
statistics, I dp not want to enter into
any dispute on statistics, because
statistics is something which yvou will
provide and you will say, my statistics
are wrong. But there is such a thing
as conscience. which is above statis-
tics, I suppose it is not dead in you.
Therefore, I may even dare you to
get up and say that crime has gone
down in the country. There is an
increasing sense of insecurity in ‘he
country, whether it be in the towns,
rura] areas, buseg or trams. My hon.
friend cannot deny the fact that there
j= a sense of insecurity in this coun-
try, deterioration in law and order.
and failure to detect crime. We are
told every day in every case, in seven
days, we will find the culprit. What
happened to the murderey of the
Nirankarj Baba? If I had the time, I
could have cited innumerable

- instances of the utter failure of this
Government to detect criminals.

AN HON. MEMBER: Murder at a
‘Minister’s house.

SHRI RAVINDRA VARMA: Mur-
der at a Minister’s house—Ministers
are privileged!

Above all, there is increasing evi-
dence of the coarsening of conscience.
Atrocities in Baghpat, Dabwali, Gua.
‘Gwalior, Kaphalta and Moradabad
and the blindings in Bhagalpur are
all occurrenceg which should send a
shiver down the spine of any hon.
gentleman -sitting in this House or
anywhere in this country. 1 remem-

ber listening {o the movmg speech ot
my Rt. Hon. Friend. Shri Vajpayee,
on the blindings' jn Bhagaipur. A
shiver went down my spine when I
listened tp his graphic description
of the dangers of the coarsening of
social conscience in this country. I
am not saying all this merely to
biame my hon. friend the Home
Minister. But by denying facts, you
can never get rig of the situations
which create such facts. I do not
want him to get up with his custo-
mary bravado and say, no such things
have happened. But I want him to
realise that this is a matter which
should prick hig conscience, ag 1t
should prick the conscience of any
hon. gentleman sitfing around here.

But what is the Government’s
response to all this? The Govern-
ment’s response has bheen to blame
the opposition, to blame every mani-
festation as a conspiracy. If I had
the time, I would have read out
excerpts from the speeches of the
hon. Prime Minister particularly the
one delivered from the ramparts of
the Red Fort in which she said that
there was a conspiracy behind every
one of these situations. My Rt. Hon.
Friend., the Home Minister, is very
famous for hig capacity to see the
foreign hand. In fact, in the Chinese
Calendar they have the ‘vear of the
log’ ‘the year of the ram and so on.
1f he had a new calendar or panchang.
he would have styled last year as the
‘yvear of the foreign hand’,.—because
in Moradabad, there was a foreign
hand; jn Assam. there was g foreign
hand; in Tripura there was a foreign
hand; in Nippani there was a foreign
hand. All over the country, there
are foreign hands and my hon.
friend gets up and says, we will
cut the foreign hand. But we have
not seen a single hand that has
been cut down by him!
Then_ Sir, when a responsible Minis-
ter like the. Home Minister of a coun-
try like India accuseg foreign powers,

" talks of foreign intervention, unless

it is an alibi to cover his utter in-
competence, it is necessary for him



307 DG, 1981-82—

[Shri Ravindra Varma]

to produce proof. You cahnot accuse
and get away with it, ‘We have been
too much accustomed to it within this
country. When he is asked to profiuce
proof he has no proof. But like a
parrot he repeats: ‘foreign interven-
tion, foreign money’. What are you
there for? If there ig foreign inter-
vention, deal with it. Do not make
it an excuse for your ufter incompe-
tence. )

Big problems like Assarn have been
left to fester. I wish I had the time,
There is a technique that Has been
developed. It is the technique of a
war of attrition, wear down those who
go for any kind of popular demons-
tration or agitation tell them that
they will be called for negotiations,
give an impression that you intend to
negotiate through your representatives
and choose your representatives in
such a -way that you can readily re-
pudiate them at any time; call them,
talk to them, wvwhen there is some
possibility of some solution, find
somebody or other be ‘found to
scuttle the proposals that have been
discussed; ask for commitment from
their side, decline to give any com-
mitment from Your side. This has
been the pattern in Assam and in
Gujarat. May be in some cases, there
may be e€lements within the ruling

_ Darty itself who  because of their
internecine strife, are willing to take
responsibility for scuttling these pro-
posals,

I want to take a minute or two

about the Assam situation. It is an
unfortunate situation, In that it has
been allowed fo fester. A solution.is
within the grasp of my hon, fne\d
But he stands on prestige. He asks
the Assam people to give up their
agitation and come for negotiation.
There has been no agitational activity
for the last three months. They have
repeatedly declareq their desife to
have a negotiateg settlement. They
have said that they are prepared for
unconditional negotiations. They

have said that by and large they do
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not want in 1951 National Register of
Citizen t0 be the pole document fer.
determining foreigners. Thay have
saig that upto 1881 there is no big
problem, And yet there are no nego-
tintions. In strategically vulnerable
aresg wherg there ig a peaceful move-
ment, for which popular support has.
been demonstrated, you want to drive
the people to resentment. What are
the conseguences? You see repre-
hensible acts of violence in the Btate
where vioclence did not mar the agita-
tion till recently, Why ig it that
violence iz cropping up? Because the
saner elexnents have been betrayed by
my Hon, friend the Home Minister, A
situation hag been created in which
there is room fer propaganda against
the saner elements accusing them of
compromisations and incompetence.
This is exploiteq by people who are
anti-national, who want to take re-
course to violence and who believe
in secession, I know that my hon.
friend wants to prevent this. I you
want to prevent it, then the method
is to deal with those who believe in
peaceful methods and not betray them,
not to holg them to ridicule. Why is
he standing on prestige and not call-

ing representatives of the Assam
people for discussion?
There is the Anwara Taimur

Ministry born in sin and maintained
in sin, There were 8 Congress(I)
MLAs whom the electorates of Assam
seitt to the Assembly. These eight
were Aallowed to swell through Qe-
fection and corrupt methods to 45 or
49. On the eve of the expiry of the
constitutional deadline this Ministry
was installeq in office, It was allow-
ed to expand through defection and
corruption aad allowed to remain in
office without proving its majority till
the constitutional deadline made it
necessary for a session to be summon-
ed. I have np time to go into all the
détails of the case. My hon. friend
knows very well how he has twisted
the provisions of the Constitution and
made use of the irfluence and the
guthority he hag with the guber-
natorial set Uup to commit .erimves
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wgainst the Constitution. Put when
be went to the emtent of proroguing
the House and issning sn ordinance to
authorise expenditure knowing full
well that the fundamental test of a
democracy ig the eontrel that the re-
presentatives of the people have over
the exchequer and the right to vote
money from the exchequer.

1500 hrs. -

I will be right if I say that, wittingly
er unwittingly, perhaps the Gover-
ner has been responsible, and my hon.
friend here has beem responsible,
for permitting the creation of a situa-
tion, which erodes the very basis of
democracy. This is a portent both
for democracy and for the relations
between the Centre and the States.

I will now turn to Gujarat. I have
a few pointg to make, and I hope you
will be just and liberal My hon,
friend Shri Makwana, is sitting here.
I do not propose to cast any stones.
What started ag a problem, that could
have been nipped in the bud, unfor-
tunately wag allowed to deteriorate
and take the proportions that it has
taken, mainly because matters were
.compromised by the rivalries and
internecine intrigues in the ruling
party, which resulied in the scuttling
of negotiations,

My hon. friend, Shri Bhagat, made
a very constructive speech, I cannot
Yegall many speeches to which I have
hstened with such rapt attention = as

is one, delivered by my hon. friend,
Shm Bhagat, I 4o not, therefore, pro-
pose to cover the same ground about
reservations that he did. There has
been excessive use of force to terrorise,
to cover up the failure to protect the
people and to deal with agitations
with insight and resilience, to convert
the situation into one of confrontation
hetween the police and the people.

I wish I had the time. I would then
have told you about the barbarous-
ness that Gujarat has witnessed.
. During the last three months, not a

aiugle day——-will my hon, friend deny

what 1 say?-~has passéd without fir-
in some place or the ather in
Gujarat. There have been days on
which 150 rounds have been fired by
the police. I suppose it was gaid of
Michael O'Dwyer that he fired 230
rounds. 700 tear gas shells were fired'
in one day in one locality in Ahme-
dabad. Para-military forces were
induced; the militery was inducted.

Not only' wag there internecine
strife within the Ruling party, but
also with the police department, bet-
ween the Commissioner of Police and
the 1G. There was this attempt to
terrorise the people. Crufew was
imposed. Sir, Do you know that the
Chief Justice of the High Court ad-
journed the court one day saying “T.
adjourn this court in protest agrinst a.
situation where people cannot come to
the court, even if they have valid
lega)] curfew passes”. They are treated
barbarously.”

- If the inadequacies of the political’
leadership have been brought into
focus by these things, the ihadequncies.
of the police have also been brought
into focus. T must say that I agree
"with my hon_ friend, Shri Tytler that
there is no use merely finding fault
with the pelice. I do not propose to
do sa. But unless we discover the
fault, we can never correct it, and it
i9 in that spirit that T say what I have
to say.

The expenditure on police has in-.
creagéd ftom Rs 32 crores in 1965-86
to Rs. 312 crores in 1981-82 apart
froin Rs. 55¢ crores in the States,
makihg a total of ovér Rs. 800 crores.
But, hay efficiency increased? 71 wish.
my hon. ftiehd would get up and say
that it hkas. Surely, he will say that
the Janata Party did all the mischief -
when it was in power, But 1 ask:
whit abaut yourself, what did you do
for 28 yéars? Perhaps, he will recite
a’ poem. )

The police seem to be at séu.
There ig failure to pre-empt and des
teet crimes, there are reports of com-.
plicity in crimes; there j3 use of extra-
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legal methods in dealing with crime
and criminals, of taking facil® re-
course to firing and encounters,
Tesulting in erosion of public con-
fildence in the impartiality and effi-
ciency, and the role of the police,

Whenever questions are asked
about police firings, my hon. friend
says that he does not have a full
record of the firings in the whole
country. So, estimates are made. It
was said there might have been 185
firings in 1980 with 227 deaths. This
does not include the encounters, to
the deaths in Moradabad or Tripura.
‘Encounters have become a new eu-
Phemism to cover extra legal
methods of liquidating those whom
you want to liquidate, Nobody has
given them the authority to sit and
judge without the due process of law;
nobody has given them the right to
decide what the penalty should be,
‘and nodbody has given them the
Tight to enforce this penalty in the
-dark, whether in the lock up or
through encounters. What are the
statistics? In Madhya Pradesh there
were 57 encounters leading to 55
mnotorious dacoits being killed. In
U.P. according to the police, there
were 3,380 encounters leading to 983
being killed. In addition, some were
also killed by villagers in encounters.
Another 141 were killed in these 173
encounters. Sir, five Memberg of he
U.P. Legislative Council belonging to
1the Congress (I) sent a letter to the
Chief Minister complaining that 21
had been killed in fake encounters
during the last three months in
Fatehpur District alone and demand-
ing an inquiry by the CBI claiming
that encounters were carrieq out on
false allegations by Thakur police
officers to avenge the massacre of
Thakurs by Phoolan Devi. Now
Meerut, and I can go on like that.
The question of rapes and deaths in
lock-ups has been raised again and
again in this House. (Interruptions).
About blindings in Bhagalpur, this
House hag been misled perhaps not
deliberately, by my hon. friend. T
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am willing to grant that he himself
hag ben misled. We were told thit a
Legislative Committee would ' be
appointed in Bihar and therefore,
there was no need for a Parliamentary
Committee, Mr. Makwana also said
that. But no such Committee was
appointed. 'That was only to" pre-
empt action by this House. We were
told that 15 policemen would be
suspended, externed from Bhagalpur
and arrested. Nobody was externed,
nodbody wag arrested. The suspend-
ed were reinstated. The Prime
‘Minister announced an ex gratia pay-
ment of Rs. 15,000, I do not know
whether any receipts have been pro-
duced, but the newspapers say that
the amount of Rs. 15,000 has not
reached any one of the victims, per-
haps. ] will be glad to know that
this is not true, This is what has
happened—the outrage on the con-
science of humanity perpetrated in
Bhagalpur and being justified in a
most brazen fashion by the Chief
Minister of Bihar by a perverse
theory of social sanctions. (Inter-
ruptions).

I do not have to talk of the har-
ragsment of citizens, hauling them up
without arrest, terrorising them by
summoning them daily and keeping
hundreds of citizens on permanent
bail as was revealed in the Supreme
Court the other day, apart from
police officers threatening journalists
against reporting facts, by passing
due processes, ignoring institutions
and processes sanctified by law,
creating an atmosphere of terror, and
the Government arming itself with
draconian powers thrown instruments
like the National Secuity Act, the
Criminal Procedure Code and today
the Disturbed Areas (Specia] Courts)
amendment Bill which, if it becomes
law will cut at the very root of State
autonomy in this country and the
existing provisions of the Constitu-
tion. There is persistent denigration
of institutions like the judiciary.

Now, I turn to Intelligence. In-
telligence is very essential if you
have to preempt crime. Intelligence



3:3 DG, 1981-82—Min. VAISAKHA 1, 1908 (SAKA) of Home Affairs 314

may be a rare commodity especially
with some, But Intelligence is neces-
sary for the Home Ministry. There
is' restiveness in the Intelligence
Services, discontent, demoralisation
in the CBI, in the Intelligence Branch
and in the RAW, and as my hon.
friend Mr. Bhagat has said, there is
a tendency to use these agencies for
political persecution. Not only that,
but the trend is also to use them in
dealing with hon. Members of this
House. 1 do not want to go info this
question since he has raised it and
dealt with it very competently.

I would 1like to submit
that the demoralisation that has
set in the administration, the
police administration as well as the
general administration, hag three
main causes. One is the theory of
commitment which seeks to make
loyalty to a person the paramount
test of efficiency. The second is the
permissiveness that was sanctified
during the Emergency and the sense
of impunity that the police acquired
during the Emergency, and the third
is the example that the Ruling Party
set while it wag in Opposition, tihe
tactics that it employed in trying to
come back to power in the Legis-
latures, on the streets and in the
courts. The theory of commitment
has led to a strange situation of
paralysis in the administration. Re-
tirements, supersessions, transfers
and persecutions have been employed
Oon. a massive scale to create uncer-
tainty and to creaté a situation where
there will be an attendant agbdication
of administrative responsibility and
decision-making. I wish to tell you
that no echelon of the services has
been spared, hag been left in doubt.
The Chief Secretary of Delhi was
removed without the knowledge of
the Lt. Govenor. The Chief Secre-
taries of UP. and Rajascthan were
removed overnight following the
visit of an emissary from the Prime

isters’ Bureau. A senior officer
who had been appointed to assist in
a place of high authority wag posted
and ¢ransferred as Chief Secretary to
Madhya Pradesh to make way for

someone else. The Education Secre-
tary in a State went for lunch. When
he came back he found someone else
sitting in his chair. He was told that
he had been removed and somebody
else had been posted in his place.
This happened in Uttar Pradesh, A
police officer of 1958 vintage was
promoted to the rank of Commis-
sioner of Police, superseding those
who were in service from 1951,
sunersedng no lesg than 200 officers
in the bargain. An officer was pro-
moted to the rank of Li. Governor in
a Union Territory superseding half a
century of persons, Officers of the
Police Services who have gerved in
the highest ranks and won the high-
est awards for meritorious and dis-
tinguished service have been uncere--
moniously shunted away. The Direc-
tors Incharge of Intelligence and In-
vestigation Agencies who had been
cleared for appointment, by the same
Government have been removed.

My hon. friend has referred to
the cancellation of awards in C.B.L
which shows, that even within their
own ranks they do not know who is
who. That is the condition of the In--
telligence services. It is on that In-
telligenca that my hon. friend de-
pends. Thousands of officers are re-
ported to have been transferred in
U.P., Madhya Pradesh, Rajasthan and
elsewhere. All this has created a
sense of insecurity.

The situaion of the Constabulary-
is no better. There is restiveness, in-
discipline, inaction. Their basic, ge-
nuine grievances have been neglected’
for too long. The Police Commission
was appointed for streamlining the
police and removing grievances. It
has. submitted six of the seven re-
ports that it visualised. But no action
has been taken. They say that they
will wait till all] the reports are
prasented. Then all of them will be
weighed and properly assessed. But
in some of the earlier or initial re-
ports there are matters which needed
immediate attention. If I had the time



314 DG, 1981-82—
‘[Shri Ravindra Varmal

.and if you would permit me, I would
read out to you some of the very
striking basic observations which the
Commission hag made—the need to
Teorient the process of training, re-
cruitment, promotional opportunities,
-career opportunities, etc., in the police
-force. The police force is a much
-maligned force. But it must be un-
derstood, they have a vary heavy job
to-day. Their duties have changed.
They ave functioning under an Act
on 1861 based on the Irish Army
Act. My Hon. friend, my vulnerable
friend Shri Ranga who has been
here from 1934, who will now com-
plete half a eentury of distinguished
service in th2 House and I wish him
well for many more years to come;
would recall that this Act was fashion-
ed on the basis of the Irish Army
Act meant to train people who would
‘be commended by th: Army Officers.
Situations have changed. Conditions
have changed. The police have to
deal with different situations to-day.
The Commission says—

“The basic and fundamenta] pro-
blam regarding the police to-day is
how to make them function as an
-efficient and impartial law enforce-
ment agency fully motivated and
guided by the objectives of service
to the pubdic at large, upholding
the Coastitutional rights and liber-
ties of the people.

With the transition from foereign
rule to independent, socialist, de-
mocratic ang welfare State, the style
of police handling of public order
gituations has had to change from
an aggressive and mild fist atti-
tude to peaceful and persuasive
handling of agitating groups. This

-change in police methodology has
meant the involvement of a much
larger number of police personnel
te handls a given public order situ-
atlon as_compared tqo pre-Indepen-
denceg situation. This has in turn
meant the deployment of a larger
number of Constableg for interacting
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with the public and securinm
cooperation by persuasion and ap-
peal for maintaining public order.

_ The Constabulary should no lon-
- ger be treated as a cadre meamnt
only for duties of a mechanical
character as visualised by the 1902
Commission.

The crux of efficient policing, in
our view, is the effective and ami-
able street presence of a well
qualified, trained and motivated
Constable.”

One more quotation:

“The present position of the
Contable is a far cry from the
position described above, Long and
arduous hours of work  without
facilities for rest and recreation,
continuous employment on jobs
under exirems conditions of stress
and strain, both mental and physi-
cal, prolonged stagnation in the
same rank without even one rank
promotiosi throughout their service
for a majority of them, constant ex-
posure to eriticism and ridicule by
a demanding public, a totallv in-
adequate pay structure with no com-
pensation for the handicaps and
privations they undergo in theid
jobs, low status and lack of involve-
ment in planning and executing field
jobs with a full understending of
the objectives set by the police
organigation, etc...”

This means that attention has to be
given there to these matters forthwith.
Attention cannot be given forthwith
without identifying such basic pro-
blems, by putting these reports in
the frigidaire. In fgct, thic was not
the first report. In 1971, there wag
the Goray Committee Report which.
alsp has been ignored.

Now, Sir, I want to deal with twg
points more with your indulgence
which I have had in pleniy. One is
abput Commissions of Inquiry. I re-

ferred in the beginning to the nees.
to assess whether the use of force
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hag been commensurate, etc. There
is a constant reluctance for the ep-
pointment of ‘3 Commission ' of -In-
quiry—the familiar rigmarols= abou
delays that it will result in the effe
'on the morale of the police, etc. Even
when they are -appointed with great
hesitation, care is taken to render
‘them nugatory and infructuous.

I can cite many instances. But I do
not wish to do so for lack of time.
‘But the most scandalous instance has
been the winding up of the Comymis-
sion of Inquiry that was instituted to
go into the Morvi disaster in Guijarat,
It was a disaster of tremendous mag-
nitude which resulted in sorrow and
suffering for hundredg of people. Large
areag were submzrged. I think, hun-
dreds of people were killed. The
Commission of Inquiry was appointed
because of persistent demand. under
a sitting High Court judge. But docu-
ments including a document contain-
ing a report bv the Collector of Raj-
kot which made it clear that there
was administrative negligence, were
not produced befors the Commission
of Inquiry and, therefore, it could
1no¢ carry on its work. What did the
Government do? Mv hon. friends in
‘Government would perhaps like to
disown what happenéd. I do not krow
whethey Mr. Makwana would like to
disown the Gujarat Government. The
‘Government askedq 37 times for post-
ponement of hearings,—within 18
months. Then, they wound up the
Commission of Inquiry on the ground
that it wag taking too long .a time A
Commission of Inquiry under a sitting
High Court judge wag wound up.
There are two hands. With ond, you
give and, with the other, you teke
away. Therefore, with one hand, ap-
plications were mad: for postpone
mant of hearingg and, with the other
hand, the Commission of Inquiry was
wound up. There are other cases too.
1 shall net go into them.

I wﬂl conclude with a reference
to the administration of justice; the
number of cases ppading to which

some hon. Members referred, the
condition of under-trialy who &re
more than 1 lakh in number; the
conditiong in jails which have be-
come cesspools’ of corruption, pro-
fiteering, sex and what not, with the
result that the Supremes Court Lad
te order an inquiry into the condi-
tions in Tihar Jail.

I would have liked {0 mention about
Centre-State relations, But I will not
take the time of the House on that.
I only want to say that there is no
other realm where the dual role,
the double standards, of this Govern-
ment are more apparent than in the
case of Contre-State relationships,—in
installing and removing Governments,
in invoking the powers of the Consti-
tution, in using the  gubernatorial
office, in the role that the ruling party
plays ag an Opposition in the States
where others are in power, in or-
ganising bandhs, in organising block-
ades and the like. There can be no
more shocking demonstration of
double standards than this Govern-
ment has been guilty of.

1 do not want to talk of matters
like defections in the absence of any
effort to bring forward a law to pre-
vent defections, in the absence of any
effort to bring about the Lokayukt
Bill, the Lokpal Bill, the Govern-

pment’s policy of postponing elections

wherever they fall due, the way in-
stitutions of Local-Self Government
are being undermined, the way no
action is taken on propeosals of elec-
toral reforms, and so on. So, we have
this situation. I would like to tell
my Hon, friend that he has come be-
fore the House with such a big de-
mand. We believe that it is a very
important Ministry undoubtedly.

T am constrained to tell him “Sir,
you have solved no problem. You
don’t seem to be interested in solving
problems You divide to rule, end
vet -talk of national integration. You
undermine the efficiency and the con-
stitutional role of the bureamcracy

-You talk of eommitment. You wunt
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to denude the judiciary of its inde-
pendence,

You promised security you
- have promoted insecurity.

You talk of war, of for hands,
of any strategem and alib: bsolve
yourself of responsibility.

Your thirst for power 1 btedly
is insatiable but that power is used
only to maintain yourself in power.

You have made a mockery of the
Constittuion, and a mockery of the
promises that you have made to the
eletcorate.”

It needs an exireme kind of insen-
sitivity for my Hon friend to claim
that the Ministry has performed with
completence.

How can he ask us to vote for the
Demands that he has made cn the
House, in good conscience, believing
in his competence?

He must depend on some considera-

tion other than alternative to compe-
tence.
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N GRGT AW F FE A @ A
2 AW Sq@ ¥4 mWy¥ H7 N &T
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fe wiwg (wrf) ot 39 § wifas
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W g7 ¥ 8F wawrval ¥ feas
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& g # g faar o

oIy WA e oor ggr g R
@t FX e gfoa g v gl
T AW WA FeA AT B
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WA W A1Y A & R
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FE A A USYE @AY TF 6T
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FT €Y #1 F€ wafed) & aw@T qandw
frar g« iy firfegaiwiy, da9g aaew
& werq < 41 gaeAr ¥ A faar
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s ¥ sy gzdl wfva W
T | AT §G AP HW F R
qa € faar wyr @ fuex 5o faai
¥ foest # =97 W1 YT WIGI®H
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gifvg four 81 & Swwr @R
FQAT ! Ha off [0@d  §FT
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F 7 F ARad F TE J
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qEEA  HIC T SO BT STIwH
FAA ST 1 FAAEr T OFAR,
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AT AL THHE AT TOF W
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A qF TLHC { IT AW F
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wge aff § 7T 26 F F faw
S dT ArAi F A FTF A
gfee a7 F =AY gIE 7@ A
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S @ oW ) wET ¥
AT gL
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TR0 9t @y & #HIk i g}
fead yfag & a0 +r€ wor =
*® w€ F wrgAr @7 AEAT E
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A QT T OEF AW F @A A
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ag WY wgqr wrgar g fv «ifrac
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qEWAT WP & AW N gEAw
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H@ ¥, § gA°E@ AT HAGH
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@ i ed €1 afe za et
F FIMT CF-UF FH I AT N
26 ¥ A T, FAfkT ¥ TW
A gaF wwa @& g g1 grwat
F fac | Tt g foid oot
g FE T 7 BT FN WIST T |
oy & eadr & wfEw  gAw
g gl fAawar 81 & wmm F@1
g & ogw w4 wnm ¥ fag
HST aﬁr&a.ﬁ Y WU HWIT B
FIH IS ST |

qATR wERT, | OWOR( gg—
T |1 § 5 wiod AF dem F
frg ater faar

it wArow aegr  (feEe) ¢
IR qemAdr wgar g i oscew
faaiger #@ & fag usdw s
W FA oFE & ar @i ?
(swmew) ... gw faw @l

¥ @, 9 W g aw o

g g W % fawr ¥
(szamm=) . ...

oft xwa fag : (we): gwafa
TgRE, waT . ¥ € . HwE
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d Fo WaE I T GHEA
TEGA FGT § | 4 € WA W
197 9 %t Feard § | 3w gua aifzefaay
#F i@ T ARAT 380 TG Y
wix 1976 ¥ ufgyr fdsms =29
F AT dAr FWFT 411 T )
a€, st Jw A ga wadt w0 7.5
gfama &1

gaNE  wgiqq, IHT AW ¥
IR g wATHA I FEAIE
ZIgaq  Tq@IAC  rw  wifeaifaat
& fag <t 7€ & 3@ f9® W
gg ot @arar war g fF &R
A4 A 180 HI-THH aAq AF §
qIT 129FT-iAay & 1% 197s-
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T¥ W TR T USA Wl AR
F FEFA 1 FE AT FUT FIA
® gg ot wour @ g FogER
Tg Harwa 7 Faw o fedfiom w1

FT W g @ & AmdAG  wEr
agier & gg fedaw wIEr FEAT
g fr ow fedio & & smifcafeay
M ERAAT ¥ wH  Hwa F@r
T8 2, zay fag ggr v WY OF
fegdde gw1Tv oiv  TEH WGR
g fawmr & wewda @O0

gagfa #EiEg g AaT@w A
fdid & waEmT 1979 W Wi
ywrafaF &ar ® U gy & 734
ST F W FAEA F, TAF WS
TG AW § €1 AW §@IT
Wity gmafas dam awr  gfaw
Far § A, 1979 F1 AITAE
FRIF aqr AETyrE 2rzen I ufe-
fafacs @ wFx a1 —

Hofy EX) wggeE  wfim LEG G afaora
FHAL FRE AR

T99 S 43,193 1,940 4.50 366 0.85

frdra R 56,095 3,618 6. 44 495 0.88

v Aoy 17,03,726 2,08,192 12.22 48,731 2.86

L 12,54,172  2,39,963 19.13 58,461 4,66

(Fwrg FA= A 11 SIFR)
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T B W &7 TFEUIE TEWIRT
SeiFey ¥ HEa godr @i <EW
Wz TaAAE &1 & Wil § Wie I
gra @} feegea T & 18 Us Y
¥ ag FW AW [ T WG T
o wiwe 3@ &7 I & v
faela ggwar faedt T <%
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%ﬁt IYFT REAT 4T TT GHIT- 4 agi'
TR SELY BAAT &1, TYFT HIHI TG
JIfRT 1| T ATy fyFed § AR wIEy qg
wHAES & (w7 g7 a9 feawal o
FXHT | Jq W I AT WA § |
Tafae §F v #ear g 5 afeanfeay
W1 gFeart &1 i1 a7 ga1a §, TR AT
g F | 9 finay v fawvg ardf @1 aarer
gl & afex ag a7 @1 Afaw afwea §
o g faqr fpdrdu & g orfaa =t &
TREDA | T wfaq o5 gAIT O F
wfwee s § 7Y gE? ol F ard gAY
Y FHC FA4T TlFC AT LAFT Y AT
F ares gazar 5y s g s
Areqw & F Wt At F gy AT AT
argat § % gad aga & aved §
T qa&T AT gT =S A@ T Iy
affaa %a’ﬁwqammmargfm
3 maﬁ G FI |

T SAE H TH gAT iﬁ'{ o L]
FFAT T § A< ATGK 1 R QAT
¥ fag awg Ea: g0 8, uw fag HawT
IYGE T E

ot fasg a1z mrEa (Averear)
astrafa ST, g ARTAT 7 S AR I FY
7€ &, & Sasy fudg T ¥ fag @9y
Zarg raw A wida (wf) F W
FrAAYy 5IEAY § A % aw (5 &, I
g adsn fawem st awar g &
IAET WY IF faqrwr F FA7 § 9wy
HES

7 & #aw (Arg) IF AT qrAR

¥ g § 997 ;W ¥ weee wifea-
SAET Y FTAT FIH F AW 1FL g
¥ Frqw A § faad i g
, @o WrTo o Wo § ward) Ay

qw ﬂ'fﬁ}!ﬁfﬂ‘im wrR ¥
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Y & W% feeese wians oo St agd
9T, IYH THTHE ST Y qT9 HIT Y o0
@ oft, AT M2 wv ¥ @y o,
ar g nwmaﬂﬁaﬁﬁm% ki
aw F o Sy afefeafa am gve st
F A § agd Az ofY, 98 wis wa¥
SATET AX T A ST @y & | A foa g
& wrat g, fagre ¥, sewt aga @rd
wfrt o T o =qifeT %7 ara BEr
xg A< € &3 qay «F snar & foa
far a=tdt wET 7 ] &, sHfaat =
aa‘?a‘r,qmﬁa@ﬁz‘ram ZHr ag
# feafe goR rsdt 4, AU Fodro

it § 1 @&t afufeafy ¥ ag amar @ fr

&g wrae i feafy gut’r% TEragi g |

15.45 hrs,
[SERr GULSHER AHMED in the- Chair]

# guaar § % ag aswg § 19 g
g1 3 F e US Faaifas adF &
agf afex gfaa & ao gv I @I § )
A5 AW H HTAGFHA F1 TwE #]Y
ATMY T AW F AFifaF wreEEAr w
awrar< gH+ fHar s @ § |

qamafy o, framt % wede
§T 1 w1Tw Xar fv fira avg S 9T
Mfaat ww@rly w&ff oA g
# FieT ¥ 9 frardl £ g8 mERH
EEAT XY | TRA agd o fraray s nfeat
SeTd( T | qAgE g aww faar mr,
dtaaTat & sqaifaw gEQaA &
FHAAT 74T | FAAT ATt a¢ faArFEH
F oaw@ I9F g F faers
TR gfwa T, Twa &1 agry fear |

garafa i, ATIFT g FC AT
gv fr faeely & qws § mfwarag o
g & TR 9T 9 W ¥ SR IHT
144 97 § | fred faeif ag ey e
# oy v v e garagm & g
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e A NAE WF W gfaw o
afaede ¥ =gt wrcdre #Y | ug FErE
AIYF) ATHH & 1 F o o ¥ fararige forer
F W[ge v ¥ frew 16 wEAT |
TEHC 144 9T &1 FRt wedTgfaya an
FIH T ATAT T T+ FF>T AT 2T §
IF) 7 < AT aret 7Y goae g g )
SgT & FUF< AT weew <A gkt fag,

fagrdr zig< w1 uer gy ¥ OF far
war 1 FawgeHar g, TR st
#€F & 1 = swagfEaal ®1 qHlr
GE g FI0F IHFT T & 308 H ¥ gl
Hi5IiE §, SYFT Ivg q <& Wit § |
ATC TS Sr9ar w7 Wwa agdr f
HFITE MIRNEA FTQT §, Fr8 A
IITAT § T IY U< T a<E § THG T
qTa F FTATE |

qaTafd ST, w9 Srey § 5 e
W Fwre © &2 g, wai aga @l
T gE | gATY NG T AT S SqA TG
#g W & 5 o fergmare & wogaT
feqfa & 3w A Qe oz w1 aggmr
fraar =fg | fes gz Fwa W
T FMTT AT P wsﬁfm’“(g%
g 87 g F1Aa & | (swawtR) fasey
I I Jg AT FIAF 51 & AOW F
faar. . '

MR. CHAIRMAN: Your party has
got 12 minutes You have already
taken 6 minutes.

SHRI NARAYAN CHOUBEY (Mid-
napur): You have been giving more
time to the other Members whose
party hag got the game girength as

" that of ours. One Member go 40
minutes,

MR, CHAIRMAN: Your party has
" been allotteg 12 minutes. It you take
all the time, you should know that
other Members from your party will
not get @ chance to speak.
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gguaa Gk d & w% § vaF fawE §
Afra Ia¥ € oF T & o wo o ¥@
HIHA F) A FT IO T H Q@ & AW
P M §F [ @A FW@ & & ST A
TagT 2 § 1 %8 ag ;A N A €
T& o< frdaw faar s ofgd s €a
AE & oW & fawTE Y FHAIET B
ST T1fed 1 ag aga wEA § |

%T & cad@ar afway &t & S@
Trer 9w & fowfed ¥ 7o [sgar Tgar
§ 1 3\ a3 ¥ wreT< 9T ax feg v §) gl
sl & fag, afgam & fag & sad A=
# wafa Tuw o4 & fag 7 w67 aa
W W A v TEY iR I St &
fRio: s Fogwed fe ¥
ﬁiﬁﬁﬁaﬂ"m—ﬁﬁﬁml ng
wawrs Aff- FEAT WA WifgA WK
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TF i a2 f @ 1R § S o
¥ ferq o fear s «fgd @ sq
[ 98 WreRra o fear war § e €ad-
AT Jarfaat F1 durr T awdly Aify
F T W FERF VYT R ¥ fag
‘TR Y% #Y gF FAS I34A | F IARAT
g fw wiq 7g warsa A fenigs W agw
£ @O CY W g Iq FAG ®
Frorrsar frater Fr g oY 47 JdTHY
T A7 TIfgd

o TRl ¥ A { g WATHT W
HE w1 fadE FW@ T WU A
FWATE 1

SHRI BHERAVADAN K. GADH-
"AVI (Banaskantha): Mr. Chairman,
Sir, I rise to support the Demands for
Grants of the Home Ministry. Indeed,
the Home Ministry is facing an uphill

task. It is nobody’s claim that law and.

order situation in the country is ideal
If is nobody’s claim that all the pro-
®blems that this Government has in-
herited in its legacy from the past
Government are solved, Let ys com-
pare the periods, In 1976 the commu-
na]l riots were minimum; disturbances
were minimum. Law ang order situ-
ation was quiet and complete. Then,
after 1977 a good train put on a good
rail, running smoothly had derailed
:and in its legacy what we got—the
‘burning issue of Assam, the complete
recalcitrant mood of the bureaucracy,
"Emergence of Goondas, the complete
‘unlawful behaviour of the rich people
and the instigations by certain persons
who are posing ang claiming here
‘lofty ideals. In order fo understand
‘the situation of the country, we talk
and discuss here. But when we Iisten

fo thoge persong sitting in the opposits

‘sermonising, giving advices and ecriti-
cising, if they have a sense of intros-

-pection, if they examine themselves
ang their parties, and their activities,

they will comé to know, definitely that
is the doiible tongue with whlceg

t gre talking. They are interest
tl;h:ti‘E this country shoild not remain

in peace gnd calm. They are inter-
esteg that law @and order situation
shoulq not become normal. Take the
case of Gujarat. The medicos have
withdrawn their agitation and the per-
song who have withdrawn their agi-
tation know they were attacked, atta=-
cked by whom? I need not tell, be-
cause the Home Minister, is compe-
tent, He knowg about this. Today
there is agitation against withdrawal
of agitation by Medicos. There has
been some firing in Gujarat yesterday
and today, because the persons who
are doing it, they are feeling that this
Medicos agitation hag been Wi_th-
drawn, therefore, let us create some
trouble again. The agitators have
wlthdrawn the apgitation, but on in-
quiry at the spots where disturbances
were created, let me accuse, Sir, and
with all the proof that I have, the
place was dominated by RSS people.

We have heard about sp many things

from Opposition. Leave apart from the
CPM, nobody else in the Opposition
has pointed out that the law and order
situation deteriorated jn West Bengal
and Kerala and Tripura.

16.00 hrs.

They are always pointing their accus-
ing finger towards Stateg where Con-
gress (I) is running the Goverpment,
It is so because they don’t have sense
of introspection.

I complain against the Home Minis-
try. They have proved that the Na-
tional Security Aet will not be exer-
cised repressively. They have done it;
but they have done it with a lot of
more lieniency, According to the
figures, 300 persons have been arrest-
ed in the entire country. I wish they
had arrested more. But there are
impediments, difficulties and hindra-
nces.

I have got all praise for the judi-
ciary in our country, But let us exa-
mine the role of the judiciary. Some-
times, the judiciary also goeg out of
its way. It transgresges its limits
and does something which sets at
nought everything that the entire na-
tion wants to e implemented in this
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cwntry—-—ou ﬁimsy grounds, The per-
‘8ons Whose activities are detumental
-to. the restoration of law and -order
-are set free-—on  flimsy grounds,

The intervent.lon of the judiciary is
there even in the administration, just
as in the case of transfers e.g. cases
-pf transfers in the Police Department.
On very flimsy grounds the Supreme
Court ang even the High Courts in
different States give injunctions. They
give the right of injunction to those
who have been dismissed on legiti-
‘mate grounds.

‘I think it is high time that judiciary
in this country also toes the line. -Mr.
Shiv Shankar recently issued some
Jetter and now the lawyers are agita-
ting against the transfers of judges.
The doctors are agitating, with all the
emphasis at my command, I wil] say
that doctors, lawyers and some mar-
-chants are the greatest economic off-
-enders in this country. They indulge
in the tax evasion, tax dodging and
everything else, But they are shouting
from the house-tops. They are adopt-
.ing the tholier than thou’ attitude, They
- talk about moralily and so many other
things.

When this is the situation, democracy
will have to be protected. It can he
protected only by taking a very firm
action. India is a wvast country. U
democracy is to be saved in India, the

--situation relating to agriculture and
law and order has to be completely
satisfactory, Ii one of them gets bad,
_there will be difficulty.

1 wili give some instances, particu-
larly about the judiciary. Government
- dismissed three officers of the Intalli-
gence Bureau; and the Supreme Court
directed that they should be paid three
‘Tourths of their salarieg and  allow-
ances—on a writ petition, There are
s0 many instances. I do not want to
‘take the time of the House on this,
but thBl'e are instances,

- Some of the Hon. Members . sitting’

q:posih are inciting the immature stu-
dents, The RSS shakhas are teaching

* rle.
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couraging them to indulge in violence.
And nobody takes notes of these things.’
They are always taking advantige of
the small kids, as alse scheol -and col-
iege students. But they ghould remem.-
ber this, they have done it once. If
they do it again, it will boomerang on
them. It will have a boomerang eflect.
Present we may like the idea that Gov-
ernment is put to difficulty. - We may
also charish the- idea that the ruling
party is having some trouble. We may
do things accordingly. But that is not
the correct posture, Therefore, I tell
those who are sarmonizing to ust
“Please have some introspection.”
So far ag Gujarat and other States
are concerned, regarding the question
of reservation, some opposition mem-
berg raised a point that the Chief Min-
ister of Gujarat has stated about the
National Commission on reservation. I
think that has been misconstrued by
them. It is the policy of this Govern-
ment and the Congress Party not
of today but before the independence
that weaker sections, Harijans and Adi-
vasis will - enjoy their privileges and
they will be granted to them. It is the

. policy of the Government and the
-Congress Party that besides ali Hari~

jans and Adivasis, the other people also

-who are backward will be included in
‘that and that policy would continue.

What the Chief Minister of -Gujarat

. wanied to convey or wanted to siress

is that in implementation of this policy,
wherever there are difficulties, let us
examine them afresh, :

I am happy to tell the Home Minis-

- try that so far as the IAS and IPS
cadres are concerned, the cent per cent

quota is filled so far as reservation is

- concerned pul in other ranks, we &are

still lagging /behind, Therefore,. we
have to see how these people could

"be absorbed in al! jobs where the
-opportunities are there. That policy
w:ll have to be looked ‘into.

Today you talk- lot of things, But

-whathadhapmedd\uingmrnﬂe?

ANBON m 'Ihenewuno
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‘BHRI BHERAVADAN:X. GADHAVL:
There was a misrule; there was no
rule. Yoy are right. But nothing had
happened.” You are shedding ecrocodile
tears. ~Mr. Ravindra Varma said that
this Ministry is completely incompe-
tent. I stoudly refute his allegation.
This Ministry has brought the situation
almost' to normaicy because of the wis-
dom, hecause. of the forethought, be-
cause of the foresight and because of
the vision of Mrs. Gandhi and our
Home Minister, Mr,. Makwana must
be congratulated. So far as the special
plans for the Adivasis and the Harijans
are concerned, he was instrument in
framing them. He is also instrument
in giving effect to them in all the
States and the States are following
them with more vigour and vehem-

» ence. With these words, I sup-
port the Demands for Grants of
this Ministry wholeheartedly.

=t Wgw ww gatfea (SwgR) ¢
Tk WERE, WS s §aw ¥ gw
wEgyt fewig W=t &7 &1 e
| T & H ST § i Rw s
F & IAT-EE F A wE aray
T GE T E | OF ¥F oAv ¥
S EW A HOIIWIW & IH iy fm
et T3 R Sl E7 AT IE HTR
Fafd g off  osaw ug Hwen
quicrT g5 a1 wEL g8 8, few ot 2§ are
& g wE fagr a7 wRar f o SEr
TR & & qS ASE WT GTAT AV, WY WS
A &X' g AT qEy v ufcfeaRet
¥ g ¥ ganay § AT g & | T
TH &S H T qhi @1 gul 9T,
T M ofefeaid § W agd &8 o
TR WTST § | W& & 42w H forgmss
FREH A1 g wifegt & a3y § w§
arrzawfsfm i | T I H o §B
'rﬁ:azfa g & :

Eﬂaﬂfr%'qwaaﬁwﬁ%
W*ﬁf@m g & WK
T Sefearte M s . @ .|

wfare 2w & o w2id &1 v § I w2
g g ¥ M F g AT
zra qraar g far g fedt om & e
'ﬂ'@' % th usfi w1 frer T
a'sr ir wife eorifee T ¥ forg W@
FTET G |

¥ S(F FE A¢ AT gL, A1 AN
e & e w3 & 97 € (ow) ®
qATER, HIAHF M A =W, F AW
F1 aget A Y AT | IF a7 T
T i qidt A S G AR A
4 oy farew Wi §—fw 4
wfudww quics g &% aer
HIHTL Hi F@TET F7 {2qT ST | SN
7g o gy P sty () i F=ha
HTFIR Fer, fager, Foer- w0 FTHHT
Ft A F1 W FEAT TR §, FI® -
F Fae-frde) gET g 0 F  HHART
g far sifyraior i sewr 3w @19 At
AT 5 e i vifedt & s
F@EIT F1 AT w1 & Ay (WE)
Fi IR GCFIT FTWET gaT, 1 S
fagar ¥ oF sEEw gAdaee g
N—Y THTC F U GIAFIE ST6¢
feafte smae fady gl sng daT W@
g% N—an< 9 /iF 9wy W@
4 & Sy, O 9% § TF TR #T
A o f¥ wmwe fRgeas #
FVE WG ATHT F SN [ UF e FEq
SHET T g | afam Ay (3ng) W
FE@ H@IT H B FIN Wl IS Al
fager # wT< T o a0 -

oS &ty (%) e saifors
FNH R AN G Sadw T4G
St & | few w1 o g &0 S
¥ o wwar ¢ fw fed g3 §F Fr
qréf #t G¥wTT WY, § HwIL AG T
YT X FHTY A G wganr & ?
WIT T g R AR A W
m&mﬁmmma;
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& ofceqd it ok & 1 wagagi o TN
qrff g F@A §, @ 7 wwmn § P
g 7€ wg o1 aFar § e Qe ot
AT FTTX ¥ qw A F

SHRI SAMAR MUKHERJEE: We
-are not opposed to bandhs. We are
-opposed to violencee We are not
wpposed to peaceful bandhs in protest.

= Hrgw W gunfyan : qafsa S
oY 1w §, 7€ § dAet ¥ qewdAw w0
AT | W darw A o7 feafy dar

g € §, va% fAg wradia =N qa< g

g% T 3@ § 1 F FrdaT wAr Agan
g fF g ¥ aag gl arade A e
g WE AfwT I Fredw 58 97 frew
AT AT /R G 97, 94 JIT A T
QT FRAT G | T FF &1q & BE THIC
#T G5a1 § 5 2§ a7 o=hidl Fiaw
(=€) & o ®ew frg wa, Disfws
#é€d gU, T7 WS F X H WG w0
FEAT Agd & ! "ww W) Niwfera w¥q
AR W SAre gTard g8t o @ w<h
st < & 1 3F oSSR Sgr aifwfesw
#nEd ¥ =@ a‘) % |1 §IT TET 6%
T Ny 5 5 diwdg GG F 7]
g T F17 & NF aw N w77 a8 FTYAr
HATgX & ? #37 AF d@ TEH) FEAG (@
g TRRIE OF §iF & G417 741 &,
wgi Nfefecrs =frdl §1 g@d &
Wil AT @ FTR F T Fw AT
A= & wim. .. (vwamr)

SHRI SAMAR MUKHERJEE: The
Chief Election Commissioner has. re-
futed this charge. This is an absolute-
ly false charge. (Interruptions)

Y Wigx Wiy gudew - w9 5
wFY §

& ww frdzs w1 § gw fos
HrAAR W S AT ATEX E QTR
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N vgdt wrwwwsar 77 gef e gRaw
¢ USIRE =he @ Mg FmEies
& IEx fiaw N goan @A wifge,
IFer g8 wwd i wrfge v sad
1T FE T AT GH | T I1E F7 WAy
w4 T A TE Fff < Frover
FOF T A @ 9, Wi ag 97 q9
oAt g, QARITE v Tad aiid &
&ure frg w1 WY wE g oA g
W1 fRe wgr srn f g diwda A s
FE FI ATAT Tga § av. . (vaxew). .

T WAl S K A% § ¥ gF agr
57 fHdl KT F W T8 FIET T8
Ffes N SNHE F w19 § 57 A
¥ RO g¢7 #) ofivee F3F +1 U
g | mifae 7ot a5g § 5 ¥ ifcifess
BRIC FTH & Wegy & g1 § WIY qwrw
FHATE it & 7 WS BAY WE R
FTHTT oo WeAt o wedy & =0 o7
Nfefers gamd & @ 7 wd &
IR AT A S§ F 9
FIOE AW SEF) AT & /AT
wifgT 1 F o fionHs F wighl &
Fgat Jrgt o ww wgug & fawiy ¥
FT TW G B gR FEA FwaT
I1Ex & ? WIS FEd & 6 T @i wilw
F U T B XC | TAY F U TR
gT WY wE & vwAfd gasi @
wea? favais off feiar § & ssd@t s
& §7C @A ¥ forg wwdAfew genal
FEgU TGS | § g fiva &
fea ad wgaT T18aT | R AW T WITO
THo TH> & WIAT § | §fFa Koo
TEo & wadg ¥ g W § 75 E TEgar
f w0 wys uRe & & F4ifw Hlw
s & § o1 faldm) wm vad § zEET
SR W g=T & 1| wA UF T Fg
@ 4 fF 5gi ov Fvw F wRY Wive
TE TR ATHT HY Whdw IFT T WK
"R BGAT STV IS wTEd ¥ | wiw &
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vl ¥ W oF, wne & o Srew

W &, ghiare, ER wT g )
TS

“CPI(M) will seek the coopera-

tion of all political parties including

the Bharatiya Janata Party in its
‘struggle against authoritarianism
for preserving democracy.”

g7 feardd N surerr, feNwd
TRAE i fearddt A ) s
oY AGIIIE HFIA  FE( GHRT RAHT
FHAT Y7 7wl A WY F AT R
ST o THo THo YT § |

You say that it is not secular and
it ijs communal. Then we have to
accept it. Once you say it is autho-
ritarian, we will have to accept it!

That we cannot do. After all, there
norms are certain.

St A g8 W F A § YR &,
feqmdt & =< wondr &, SR A
QAT TR AY FEAT T {9 o) waar
WY X &3 =9 Q¥ T 1 HH a1 W
FAaTE T 5 femimdy F Fuw @A
F T ATCeugoTmo ¥ iyt 11T | TgN
e wa At feur ar f feqmdy #v <&
& foo gofag awie aqaig sie A
| SFar 9@ # g@ER F GHW T
TR | F9T A=AT I A dFT
O FET A ggT o faur | 36 9@)
¥ TF gwy ¥ waw vF fenrndy g
TR gy § gyl femiRer g 1 sy
firfewr femielt & sqreur =orceft &
oY Tt A 72 & o Aodrouwe faser &
femmdr 7 favary & w& HT g
TG WU HETHET W[ { e F| A FA
¥ farg 59 SR gUE F) QTE A TAHT
W & | & faama AT A FE IR
WY& 1 T wt ¥ gw § B s w
STRT & A g7 AvSt ¥ werAr W< Mg
wecAfew wff & 1§ feqlRdEr @ T
AR far vy (wrk) T di

& gt E¥fem § qomTwpar g
Srgr & wra 9w fefevm qa § wgh
faadt aifewt & ? Faw oF o & v
ww qy § 5 1967 ¥ v wegy
q AW FAY Ay T4 A SR
FE ATFT ITHT FqT HAST GHT 7
F 99 WIYF 7 TEFT T 4T | @) IYH
fag g FAT "L HFT 4 7 EH AWRA &,
a0 TET Y YHI Q) At og W W

e swre 7 drofrouwo ¥ forw wxamt

ag & & Ty oy wiy §, AR
gaa A= &7 sreie FASIT 37 @Y Q|
F arfug =& o1 ywa § Thifeg wg
Il 1T AT ST @ § | Faw FAAQ
(=€) =+ & T3 wEf @, S 7 .
gIoTa 9 @ § 9uH v 9 ¥ ¥
(7) =% =ar w7 & ? Swar gl A
Far U7 B ? YT WE F1 BIgHT fiad
o gudr wifent § swd yra-mw wida
(arf) o o w=dv & fo dmw |
ool & @ gifefers wwmbawn
wiersr & 1 & @ msefry e delt o &
g 5 F Ty swwear FL fa qwnw &
faam & warfas O v & Tifafers
QrETSt I BIMH FLHD AT TAFEE
ey artsia ad&F & awie snd | ady
fawras s § far oW wimae Ficd)-
U |/ q¥ g Twd FIH W7 G §—
§ T¥ q@ F G FE @ § —Afw
THFENATT 1T FLET | TAFY HHAA
& TV WY TG AW FY ST FET |
| WITH! ST FA F1 5€@ 7@ ¢ |
ETEifE FMIAM A T a1 F7 FHoA (O
§ fo o Fltaer Syt -
FETH QoG AET T[oT Gwar g, W
THARCH &1 IUH) T FT FH FAT
21wk €T Edfey uaEeE
Qeq FLFEHAT g aordy § a1 58@%
F ot wigw? et ¥ faae w4
HY wrAwwar gelt | W OF g ¥
e W@ g @ W @0 g &
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ot faFrma s aRd & 1 TAEQ &
<rorf o3 AR FLAr qga TEA T

/it FEY ¥ AIALATT AV WF IB
W@ & 1 aew § adfEear €1 @
qT S ZALr H3AW AT § 78 gL gfow
¥ wegeq wEEAqOl ASW &, ¥W FY T@T
¥ frgrr & WY, Soaraw ¥ fagw
o 1 gt F @@l wEdy
g W ¥ g Wi gmd
wgeaqet strgl 9 &1 AEH 9T W @t
T Y wiw 34 &, 7 gagar g fr ga
I F Y 7 A1 AT 57 AE A ATIS
BT F WeIT I §, ST 7 1w
Tg AT 7 F@ T § AT TG AL
FEEY ¥ T4y THH A AT Q97 =9
azg o1 x3fa 1 7 II7 w0 sw
FifE FIT CF T FE A/ q§ AR
g ar agH F T, A ILIAUA B HGT
g W0, HET F AL GA(, TR T AT
grer 78 Sty & , 97 919 H I9F0
®T S4(F7 qF F@r | AT WAL FH
R ¥ SqTmAr gF AT BT AATHAT
St FHAT § AEF A FT FIF T AT
SHET GXWTHT FT FTC a9 FHAT § |

TET IH/T & UIA F G N
gfwe AT TWA W@AT € I
ST F LT W Tg gavar ¥ gAA
AN AT AFWFAT § | F gAeAar g 5
WA YT TG0 F1 719t fqeer o,
s fagra aa fFr § 9% ware,
& T AR AT sra"mgrtnmgr
war fa, stqar @@t & Jar g, w9q
Y JEEATF ST H FH FAT T 1
#T 0 g T 47 0% Far Qe g
uF Sfqua X GFAT T, WIS F1E uF
ategu 39 H fag dqicadi ) Faw
FRX 7 § P T g g i e
AT | T XA B WA ¥ foraar samay

APRIL 21, 1881
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¥ waTaT gIE g, FW H wEEwal-
2 gffsam & oF ®IW F 9
2w fgrgearT § WL UF WA
Fgr war § fir faegear & fog gak H
TJ@ U | AT TY W ¥ AW TH
HYF g3 5 99 g T8 G99 FI T 99
W@ § & 3w & |y FIT @awr g
2) 95T &, IR 39 A 9 wWarS I&Ay
g v arfr@am & qrg wred @ § N
g q1a 7l , SEFTVYFE & | T €
ANt & Fgq F qiorry F77 g, SIB
far wF siTcEEa StAWA FAE A
qraEgFar g fw fogd g5 IFTay ama
FEN FT Fi5 GIEAT T FLGF (T qW D
wegR g7 NS F7 agr g ) q4fHm A
TET A &, § vas fme 5o «F TEAr
qrgarg | § gamar g fr wvow fo-
AIATZHA W1 M & HEL Tod
GgHl TII BN Fr g TET AT & |

qrAdE ga off, sgi 9 dweT
1T 2T & formen ¥ @ay & F5r 7aT)
# ag #rmat g {5 azx w1 aga saw
TiEegw fwar sat wifge | garefa o,
UF AT gAY 3T F qAy w@ey
Taar g1 i fgegearm at asgy @
@ H Wa AT ran @
AR A F Tee< FEY °F F W19 O,
Ff 9TST F =T g3, FW T 916 7

JET F AT TT TIAT-HAT A[(G(R

&R NN Y, Tra@ ¥ AaTT 7R
TIFHRA FT q1Q A G AT, S
fergeam 22 @aar § 1 saw  feg
AL FEIT LRI HATET § |

WA TY IW@ F Hvag 2T A
2zy & fowre 9 srediggw ¥ §,
IEF A U F17 Y wrwar 5 aga
® guead g ¥ gw A & o
g FdaralY @@ W AW T WAL
W AEY ® ®e ¥y o faar
oE @ X g O T wgl oy
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qar M ? ww & orwar g fr 25
e & adar azx fewge wqar <@r
A AR oF I937T AT R, T9% I
& TEIRT FT FaT T AR gAAE ¥
FRT AFATE 1

AATTia AT, AT TF TT HITH
fa3z7 FI30 Figar g, & w< fa%
frar w1 feadoq % qifwrdy & @99 §,
& gAAar g fr side ¥ o6 39 aR
937 # WYY FEEF ui NI
Zresw F wifedy & qiX ¥ v owa ¥
T FA@ T FRIQ (P A IAT TT & §
W ITF g4 ¥ MiF ) T agt ax
At <gd & | WSt TFAS FAHT F A
§ AAT-AAT LT F WFIT FAT-HAT
a<g Fr Alia FIJT &, FAfw 73 @
asdse & afFg 17 ag 9% adf wr
T & % 97 3g 9 a9 frasTaw &
73X TF T faare F3 fF sifamq
FiGTL 9% TFTE FAQ FT F1IT FH
feadaa FX F IFq T TQ AT 5
T F N Feadaq Tq0 g, Igdwasqa
Fr SEFT EPANAT AT A, 7
5 stifa & =g 9@ |

FATA T, AT AAA-IF-
FEXG Fr T@ AT ... . (AU
...... HT qH ¥ TaHG @ 969 §,
AfFT F HIAT qQ FET FET S )
yufrdcr ag & T 9w & Wi
gAiR e ¥ e fawrew @ai §
qg¥ fdt WY wra & ) g grar v,
T 72 fodr Wt orifa #1 &Y, 97 I
JrA[ Fg F IFRI T, 995 6 a0
Fgonqg X 4 | Afwa wwr @ AT
¥ g w3y il Frfeage w7 @ §
HAIIT I FT W, TF AW FI TN
fr Fe @ & e TR ¥ A AW
IAAA ¥ Hdy A Gy | ¥ AW
£ 7@ ¥ TR 7L and € fv gl

atifedi ¥ T o) e AT g §
HIT FIT F R F F9AT TFQAT
W, UNIA HIX L SAifar &
i, forawr fesrgae €Y &, aga I
qear ¥ §, f7a® qw <targ gve €
s Tl §, 3% aga & @ qfwda
fraaisra@ e amaa 130 d
TR A wES g1 0 § og fr s wifagi &
U A € AT AFAE FA F AT E IR
faa¥ ai@ 100——100 TFT w7 & 1
# ag 7&Y wgar § %5 W gwaw g
qfeads & w0, i 7 Wgar §
HIT 91 TET T IT HIF | WT IS
awis & weg< fogf, gw, SuAew 9ar
graT AT A7 VFT & HIT THD G-
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Trd oF fywm ¢ i€ W ged
e &, g Wew swr
99 anfSs spaear § O W
WO W AW E
Fgra WO A0 WK R w0
& 9T ¥ dar g war 3@ wfa &
qAt ¥ TEE SieT anwr, Syw
wyam ¥t L fer & & | ol waa
N awr § @ Fafer ¥ WA
FEIC & 60 By Fosrd o faa,
wi oSy ® wrATC qET, &9
fuwerr & fyodaw ) wET THAHT 7
WP HBW F WIIRT YHFIC &, A
feed at w1 wreew foor g 7
oo fagr § Fu ® A afasarg
F ? ggr OO A ¥ €REAR
& g wrfant § N wrer wrafeE
qfeads g0 S, o 7@ e’
f& tw 2w & @ fys¥ gu whw
w & foer amfes e defrs
W gAr &, A% WIT #@ |

WEGE W@ HgE F Aw@I B
FE FAGF F( (WE H AL
fom & §

w7 Igi F@l fF—

“Some of the representatives of
the advanceqd classes in North Indian
States expressed the fear that the
reservation of seats for backward
classes might perpetuate _casteism
and that g privilege once granted
could riot be withdrawn later.”

Then, Pandit Jawaharlal Nehru said:

“We talk about casteism and we
condemn it as we should. Bui the
fact remains that half a dozen or
may be ten so-called superior castes
dominate the Indian ‘scene among
the Hindus. There is no doubt
about it And if I talk about re-
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‘moval of “cagteism, dd ‘ndt undér--
stand by that that I want te perpe-
tuate the present classification, some-
people at the top and the other
people at the boitom. If we do not.
equalise or tend to equalize, un--
doubtedly casteism will flourish_in.
a most dangerous way.”
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smar g | fee m == 3‘& L £
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_a‘r‘aﬁ 98 §

g aF g
aaﬁwmmawwuﬂfaaunfaq}
#t W fewdt g snfaai & i
frr <@ & ) €@ W F o sfag
mur‘cﬂweﬁmm@g,m&ﬂ
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fox ¥ ffre sr W &
wrn:n’rv\mr%nf“i\' fF 33
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e & woely o oo we T &
o ud o www § Wi W ¥
3 gg M &Y ar vae & 3 gu
s g, N ¥y & g amw |
‘wafa ST, St Wy & arday Q
fre® go ¥ 1 A & FEE
¥ T, T% a<@ %1 wrwtsw ®ify
T qu wEr guT §, TER IAE)
I AT AN |

tw foe § wr st F F
wEew wHwA #r fod v vew o
T WY Wy | fWEETd o arn o
& 12 wdr T Te ¥ 9™ IuS:
T w1 oTw M ¥ ArgHifEw
& Ty wdww AT I, JwEE
Ffes & fug s -awg W,
fagger wrwe we fwggey Figsw
& foq safegi or¢ advwm  fasig
w1 W S FEAMH qHT F, IGHr
fymfar amaifrm «dff gt &
g FHWMH AT OF  FEET a7
Tyt g oarerfaw wy & W Owr
#E = ¥@ & fug st www)
ayesr v & faw 1 &few wmEe
Hq SHMET HIC W ¥@ A@ W0
It ¥ W qC @ g AWy ¥
oF +€ Jaar 9@ @) @ § SR
arr st gy § fw.L Ll (saamm)

SHRI RAJESH PILOT: Mr, Chair-
man, Sir...

MR, CHAIRMAN: Hg wants son’
clarification.

SHRI CHANDRAJIT YADAV: 1
am not vielding,

SHRI RAJESH PILOT: When did
he realise that these Commissions are
only for namesake? What was his
attitude when he supported a person
who appointed' Shah Commisison?

SHRI CHANDRAJIT YADAV: 1
am sorry you misunderstand. I was
one of those who never approved the
appointment of Shah Commisison. 1
was one of those who openly opposed
the appointment of Shah Commission.
But I sm talking of different Com-
missions.. I wag always against that.
I was against the witch-hunting
which was there against Shrimati
Gandhi. I have taken a concrele
stand against the appointment of
Shah Commission. So ~don't talk
about that. T

[Ty
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17.08 hrs.
[Mg. Depury-SPEARKER in the Chair]

*SHRI MATILAL HASDA (Jhar-
gram): Mr. Deputy Speaker Sir, while
taking part in the discussion on - the
demands of the Ministry.of Home
Affairs, 1 would like to say a few
words about the prpoblems of Schedul-
ed Tribes in the country. - Sir, even
today the tribal people are living at
the primitive stage so far as social,
educational, economic ang cultural
development is coancerned., Far from
being enlighteneq by the modern
civilisation they are still at the
thrshold of medieval civilisation.
They live as a musium piece of the
primitive age.

For ages the tribal people have
been subjected to torture and oppras-
sion and this is continuing even today.
Almost every day we hear about
atrocities being perpetrated on tribal
women, ‘These triba] people are edu-
cationally backward and economically
paupers. A great majority of them
do not have land to till. Physical
labour is their only asset. But the
tribal agricultural labour do not get
even the just wages for their labour
they generally till' other’s land and act
as bargadars. On slightest provoca-
tion they are evicated from land.
History will record in golden letters
the supreme sacrifice made by Sidhu
and Kanun the two renowned revolu-
tionary leaders of Santhals for ending
atrocities and exploitation of Santhals
by the feuda] lords but unfortunately
the exploitation continues even today.
Taking advantage of their simplicity
and ignorance, they are generally im-
plicated in false cases of loan gnd 2
big part of their produce is taken
away by the landlord and there is
hardly anything left for these peoples,
In this connection, I would pay my
compliments to the Left Front Gov-
ernment of West Bengal who have
given the tribal a right to land and
their names have been recorded as

—

— ——

#The ()riginal Speech was delivered i Bengali.
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Bergadars, Ag a result of this the
tribals in West Bengal ot be
évicted as they are Dbeing evicted
from their land in other State like,

M.P., Orissa, Bihar, etc.

Sir, a majority of the tribal people
are accostomed to live in jungles.
They cultivate the land around the
jungle, collect fruits from the trees
and live on the fruits and leaves,
They collect wood from the jungle
which they use for making agricul-
fural implements and for “building

houses. But all thesz rights of the

iribal people are being abridged day
by day. The forests are being turned
into reserve forest and thus the faci-
lity hitherto enjoyed by the tribals
are shrinking day by day.

Sir, because of all these reasons,
the adivasis are feeling frustrated and
they are suffering from anguishes.
They are asking for liberation and
freedom from atrocities. They are
demanding parity with other people
of the society. Unfortunately some
divisive forces are exploiting the
agony and frustruction of the tribal
people for their own party interests.
We find a manifestation of this and
agitationg for Jharkhand and Uttra-
khand. They are demanding a sepa-
rate State and separate identity in
the society. :

Mr. Deputy Speaker, Sir, in this
connection I would like to know frem
the leaders of the divisive movement
whether creation of separate States
would solve the problems of adivasis.
Can it really end the economic ex-
ploitation, atrocities and deceptions
from which they suffer? This is not
really possible because unless the
present socio-economic order which
is responsible for these exploitations
are ended we cannot hope for a better
lot for the tribals, The moment we
segregate the weaker sections of a
society from the main stream for
economic struggle, their position be-
come very weak. Their problemg can-
not be solved like this.

 What are the factors responsible for
the atrocities on the tribals? It is the
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same reason which ig causing com-
munal riots again and again in the
country and it is the same reason
why adivasis are oppressed and tor-
tured when they ask. for their rights.
What is happening in Gujarat in the
name of anti-reservation agitation?
What is the mentality behind ali
this and who are the persons who
are actually suffering. Unless we are
able to curb the ginster mentality,
the tribalg will continue to suffer
again and again and the mental out-
look is the direct outcome of the
socio-economic system that is pre-
vailing in the country. During the
last 34 years of independence we
have found that the problems of the
tribals in the country cannot be
solved by appointing Committees and
Commissiong by their loud mouthed
recommendations or by passing a law
here or there or through a few pro-
visions in the Constitution. Therefore,
if the Govt. ig really keen to solve
their problems they must try to un-
derstand with all sympathy that pro-
blems that face the tribals before they
proceed to solve them. Sir, may I
ask the hon. Minister as to what per-,
centage of tribals can read and write?
Only a negligible few. Will the Min-
ister remove all the obstacles that
stand in the way of getting education
by the tribals? Apart from the eco-
nomic . weakness, the real difficulty
that comes in the way of getting bet-
ter education by the tribals is the
problem of language. A {iribal ehild
talks in one language at home but as
soon as as he goes to the school he
does not find the language there. In
a school he has to get education
through a language which is not his
own. I a Santhal child is born in
West Bengal he will get his educa-
tion in Bengali, whereag the ocne
born in Bihar will get his education
in Hindi, Naturally, therefore, when
a child has to learn through an alien
language education becomeg a horror
to him. In this connection I would
like to congratulate the West Bengal
Government for what they have done
in this field. The West Bengal Gov-
ernment have recognised the
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“Alchiki” script for the Tribal Edu-
cation and they are trying that a
Santhal child will get his education
in his mohter tongue. Not only in
Santhali, the State Government is
trying to impart education in Nepali
language also. I would therefore urge
upon the Central Government that
they should iry their best to ensure
that education to tribal students is
given in their mother tongue.

Sir, I would like to invite the at-
tention of the Government to another
matter of importance, Sir, the Govern-
ment formulates plan and sanctions
money for the upliftment of the con-
ditions of the tribals but the money
do not wholly reach the tribalg be-
cause there is no unified agency to
implement this programme and use
the funds. The tribal welfare plan
are taken care of by many depart-
mentg when a particular department
has to look after many subjects and
also the problems of the tribals, then
the tribals do not get the attention
that they deserve. Therefore, I will
urge upon the Govt. that they should
set up a separate department or a
Ministry which can take care of the
problems of the adivasis exclusively
and continuously.

Now let me take up the case of
Bagal, Khoriya and the Mahali com-
munities. The number of persons be-
longing to these communities is limit-
ed, Bducationally, economically and
culturally, in fact, in every respect
they are very backward and they
can well be compared with the
‘scheduled castes and tribals only.
But unfortunately they are not even
given the benefits that are given to the
scheduled castes, 1 would therefore
urge upon the Government
that thesg three communities should
be given the benefits as given to the
tribale and Scheduled Castes people.

Sir, a little while ago, hon. Mem-
‘ber Mr, Bhagat was saying that poli-
ticg is being played in West Bengal
on the language issue. I am quite con-

fident that he has not been sable to
understand the education policy of
the West Bengal Government. Ha
has only expressed the view of the
vested interest that is there in his
own party. Left Front Government
want that education should reach all
people and they also want that it
must have scientific base, It is be-
cause of this that mother tongue has
been made the language for primary
education. Members will agree with
me that in no civilized countiry of the
world the primary education is given
in the language other than the
mother tongue. A second language is
also being taught at the secondary
stage. The Left Front Government is
not discarding English but a special
emphasis is being given at this stage
for those who would like to have
their education in English. It is very
clear therefore that only a handful
of self seekers do not want education
being given to all and it is they
who are creating trouble in West
Bengal. I must express my
appreciation and thanks to the
West Bengal Government for making
“Alchiki script” and Nepali ag the me-
dium of instruction at the primary
stage for the Adivasis and Nepalese
respectively. Thig I am quite confi-
dent will smoothen the path for im-
parting education to the Adivasis and
Nepalese. Before I conclude I would
like to reveal some truth before this
Houge and through this House to the
nation at large, Hon. Member Shri
Anand Gopal Mukhopadhaya has said
many things about what is happen-
ing in West Bengal. Let me tell the
hon. Members of this House that
most of it is untrue. Today
peace and discipline prevails in West
Bengal. The Congress regime had
introduced chaos in the sphere of edu-
cation but the Left Front Government
have removed them all. Therefore, the
people of West Bangal love the Left
Front Government of West Bengal
because it hag given them the much
desired peace. In  the conclusion I
would say if the Government is really
honest to improve the lot of the tri-
bals then they will have to take effec-
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tive steps to crush the feudal strangle-
bold which dominate the socio-econo-
mic structure of the society and from
this evil stems the other evils of ex-
ploitation -of the tribals and other wea-
ker sections of the society. But is the
Government really serious about it?
Will the Government be able to curb
the never ending influence of the capi
talists and the big jotdars to exploit
the poor? Do they really have that
will? I am sure they have not. And
as such I oppose the demands of the
Ministry and conclude,

MR. DEPUTY-SPEAKER: There are
a number of hon. Members from the
ruling party as also from the opposi-
tion, who want to participate in the
debate on the Home  Affairs. The
guillotine has, however, got to be ap-
plied at 6 O’clock and the Home Minis-
ter has yet to reply. There are about
forty minutes left. I am calling the
Home Minister now, all other Mem-
bers will kindly. excuse the chair.

(Interruptions)

Please sit down, I have made a request
to you. . '

SHRI JAI PAL SINGH KASHYAP:
Why Socialist Party has not been given

(interruptions).

MR. DEPUTY-SPEAKER: The time
allotted for the opposition parties is
over, . ) .

SHRI JA] PAL SINGH KASHYAF:
No Member from the Socialist Party
hag spoken on this...**

MR. DEPUTY-SPEAKER: I am not
permitting you. The Minister will re-
ply now. Please git down.

Is it the desire of tﬁe Meinbers that
they want to listen to the Home Minis-
ter? - . .

SEVERAL HON. ' MEMBERS: Yes,
yes. .. (interruptions). .

MR. DEPUTY-SPEAKER: The time
allotteq for the opposition parties is

over. This is not the way. Your time
is over.

(Interruptions)**

'MR. DEPUTY-SPEAKEZR: When the
Chair makes a request in the large In-
terest of the House and the Minister's
reply, you should immediately obey the
Chair and sit down.

"(Interruptions)**

MR. DEPUTY-SPEAKER: I am very
sorry. You are there, Then Suleman
Sait is there,

. (Interruptions)**

MR. DEPUTY-SPEAKER: You don't
want the Minister to reply? I make a
request to you. . Their allotted is over
and the Minister has got to reply.

(Interruptions)**

MR. DEPUTY-SPEAKER: The Minis-
ter is to reply. All these- things will
not be recorded.

(Interruptions)**

MR. DEPUTY-SPEAKER: Please
listen to me. If one of you among all
the small Opposition parties, is prepar-
ed to speak for five - minutes you
seiect and I will permit.

(Interruptions)**

MR. DEPUTY-SPEAKER: I make &
request to Shri Multan Singh to speak
for two minutes and Shri Suleman
Sait to speak for three minutes.

NN worera fag ¢ (9FyC ) ¢
IqrEAN WERT, § g waArwq  H
®it w1 faQg Fwar § 7 faig
FCr w1 weor wg § fFogw #
5 wtwal § 1| 7 I AT W

_ Famr wgar § WX 9 gE
o ¥Ar wrgar g !

*#Not recorded.
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SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): Mr. Deputy Speaker, Sir: 1
am thankful to you for giving this
opportunity at the very fag end of the
debate on the Demands of the Home
Ministry. I speak with great anxiety
and deep concern for the wellbeing of
the nation and the prosperity of the
country as the situation prevailing in
the country is really very dangerous
and the trends prevailing are very dis-
ruptive. Today that there are reli-
gious clashes, linguistic clashes and
class wars and caste wars in this
country. The Police who are said to
be custodians of law and order are
carrying on atrocities against blind
men, kisans, labourers and students.
This tendency has to be curbed be-
cause such a tendency can never be
tolerated. '

Much has been spoken in this House
about Moradabad killings, Assam, and
Gujarat situation. I have no time to
go into the details of all these things,
tive ang swift steps now. We must
out is that the Moradabad kiillings was
the greatest cata strophe ever witnessed
by Independent India. There are cer-
tain particular features as far as the
Moradabad killings are concerned. Here
it was the PAC that wes responsible
for the holocause. The PAC was res-
ponsible, because it hatched this con-
spiracy of killing the Muslims on the
Id day six months ago at Morada-
bad. Therefore it is that the
Home  Ministry cannot. You can-
net escape the regponsibility
for the recent Moradabad tragedy.

A false propaganda was carried on
throughout the country against' the
Muslims. .There was well-planned
maligning compaign. There was & re-
port that 15,000 bombs had ben dis.

covered in a mosque, It turned out to
be canpletely false. It was de-
nied later. But the mischie! was
already done. The poison was inject-
ed into the minds of the brother com-
munities. No attempt was then made
to find out who was responsible for
this. I am sorry the Home Minister
has not taken action against persons
who had spread such news. The Home
Minjster must understand that in pro-
viding relie; works also, there is dis-
crimination and impediments were
placed in relief by independent agen-
cies. §ix months have passed, but even’
now, tension has not abated because
nong of the police officer—cons-
tables, head constables, police inspec-
tors, SPs etc.—has been transferred.
How then can you expect normalcy to
prevail? Normalcy does not prevail to-
day even at Moradabad. Though an-
nouncement was made about holding
Judicial enquiry but no steps have so
far been taken to fix up a High Court
Judge for the same.

There is no occupational rehabilita-
tion done so far as Moradabad is con-
cerned. No compensation has been
paid to those whose houses and busi-
ness establishment were lost.

Now coming to Assam, I do not want
to speak much about it. I have to
emphasise that we have to take effec-
tive and shift steps now. We must
understand that there cannot be any
compromise on the cut-off year of 1871.
It should be clearly declared as non-
negotiable. There should also be no
compromise sacrificing the interest of
the linguilstic and religious minorities
in Assam. Before I conclude I desire to
refer briefly to the situation prevail-
ing in Kerala, there is a complete
break down of the law and order
situation. Every day murders we tak-
ing place and the RSS and the Marxist
Communist Party workers are killing
one another. People are being arrested
puram on the Arabic issue and the
Judicial Magistrate has declared that
there is a prima facie, case against
police officials in this matter but no
action has been taken by the State
Government, Public courts are being
set yp and the people are punisheéd
by the communists and the naxalites.
This is a dangerous situation which
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is prevailing in the State of Kerala.
I know that the State should be
given more and more provincial auto-
nomy, but when there is no security
of life and property of the people the
Centre cannot shrik its responsibility
and they will have to act at the
earliest in a way they consider fit.

In Tamilnadu, clashes are going on
between Harijans and a section of
a majority community for more than
one month. 40 villages have been affect.
ed and vacated. RSS drills are still tak-
ing place in public places. Tamilnadu
is the only State where RSS drills in
public places have not been banned
whereas in other southern States
like Kerala, Karnataka and Andhra
Pradesh, RSS drills in public places
have been banned. I  would like
the Home Ministry 1o take steps
to set that RRS drills in Tamilna-
du in public places are batnned
in the interest of the communal har-
mony and peace in our country.

Regarding Minority Commission, now
a new Cheirman has been appointed
manifesto, The Government has cons-
mission have not been filled. More-
over statutory states has not been given
to the Commission as promised in the
manifesto, The Government has cons-
tituted another high powered panel
whose Chairman is my esteemed friend
Mr. Gopal Singh. Now the Chairman
of the High Powered Panel has been
given the status of a Cabinet Minister.
I have got no grudge against it, but I
want that the Minority Commission
.also should have a statutory status so
that its recommendations may have a
binding effect on the Government and
not be of a recommendatory nature
which can be just overlooked.

MR. DEPUTY-SPEAKER: Now the
Minister will reply.
(Interruptions)
SHRI PIUS TIRKEY Rose.
(Interruptions)

MR. DEPUTY-SPEAKER: This is not
the way. Please sit down. He is
going to reply.

(Interruptions)
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MR. DEPUTY-SPEAKER: -All these
things will not {go on record.
(Interruptions)**

MR. DEPUTY-SPEAKER: [ have al-
ready announced that the Minister will
reply. 1 have almady called the Minis-
ter.

(Interruptions)**

MR. DEPUTY SPEAKER: No, no, I
am not permitiing you. Please take
your seat. 1 have already come to.an
understanding with the opposition that
one member will speak from this side
and gne member from that side. Please
sit down.

(Interruptions)**

MR. DEPUTY-SPEAKER: There is
no time for the Minister to reply.
Please take your seat.

(Interruptions)**

MR. DEPUTY SPEAKER: This is not
correct. This is not the way. How can
we conduct our proceedings? Please
take your seat. No, I  will not hear.
The Minister has got to reply, Please
obey the orders and take your seat.

(Interruptions)

MR. DEPUTY SPEAKER: No, no, !
1 am not permitting you. If you want
to waste the time of the House, you
can do so. Now I am not permitting

_you. I am not allowing you. Please take

your seal. Please do not stall the pro-
ceedings of the House.

(Interruptions)

MR. DEPUTY-SPEAKER: I am not
allowing you. Please have your seat.
Do not stall the proceedings, I am not
allowing.

(Interruplions)**
MR. DEPUTY-SPEAKER: What is
this request? I have already an-

nounced. It is not possible. You can
reply, Sir. Let him talk. You start
your reply. That will not go on re-
co

(Interruptions)**

*SNot recorded.
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- MR. DEPUTY-SPEAKER: You cannot
take law iato your own hands. | am
this custodian of the House. I have to
conduct the House. I am not permit-
ting. Please sit down. You have to
obey the chair. No. I am not permit-
ting. You can reply, ir.

- (Interruptions)**

SHRI ZAIL SINGH: Deputy-Spesker,
Sir, (Interruptions)- :

MR. DEPUTY-SPEAKER: Why do
you want to stall {he proceedings? You
are a senior member. I am very sorry.
This is not the proper way. I make a
request to you.

ag wat (o oAw fag) : fe
R Qgd, g warag F FOAN
9T 28 HEAIG {/IMT 7 O
agg W woR  fawe @ £
299 »t AFaET F forgiw 6%
g fear 0 mae § S @1 faae
Y 0F uF dwe gy F g
fawrd & warfaws awd &
a1 Y g@ uF ey ar =Arfgg &
afer mowr o frA@e & A8
zoomr =g, zafeg & sifaw wgm
fF & awft AaNg geeqt F fe=ard
® AIT FW@ gu ST w1 &
/F ST g |

¥® Jga "t-:'o'rra'a' fwar

IgE @ BF A S oA |
St TFo Fo UHo WWa, M HAA
- Am, A gIS e, A adrw gw0Q
fax = A% Wkwy, R wwEE,
ff aftx i dew o €T
gn fufres, =0 aAi<aq w4,
=t fow 7y, s a7 wrT 29,
#f wEAw Torw @, S
IEE ETREN, A ATo WITo WAQ,

s st fadw ww
\
1

ot ww qraeE, =t @ awl,
st frw W oawi, sy qwaR
fag, st fasta ga @y, st
o Fo wHMEY, o TEA TA
gatfear, =N @ A UL, H

FEdla Ay, N wfawe g,

= gaart fag wAte qfeaw &
¥ Far o gawm & wifz
W ggg # W foar v g9 oW
Tea T gl W ¥ oaw wwEy
g 5 wdiR wwd  feart, zw@
Ay #wil FO A% F@
1 ™ § faw | F® gmE W@
faw 7w & w7 F fAwd A
fameit @t o¢ o #% A fFar
217 AT g & st R g
q At 1 Wt o7 wTa ag
fs% 7 s g5 e @« W
F sifaw FET " gaF famd
E AT TITH & DWW Y FEAL

7w @k g¢ gm feqdde #r
fenigs o7 =l § @ @7 & T
qra @1 9% WET F oW § |
wST o UT WS g ag
widr §, w98 7 & ¥Y, a7 Al
it &1 g, dex w€e fam,
47 fafaed  wifes, food-
W, dF9E Farfew A gHEGME,
FHAEG  Iww, foaw gradfem,
feedt &1 smiEr ¥ SwiEr WA,
gfe® &1 Fw@E< FQEI, W@
AW HIEAA, Taadar  garegl
T WA, W, afEwsE R
FEG # feafg 7§ w1 waer
T A F FATH AT FAF BT
HAF[, AT FT FHAT, TeAlfews
fav §% PDar & i gl
¥ 30 gqr fagr Sim, ¥W @9 @Y
®1 agi fox foar w@r &

*Not recorded.
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* qETR e : arfrear w1
g ?

o g Ay wifasare & @
o€ w4 § 1 98w faegw ga
gafRe, /) 8, 10 arw & gaar w7
0T @IE 2, 3 WHT a8 FEX WA &
fr amge fawar @re €

AR F AT 370 & F@E F
wt 9 fag w1 N smfag faer
¥ 5ff avw g¥7 fw 99 77 fag M
Y 0 97 @ E | 39 A fE wA-
ST wdf &, wg sfem wdf &
ag wafwa fadiorm &, agi srec 1%
dAFcIMTAR gu F AT 99 F IS
®1E wff @ | @ Wi S gHT QT &
A TH KX A e Q¥ § ) F® ¢
AXT WAT  gWT AT gwrAv AT
g1 &, HATIR 45T 1, I & 2, 3
AW TF &€ q FT AW 99 98 5
‘g wwam ferrrare” | wEare el
¥ 3a A AT T A AT o dr ) B
g WA W W A, I F) AG
q#aT e f& ag "ifecam & qmw §,
A AE EF € & 1 ME N ¥ wra
8 gFa & Afew feal & fd seAm &
Prfogsa & awadfi &1 #za N
g Adl {wr

RGO ara 73 € % w3 I o,
W AAY q, I A GOH FA
g fF gw arfaear 1 fewrie = v
U% 7 a7 g 78 fear o g ‘aw qorra”’
AR T@ATARY & 1| fody ¥ wg faar o
fea N FW Y, w@sw & gor f&aw
& WmH Fv §, AWe % QA
ghar & ANE Serasr gw gar
M A A WA WOH JWT awid,
TF Aoy & 7 Ao g 9F9 &
N W ITFT ANA AW
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grm ? qg wFa Wra ®%d §, WOw
gn & faws am s@ & | aF
ITwr g wmE WX IER wEr fE
g4 FIW Y, W FT WA
Anw &gl T AEY, TH -
fady =T wgd & 1 sefwr ®
YRE Fik a9g WEl WAWAT W,
zafee &% geaT fo% @t fear
qr 1.

SgT aF W1 U¥ W€ &7 ATeqF
&, WAT WAES FFAC TH AW G
fawie w3 f& 3 270 w7 AR
FX  [AYU, WGH, SEF T
o megar §, sfoww & d@r gd
g | IR WX WG, THA
it Fwfes oy UF yadAe & AR
g% SO WIT SEF AT agl AW
TP w1 FA 4R | WG FA
7 KITTG Fi ww@ear s fawr
FA A W1 O WEC F A AAS
g gid &, A AIE A 9 SNET
qeNT, @ FAT, N @AT, HTE
giaT, qHIT Fiwl, q IW A@ ¥
w1 €T HET #T gHa qga  ggq
g% & WIT og vy & Fga dAga<
g 1 (wwwm)

AT 91§ §F WAl & HiwS
aff & ¥ea wed swE T9
gEEs awy ¥ feest & &

o% wET N fady we ¥ frard,

Ja¥ 3z % gfsa g fF
feeeft & &1 ds wmiE< §  aga
sqreT gHTC gWT & 1 aEl Wi
g H T« § fF D w0
Hita 7g 9= exdr, e o
arer qEERG ®1 AWT q@ At
g N vy § S¥ T oA, qEv
FE I g &, °F €T wHw W<
mifa & gr¥ § | (wwwaw)
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sitgomwm (wsnsT) ey
oft sradt ageelt § wav ?

ot ow farg : feeslt & warfewrw
¥ agedl § x¢ wwar § &, Iy
agl ¥ wiwvs AT @ WY &,
¥few A gz Y W oA &
sew g § & &1 o wde &
g A7 ¥ dgaT @ wE | A
gmr wfgy, a8 «&f gur, Sfaw
famgmrast 9+ amat &, foed
7T 9T WiET ® FPEA TGI WAX
oY, Tqa 1 7 SrAar qr, gAY
#t W fEar St 91 Ak
a9 fon q@d wff W 4, 48 gwa
" fgrgears ¥ agi &1 (wwam)

st gfoem apge  (Tr@ge)
whaeT | g | _

stodw fag: 72 37 ) sg @
g | WA FFAT | ITGA HEARAY
w1 w9 fegr 1 W daw W
f& #e W aga & EFmmEy &,
B AR ¢ §, TP TFE ¢ §,
T® * 9FgHT wigy &, Afww
HiFEd Aw< Fr fgw  GEAaAr
FTOAH AT E | TR WA
¥ w1 fmdt fr ardw &Y
Wq IAET I(F wwar g @ -
O ¥ F g2y A § 1 ) welEw
A ¥ gg Fgar g F A Q@
WA WEa F qarfawd AU Hgaaa
FEar &, FAMF. ..

MR. DEPUTY-SPEAKER: You love

all the people!

Wl &a fag:. . . A9 E,
TR 7 & 7 s,

Fiet & ofr freffrg frg ot <@rg % 4

Tgt ofvw & grrw ¥ w9t &
€ | % A F wgr e

¥ AT g foqr ww ¥ 0 ¥@

T § Fur R gfee @ fag
W g7 famd 6 w=ifgd
§ WS AL GEETT § 48
Fgar dgar g fw gfew w1 s\
T, "I gfaw g W @ef
& vaF agw A IE RIS
& we wifgy, Wiy wmad W
| g = Pefuwa aawr WY
ufede @) war §, AR wed i
1 AFFET wG & fow wies
gfeie &1 wE@ § | g% Ed
g & gfey f wrengs  fear smg
gferg &1 ww<  wEl @@T § 0
q o9& Ar4wT €T ¥ T gHIR
qEF § Ifew # AT 1.2
wfa TF g F—FweEr 0.8
gfa uF @I & F§ F WU
awmEs AR @ w1 fiw, @
12.8 fd TF FSNC A wrar § |
g afvgms & & § 1 Afaw
FE X oTY I AT wiw g W
agi gfes oF o & 9 12.8
g | S FFC gfewy & Ave W
famr =@ § waw § Jvac W
a-wrer NIfer 47 F § WK
IR g W T fE sg W}
@ 9w (Tw) &1 oas §, w@
gfeg a1 #wva< ag ¥ wAUET Y 0

AT AT YIEATH Fi AT
& g & wg oo ¥ AEET
g 7 wwe W e WA
oq W Wga AE  FEd &
¥gl gferw &7 7w} 4y §: 4 Q@
T H 2.1 9T A€9E, W& et
d 1.8 YX GreAE, FAET ¥ 2.7
qT qTIAE, HIE ¥ 3.4 G AXHE
HTqT W 1.8 9T 4ISAE WL

g oF H 2.4 T ATTAT |
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7g gfwe i gwear § W add
g & F Frgar & Ava wgaw
T am ¥ fag wx € f5 gfew
#Fr w1® T =ifge 1 A few )
gard wrdta awX § foa &
wfa gt ofr Isr AT q3 fFqr
f§ s7 =t R =ezr fAay
wifge @ 9 wIF  w&Ad
gfwrg ®r arx® &t q97 W &
Ju ' &, § Nfwfesra  wfeqy
* wEET Jardi ¥ . wgwr &
g wadfy =wadr gfae A Far
f& wa gfae 1 "sar  &gq
@T ar fagra @ar §F MT "
FT AW UF gFx7 § @ U5 T
M 7 UF qFEF O g§ FL)

gai @9 F A |t FE
WY O AEAT @A ¥ e
- ¥ fag Mz agfaad 3T w1 7 I@
I FE | HTaF BT 4 X9 04
. Faw A g, H4EAT F
FFRFT F fag Az T UET &
& ? & u§ UH--25 w@, 9 "
9T U 10.5 F@, WS & & 9 1
@, T W 3 Aq@, qr #AE
g U% 4 wi@, ag fgar &
THI ATg ¥ FIASTWT W(F €6
ot fear & 1+ gfeg & fag
mqwa ¥ gdgw - sqar fRg
§ AT 91 F & wr e
sarer feqr &8 arfs =3 faa
avAH wf qAFfaar v @ §
IT QI Fr TT QW T F
I ¥ gAT FI FF | Wwa
Rl wew qfar, wAied wre
fadw i g7 ¥ FWar & W
T W oRAAENE ¥ ard WS
faar w¢ =3t stea T@r ¥
. WIT TG &9 Wl GEIY WY SI€IQ

9t | wAEw e Aww wG
fe we g wdr wgmE ¥ ag
gaf Wt g9 #F1  Ff s @O
X S & A1 Q% AE @ |

. AFIRA TF qra Fr Fww
#r g fr gfes A v | Aed
A0F ¥ ¥ T W1 fwmr wrg
garar fammar zg g f& Wi &0
gfaw w9 smar F @ FTo9A
R 1 ag adft @ FFaT T WM
gfag 4@ SAar F A [IST
STAIT FIL WIT IIAMWT F HA
gelt ¥ o wg )

¥ @l ¥ foe go weAd
T w4 amwdrs & o4 5 gfaa
& maw ¥ fag us mafgar
§ wfww FAEr wAr Ffge
dl TEY Q<@ ¥ WAC FA &0 AW
R W0 ST &F wrEAieas
wew & fag o AArfger AT
9 ST, FWEIT FT F4 9T Fig
gt 7 oo foe ag ot wiwar
¥ Ag WIR AWER AX F WA,
g TgF 9T F@  <gT T, IAFI
7ET AL T WX | 7 SHTRAT
¥ gfrardy 3gw ¥ faws ¥
wqaT & gor war g fg& gw
77§ 3@ FY AamER fey 0§
T ® W & ! qq44T  hgar
Ll & Wl AgAr FE F AR
fag @@ ¥ @ gTa W WW
qaT 3§ &7 A¥T & a9f q«ar
d, 98 gFWa #ar wir ! ;A
ag 7l & | TW Ir@ 9T F,T AT
wfgy fr fog +f ot «1 =
R, 98 @ W U AT F AW
faifagt & v dar & waix

. Far wrfge dar ag waxr  fewm-

gl * g wlt & mg @
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S ogH § et g T
mE A s gAY fF gfes
wiftws frar YT AT 1 Wi ey
g o W | qer adwr ghaar
447 @, 2@ AEF, 7§ A &
aFaT § AfPRT ~ wwr <@ar g
- f& guR wrAEE ¥V ¥E oA@ %
for wgq fa=rdl & sEw  ®%
Tl @@ T SR AT fE I
S g IEH AaE & Ay F gw
spredy a@y A Srfgw 1 mAY
FH wgredy qH T A 7 aFar
aFd §, T7 S argwg § fawre
FW ¥ faT 3 § 1 gwa wl
W Q&1 Faw Agf Iorar  fomw
fam faddr &, wrsrEs adF @
aw feqr siw, Fwae famr s@ o
afes wra arg  faofagt w1 «f
g gwmar  Wfgg & gFEaA
orEl 1 4g FIW Agl [F gH AN
gfadr W FEH W@, SAF  GTHQ
1 gFT FC &, gad fqy ®F WY
REEHT 7Y, TAF ¥ W fAwEA-
g T FIR oG8 & q I
T WA X, FL| (wEEw) |

feeslt & 1980 ¥ Sery AT A
F¥ FAW@EA 33 gE Sifw 1979 A
64 9@ g aF WD T Ty
% 1980 ¥ 293 FWT gE al®
1979 % 681 TR g% 41 | @ H
faeeti & aX ¥ aaT WE ) T AES
¥ faeger wosw §) wmar § fF faeedt
'H ww Al syaedy & feafa wmw
gaw gard § 9 e W) o dza%
AT B Frforer # o7 @ § (wANw)
e g § fA gy S aged
Doy KOt & ag wowr @aAT

qr, AT SATH  qT, HaAT W F @

g Rwr wwer ToEr § saE AW
HAAT AW A WET W 1 I D

qTORT WY AR ¥ W gE WY A
§ fr gard fewmow oy wWorz gnfr Swdr
FAw Y 9 ¥ AfFT W gEwr

wfaw w7 A Afew w §, o

sferg 7 € wR§ wiowr v e
FO A FfAW F@TE @ w7 wW
sfew wE N vog ae A0 A
g fogay qfa 7@ st qefr & 1

st wEw fapiet  atsidy (w€

feeefi) : #wacx ag am & o g
wigF|  Ffarm  FAr IE D W@

wfarw 7@ T HAI A FH Ffaw
FT A1 a1 gW Hfarg 78 gW
ar fo<¢ g5 qifvds 1 1€ wawa &
AN

=1 of = fag IS Frwedr  ofr
‘mofi T BT FC Tgh 7w U gqoQ
qH  SAFT \E W@ <@ afEe
7g W91 WA § FF T 9uT & gEIww

TR ¥ () |

fecdt wF< arga, & W
HHaT YTEl & Nar Y g & W
¥ETA g, W HGAr Wy Tz« war g
gw ol Fgwy  #r sifww @ W%
sehE & fF § W wuy ¥ agem
] Fifmw F17)

TF WAL WILH g
gL AT AT 9T, UF QT T
oF LS SHT

gWH ®. 7 3@ A% §, AL
¥g Argsaa $Y 43 |

qrarT ¥ geaew § gark e

3 gatgw fawre swe frgd AX
wr fawrd & wE §, g &

cigm dvoawE A o fe gy
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e

W HT IR L IR AAT AL FAT
wgat §, wsfag fe g ag N
arary & wie ofwdwa ¥ Jarei
wdwr /W fear g e & 9 F dqw-diw,
foq Ao Sw dr, w0 @ Wi g0 A
TR § E-A%eh ¥ ar § 7L
oI ] T FF T AFL HCAT

MR. DEPUTY-SPEAKER: Mr. Home
Minister, You can conclude now. Time
is over.

I am not applying guxllotme to you.
But you can conclude now.

ST RTfAE : qTF TR FY *
oW TR R s g @
AU Tgw T g W g fehH

. TNFT qrET, F wa¥ I IF FEqa,
AfPT TF TrA § WIR-TEER ¥ WQ
WEAT WARaT§, TWA A-wiwtaas
O IR N AR I AAF
#exg §—wle ge St M, wHo dfo
ot wwamfa - fag@, wao o &f
TJAATT WEAY, THo Gt o =7 ywrfgn
-parfag oe qte; st Afew &ady,

X

- sRe; ofy fre Mo &7, wrix o
e, {w ¥me; oy wrg AN Wi,
awg-wr€e Go Qo ; =Y wirersx arely,
qR-Te dte e WA ¥ QY <o
#dr gtz AgA Taw g fafaes
g o1
MR. DEPUTY-SPEAKER: If the

House agrees I shal] now put all the

cut motions to the vote of the House.

Cut Motions Nos. 46 to 55 and 167
to 208 were put and negatived.

MR. DEPUTY-SPEAKER: I shall now
put Demands for Grants relating to the
Ministry of Home Affairs to the vote

of the House.

The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
Paper be granted to the President out
of the Consolidated Fund of India
to complete the sum necessary to
defray. the charges that will come
in course of payment during the
year ending the 81st day of March,
1982, in respect of the heads of
demands entered in the gecond
column thereof against Demand Nos.
7 to 547 relating to the Ministry of
Home Affairs.”

The motion was adopted.

Demands for Grants, 1981-82 in respect of the Ministry of Home Affairs poted by Lok Sabha

No. of Name of Dznand  Amount of Demand for Grant Amount of Demand for Grant

Demand on account voted by the House . to voted by the House
‘ on 13-3-1991
s P : 3 L_h_ 4 -
T Revenue " Capital Revenue Capital
Rs. Rs. . . fRs, . Ba.
MINISTRY OF HOME AFFAIRS
47. Ministry of Home Affgirvx  60,74,000 '3,04,72,000 ‘.
48. Cabinct . S 26,094,000 1,34,71,000
. Departmont of Pessommel . 1,56,58,000 oo Bagr000 - .-

angl Admin‘sirasive Reforns
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and Culture,
ﬂnefﬂu, etc.

1 2 3 4 5 6
50. Police 49,43,57,000 1,72,88,000 247,17,82,000 8,64,41,000
51. Census 6,84,18,000 $4,20,91,000 .
52, Other Exp&nditmc of the

Ministry of Home Affairs 62,56,91,000 23,61,08,000 300,94,19,000 100,50,59,000

53. Delhi 35,44,01,000  24,98,95,000 177,20,08,000 103,94,46,000
54. Chandigarh 5,64,55,000 2,45,78,000  28,22,78,000  12,28,88,000
55. Andamnn and Nlcnbs.r :
Islands . 5/80,26,000  3,54,89,000 29,01,32,000  17,74,43,000

56. Dadra and Nagar Haveli 59,21,000 83,64,000 2,96,08,000 4,18,22,000
57. Lakshadweep . 1,19,36,000 1,34,56,000 5,96,80,000 6,72,81,000
18.02 hrs. - (4) Demands Nos. 32 to 43 relat-
ing t ini i .

DEMANDS FOR GRANTS, 1981-82— ing to the Ministry of Finance
Contd. (5) Demands Nos. 44 to 46 relating

to the Ministry of Health and
Family Welfare.

(6) Demands Nos. 58 to 60 relating

‘Ministries oF CiviL SuppLErs, Epu-
CATON AND CULTURE, ENERGY, ETC.

MR. DEPUTY-SPEAKER: [ shall to the Ministry of Industry.
©iow put the outstanding demands for
grants relating to the Ministries and (7) Demand No, 4 relating to the

Departments to the vote of the House. Ministry of Irrigation.

(8) Demands Nos. 67 and 68 relat-
ing to the Ministry of Law,
Justice and Company Affairs.

The question is:

**That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capita] Account shown (9) Demands Nos. 72 to 74 relating

in the fourth column of the Order
Paper be granted to the President out
.of the Consolidated Fund of India
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1982, in respect of the heads of
ademands entered in the second
column thereof against—

(1) Demand No. 10 relating to the
Ministry of Ccivil Supplies.
(2) Demands Nos. 25 to 28 relat-

ing to the Ministry of Educa-

tion and Culture.

«3) Demands Nos. 29 and 30 re-
lating to the Ministry of Ener-
£gYy-

to the Ministry o Planning.

(10) Demands Nos. 76 to 79 relating
to the Ministry of Shipping
and Transport.

(11) Demands No. 80 relating to the
Ministry of Social Welfare.

(12) Demands Nos. 81 and 82 relat-
ing to the Ministry of Steel
and Mines.

(13) Demands Nos. 83 to 85 relat-
ing to Ministry of Supply and
Rehabilitation.

(14) Demands Nos. 86 to 89 relat-
ing to Ministry of 'I‘ounm and
Civil Aviation.
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(15) Demands Nos. 90 to 94 relating
to the Ministry of Works and

Housing.

(16) Demands Nos. 95 to 97 relat-
ing to the Department of Ato-

mic Energy.

(17) Demand No. 98 relating to the
Department of Electronics.

(18) Demand No. 99 relating to the
Department of Environment.

(19) Demands Nos. 100 to 102 relat-
ing to the Department of
Science and Technology.

- Cutture Energy. ete.

(20) Demand ¥o. 103 relating to the
Department of Space.

(21) Demand No. 104 relating to
' Lok Sabha. :

(22) Demand No. 105 relating to
Rajya Sabha.

(23) Demand No. 106 relating to
Department of Parliamentary
Affairs.

(24) Demand No. 107 relating to the
Secretariat of the Vice Presi-
dent.”

The motion was adopted,

Demands for Crants, 1981-8Bz in respect of the Minisiries of Ciyij Suppiies, Education and Cufture,
Energy. elc. etc. voted by Lok Sabha.

No. o-f Name of Damand Amount of Demand for Grant Awmount of Demand for Grant
Demand on account voted by the volted by the House
House on 13-3-1981
1 e S 3_ T 4 o
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MINISTRY OF CIVIL SUPPLIES
10. Ministry of Civil Supplies 1,00,13,000 1,39,7G,000 5,00,64,000 6.98,96,070
MINISTRY OF EDUCATION

AND CULTURE
25. Department of Educatior 35,990,000 1,79,47, 000 .
26. Education . 46,51,13,000  2,07,40,000 232,55,66,000 10,37,00,000

" “29. Department of Culture 2,46,68,000 12,33,42,000
28. Archacology 1,26,08,000 6,30,42,000
MINISTRY OF ENERGY o
29. Departme. t of Coal . 17,27,42,000 110,64,17,000  86,37;07,000 505,53,85,000
40. Department of Power 14,83,35,000 -123,97,03,000 74,16,72,000  619,85,1B,000
_l!INlSTRY OF FINANCE
g2. Ministry of Finance 7,10,18,000 25,42,000  $5,50,90,000 1,27,09,000
33. Customs 6,86,25,000  2,87,50,000.  34,31,27,000  14,37,50,000¢
34. Union Excise Duties . 9,84,25,000 e 49,21,?8_,090 ‘
s %“ﬁ:?%&?&’cﬁtfr:xmw 10,19,85,000

.. 50,00,25,000° °
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1 2 3 4
36. Stamps . . . 4,48,21,000 88,70,000  22,41,03,000  4,43,50,000.
37. Audit . . . . . 12,08,04,000 60,40,20,000 I
38. Curency, Coinage and Mint 8,21,40,000 3,50,60,000  41,06,99,000 17,97,99,000-
39. Pensions . . . . 13,61,00,000 ..  68,05,00,000 ‘s
40. Opium and Alkaloid Factories 25,55,31,000 18,95,0c0  13,05.57,000 04,78,000.
41, Transfers to State Govern-
ments . . . 368,28,93,000 789,98,88.000 ..
42. Other Expenditure of the
Ministry of Finance . . 63,50,09,000 87,08,58,000 317.95,46,000 3506,6%7,94,c00
43. Loans to Government Servants
etc. . 16,66,67,000 . 71,33,33,000-
MINISTRY OF HEALTH AND
FAMILY WELARE
44. Ministry of Health and
Family Welfare . . . 19,18,000 95,89,000 -
45. Medical and Public Health 31,34,14,000  11,86,21,000 156,70,60.000 59,31,04,000
46. Family Welfarc . . 28,53,69,000 16,000 142,68,43.000 ‘84,000
MINISTRY OF INDUSTRY
59. Ministry of Industry , . 62,06,000 ..  $,10,30,000 .
59. Industries . . . . 7,22,22,000  §7,71,10,000  32,16,11,000 288,55,47,000-
60. Village and Small Industiies 4,19,58,000  1,01,50,000 20,97,93,000 5,07,96,000
MINISTRY OF IRRIGATION _
64. Miunistry of Irrigation . 18,51,77,000 2,21,96,000 67,58,86,000° 11,09,00,000
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS
67. Mlmstry of Law. Justice and
Company Affairs . 3.02,89,000 16,000  10,64,45,000 8t.000
68. Administration of Justice . 1B,83,000 . 94,714,000 ..
MINISTRY OF PLANNING
72. Ministry of Planning . 73,000 . 8,66,000 .o
=3. Statistics . . . . 2,98,11,000 . 14.30,58,000
92,90,000 . 4,64,52,000 .-
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Culture: Ewengis. obc.
1 2 k] 4
.MANISTRY OF SHIPPING
AND TRANSPORT
*96. Ministry of Sl-uppmg and
Transport . 60,57,000 .. 9,02,86,000 ..
~77. Rodds . . . . 29,34,24,000  22,75,65,000 116,71,18,000 113,78,24,000
48, Ports, Lighthouses and
Shipping . . 11,86,67,000  30,09,62,000 53,63,37,000 150,48,12,000
'_79. Road and Inland Water .
Transport . . . 35,27,000 4,14,03,000 1,76,37,000 20,70,15,000
MINISTRY OF SOCIAL
WELFARE
-8o. Ministry of Social Welfare 7,93,23,000 15,613,000 39,66,13,000 [78.09,000
"MINTSTRY OF STEEL AND MINES
8r1. Department of Steel ] '2,56,72,000 93,45 90,000 12,88,61,000 467%,29,51,000
-82. Department of Mines . 11,54,78,000  36,16,17,000 57,93,97,000 180,80,83,000
.MINASTRY OF SUPPLY AND
REHABILITATION
-88. Department of Supply . 4+53,000 . [22,68,00c0 .o
- 84. Supplies and Disposals . 1,58,10,000 . 7,90,49,000 .o

. 85. Department ~f Rehabilitation  4,38,64,000 1,43,82,000 21,93,20,cc0  5,60,11.r00

MINISTRY OF TOURISM AND
CIVIL AVIATION

- 86, Ministry of Tourism and Civil .
Aviation . . . . 12,18,000 . 60,93,000 .o

"87. Meteoralogy . . . 2,95,63,000 1,26,21,000  14,78,15,000 6,31,04,000
- 8%. Aviation . . . . 5,17,15,000 15,66,71,000 25,85,73,000 78,38,53,000
. 8g. Tourism . . . . 91,79,000 2,09,26,000 4,58.95,000  10,46,30,000

"MINISTRY OF WORKS AND

HOUSING
-go. Ministry of Works and
. Housing . . . 24.61,000 .s 1,23,03,000 : .
- g1. Public Works . . . 20,68,56,000 6,66,06,000  103,42,79,000 33,34,78,c00
- 92. Water Supply and Sewerage 19,57,59,000 e 9787,50,000 .

- 93. Housing and Urban
Developm-nt . . . 4.43,41,000  B,66,66,000  22,17,05,000 43,33,31,000

9¢. Stationery aud Printing . 7,96,22,000 .. 39,81,08,000 e
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Ed. and Culture,
Energy, ete.
1 2 3 - 4
Revenue Capital Revenue Capital
Rs, Rs. Rs. Rs,
DEPARTMENT OF ATOMIC
ENERGY
95. Department of  Atomic
Energy 11,355,000 . 56,76,000 -
g6. Awmic Energy Rescarch,
D:velopmentand Industrial
Projects . 19,72,86,000 27,51,26,000 ¢8,64.33,000 77,56,32,c00
g7, Nuclear Power Schemes . 13.64,03,000 |13,83,82,000 68,20,16,000 69,19,11,000

DEPARTMENT OF ELECTRONICS
93. D:partmeat of Electronics 2.36.34,000 1,50,67,000  11,B1,72,000 7,53,33,000

‘DEPARTMENT OF ENVIRONMENT

99. usepartmert of Envirorment 1,00,52,000 ‘e 5.12,50,600 ..
DEPARTMENT OF SCIENCE
AND TECHNOLOGY
100. Department of Science and
L'echnology : - 6,70,38,000 32,00,000  33,51.88,000 1,60,00,000
1o1. Survey of India . . 4,61,87,000 96,000  23,09.35,000 4,851,000
102. Grants te Council of
Scientific and Industrial
Research . 12,40.66,000 .. 62.33.29,000 ..
DEPARTMENT OF SPACE
203. D:partment uf Space . 9,70:62,000  15.77,61,000  45,53,14,000  36,10,88,000

PARLIAMENT, DEPARTMENT
OF PARLIAMENTARY AFFAIRS,
SECRETARIATS OF THE
"PRESIDENT AND VICE-
PRESIDENT AND UNION
mmuc SERVICE COMMIS-

'104. Lok Sabha 1,22,13,000 . 5,87,07,000 X

105. Rajya Sabha . . 42,28,000 .. 2,11,40,000 .

106. Department of Parliament-
tary Affairs 430,000 .. 21,53,000 .

. Setretariat of the Vice -
President 107,000 .. 5,33,000 o




18.05 hrs.
APPROPRIATION (NO, 4) BILL®

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Sir, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain gumg from and out
of the Consolidated Fund of india for
&tige serviceg of the financial year 1981-

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granteq to intiro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1981-82.”

The motion was adopted,

SHRI R. VENKATARAMAN: Sir,
I introduce** the Bill,

MR. DEPUTY-SPEAKER: The hon.
Finance Minister to move the motion
for consideration,

SHRI G. M, BANATWALLA
(Ponnani);: On a point of order,
Sir....

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
have taken the permission of the
Chair already and he has permitted
me.

SHRI G, M. BANATWALLA: 1 am
on g point of order under rule 218(2).
I quote:

“At any time after the introduc-
tion in the House of an Appropria-
tion Bill the Speaker rmay allot a
day or days jointly or severally,
for the completion of al} or any of
the stageg involved in the passage
of the Bill by the House, and when
such allotment has been made, the

Speaker shall, at 17.00 hourg on the-
allotted day or the last of the allott-
ed days, as the case may be, forth-
with put every question necessary
to dispose of all the outstanding
matters in connection with the
stage or stages for which the day or
days have been allotted.”

Today, the Appropriation Bill has
been introduced. Now, Sir, you will
have to allot g day or days and, on
that particular day alone, the Appro-
priation Bill could be discussed and
on that day at 5 O’ Clock, that is, at
17.00 hours, the matter is to be dis-
poseg of. That ig very clear accord-
ing to sub-rule (2) of rule 218. I,
therefore, most emphatically roquest
you not to allow the hon. Finance-
Minister to rush up with his demands
and the Appropriation Bill. You fix
a few days for the discussion of the
Appropriation Bill ang on the last day
of the allotted days, at 50O Clock
that is, at 17.00 hours, you may put
it to the vote of the House.

SHR] R. VENKATARAMAN: In
the case of the Appropriation Bill the
Speaker has, on request received from
the Mlmster, alloweq the Appropria-
tion Bill to be introduced, considered
and passed on the same day, This is
the rule. Therefore, I have asked for
permission ang the Chair hag permit-
ted me.

SHRI G. M. BANATWALLA: 5 O"
Clock will not come today. Is'it 5 O
Clock in the morning? Haw can you
contravene the rule? :

MR. DEPUTY-SPEAKER: 'Mr.
Banatwalla, you are a very senior
parliamentarian, You know that there:
is a well-established practice, There-
fore, I have allowegq the Finance
Minister to move the motion,

SHR] G. M. BANATWALLA: It is
not well-established; it is badly esta--
blished. "

*Publisheq in Gazette of India Extraordinary Part—II

dateq 21-4-81,
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**Iniroduced with the recommend ation of the President.



- SHRI R, VENKATARAMAN: Sir,
J beg to move: * '

“That the Bill to authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated Fung of Indig for the services
of the financial year 1981-82, be
taken into consideration.”

MR. DEPUTY-SPEAKER: Motion
Moved:

“That the Bill to authorise Pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateg Fund of India for the services
of the financia] year 1981-82 he
taken into consideration.”

Shri Jyotirmoy Bosu—not here.

SHR] G. M. BANATWALLA: You
have already had your say.

SHRI G, M. BANATWALLA. I
would request you to bear with me
for some time,

Mr, Deputy-Speaker, Sir, I rise to
refer to @ serious situation with
respect to our Agreement with
Bapgladesh on the sharing of Ganga
waters at Farakka and on the aug-
mentation of its flow. For a long-
term solution, article 9 of the Agree-
ment envisaged getivisation of g Joint
Rivers Commission. It ig rather un-
fortunate that thig Joint Rivers Com-
mission could not make any recom-
mendation. Its mandate has also
expired. in November, A 1980, The
Agreement itself will lapse shortly,
that is, in November, 1982. This is a
sad state of affairs. Let us hope and
pray for the success of this Agreement
ang let ug hope and pray that there is
no repetition of the situation in 1975-
76 when no agreement could be
reached with respect to dry season,
and when Bapgladesh tried to inter-
nationalise the whole issue ulleging
unilateral withdrawal by India, The
issue wag taken by Bangladesh to the

'VAISAKHA 1, 1903 (SAKA)

(No. 4) Bill ' 410

Islamic Conference in Istanbul, tp the
non-aligned summit in Colombo and
finally to the 31st session of the Unit.
ed Nationg General Assembly,

The present agreement j5 pursuant
to the consensus statement of this
Uniteg Nations General Assembly.

Very recent]y the Hon, Minister for
Irrigation made a statement in this
House on Tth April, 1981, He said
“The question of augmentation would
have to be decided by the two Gov-
ernments at a high political level.”

I welcome this statement, But I
rmust insist that there should be a
sense of urgency. I rise to emphasise
upon the Government that our atti-
tude to the entire question should be
in the spirit in which the agreement
wag arriveq at.

The former Prime Minister Shri
Morarji Desai while placing this
agreement on the Table of the House
on the 14th November 1977, hag said
that the prevailing spirit was one of
shared sacrifices and mutual co-opera-
tion, I must emphasise the import-
ance of the agreement which  Shri
Morarji Desai, the then Prime Minis-
ter, pointed out in the House mand I
would quote him. He said “Mr.
Speaker, Sir, in considering this
agreement one should cast one’s mind
back to the long years of differences,
suspicion ang even hostilities, that
have prevailed in our sub-continent,
We should also remember that India
is a nation which by tradition of the
principles that it has upheld, both
nationally and internationally, is com-
mitted to policies of cooperation .and
friendly relations with other nations.
Thig Government hag recognised that
for the gake Of our own developmfsnt
and effectiveness of our foreign
policy, the crucial test is whether or
not we could make the sub-continent
free of friction, allowing us to' con-
centrate pur resources gh our primery
task of development and the welfare

- *Moved with the recommendation

of the President,
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of our people. If we are convinced

that India’s own jnterest jg also served
in the prosperity of our neighbours,
then, we canpot but tnmake g serious
attempt to, resolve such problems
which affect development in both
countries.”

-Therefore, Sir, I may, before I
conclude, say that serious attempt is

necessary and for the success
of this agreement, there
must be a re-look at the

attitude both by the Bangladesh
Government as also by our own Gov-
ernment.

MR. DEPUTY SPEAkER: I thought
you are concluding.

SHRI G. M. BANATWALLA: I have
given you three or four matiers. 1
will finish with the first one and not
touch the others. Sir, I must say that
it is absolutely essential that the
Joint Rivers Commission be revived
by the two Governments,

SHRI HARIKESH BAHADUR
(Gorakhpur): I rise on a point of
order., How long will this discussion
continue? B

MR. DEPUTY-SPEAKER: Another
10 or 15 minutes. There are one or
two statements. I have got to allow
them. There is no other way out.
This is Appropriation Bill.

SHRI K. P. UNNIKRISHNAN

(Badagara): Has the House extended
itself?

MR. DEPUTY-SPEAKER: There
was no objection to continuation of it.
Is it the pleasure of the House to
extend the time?

SEVERAL HON, MEMBERS: Yes.

SHRI G. M. BANATWALLA: It is
absolutely essential that the Joint
Rivers Commission be revived or the
two Governments mutually agree to
some other mechanism to seize upon

APRIL 21, 1981
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this problem of augmenting the Ganga
waters.

Let it be recognised that the source
of the water is in Nepal and, there-
fore there can be no conceivable harm
in allowing the participation of Nepal
in our discussion of the crucial issue.

If I am not mistaken, the former
Prime Minister Shri Morarji Desai
had also agreed to the participation
of Nepal in all these discussions.

SEVERAL HON. MEMBERS: No,
that is not correct,

SHRI G. M. BANATWALLA: That
we should be practical enough to
recognise the arguments against
India’s proposal to aivert the Brahma-
putra through a canal half-a-mile
broad and connected with the Ganga
at Farakka for increasing the flow of
Ganges.

"1, therefore, hope that a sense of
urgency prevails upon both the Gov-
ernments and serious efforts are made
by both the Governments for the
success of this agreement,

oft ware fag weaw  (wiawr) -
arAdta  IaTene Y, TE YRR M@ &

AT ¥ wfgw S, @Ak FANE

ars dFEr d.47 w7 sqTH Y o fy o HEA
FRwa a7 A& Fuam gm
Q¥ 9N WY FHT FRATHT FHAA
ot fdd Ay € JfFa g oo it
waR Ag gWr ) WS o) T a@ At
N feafa &1 @ &)

WS AW W FE ARG Y IWAEqT
€ @ ddt g & W
M F AT W weA AN HY
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agf ¥z wWRaT R AWM hEa
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MR. DEPUTY-SPEAKER: The
Minister will reply.

SHRI R. VENKATARAMAN: Rao
Birendra Singh will reply to this.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): With regard to the point
raised by hon. Member Shri Banat-
walla about the Farakka Agreement,
I have given a detailed statement in
this House some time ago. There is
not much that I would like to add to
it. All I want to say is that we have
attached all importance to the suec-
cessfu] working of this Agreement, It

VAISAKHA 1, 1903 (SAKA)
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expires in November, 1082, It was
for a period of five years. A review
was due at the end of three years. It
was stated last November, Several
meetings were held. In the last meet-
ing held in Dacca from 2nd to 4th of
this month, we could complete our-
covering report. But, as I have stated
earlier, though it was agreed to by"
Bangladesh that, so far as distribution
of water from Farakka was concerned,.
the Agreement worked very well—
there was no complaint at all—the
question of augmentation could not
be solved. The Joint Rivers Com-
mission had a mandate to investi-
gate as to how walers could be aug-
mented in the interest of both India.
and Bangladesh, but they could not
do anything. They could not even
start the work, and after the end of
three years, in accordance with the
terms of agreement, the mandate of
Joint Rivers Commissions has ended.
Nothing further could be done.

As regards augmentation, we know
the importance because we ourselves
have been suffering. Bangladesh also
needs more water. It was, therefore,
decided that since the Joint Rivers
Commission cannot look into the
matter any longer, the two Govern-
ments at a higher level should try and
find out some solution if possible.

With regard to the demand of the
hon. Member for bringing in a third
party, our position is wvery well
known. It was clearly stated in the:
last meeting which was held in Delhi
at the ministerial leve] that this is a
bilateral agreement. The Government
of India and the Government of
Bangladesh entered into this agree-
ment and it is for these two Govern-
ments to try and work it and find
a solution and the question of a third
party does not arise, in the opinion of
the Government of India. Therefore,
I hope the hon. Member would not
talk of extraneous matters, We are as
keen as he ig that our relations with
Bangladesh remain good. We are two
very close neighbours and the closest
neighbours and we remain very good:
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[Rap Birendra Singh]

neighbours. We have tried to help
Bangladesh not only in this matter
but -in several other matters also we
have been extending the fullest co-
operation. But, now, as I have said
this matter can only be solved at a
higher level of the Government. The
Joint Rivers Commission is out of the
_picture, -

There is another review due six
months before the end of this agree-
ment, Further discussiong will be
held in that last meeting and then it
depends upon the attitude of Bangla-
desh as to whether in future this
agreement is to be extended. If the
two Governments agree, it could be
extended for a further period. There-
fore, 1 would request that this matter,
as it is a delicate one, should be left
at that,

MR. DEPUTY-SPEAKER; The
-question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 be
taken into consideration.”

The motion was adopted.

*GMGIPND—M—615 LS—18-7-81—890.
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MR. DEPUTY-SPEAKER: I will

now put the clauses to vote.

The question is:

“That Clauses 2, 3, 4 and the
Schedule stand part of the Bill.™

The motion was adopted,
Clauses 2, 3, 4 and the Schedule were
addeg to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir, 1
I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The.

question is: -
“That the Bill be passed.”
The motion was adopted,

MR. DEPUTY-SPEAKER: The
House now stands adjourned to reas-
semble tommorow at 11 a.m. Thank
you,

18.23 hrs,

[The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 22nd April, 1981/Vaisakha 2, 1903

(Saka).]
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